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Thursday, May 3, 1990/Vaisakha 13, 1912
(Saka)

Tne Lok Sabha met at three minutes past
Eleven of the Clock

[MR. SPEAKER in the Chair
ORAL ANSWERS TO QUESTIONS
[ Translation)

Encouragement to Culitivation of Puises
and Oillseeds

‘677. SHR! RUDRASEN
CHAUDHARY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether any concrete specific ac-
tion plan is under consideration to encour-
age the farmers for the cultivation of pulses
and oilseeds and to increase the production
of pulses and oilseeds; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
CO-OPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a)and (b). Fourincreasing the production of
pulses and oilseeds, following Centrally
Sponsored/Central Sector Schemes are

under implementation:

i) National Pulses Development Proj-
ect (NPDP).

i)  Special Foodgrains Production
Programme (SFPP)- Pulses.

iii) National Oilseeds Development
Project (NODP).

iv)  Oilseeds Production Thrust Proj-
ect (OPTP).

Under these schemes, financial assis-
tance is given to the States on various
components like seed production, distribu-
tion of seed minikits, large sized demonstra-
tion etc. to induce the farmers to take up
cultivation of puises and oilseeds with im-
proved technology on large scale.

A Technology Mission on Oilseeds has
also been functioning since 1986 to coordi-
nate all efforts to increase self sufficiency in
edible oils by adopting anintegrated policy of
technology generation, crop production,
import, distribution and pricing.

SHRI RUDRASEN CHAUDHARY: Mr.
Speaker, Sir, in spite of the details given by
the hon. Minister in regard to the schemes,
the farmers in irrigated areas have taken up
the production of these crops as side-crops
only or as mixed crops. Only in unirrigated
areas or under dry land farming, these crops
are produced as main crops. No scheme has
been formulated by the Government under
these programme to provide irrigation facili-
ties to such areas. | would like to know from
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the hon. Minister whether irrigation facilities
will be provided to such dry land areas when
generally crops of pulses and oilseeds are
grown by constructing ponds or reservoirs or
by sinking tubewells as a measure of minor
irrigation by utilising rain water and under-
ground water?

MR. SPEAKER: You will ask another
supplementary also. Please put your ques-
tion straight away.

SHRIRUDRASEN CHAUDHARY : khas
been proved after much scientific research
andthrough practical experience thateven a
light irrigation can increase the production of
these crops two-fold to four-fold. Therefore,
| would like to know whether Government
would formualate a country-wide scheme of
minor irrigation based on rain water and
underground water?

SHRI NITISH KUMAR: Mr. Speaker,
Sir, the hon. Member has given a very apt
suggestion, but it is not directly related to the
present question. | have already mentioned
the names of the schemes sponsored by the
Government to increase the production of
puises and oilseeds. It he wants, | can give
him details At present, the production of
pulses is 17 million tonnes. The targets for
the 8th and 9th Five Year Plans are 17 million
tonnes and 21 million tonnes respectively.
But for achieving these targets, it is neces-
sary to pay more attentiontowards the irriga-
tion facilities. Anyway, it is not directly re-
lated to the main question.

SHRI RUDRASEN CHAUDHARY: Sir,
itis not proper on the part of the hon. Minister
to say that this issue is not directly related to
the main question. My question is related to
the production of pulses and oilseeds and,
hence, provision of irrigation facilities for
these crops does not form a separate ques-
tion.

MR. SPEAKER: They have already
made arrangements for providing more irri-
gation facilities. Please ask your second
supplementary.
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SHRI RUDRASEN CHAUDHARY: My
second question is that farmers’ actual
demand forimproved seeds ofthese cropsis
not being met. At different places farmers
had to use the ordinary seeds due to short-
age of improved seeds. | would like to know
whether any Beej Gram Yojana based on
different agro-climatic zones has been for-
mulated in order to ensure higher production
of improved seeds? If so, have different
areas have been recommended for different
crops and incentive schemes prepared
accordingly?

SHRI NITISH KUMAR: Mr. Speaker,
Sir, the hon. Member is right when he says
that Beej Gram Yojana should be started, so
that improved seeds could be made avail-
able under the centrally sponsored schemes.
A constant effort is being made at all levels
in this regard and many institutions are
working in this field. Besides, demonstra-
tions are also organised for new varieties of
seeds. In villages, these demonstrations are
held at the block level and it is done on a
mass scale. The Government wants to ex-
pand these programmes further. In this re-
gard, a provision has been made in the loan
schemes also. if you permit me Ican give the
details of each scheme. BeejGram Yojanais
a part of pulses and oilseeds programme.

MR. SPEAKER: No, details are not
needed.

{English)

PROF. K.V. THOMAS: Sir, there is
scarcity of edible oil in the country and the
price of edible oil is shooting up.. Sir, as you
are aware, coconut is the major crop in
Kerala State and all the previous Govern-
ments in Kerala as well as the Members of
Parliament from Kerala have requested the
Government of india to declare coconut as
oilseed so that allthe concessions and finan-
cial assistance given to the oilseed produc-
ers may also be extended to coconut pro-
ducers.

MR. SPEAKER: Prof. Thomas, this
question concerns pulses and oil-seeds.
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PROF. K.V. THOMAS: Sir, our request
is to declare coconut as oil-seed. That is our
point. All the successive State Governments
as well as Members of Parliament and or-
ganisations of farmers have requested the
Government of India to declare coconut as
oilseeds so that they will get all the conces-
sions and financial assistance. (Interrup-
tions)

[Translation)

SHRI NITISH KUMAR: The Govern-
ment will consider the suggestion. However,
coconut is not an oilseed crop and a special
project is already going on In this respect.
The Government will reconsider the sugges-
tion of the hon. Member afresh.

SHRI LALIT VIJOY SINGH: Mr.
Speaker, Sir, through you, | would like to
draw the attention of the Government to-
wards a large agricultural tract located be-
tween Fatuha and Lakhisarai in Bihar known
by the name of TAL, which measures about
1034 square kilometres. Pulses and oilseeds
are the main crops of this area, but there has
been a constant fall in their production. |
would like to know whether Government
proposes to start any special scheme for
increasing production of these crops in this
area? Inthis regard, | would also like to know
whether the Government 1s aware that in
1970...

MR. SPEAKER: You cannot read it out.

SHRI LALIT VIJAY SINGH: | am doing
so only to give the date. On 22 August, 1970,
the then Minister of Irrigation Shri K.L. Rao
had surveyed that area and had given some
suggestions to make the scheme success-
ful. Iwould like to know whether Government
proposes 1o take up the development of this
area under the Centrally Sponsored Na-
tional Pulses, Development Project?

SHRI NITISH KUMAR: Mr. Speaker,
Sir, | would like to correct the figure of area
of TAL. The area of this land is 1062 square
kilometres and not 1032 square kilometres.
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Only pulses are grown in this areain the Rabi
season. agriculture is a State subject and,
therefore, if the State Government sends a
proposal, particularly in regard to the devel-
opment of pulses and oilseeds, the Centre
can consider giving assistance under cen-
trally sponsored scheme. Assistance can
also be given under the Special Foodgrains
Production Programme, if the State Govern-
ment asks for it.

SHRIRAJENDRA AGNIHOTRI: Iwould
like to know from the hon. Minister what
incentive schemes were started in the past
to encourage cutltivation of pulses and
oilseeds, particularly Masur, Gram and Arhar
in the plateau of Uttar Pradesh and Madhya
Pradesh, which is also known as Bun-
delkhand? | would also like to know about
the future plans of the Government in this
regard?

SHRI NITISH KUMAR: As | said earlier,
there are two schemes for the development
of pulses. National Puises Development
Project and Special Foodgrains Production
Programme (Pulses). Under the National
Pulses Development project, incentive is
given to the crops of gram, arhar, moong,
urad, masur and peas, whereas under the
Special Foodgrains Production Programme
(Pulses). special attention is paid to gram
and arhar. The hon. Member has mentioned
about a particular district. More than 200
districts are covered under the National
Pulses Development Project and about 205
more districts...

MR. SPEAKER: Isthe districtmenti 1ed
by Shri Agnihotri also covered under it?

SHRI NITISH KUMAR: About 48 dis-
tricts are covered under the Special
Foodgrains Production Programme. Most of
the districts of Bundelkhand are covered
under these schemes. lf any district has
been left out, the hon. Member may give a
separate notice for it and we will take suit-
able steps after giving it due consideration.
We shall pay special attention for the devel-
opment of pulses and oilseeds in that area.
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[English]
MR. SPEAKER: Mr Basudeb Acharia.
(Interruptions)

SHRI BASUDEB ACHARIA: Sir, there
are a number of programme... (Interrup-
tions)

MR. SPEAKER: | have not permitted
you. Yes, Mr. Basudeb Acharia.

(Interruptions)

SHRI BASUDEB ACHARIA: Sir, West
Bengal is a State where the production of oil
- seeds has increased significantly. Five
years back, the State of West Bengal could
produce only six per cent of its total require-
ment of oilseeds. Last year, West Bengal
produced 34 per cent of its requirement. The
technology mission programme for increas-
ing the production of oilseeds is a good
programme in addition to other programmes.
So, | would like to know from the hon. Minis-
ter whether the Government proposes to
assist that State of West Bengal to increase
the production of oilseeds.

[ Translation)

SHRI NITISH KUMAR: Mr. Speaker,
Sir, the hon. Member has himself admitted
that there has been significant progress in
oilseeds but the same is not true of pulses.
Production in West Bengal has increased
due to the favourable agncultural policies.
Be it centrally sponsored projects or State
sponsored projects, they have benefited from
them. As | have said earlier, there are four
proiects for the development of pulses and
oilseeds in West Bengal. Out of these four
programmes, they are getting desired assis-
tance under three programmes. However, it
the State Government submits a separate
proposal for additional help in addition to the
three schemes already mentioned., it will be
given due consideration. At presentthe West
Bengal Government is associated with both
the programmes i.e. the National Oilseeds
Development programme (NODP) and the
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Oilseeds Production Thrust Programme
(OPTP) and also with National Pulses
Development Programme.

[English]

SHRI KADAMBUR M.R. JANARDHA-
NAN: Mr. Speaker, Sir, black gram is the
main pulse which is used in our favourite
dishes of Idli, Dosa and Vada. There is short
supply of black gram. | would like to know
whether the Government has produced any
hybrid variety of black gram under the Na-
tional Pulse Development Programme. If
not, | want to know whether the Government
has got any proposal to produce it.

My second part of the question is cotton
seed oil is a major oil in India. So, | would like
to know whether the Government has de-
clared cotton seed as an oilseed or not.

[ Translation)

SHRI NITISH KUMAR: Mr. Speaker,
Sir, cotton seed has not been declared as
oilseed so far or its oil as edible oil but it is
being considered. Itis also being considered
as to how cottonseed oil could be refined so
as to make it edible.

SHRI RAJMANGAL PANDE: Mr.
Speaker, Sir, it makes no difference whether
a scheme is sponsored by the Centre or by
the State. If you see the records of previous
7 years you would find that despite all the
motivation and subsidy given, there has been
no proportional increase in the production of
pulses and oilseeds. This may be due to two
reasons: Firstly, the biological needs of the
farmers have not been fulfilled and secondly
the bureaucracy is bent upon to fail these
schemes. Thatis why despite all the subsidy
and motivation these schemes are not suc-
ceeding. | would like to know as to why these
schemes failed and what action is being
taken by the Government to remove the
obstacles.

SHRI NITISH KUMAR: | agree with the
hon. Member's contention that the progress
of these schemes has been below expecta-
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tion. The Government would take all pos-
sible measures in this regard and seriously
consider any new suggestion put forward by
the hon. Member to increase the production
of pulses. (Interruptions)

[English)

SHRI K.S. RAO: Mr. Speaker, Sir, irre-
spective of the fact whether the Hon. Minis-
ter replied to the question or not, he is
answering better than his senior colleague.
We are very happy about it.

The dal and edible oil are the basic
requisites for common man’s consumption
and the prices of dal and pulses and edible
oil are going too high, thyey are going out of
the reach of the common man. Similarly,
when it comes to the question of remunera-
tive prices tothe farmers, thefluctuationis so
much that sometimes the prices of pulses
come down from Rs. 800 to Rs 400 or so.
One of the reasons being indiscriminate
import of pulses sometimes whereby the
farmers are getting affected. So. both the
consumers and the farmers are affected.

I would like to know whether hon. Minis-
ter will put it to the Cabinet to include the dal
varieties also to be supplied through public
distribution system so that common man can
get at the fair price.

No.2, whether he will think of gearnng
the market machinery in such a manner that
the prices will not fluctuate from Rs.1,000 to
Rs. 400 so that the farmers will get the right
price and they are encouraged to produce
enough pulses and oilseeds in the country.

[ Translation)

SHRI NITISH KUMAR: The Govern-
ment will consider the hon Member's sug-
gestion to sell these commodities through
public distribution system. Right now. it is not
directly related to the Department of Agricul-
ture. it 1s related to the Civil Supply and Food
Department. However, | would like to say
that this is a good suggestion and | will take
up the matter with the concerned depan-
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ment inthe light of the suggestion of the hon.
Member.

Declaration of Roads as National
Highways in Bihar

*678. SHRI RAJ MANGAL MISHRA:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) the names of the roads in Bihar for
which Government of Bihar has urged Union
Government for declaring as National High-
ways: and

(b) the action taken in this regard?
[English)

THE MINISTER OF SURFACE TRANS-
PORT (SHR!I K.P. UNNIKRISHNAN): (a)
and (b). A statement is laid on the Table of
the House.

STATEMENT

(a) and (b) During the 7th Plan (1985-
90), the Government of Bihar proposed the
following roads for being declared as Na-
tional Highways, viz

i) Link Road from Mokameh to Far-
akka;

i) Govindpur (NH-2)- Jamtara-
Hansdiha-Bhagalpur-Punchasal-
Wasaharsa-Birpur;

i) Patna-Hajipur-Muzaffarpur-Si-
tamarhi-Sursand-Bhitha More;

v) Muzaffarpur-Darbhanga-
Forbesganj-Purnea:

v) Korha (NH 31)-Katihar-Pranpur-
Maldah-(NH 34): and

vi) Aurangabad-Pandavpur-Gorhata-
Maha (M.P. Border)-Ambikapur-
Bilaspur-Raipur (NH.6)

However, owing to financial stringency
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and other priority considerations, it has not
been possible to declare any new National
Highway in Bihar State in 7th Plan. The State
Government has also proposed inclusion of
Arrah-Sasaram road in the National High-
way network during the 8th Plan. The inclu-
sion of additional roads in the National High-
way grid will depend upon the availability of
resources and inter-se priorities among
various proposals received from the ditfer-
ent States.

[ Translation)

SHRIRAJMANGAL MISHRA: Alithese
roads pass along the border with Bangla-
desh and Nepal. lwould like to know fromthe
hon. Minister whether these roads are im-
portant or not from the detence point of
view?

[English)

SHRI K.P. UNNIKRISHNAN: All roads
are important, particularly the roads border-
ing frontier regions. Since 1962, after the
Chinese aggression, this was given special
priority and special attention That 1s why,
the average km. length in Bibar itself has
gone up.

[ Transiation]

SHRI RAJ MANGAL MISHRA: | would
like to know whether any proposal was
submittedto the Centre by the State Govern-
ment to declare all these eight roads as
National Highways? | would also like to know
roadwise amount of money providedforthese
roads during the Seventh Plan period from
1985 to 1990. | would also like to know the
time by which these roads would be com-
pleted.

[English]

SHRI K.P. UNNIKRISHNAN: Sir, there
are 9 numbers of National Highways which
are crossing the State of Bihar with an aggre-
gate length of 2117 kms, out of a total of
33,612 kms. of national highway system. If |
may say so—it is not that | am satisfied—but
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its average comes to about 12 kms. per
1,000 sq. kms of National Highway road
length. It is more thanthe national average of
10 and there are many other States which
are denied this. Therefore, | have explained
nine numbers and some of the most impor-
tant national highways go through Bihar,
Delhi-Calcutta with about 392 KM, Dhule-
Calcutta, Ohas-TalcharJn (NH-42), Barauni-
Lucknow, Mohania-Bhaktiarpur, NH-2,
Barhi-Amingaon, Gobindpur-Jamshedpur,
Barhi-Baharagora etc. Under different plans,
allotments have been made to Bihar but, as
| have explained in the statement laid on the
Table ofthe House, during the Seventh Plan,
the Government of Bihar has proposed six
roads for inclusion. Due to financial strin-
gency and other considerations, it was not
possible to declare any new national high-
way during the Seventh Plan and we are
centainly aware of the situation in Bihar and
also of the high density traffic areas and we
are looking into this problem and after the
Eighth Plan is finalised only, we can give a
clear picture as to which State can get which
road.

{ Translation)

SHRIJANARDAN YADAV:Mr. Speaker,
Sw, | would like to know whether the road
which runs between Govindpur and Birpur
and connects Northern Highway to Southern
Highway was included in the Seventh Pian.
No action has so been taken in this regard.
Secondly, no work has been started in re-
spect of Highway which runs between Moka-
mah and Farakka. Again | would like to know
the time by which work would begin on all
these roads of Bihar which have been de-
clared National Highways?

|English)

SHRI K.P. UNNIKRISHNAN: | have
already explained this in the Statement that
has been said. The hon. Member referred to
the national highway No. 2 Janatara-Han-
sidiha-Bhagalpur-Panchalsal-Wasaharsa-
Birpur Road. As far as the six roads are
concerned, | have already admitted that it
has been forwarded by the Government of
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Bihar and as | have explained, due to con-
straint of resources, it could not be taken up
during the Seventh Plan and the Eighth Plan
is being finalised and again we shall have
discussions with the Bihar State Govern-
ment and as per the priorities and sugges-
tions from hon. Members, we shalltake it up.

[ Translation)

SHRICHHEDI PASWAN: Mr. Speaker,
Sir,the G.T. Road constructed by Sher Shah
Suri Starts from Peshawar and goes upto
Sonarganj of Calcutta. The historic city of
Sasaram, that lies en route was sparsely
populated earlier but today it has a popula-
tion of about two lakhs. One hundred ve-
hicles pass through G.T. Road every minute
and it takes atoll of at least one person daily
in accidents. | would, therefore, like to know
from the hon. Minister whether the Govern-
ment is considering to widen the G.T. Road
running through the heart of Sasaram city
and construct the divider and the footpaths
along this road? The Government of Bihar
has also submitted a proposal in this regard.

[English)

SHRI K P. UNNIKRISHNAN: We shall
examine all the suggestions of the Member.

[ Transiation)

SHRI MANJAY LAL- | would like to
know from the hon. Minister whether high-
way No. 28 connecting Gandhi bridge of
Patna with Muzaffarpur will be declared a
National Highway in view of the heavy ve-
hicular traffic an it?

[English)

SHRI K.P. UNNIKRISHNAN: | have
already explained thatthe high density traffic
areas will be subjected to a critical review
and will be finalised in 8th Plan. We shall
certainly look into it

[ Translation)

SHRI YUVRAJ: Mr. Speaker.Sir, if we
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look at Si. No. (v) of the reply given by the
Government, wefind thatthe Korha (N.H.31)
and Katihar-Pranpur-Maldah N.H. (34) have
been taken up in the Seventh Five Year Plan
whereas these projects were scheduled to
be completed during 1985-90.

| would like to know the progress made
with regard to construction of bridges etc. on
the roads approved for conversion into Na-
tional Highways and the amount of funds
provided by the Central Government for this

purpose?
[English)

SHRI K.P. UNNIKRISHNAN: Sir, these
were the suggestions of the Bihar Govern-
ment for inclusion as national highways. As
Ihave already explained, dueto constraint of
resources, they could not be taken up. Again
it will be reviewed at the time of the Eighth
Plan. We shalltake them into account. (Inter-
ruptions)

Supply of Speed Boats to Orissa

“680. SHRI LOKANATH CH-
OUDHARY: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Orissa Government has
requested the Union Government to arrange
for supply of four speed boats for the imple-
mentation of Orissa Marine Fishing Regula-
tion Act, 1982;

(b) if so, the details thereof; and

(c) the decision taken by Union Govern-
ment thereon?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
CO-OPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a) to (c). In response to a communication
from Ministry of Agricuiture calling for project
proposal for exploring the possibility of ob-
taining patrol boats for enforcing Marine
Fishing Regulation Act in maritime States
under the Japanese Grant in Aid in 1989-90,
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Government of Orissa requested for supply
of four speed boats Since this request was
not in the form of a project proposal with
requisite details on specifications of boats,
budget provision etc., Governmant of Orissa
was requested to submit a detailed project
proposal. The same has not yet been re-
ceived from Government of Orissa.

SHRI LOKANATH CHOUDHARY: Sir, |
think the Government of Orissa has sug-
gested that some Japanese steamships —
four in numbers—be supplied to them for
enforcing Marine Fishing Regulation Act.
B:t since the Govarnment of Orissa has
passed an Act to prevent the coming up of
outsiders and dicturbing the traditional fish-
ermen, it has become an acute problem in
the State of Onz=a Just to implement that,
tha Orissa Government has brought forward
this Act where up to a radius of 4-5 KMs,
outeiders carnot o~tar. Every vear there are
rots. But since thiz has become a senous
problem. wilt the Government of India con-
sider from their side-even shift the Govern-
ment of Orisca has not conveyed the rea-
sons inthe proper form-to supply them speed
boats quickly 1o see that these things are not
repeated again?

{ Translation)

SHRI NITISH KUMAR" Mr. Speaker,
Sir. Yhe Central Government had invited
proposals fiom all the mantime States in this
rag7rd. Inthis connection negotiations were
held with the Government of Japan and they
had agreed 1n a meeting held in the Ministry
of Agriculture to co-operate in various fields.
Accordingly, detaied information and pro-
posals were invited from varnous states of
the country with regard to their requirements
for meeting the mantime patrolling operation
and for enforcing the Marme Fishing Regu-
latmn Act The Government of India vide its
letter dated 14th June, 1989 had asked for
the informaton regarding the type and
number of patrol boats needed. the mini-
mum required length thereof and the name
nfthe agency forthe supply of the same The
letter inter-alia soughtto know whether these
states had a corcrete infrastructure and

MAY 3, 1990

Oral Answers 16

budgetary provision in this regard and how
do they propose to meet this budget. in reply
to this letter, the Government of Orissa had
put forward a demand for four speed boats
only on 26th September, 1989. Subsequently,
the Government of India vide its letter dated
26th October asked for a comprehensive
plan in this regard. The reply to this letter is
still awaited. The last letter was sent to them
on 11th April, 1990. In the meantime, the
Director (Fisherias) of the Government of
Orissa vide his letter dated 9th April, 1990,
submitted a proposal to the State Govern-
ment with regard to the enforcement of this
Act asking for the boasts that can per-
formence of this Act asking for the boats that
can perform the twin functions of fishing as
well as patrolling. A copy of that proposal has
been received by the Central Government,
but the problem is that the Government of
India is not in receipt of a detailed proposal
it had asked for. The situation till date is that
the Government of Japan will be contacted
for obtaining boats only after the necessary
information is received from all the states.

This information has not been received
from all the state Governments. The Central
Government is considering to give certain
direction to the State Governments with
regard to the enforcement of regulations of
the Marine Fishing Act in the Eighth Five
Year Plan, in case no proposal to this effect
is received from Orissa. Detailed proposals
are being invited from the State Govern-
ments and two of them have already submit-
ted such proposals. A meeting was held in
this regard on 20th April in which all points
were considerad. We want to consider the
case of Orissa on priority basis so as to
speed up the patrolling and enforce the
regulations there.

[English)

SHRI LOKANATH CHOUDHARY: |
want to know whether some State like this
have already got these speed boats, if so,
which are the States which have got it and
which ars the States which have submitted
their proposals as required by the Govern-
ment of India.
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{ Translation}

SHRI NITISH KUMAR: As regards the
first part of the question, | would like to state
that no state has received the speed boasts
as yet. Kerala has sent its proposal, besides
three other States which have sent their
proposals according to the plan of the Cen-
tral Government. Orissa has been consid-
ered to be one of them. Two more states
have sent their proposals according to the
Eighth Five Year Plan,

MR. SPEAKER: This is being delayed
due to the formalities of correspondence.
You can take up this matter at the Ministerial
level.

SHRI NITISH KUMAR: Positive action
will be taken in this direction.

[English]

SHRI SAMARENDRA KUNDU: Mr.
Speaker, Sir, there I1s another angle to this
speed boat matter. As you know, | come
from Balasore District. There is a beautiful
place in the District called Dhamra which is
internationally known as the world's largest
breeding ground for tortoise. They lay mil-
lions of eggs. And to catch the poachers
those whoe come from all over the world, to
catch the egg and also the tortoise, the
coastal guards were asked to give some
speed boats. And the coastal guards gave
some speed boats. They caught some of
these poachers from Thailand, from Japan
and trom other countries and boats were
handed over to the Paradeep Port. But that
did not solve the problem because these
spebd boats were found wanting to go in the
shallow water. You know, Sir, how shallow is
the water. Then the Fishing Director requisi-
tioned two boats. They are also in operation.
| would like the Minister to see to the require-
ments of Dhamra, which is an international
centre and where poarching goes on and to
see what steps are being taken to preserve
it. Would he consider giving small boats
which can move in shallow water? That
demand, | am sure, has not come from the
Governmentof Orissa. GovernmentotOrissa
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is moving in the tortoise’s speed-siow, silent
and sleepy. Therefore, this young Minister
should take some energetic steps to catch
these poachers where tortoise lays eggs.

[Transiation)

SHRI NITISH KUMAR: | agree with his
tirst question and the Government wants to
examine it. Orissa will definitely receive
Govemment’s priority in regard to the en-
forcement of the Act throughout the country
during the eighth Five Year Plan. The Gov-
ernment will initiate instant action under your
directions as soon as the proposal is re-
ceived from the Government of Orissa.

S.T.D. Facility in Bharouch District In
Gujarat

*681. SHRI CHANDUBHAI
DESHMUKH: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) the names of places in Bharouch
district of Gujarat where S.T.D. facilities are
being extended during the current year; and

(b) the time by which S.T.D. facilities
are likely to be provided?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) Ankleshwar,
Panoli and Palej.

(b) Progressively during 1990-91 sub-
ject to the availability of equipment.

SHRICHANDUBHAI DESHMUKH: Mr.
Speaker, Sir, the hon. Minister has stated
that S.T.D. facilities are being extended to
Ankleshwar, Panoli and Palej, but | would
like to tell him that it is all right to provide
S.T.D. facilities to Ankleshwar, a Tehsil vil-
lage. But since Panoli and Palej are small
villages, would it have not been baetter to
extend these facilities 1o two other big towns
instead?

SHRI JANESHWAR MISHRA: Mr.
Speaker, Sir, | have already stated that this
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is subject to the availability of equipment.

SHRI CHANDUBHAI DESHMUKH: Mr.
Speaker, Sir, many complaints with regard
to the telephone services are being received
from District Bharouch and the peopie are
very much distressed there. Despite the
installation of an autcmatic telephone ex-
change at Bharouch just two months back,
there are complaints of getting wrong num-
bers. A number of complaints to the con-
cerned officials have not yeilded any resultin
finding a soultion to this problem. | would like
to know whether the hon. Minister is going to
take remedial measures inthis regard? Many
complaints have been received against the
S.D.O of District Bharouch. Is the hon. Min-
ister going to take any action against him?

SHRI JANESHWAR MISHRA: Mr.
Speaker, Sir, an automatic telephone ex-
change with a capacity of 5,000 lines, has
been installed in Bharouch and | understand
that it adequately caters to the needs of
telephone services there. Still, if there is any
complaint, it will be looked into.

PROF. RASA SINGH RAWAT: Hon.
Speaker, Sir, | would like to know from the
hon. Minister as to what are the criteria laid
down for extending S.T.D. tacilities to a new
place and what steps the Government is
taking for checking the misuse of S.T.D.
services wherein people make use of others’
telephone number tor making calis and the
actual subscriber has to bear the burden of
paying the bills?

SHRI JANESHWAR MISHRA: Mr.
Speaker, Sir, several critaria have been laid
down for extending S.T.D. facilities and the
following tour are prominent among them:-

1, Connecting the country's capital
with the State Capitals.

2. Connecting the District Head-Quar-
ters with the concerned state capi-
tal.

3. The telephone exchanges with
1,000 lines capacity as on 31.3.85
or
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4, Those having capacity of more than
1,000 lines with technicalfeasibility
from the point of view of traffic.

As regards the misuse of S.T.D. serv-
ices, | would like to say that a constant vigil
is being maintained and necessary action
taken on complaints.

[English)
Vizhinjam Fishery Harbour in Kerala

*682. SHRI A. CHARLES: Will the Min-
ister of AGRICULTURE be pleased to state:

(a) the year in which the construction of
the Vizhinjam fishery harbour in Kerala was
started;

(b) the target date initially fixed for the
completion of the project;

(c) the stage at which the construction
work of the project stands at present; and

(d) the reasons for delay in the comple-
tion of the project?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
CO-OPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a) to {d). A statement is laid on the Table of
the Sabha.

STATEMENT

(a) to (d). The development of Vizhin-
jam fishery harbour has been taken up in
three stages under a Centrally Sponsored
Scheme of the Government of India and is
being executed by the Government of Ker-
ala.

/

State | was sanctioned by Government
of India in 1968 at an estimated cost of Rs.
173 lakh. The items of sanction were con-
struction of a breakwater and a jetty and
acquisition of land. Due to contractual prob-
lem, the Government of Kerala completed
the works in 1975-76 at a cost of Rs. 208
lakh.
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Construchion of Stage ll was taken up by
the Government of Kerala during 1979-80 in
anticipation of the sanction by the Govern-
ment of India. The work consisting of the
extension of main breakwater and construc-
tion of a leeward breakwater was completed
in 1982-83 at a cost of Rs. 201.35 lakh. The
Government of India gave approval in Feb-
ruary, 1987.

Stage Ill consisting of works namely
construction of guys, auction hall, repair
facility, dredging and other ancillary facilities
like navigational aids, sewage, drainage,
water supply, radic communication, etc.,
was sanctioned in February, 1987 at a cost
of Rs. 502.67 lakh. The Government of india
gave approval to stages Hl and ill together in
February, 1987. According fo the adminis-
tratjve approval, the works under stage Il
were targetted for completion by March,
1990. The actual work on the pioject has not
yet commenced. Presently Government of
Kerala have received tenders for whart,
auction hall and gear sheds.

The delay in the commencement of
construction of stage Ill 1s due to the time
taken by the Government of Kerala in acqui-
sition of land and in rehabiltation of affected
fishermen from the project area.

SHRI A. CHARLES: Mr. Speaker, Sir,
just now you have been very kind enough to
give an advice to the Minister that undue
delay may not be caused in the implementa-
tion. But here i1s a typical case of delay 22
long years have elapsed since the project
has started. It was started in 1968. The
Vizhinjam fishery harbour has not been
functioning for the last 22 years. The Second
Stage was started in 1979-80 without the
approval of the Government of India; but the
then Governmert fimished it in a record time
of three years. According to the scheduled
target, the work should have been com-
pleted in March 1990. Two months are over
now. But the actual work on the project has
not yet commended because of the time
taken by the present Government of Kerala
in acquisition of land and rehabilitation of
affectedfishermen from the project area. ltis
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very close to my constituency and | know
every inch of the land. Hundreds of families
have ben shifted; but no facility is provided to
them.

May | know from the hon. Minister
whether he will take the initiative and call the
officers, sit together and see at least that in
the next two years this prestigious project,
which is pending for the last 22 years, is
completed, sothatthelife of these fishermen
can be saved?

[Transiation)

SHRI NITISH KUMAR: Mr. Speaker,
Sir, | share the concern expressed by the
hon. Member regarding the delay that has
taken place, but | have clearly explained the
reasons for the said delay in my reply to the
question. On the 30th of April, we received
information from the State Government
regarding the land acquisition problem. As
against the requirement of twenty acres of
land, only six acres of land has been ac-
quired. The question of acquiring remaining
14 acres of land is linked with rehabilitation.
The total number of the tamilies that are to be
rehabilitated is 1052 and out of this figure,
405 houses have been completed and 397
people have already been resettled. The
State Government has said that the work
regarding rehabilitation of the remaining
persons is progressing steadily. The acqui-
sition of land requirad for the purpose will be
done. Sofar asthe Stage ll is concemned, the
work has been completed by the State
Government. The sanction and approval for
the second and third stage has been given
together. That work has been completed
and work on stage lil remains to be com-
pleted. The delay in completion is due to
acquisition of land which is in progress. As
soon as the work of acquisition is completed,
work on this project would start. We aiso
want this work to start at the earliest, but a lot
depends on the State Government. How-
sver, the Central Government is making
every possible effort to take initiative in tha
matter so that the work is completed within a
period of two years. We are in favour of ts
completion but a lot depends on the State
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Govemment. Sofar as the question of taking
initiative is concerned, the Central Govern-
ment wants to take every possible initiative.

[English)

SHRIA. CHARLES: Sir, lamthankfulto
the Minister for a teast sharing my concern.
All that the Minister stated is, the work was
done by the previous Government. | am
really sorry to say that nothing has been
done by the present Government.

in the third stage, one of the main items
of work that was stated, is the repairing
tacility. The earlier proposal was to provide a
pukka dry dock facility. Vizhinjam is the only
Harbour which has a natural facility for a dry
dock, capable of repairing ships and vessels
passing through. That was one of the pres-
tigious parts of the project. But somehow, |
am given to understand that this repair tacil-
ty has been substantially reduced and an
attempt is being made to postpone the con-
struction of the dry dock. to a future date.
Now 22 years have elapsed. May | know
from the hon. Minister whether he will have
allthese in mind and consider, atthe earliest,
having the repairing facility of a full-fledged
dry dock? It should be included in the third
project and the whole thing should be im-
proved.

[Translation)

SHRI NITISH KUMAR: Mr. Speaker,
Sir. so far as the hon. Member's question
regarding the earlier project is concerned,
there is a clear reference to the provision of
repair facilities in the project. As regards the
concern axpressed by the hon. Member, we
have receivad reports to this effect and it will
be our endeavour to see that provision for
repair facilities is kept in the project because
it is an essential part of the project at every
stage.

{English)
SHRIS. KRISHNA KUMAR: Sir. Rs. 18

crore Fishery Harbour Project at Tangasseri
in Quilon District of Kerala was sanctioned
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by the previous Government specifically to
benefit traditional fishermen of the State. It
was announced by Shri Rajiv Gandhi, the
then Prime Minister, during one of his visits
to Kerala. It was specially sanctioned, in
addition to the normal plan scheme. Since
some interest was taken by the Prime Minis-
ter to sanction it and since | represent that
Constituency, the State Government of
Kerala run by the Marxists had delayed the
Project when we were in power. Now thatthe
Government of India has changed and the
Marxist Government are supporters of the
Janata Dal Government, will the Minister
take a special interestto see that Tangasseri
Project is started? An amount of Rs. 2 1/2
cores has already been made available to
the State Government, but not a single stone
has been laid: no work has been started.
This way, they are depriving the benefits to
the traditional fishermen of Kerala. While
other Labour Projects are for the benefit
mechanised boats owners this is the only
Project in India specifically catering to the
traditional fishermen of the State as well as
India. Will the Minister give an assurance
that there will not be any further delay in the
implementation of this prestigious Project?

[ Transiation)

SHRI NITISH KUMAR: So far as Tan-
gasseriproject in district Quilon is concerned
and about which the hon. Member has made
a mention, the preliminary work is in prog-
ress. The action regarding land acquisition is
going on and | am not aware of the intention
of the State Government noto proceed with
the work. We feel that the work on this as well
as other projects will certainly be completed.

[English)

SHRI KUSUMA KRISHNA MURTHY:
Mr. Speaker, Sir, | am asking about the delay
inimplementation of anotherprojectin Andhra
Pradesh. In Machilipatnam, there is a minor
port. )

MR. SPEAKER: How can you jump to
Andhra Pradesh? (Interruptions)
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SHRI KUSUM KRISHNA MURTHY:
Historically it is an important place. The
fishing harbour project was said to have
been sanctioned long time back. It is being
delayed for years together. | would like to
know whether the hon..Minister would be
able to clear the project for giving employ-
ment to thousands of fishermen living in the
area.

[ Translation)

SHRI NITISH KUMAR: Mr. Speaker,
Sir, itis not related to the question. However,
ifthe hon. Member in concerned about it and
if he gives it in writing, action will certainly be
taken.

[English)

implementation of Maharashtra Model
Employment Guarantee Scheme

*684. DR. DAULATRAO SONUJI
AHER: Will the Minister of AGRICULTURE
be pleased to state-

(a) whether World Bank has submitted
any report on employment guarantee
scheme:

(b} if so, the details thereof:;

(c) the reaction of Government thereto;
and

(d) whether Government propose to
extend implementation of the Maharashtra
Model Employment Guarantee Scheme to
other States?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA):
(a) No. Sir.

(b) and (c). Does not arise.
(d) Sotar as the extension of the Mahar-

ashtra Model Employment Guarantee
Scheme to other States is concerned, what
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perhaps, the Hon'ble Member has in mind is
the employment guaraniee programme
announced by the Finance Minister is the
Budget Speech delivered in the Parliament
on 19.3.1990.

The Finance Minister has announced a
beginning of employmentguarantee scheme
for the drought prone areas and areas with
acute problem of rural unemployment in
selected areas of the country.

The introduction of National Rural
Employment Guarantee Programme in the
Selected areas of the country as announced
by the Finance Minister in his Budget Speech
for the year 1990-91 is under consideration.
The details are being worked out.

[ Transiation)

DR. DAULATRAO SONUJI AHER: |
would like to know whether the Employment
Scheme of Maharashtra and National Rural
Employment Guarantee Scheme are the
same?

SHRIUPENDRANATH VERMA: There
15 a slight difference between the two.

DR. DAULATRAO SONUJI AHER:
Does the Central Government propose to
extend the model which is in vogue in Mahar-
ashtra to other States also?

SHRI UPENDRA NATH VERMA: The
matter of implementing this pattern in other
States also is presently under consideration.

SHRI RAM NAIK: Mr. Speaker, Sir, it
has been stated that the details are being
worked out. | want to know the time by which
the proposed scheme is going to be com-
pleted and whether any time-bound pro-
gramme has been prepared in this regard?

SHRI UPENDRA NATH VERMA: We
will start this work in 1890-91.

PROF. RAM GANESH KAPSE: | want
to request the Minister through you to imple-
ment the proposed scheme on the lines of
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Maharashtra Model Employment Guaran-
tee Scheme, so that the work commences
on Maharashtra model itself. | would like to
know whether some suggestions have been
received by the Government regarding
checking of corrupt practices inthe scheme;
it so, the time by which the suggestions
would be implemented?

SHRI UPENDRA NATH VERMA: Mr.
Speaker, Sir, | have clearly stated that so far
as the Maharashtra Guarantee Scheme is
concerned, it is under our consideration.
While giving it consideration we shall take
into account both the merits and demerits of
the scheme.

SHRIHARADHAN ROQY: Mr. Speaker,
Sir, the number of registered unemployed in
the country is over three crore. Apart from
this, more than ten crore people in villages
are unemployed. | would like to know from
the hon. Minister the number of unemployed
people proposed to be covered under the
Employment Guarantee Scheme in 1991?

SHRI UPENDRA NATH VERMA: Mr.
Speaker, Sir, | have categorically stated in
my reply that the aforesaid scheme will not
be mplemented throughout the country in
one go. This scheme will be started in 1990-
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91. it will be initially implemented in the
drought-prone areas and in areas where
unemployment has reached alarming pro-
portions.

[English)

Development of Telephone System In
Kerala

*685. SHRI S. KRISHNA KUMAR: Wil
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government have finalised
the plan for the development of telephone
system in Kerala for 1990-91; and

(b) if so, the details thereof together
with the additional lines to be provided and
exchanges to be set up?

[ Translation)

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): Yes, Sir.

(b) Statementis l2'd on the Table of the
House.

STATEMENT

PART (b) The proposed Annual Plan 1990-91 for the State of Kerala envisages inter alia
gross local switching capacity addition of about 56390 lines subjectto the resource availability.
Some of the major exchange proposed to be covered are:

S, Exchange Gross capacity

No. addition (lines)
1. Calicut 3000
2. Tirupunithura 3000
3. Tiruvalla 4000
4, Alleppy 3000
5. Trivandrum Medical college 10000
6. Ernakylam 4000
7 Kottayam 5000
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The total capacily proposed fof com-
missioning also includes about 90 small
exchanges for meeting the demands in rural
and semi urban areas of the State.

[Englsh]

SHRI S. KRISHNA KUMAR: Sir, Kerala
is a highly urbanised State which is tull of
small towns, medium towns and also con-
sists of three metropolitan cities. Against this
background, the physical target which is
given in the answer is totally inadequate. |
would like to know from the Minister about
three points. Firstly, what is the criteria by
which the scarce resources of the telephone
department are aflocated to the states forthe
annualdevelopment plan? Secondly whether
or not in view of the highly urbanised devel-
opment of the State and the literate'nature of
its population, a special dispensation will be
givento Kerala. Thirdly, there arethree lakhs
pending telephone applications in the State.
What you hope to add, subject to the availa-
bility of resources 1s only about 50,000 tele-
phones? Till recently, Mr. Unnikrishnan was
incharge and so, we were hoping that we will
get something more. | would like to be en-
lightened by the hon. Ministeronthesepoints.

[ Transiation)

SHRI JANESHWAR MISHRA: Mr.
Speaker, Sir, Kerala's position is the best
among all the States in respect of telephone
and the question asked by the hon. Member
regarding waiting list... (Interruptions)

MR. SPEAKER: Mr. S. Krishna Kumar
is not satisfied with that .

SHRI JANESHWAR MISHRA: The ex-

isting waiting list will be cleared during the
Eighth Five Year Plan.

(English}
SHRI S. KRISHNA KUMAR: The list
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give in the reply does not include one of the
major cities of Kerala, namely, Quilon where
the new electronic telephone exchange
system was supposed to have been intro-
duced in 1990-91. This does not appear in
the list. What is the position about the state
ofimplementation of the electronic telephone
exchange system in Quilon?

[ Translation}

SHRI JANESHWAR MISHRA: At pres-
ent do not have information about Quilon.
Wae will collect it and fumish the same to the
hon. Member.

[English]

SHRI K. MURALEEDHARAN: Sir, Calii-
cut is one of the three major cosmopolitan
cities in Kerala. Unfortunately, during the
rainy season, the entire telephone system
collapses in Calicut. | want to know from the
Government as to whether or not the Gov-
emment is aware of this fact and ¥ so, what
measures are taken by the Government to
rectify it?

{Transiation)

SHRIJANESHWAR MISHRA: There is
something wrong with the telephone system
in Calicut and the Government is aware of it.
Steps are being taken to rectify it.

SHRI RAMASHRAY PRASAD SINGH:
Mr. Speaker, Sir, the condition to telephone
system in Bihar, particularly in Patnais going
from bad to worse. | would fike to know from
the hon. Minister whether steps would be
taken there to improve the condition be-
cause telephone subscribers are in distress
there.

SHR! JANESHWAR MISHRA: Mr.
Speaker, Sir, efforts will be made t0 improve
the telephone system there.
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WRITTEN ANSWERS TO QUESTIONS
[ Translation }

Transfer of Unnao Telephone Exchange
from Kanpur to Faizabad

*679. SHRI ANWAR AHMAD: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) the circumstances under which
Unnao telephone exchange has been trans-
ferred from Kanpur to Faizabad:

(b) whether Government propose to
bring Unnao exchange again under Kanpur
district for the convenience of telephone
consumers;

(c) it so, the time by which it is likely to
be done: and

(d) i not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) The re-organi-
sation of the administrative units of telecom-
munications network was done in order to
streamline the management structure. A
Telecom District formed for Kanpur revenue
district under the charge of General Man-
ager. The networks of Unnao revenue dis-
trict was placed under a separate Telecom.
District Engineer with headquarters at Faiza-
bad.

(b) Yes, Sir.

(c) Instruction will be issued within a
month,

(d) Question does not arise in view of
reply to (b) above.
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Chemical Fertitizer Factory in Rajast-
han

*683. DR. KIRODI LAL MEENA: Wil
the Minister of AGRICULTURE be pleased
to state:

(a) the place Initially approved for set-
ting up the chemical fertilizer factory in Ra-
jasthan while issuing letter of Intent and
when this approval was granted;

(b) the reasons for shifting the site ofthe
factory to Gadepan in Kota district; and

(c) the present stage of construction
work of this factory?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) The location initially approved
while issuing the Letter of Intenton 16.10.84
for the gas based fertilizer project was Sawai
Madhopur in Rajasthan.

(b) The project was shifted to Gadepan
due to its adverse impact on Ranthambore
Tiger Sanctuary near Sawai Madhopur.

(c) Most of the land required for the
project at Gadepan has been acquired and
the boundary wall has been constructed.
Construction activities relating to railway
siding township, laying of pipes for water
supply and power transmission lines have
been started.

[English)
Speed Post Service in Msharashtra
*886. SHRI S.B. THORAT: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) the number of centres in Maharash-
tra with speed post facilities;
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(b) whether Government have any plan
to start speed post delivery system in certain
new centres in Maharashtraduring 1990-91;
and

(c) if so, the details of the expansion
plan?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) There are 3
full-fledged speed-post centres namely,
Bombay, Pune and Nagpur in which both
items are accepted for booking and received
for delivery and 2 speed-post extension
counters at Thane and Nasik from where
only speed-post items can be booked.

(b) No, Sir.
(c) Does not arise.
[ Translation )

Regularisation of Daily Wage Employ-
ees in Suratgarh Cattie Breeding Farm

*687. SHRI SHOPAT SINGH
MAKKASAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) the number of daily wage employ-
ees working in the Suratgarh cattle breeding
farm;

(b) whether Central Tribunal, Jodhpur
has ordered to regularise the services of the
daily wage employes working in the farm;

(¢) if so, whether these orders have
been implemented; and

(d) if not, the reasons therefor?
THE DEPUTY PRIME MINISTER AND

MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) 105.

VAISAKHA 13, 1912 (SAKA)

Written Answers 34

(®) The Central Administrative Tribu-
nal, Jodhpur has ordered to regularise the
services of the eligible casual workers in
accordance with existing applicable guide-
lines and orders of Government.

(c) and (d). In pursuance of the orders
of the Central Administrative Tribunal, the
Internal Work Study Unit of the Department
of Agriculture and Cooperation has carried
out a study, and basad on the recommenda-
tions of the Work Study, the required number
of Group ‘D’ posts have been created and
orders since issued to the Director of Central
Breeding Farm, Suratgarh to make appoint-
ments of the eligible casual workers duly
observing the procedural formalities and
statutory provisions.

Conditions and Service Rules of Extra
Departmental Empiloyees

*688. SHRISANTOSH KUMAR GANG-
WAR: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) the nature of the duties being per-
formed by extra departmental postal em-
ployees;

(b) the conditions of service rules of
these empioyees;

(c) whether there is any proposal to
amend these rules; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) The Extra
Departmental employees perform postal
work in rural areas for a limited period of two
to five hours a day and they have other
avocations in life.

(b) The Extra Departmental employees
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are governed under a separate set of rules
called ED Agents (Conduct and Service)

Rules, 1964.
(c) Yes, Sir.

(d) The Department is considering to
amend Rule 6 of ED Agents (C&S) Rules,
1964. Under Rule 6 the services of Extra
Departmental employees can be terminated
without issue of any notice if they have not
completed three years of service.

[English)
Telephone Connections in Karnataka

*689. SHRI D.K. NAIKAR: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) the number of applications for new
telephone connections pending in Kamna-
taka State; and

(b) the time limit within which the appli-
cants will be given telephone connections?

. THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) About 84100
as on 31st March, 1990.

(b) Most of the existing warting list will
be cleared during 1990-91 and 1991-92 and
the rest in 1992-93.

[Translation )

E-D-10 Telephone Exchange System in
Ujjain

*690. SHRISATYNARAYAN JATIYA:
Wil the Minister of COMMUNICATIONS be
pleased to state:

(a) whether to increase telephone
connection capacity and to make telephone
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system efficient, Government propose to
instal E-B-10 Telephone exchange system
in Ujjain in view of world famous “Singhasth®
Kumbha Parva to be held in 1992 and heavy’
demand of telephone connections in Ujjain;
and

(b) ¥ so, the time by which it would be
compileted?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) and (b). At
present a 6300 lines automatic telephone
exchange with STD facility is working at
Ujjain. This exchange was installed 10 years
back and is working satisfactorily. This is
also being expanded further by 900 lines
during 1990-91. For meeting the demands
during the “Singhasth” Kumbh Parvain 1992
a separate electronic exchange will be
opened and all the requisite telecom facili-
ties will be provided.

[English]

Proposal to Connect Vadinar Port with
National Highway System

“691. SHRI SHANKERSINH
VAGHELA: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether Government have received
any proposal fromthe Government of Gujarat
to connect Vadinar port with National High-
way System; and

(b) if so, the action taken thereon?

THE MINISTEROF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a)
Yes, Sir. The State Government of Gujarat
mads arequest in June, 1989 for inclusion of
certain additional roads in the National High-
way grid, and the proposals included the
Rajkot-Jamnagar-Vadinar Road.
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(b) National Highway are selected on
the basis of certain criteria and guidelines
one of them being Roads connecting Major
Ports with their hinterland in one or more
States. Vadinar is not a Major Port as yet and
even the limited infrastructure for the Port is
yet to be developed and as such the pro-
posed road could not be considered for
inclusion as a National Highway apart from
other factors.

[Translation )
Udaipur Byepass

*692. SHRI GULABCHAND KATARIA:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) since when the proposal for con-
struction of a byepass on National Highway
Number 8 in Udaipur, Rajasthan is under
consideration of the Government and the
action taken thereon so far;

(b) whether Government have given
clearance for its constructions;

(c) if so, when and the amount allocated
for this purpose; and

(d) the time by which construction work
thereon is likely to be completed?

THE MINISTER OF SURFACE TRANS-
PORT (SHRIK.P. UNNIKRISHNAN): (a) An
estimate for land acquisition for Udaipur
Byepass on NH 8 was received from the
Rajasthan Government in October 1985.
The Ministry approved the byepass align-
ment and the land acquisition estimate in
September 1986. Land acquisition is re-
ported to have been completed just recently.

(b)to (d). An estimate for survey, inves-
tigations and preparation of the project for
Udaipur Byepass was sanctioned by the
Ministry for Rs. 5.89 lakhs in December
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1989. The construction of the byepass will
be considered during the 8th Plan after it is
finalised and survey and investigations have
been completed. it is too early to indicate the
construction schedule of the project.

(English)

Demarcation of Maritime Boundary
Between india and Sril Lanka

*693. SHRI BANWARI LAL PUROHIT:
Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether there has been persistent
demand to demarcate clearly the maritime
boundary between India and Sri Lanka for
easier identification; and

(b) if so, the reaction of Government in
this regard?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL). (a) The man
time boundary between India and Sri Lanka
has already been de-limited by the two
Maritime Boundary Agreements of 1974 and
1976. Because of incidents involving inad-
vertent strayipg of Indian fishermen into Sri
Lanka waters, there have been requests for
measures t9 enable easier identification of
the maritime boundary.

(b) Government are considering vari-
ous proposals in this regard.

Restructuring of Poverty Alleviation
Programme

*694. SHRI T. BASHEER: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether there is any proposal for
further restructuring the poverty alieviation
programmes like IRDP, NREP, RLEGP, etc.;
and
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(b) if so, the details thereof and the
reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA):
(a) and (b). There is no proposal for turther
restructuring IRDP, NREP and RLEGP have
been restructured with their merger and
launching of Jawahar Rozgar Yojana (JRY)
in April, 1989. Besides, Government have
also decided to make abeginning of employ-
mentguarantee programme in the rural areas
in selected districts from the current year; the
details of this are being worked out.

Post Offices In Rural Areas of Mahar-
ashtra

*695. SHRI BALASAHEB VIKHE PA-
TIL: Willthe Ministerof COMMUNICATIONS
be pleased to state:

(a) the number of Sub Post Offices and
Branch Post Offices in Maharashtra;

(b) whether demands have been re-
ceived for setting up of more Post Offices
especially in the rural areas of the State; and

(c) if so, the total number of Post Of-
fices, Sub Post offices and Branch Post
Oftices likely to be opened in Maharashtra
during 1990-91?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) Ason 1.1.1990
there were 2168 sub post oftices and 9516
branch post offices in Maharahstra.

(b) Yes, Sir.

{c) So far, sanctions have been issued
for 6 sub post offices and 69 branch post
offices to be opened in Maharashtra during
1990-91.
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Pending Letters from Members of
Parliament for Action

*696. SHRI RAM SAGAR (Saidpur):
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the number of letters received from
the Members of Parliament for final disposal
during the last three years which are still
pending; and

(b) the details of steps taken to expedite
the replies thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) and (b). The
details of the information in this regard are
being collected and will be laid on the table
of the House.

Telephone Connections to M.P.s’
Recommendations

*697. SHRI SUBEDAR: Will the Minis-
ter of COMMUNICATIONS be pleased to
refer to the answer given on 29 March, 1990
to Unstarred Question No. 2620 regarding
telephone connections onthe recommenda-
tions of Members of Parliament and state:

(a) when the telephones released on
the recommendations of Members of Parlia-
ment in March, 1990 are actually to be in-
stalled and made operative; and

(b) the number of letters of Members of
Parliament received upto 15th April, 1990 for
grant of telephone connection on priority
basis still pending and when will action be
completed on such letters?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA). (a) Telephone
connections sanctioned on out of turn prior-
ity basis including those sanctioned on the
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basis of the recommendations of the Mem-
bers of Parliament in March 1990 will be
installed and made operational progressively
on becoming technically feasible and com-
pletion of formalities by the applicants.

(b) The information is being collected
and will be laid on the Table of the House.

Deficiencies in Accounting and Control
System in NODB

7217. SHRIMATI SUBHASHINI ALL:
SHRIK. MANVENDRA SINGH:

Will the Minister of AGRICULTURE be
pleased to state:

(a) whether European Commission
review had pointed out some weaknesses in
the accounting and control system of erst-
while Indian Dairy Corporation (now NDDB);

(b) it so, the details thereot; and

(c) the steps Government propose to
take for improving accounting and control
system in National Dairy Development
Board?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a) and (b). The E.E.C. comments related to
some aspects of the project acccunts of the
erstwhile IDC (now NDDB) in regard to their
maintenance in a manner that met their
occasional needs. These comments did not
relate to the overall method of accounting of
the erstwhile IDC. The accounts of the erst-
while IDC, however, did meetthe needsof its
Board of Directors and were certified as
being “True and fair” by the Statutory Audi-
tors as well as by the C & AG.

(c) The NDDB has a system of getting
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its accounts audited in accordance with the
provisions of Section-28 of the NDDB Act, by
independent qualified auditors, appointed
with due approval of the Government. This
ensures appropriate accounting control.

import of Butter-Oll

7218. SHRI TARIF SINGH: Will the
Minister of AGRICULTURE be pleased to
state:

(a) the quantum of butter-oil received
from UNICEF during the last decade;

(b) whether a decision was taken to sell
the said butter-oil inthe open market through
Mother Dairy; and

(c) if so, the total income earned by the
Mother Dairy/Government by the sale of
butter-oil annually?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a) The National Dairy Development Board/
erstwhile Indian Dairy Corporation has not
received any butter oil from UNICEF during
the last decade.

(b) and (c). Does not arise.

influx of Bang’adeshl Refugees Into
india

7219. SHRIDILIP SINGHJU DEO: Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government have taken up
with Bangladesh Government the matter
about the influx of Bangladeshis as refugees
into India; and

(b) it so, their reaction in this regard?
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THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) and (b).
Yes, Sir. The Government have taken up
with Bangladesh Government the influx of
refugees, mainly Chakmas and the others
into India. During the recent visit of the
External Affairs Minister to Bangladesh from
16-18 February, 1990, the matter was dis-
cussed and the Bangladesh Government
agreed to send a delegation to the Chakma
refugee camps in Tripura to persuade the
refugees to return to their homes in the
Chittagong Hill Tracts.

[ Translation )
Losses in National Seeds Corporation

7220. SHRI HUKUMDEQ NARAYAN
YADAV: Willthe Ministerof AGRICULTURE
be pleased to state:

(a) whether the National Seeds Corpo-
ration is running in loss;

(b) if so, the amount of losses suffered
by it during the last three years; and

(c) the reasons for the losses?

" THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a) Yes, Sir.

(b) The amount of loss suffered by the
Corporation during the last three years is

given below:

(Rs. in lakhs)

Year Net profit (+)
Net loss (-)
1 2
1986-87 (-) 440.48
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Year Net profit (+)
Net loss (<)
1 2
1987-88 (-) 190.50
1988-89 (-) 289.83

(c) Main reasons for losses, are as
under:—

(i) Increase in input prices and
procurement prices paid to the
seed growers without corre-
sponding increase in the sale
price of seed.

(i) Increase in fixed overhead
expenses on account of gen-
eral price rise and payment of
D.A. and interim relief to em-
ployees of the Corporation.

(i) Heavy interest burden.

(iv) Under utilisation of infrastructu-
ral facilities created urnder Na-
tional Seeds Project Phase-|
and |l due to cut-back in pro-
duction.

(v) Loss on account of accumu-
lated carry-over stocks.

[English)
Financial Viabliity of NDDB

7221. SHRIMATI SUBHASHINI ALL:

SHRIK. MANVENDRA SINGH:

Will the Minister of AGRICULTURE be
pleased to state:

(a) whether NDDB uses the imported
dairy commodities as a hidden subsidy for
financially unviable Operations;
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(b) whether European Commission held
that the majority of the operations under the
aegis of the NDDB were either in the break-
even or in a repeated loss situation and that
it was the hidden subsidy provided by im-
ported commodities that allowed them to
show profits on paper; and

(c) if so, the steps proposed to be taken
by Government in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a) The imported gift commodities have
been primarily used with the objectives of
maintaining a steady supply of liquid milk in
the Metro cities and for the purpose of gen-
erating funds for financing Operation Flood
Programme. The issue prices of these
commodities have beenraised overtheyears
to make them comparable with domestic
prices thereby discouraging the dairies from
developing dependence onthese commodi-
ties.

(b) European Economic Community
have continued to support Operation Fiood
Project and the imported gift commodities
have been used in line with approved norms
and no such adverse inferences have been
drawn by them.

(c) Does not arise.

Meetings of Advisory Committees
Attached to ICCR

7222. SHRI K. PRADHANI: Will the
Minister of EXTERNAL AFFAIRS be pleased
1o state:

(a) whether any meetings of the various
Advisory Committees on different regions
attached to Indian Council for Cultural Rela-
tions have been held during the last two
years;
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(b) ¥ s0, the details thereof; and

(c) it not, the reasons therefor and
action taken in this regard?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII.K. GUJRAL): (a) and (b). The
ICCR has three Advisory Panels on different
regions, namely:

(i) Advisory Panel on Latin America

(i) Advisory Panel on South and
South East Asia

(iii) Advisory Panel on Africa
The following meetings of these panels
were held in the last two years i.e., from 1st
January, 1988 onwards:
Advisory Panel on Latin America
i) 25.3.1988

i) 11.10.1988

Advisory Panel on South and South
East Asia

i) 3.6.1988

ii) 18.11.1988
Advisory Panel on Africa

i)y 25.2.1988

i) 11.10.1988

(c) Does not arise.

Purchase of Arms by Nepal From China

7223. SHRIJAYAWANTINAVINCHAN-
DRA MEHTA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:
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(a) whether Government are aware that
Nepal has recently purchased in a big way
arms and ammunitions from China as re-
ported in the national dailies of 29 March,
1990; and

(b) it so, the reaciion of Government of
India thereon?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) Govern-
ment has seen reports to this effect.

(b) The Government of India took up
this matter with the previous Government of
Nepal. ltisthe endeavour of the Government
of India to seek a comprehensive under-
standing on all the outstanding issues with
Nepal including our security concerns in
spirit of friendship and co-operation.

[Translation

Persons Arrested While Crossing
Indian Borders From Pakistan

7224. SHRI R.N. RAKESH: Will the
Minister of HOME AFFAIRS be pleased to
state.

(a) the number of persons arrested
during the last six months while crossing the
Indian borders from Pakistan:

(b) the number of extremists and ordi-
nary citizens out of them, separately: and

(c) the details of the weapons recov-
ered from the arrested extremists?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) and (b). 728
persons were intercepted by BSF during the
period from October, 1989 to March 1990,
while crossing the Indian borders from PakI-
stan. Of these, 7 persons were suspected to
be extremists and 721 persons were other
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miscreants.

(c) The following arms/ammunitions
have been recovered from the persons

suspected to be extremists:

AK-47 Rifle 2 Nos.
AK-74 Rifle 8 Nos.
Thomson Sub Machine Gun 2 Nos.
Pistol 7 Nos.
Revolver 2 Nos.
Hand-Grenade 32 Nos.
Magazine assorted : 100 Nos.
Amn. assorted : 4748 Rds.

[English)

Abolition of Visa System Between India
and Maldives

7225. SHRIH.C. SRIKANTAIAH: Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether a Memorandum of Under-
standing has been signed by India and
Maldives for abolishing of visa system be-
tween the two countries; and

(b) if so, the details thereof?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI 1.K. GUJRAL): (a) and (b).
Under an agreement signed on March 11,
1979, India and Maldives had agreed that
citizens of either country may enter the terri-
tory of the other without obtaining a visa for
a stay of upto 90 days. India had suspended
the operation of this arrangement for some
time due to various reasons. After the visit of
EAM to Maldives in January, 1990, Govern-
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ment agreed to restore the provisions of the
agreement to enable citizens of Maldives to
travel to India without obtaining a visa for a
stay of up to 90 days.

CBI Enquiry Into Orders of CPC For
Supply of Bags

7226. SHRI PRAKASH KOKO
BRAHMBHATT:  Will the Minister of
AGRICULTURE be pleased to state:

(a) whether CBI has been asked by
Government to probe into the orders placed
by the Central Purchase Committee for
supply of bags to some units belonging to
four public enterprises companies and two

cooperatives;

(b) i so, whether the CBI has con-
ducted its enquiry; and

(c) the action taken against those held
responsible?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEV!I
LAL): (a) to (c). CBIlis conducting verifica-
tions into the alleged irregularities/corrup-
tion in the purchase of jute and HDPE bags
through the Central Purchase Committee.
The enquiries in this respect are in progress.

Talks with T.N.V.

7227. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government had any talks
with representatives of Tripura National
Volunteers (TNV) since November, 1989;

(b) if so, the details thereof; and

(c) the outcome of the last round of talks
between Government and the TNV?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) to (c). The
Home Minister had talks with the represen-
tatives of TNV on 2.3.90. The position was
also reviewed with TNV's representative Shri
B.K. Hrangkhawl on 3.3.90. The TNV's rep-
resentatives suggested steps for early resto-
ration of land to tribals, arrangements for
checking infiltration to be strengthened and
Reserve Forests to be made available for
settiement of Jhumia cultivators. A periodi-
cal review of the progress in implementation
of the TNV Accord was also suggested. The
State Government has been advised to pay
attention to these items. A decision has also
been taken to review the position regarding
implementation of the TNV Accord from to
time.

Restoration of Sorting Sections in
R.M.S.

7228. SHRIPREMPRADEEP: Willthe
Minister of COMMUNICATIONS be pleased
to state:

(a) whether a sub committee of the
Parliamentary Consultative Committee of
the Ministry of Communications has recom-
mended restoration of sorting sections in
R.M.S. to improve Postal Services, particu-
larly in areas which do not fall on trunk
routes; and

(b) i so, the details thereof and steps
taken or proposed to be taken to implement
its recommendations?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) Yes, Sir.

(b) Restoration of sorting sections over
some selected routes suggested by the sub
committee is under examination.
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[Translation }

Effect of Pepsi Project on Land Area for
Agricultural Production of Common
Use

7229. SHRI RAMESHWAR PRASAD:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether setting up of companies like
Pepsi Cola is likely to result in utilization of
more area for production of items of high
commercial value and less area of land for
growing crops of common use; and

(b) if so, the steps taken by Government
to avoid such a situation?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a) and (b). Farmers' choice of crops to be
cultivated on available lands is determined
by land and other resource endowment and
economic conditions. Government encour-
ages the establishment of food processing
industries to ensure better returns tofarmers
and proper utilisation of agricultural pro-
duce, leading to optimum util'sation of land
and other resources.
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Corruption in Exchanges of Calcutta
Telephones

7230. SHRIM.V. CHANDRASHEKARA
MURTHY: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether a large number of subscrib-
ers, telephones in Calcutta are being tam-
pered with by some vested group of employ-
ees in Cailcutta Telephones;

(b) whether large number of telephone
accessories and cables have been missing
from the stores and records;

(c) if so, the details thereof and the
reasons therefor;

(d) the number of cases processed and
completed during the last two years; and

(e) the action proposed to be taken in
this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWARMISHRA): (a) There are some
complaints about tampering of subscribers’
telephones in Calcutta Telephones. How-
ever, these have been found to be vague
and could not be substantiated.

(b) Some cases of loss of telephones
accessories and cables have come to no-
tice.

() Value
(i) Telephone instruments— Rs. 15,79,265/-
314 Nos. and other accessories
(ii) Sw. Bd Cable and Power cabies (59 drums) Rs. 8,85,000/-
(jii) Lead sleeves—186 Nos. Rs. 35,890/-

Investigations are in progress. Reasons will be known after investigations.
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(d) Five.

(e) Special efforts are being made to
identify the officials responsible for irregu-
larities. Help from Police and CBI is being
taken.

Socio Economic Development of
Fishermen in Orissa

7231. SHRI NAGARAJ MALLIK: Will
the Minister of AGRICULTURE be pleased
to state:

(a) whether the programme for socio-
economic development of fishermen com-
munity in Kasafal area of Balasore district of
Orissa, being implemented with assistance
from Norway, has been discontinued since
31 March, 1990;

(b) the achievements made under the
project;

(c) the action taken/proposed to be
taken to continue the scheme,

(d) the number of workers retrenched/
proposed to be retrenched as a result of
discontinuance of the scheme; and

(e) the steps taken for their rehabilita-
tion?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a) to (c). As per the agreement signed
between the Governments of India and
Norway, the duration of the Orissa Fisheries
District Development Programme, under-
taken with Norwegian assistance stands
terminated on 31.3.90. However, the activi-
ties envisaged under the agreement will be
completed by the State Government. The
achievements of the Project include provi-
sion of approach-roads in the project area,
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construction of primary schools, health
centres, erection of beacon light at fish-
landing sites, facility for supply of drinking
water, improvement of economic conditions
of women in poor house-holds, improve-
ment of ferry-services and training of fisher-
folk in fish-handling etc.

(d) and (e). Information is being col-
lected and shall be placed on the Table ofthe
Sabha.

Financial Mis-Management by NDDB

7232. SHRIMATI SUBHASHINI ALLI:
SHRIK. MANVENDRA SINGH:

Will the Minister of AGRICULTURE be
pleased to state:

(a) whether profits earned by NDDB are
subject to tax;

(b) whether the funds of the National
Dairy Development Board are subjected to
the audit or scrutiny by the Comptrolier and
Auditor General of India;

(c) i not, the reasons therefor;

(d) whether NDDB handles business
worth several thousands crores of rupees, if
so, whether Government propose to make
NDDB's accounts auditable by CAG; and

(e) if so, the steps taken in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI! NITISH KUMAR):
(a) Section 44 of the National Dairy Devel-
opment Board (NDDB) Act, 1987 provides
that notwithstanding anything contained in
the Income-tax Act, 1961 or any other enact-
ment for the time being in force relating to tax
on income, profits or gains, the NDDB shall
not be liable to pay income-tax or any other
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tax in respect of its income, profits or gains
derived.

(b) and (c). Section 28 (1) of the NDDB
Act, 1987 provides that the accounts of the
NDDB shall be audited by auditors duly
qualified to act as auditors ot companies
under the Companies.Act, and the appoint-
ment of auditors and remuneration payable
to them shall be subject to the approval ofthe
Central Government.

(d) and (e). As per the provisions of
NDDB Act, 1987, the question does not
arise.

Complaints Regarding Telephone
Services

7233. SHRIVENKATESHKABDE: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government are aware of
numerous complaints regarding functioning
of Telephone services in different pans of
the country;

(b) if.so, the steps taken or proposed to
be taken to improve working of existing units;
and

(c) the results of corrective measures
carried out, if any, in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) Yes, Sir.

(b) The details of the steps taken for
making telephone services more efficient
are given below:—

i) Replacement of old and worn
out equipments by electronic
equipments and installation of
new electronic digital ex-
changes in urban and rural
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areas;
ii) Upgradation of external piant;

iii) improvement/modernisation of
long distance transmission;

iv) Computerisation of services,
such as fault control, directory
enquiry efc.

(c) With these measures, a significant
improvement has been noticed in the tele-
phone services such as manual trunk calls,
STD and local call completion rate, delivery
of telegrams and reduction in fault rate.

Purchase of Fibre Optic Cables

7234. SHRIM.M. PALLAM RAJU: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) the names of companies, both public
and private, from whom Government have
been buying fibre optic cables for communi-
cations needs;

(b) the names of companies that have
been licensed to manufacture fibre optic
cables:

(c) the names of companies and the
amounts of the orders placed so far by the
communications department for fibre optic
cables;

(d) whether there have been any com-
plaints so far regarding the performance of
the fibre optic cables supplied so farand if so
the details thereof: and

(e) the average prices of fibre optic
cables being paid by Government?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) to (e). The
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information is being collected and will be laid
on the Table of the House in due course.

Setting up of Fertilizer Plants in Rajast-
han

7235. SHRIMATI VASUNDHARA
RAJE: Will the Minister of AGRICULTURE
be pleased to state:

{a) whether any proposals to set up
fertilizer plants in Rajasthan are pending
clearance by Union Government;

(b) if so, the details thereot indicating
the capacity, locations suggested estimated
cost and employment likely to be generated
in those plants; and

(c) when these proposals are likely to
be cleared?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) and (b). No, Sir. No such proposals
are pending clearance by Government.

(c) Does not arise.

Calculation of Cost of Land for Compu-
tation of Rateabie Vaiue of Property in
Delhi

7236. SHRISANAT KUMAR MANDAL.:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Property lax Depant-
ment of the Municipai Corporation of Delhiis
charging different rates of cost of land for
purposes of computation of the rateable
value of a property in the same colony forthe
same size of lease-hold plots and which
were registered almost atthe same time like
the Vasant Vihar, Anand Niketan and Sh-
antiniketan colonies;

(b) whether this rate is much less in the
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case of property holders who went to the
Court than that charged in the case of those
who did not challenge in the Court;

(c) if so, the reasons for calculating the
cost of land by adopting different yardstick in
these areas; and

(d) the remedial steps proposed to be
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) Uniform land
rates have been adopted for a particularyear
of construction.

(b) to (d). In some cases various Addi-
tional District Judges have adopted various
values and the matter is before the High
Coun.

Telephone Lines in Delhi

7237. SHRI SRIKANTHA DATTA
NARASIMHA RAJA WADIYAR: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) the total number of telephone lines
installed by Mahanagar Telephone Nigam
Limited in Delhi by the end of 1989-90;

(b) whether Government have a pro-
posal to instal more telephone lines in Delhi
during 1990-91;

(c) it so, the target set by Mahanagar
Telephone Nigam Limited for that purpose;
and

(d) the steps taken to fulfil the target?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) During the
financial year 1989-90 Mahanagar Tele-
phone Nigam has installed 82,000telephone
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exchange lines and retired 13,200 lines of
old electro-mechanical exchanges; net
addition during the year being 68,800 tele-
phone exchange lines.

(b) Yes, Sir.

(c) and (d). Subject to timely availability
of allotted equipment, it is proposed to instal
86,000 telephone exchange lines, out of
which 27,000 lines of old exchanges would
be retired, net proposed addition during the
year 1990-91 being 59,000 lines.

Shifting of Post Offices of Jajpur Sub-
Division

7238. SHRI ANADI CHARAN DAS:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether some of the Post Offices of
Jajpur Sub-Division in Cuttack North and
Cuttack South Divisions:including the Jajpur
Head Post Office, Telegraph Office, Kabirpur
and Dharamsala Post Offices are function-
ing in dilapidated buildings;

(b) if so, whether there is any proposal
to shift these post offices or to construct new
buildings therefor; and

(c) if so, the details thereof along with
the time frame?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) None of these
Offices is functioning in dilapidated build-
ings.

(b) and (c). In view of reply to part (a)
above, the question does not arise.

Shifting of Chakma Refugees

7239. SHRIK.B.K. DEBBURMAN: Will
the Minister of HOME AFFAIRS be pleased
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to state:

(a) whether there is any scheme to shift
some of the Chakma refugees in Tripura to
other States;

(b) if so, the details of the scheme;

(c) wether Tripura Government have
recently sent any representation in this re-
gard; and

(d) if so, the Union Government’s re-
sponse thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) No, Sir.

(b) Does not arise.

(c) TripuraGovernment has represented
a number of times for early repatriation of
Chakma refugees to Bangladesh.

(d) The Government of India have
impressed upon the Bangladesh Govern-
ment on many occasion including the occa-
sion of External Affairs Minister's last visit to
Bangladesh to do everything possible to
persuade the refugees to return.

Space on Rental Basis Under Commu-
nication Ministry of Bombay and
Nagpur

7240. SHRI VASANT SATHE: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) the total office and residential space
occupied by various offices under Commu-
nication Ministry at Bombay and Nagpur and
of this how much is taken on rental basis
from the private parties on agreement for
fixed period;

(b) the details of the cases partywise,
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where the period of lease is over and the
owners have sought release of the rented
space for their use;

(c) the number of the cases and area
released during the last three years and
number of cases and area involved which
are pending consideration for release;

(d) additional space constructed for
official/residential requirement by the De-
partment during the last three years and
under construction for the next two years;
and

(e) whether release of space to the
private parties has been in accordance with
the list of priority and measures proposed to
keep to the terms of agreement with private
parties?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) to (e). Informa-
tion is being collected and will be laid on the
Table of the House.

Fertilizer Consultancy Units

7241. SHRI K. PRADHANI: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether there is any pioposal to
establish more Indian fertilizer consultancy
units;

(b) if so, whether these units would
effect the present units like Project and
Development India Lid., (PDIL) and Fertil-
izer and Engineering Designs Organisation
(FEDO) in any way; and

{c) i s0, the facts in this regard?
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THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) No, Sir.

(b) and (c). Do not arise.

Construction of Roads and Bridges In
Orissa

7242. SHRI GIRIDHAR GOMANGO:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) the progress made in the construc-
tion of roads and ‘bridges sanctioned by
Union Government under CRF during Sev-
enth Plan; and

(b) the proposal submitted by the
Government of Orissa to include the new
schemes during Eighth Plan for construction
of roads and bridges?

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) In
Orissa only one work for construction of a
high level bridge over river Safai on Rour-
kela-Sambalpur Road was approved during
the 7th Plan at a cost of Rs. 140.00 lakhs
under the Central Road Fund. As reported
by the State Government, work on all the
foundations has been taken up. The bridge
is likely to be completed in June, 1991.

(b) The Government of Orissa have
submitted proposals for sanctioning 46 works
under Central Road Fund Programme at an
estimated cost of Rs. 45.76 crores for 1989-
90 and the 8th Five Year Plan period. The list
of the proposals is given in the Statement
below. These proposals have not been proc-
essed for approval as the actual augmenta-
tion of Central Road Fund has not taken
place.
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Setting up Exchanges in Paighat

7243. SHRIA. VIJAYARAGHVAN: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government have any plan
to set up STD exchanges in Cherpulasery
and Vadakanchery in Palghat district of
Kerala;

(b) if so, when willthey be commenced;
and

(c) the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) to (c) Auto-
matic exchanges have been recently com-
missioned at these two stations, but STD
facility is'yet to be provided. This is planned
to be introduced during the 8th plan period.

Committee on Jharkhand Matters

7244. SHRIA.K. ROY: Willthe Minister
of HOME AFFAIRS be pleased to to the
reply given on 12 April, 1990 to Starred
Question No. 442 regarding Committee on
Jharkhand Issue and state:

(a) the names of the Members of Expert
Committee and the Commiittee on Jharkhand
Matters;

(b) the date when the draft report of the
Expert Committee was submitted;

(c) the main points of the draft report;
and

(d) when the Committee is likely to
deliberate on the Report?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) The names of
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the expert Members and other members of
the Committee on Jharkhand Matters are
given in the statement below.

(b) The Experts submitted the draft on
21.11.89,

(c) and (d). The draft report of the
Expert Members of the Committee is being
further examined by them. The Committee
on Jharkhand Matter is expected to meet
next in the second week of May, 1990.

STATEMENT
Members of the Committee on Jharkhand
Matters
(a) Representatives of the Jharkhand
Movement
1. Dr.R.D. Munda
2. Dr. AK. Singh
3. Shri N.E. Horo
4. Shri Sibu Soren
5. Shri B.B. Matho
6. Shri B.P. Kesari
7. ShriS.S. Besra
8. Shri Prabhakar Tirkey
9. Shri Santosh Rana
10. Shri Suraj Mandal
11. Shri Shailendra Mahto

12. Prof. Stephen Marandi
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)

(c)

(d)
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Representatives from the Central
Government

1.

Shri K.B. Saxena,

Joint Secretary,

Department of Rural Develop-
ment

Shri B.K. Mishra,
Joint Secretary,
Ministry of Welfare

Dr. S.C. Jain,
Joint Secretary,
Ministry of Law and Justice

Shri B.S. Lalli,

Joint Secretary,

Ministry of Home Affairs.
(Convenor)

Representatives from the State

Government

1. ShriJ.L. Arya,
Home Secretary, Bihar

2. Secretary,
Tribal Welfare, Bihar

3. Regional Development Com-
missioner, Ranchi

Experts

1.

Dr. K.S. Singh
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2. Dr. Bhupinder Singh
3. ShriK.N. Prasad
(e) Other Representatives

1. Prof. Lal Chand Churamani
Nath Sahdeo

2. Prof. Shahid Hasan

The Members of Parliament represent-
ing Chotanagpur and Santhal Pargana area
are also invited to attend the Committee’s
maeeting as observers.

Roads and Bridge Sanctioned to
Maharashtra

7245. SHRI A.R. ANTULAY: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) the details of roads and bridges
sanctioned to Maharashtra under Central
Schemes during the last three years; and

(b) the total amount sanctioned there-
for?

~ THEMINISTEROF SURFACE TRANS-

PORT (SHRI K.P. UNNIKRISHNAN): (a)
and (b). Details indicating the number of
roads and bridges and the cost thereof
approved under the Central Schemes for
road development between 1.4.87 and
31.3.90 are as under:—
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[ Translation ]

Shortage of Labour in Janakpuri
Telephone Exchange

7246. SHRISUKHENDRA SINGH: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether Mahanagar Telephone
Nigam Limited had held a open house ses-
sion on 16 April, 1990 in Janakpuri;

{b) the number and names of the resi-
dents of Janakpuri area who participated in
the meeting;

(¢) whether any member had raised the
question of shortage of labour in Janakpuri
Exchange:

(d) the number of telephones shifted in
this Exchange in March and April, 1990: and

(e) the decision taken so far by his
Ministry to remove the shortage of labour?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) Yes, Sir.

(b) Nineteen residents participated in
this Open House Session. A list giving the
names of the panicipants is given in the
statement below.

(c) Yes, Sir. It was explained to the
Members that there was no shortage of
labourers as all the labour engaged in main-
tenance work weretransferred from Vikaspuri
to Janakpuri Exchange area along with the
transfar oftelephone numbers from Vikaspuri
to Janakpuri Exchange.

(d) In addition to the transferring of
2310 telsphone connections working in
Vikaspuri area to Janakpuri Exchange area
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on 1.3.1990, 197 telephones were shifted to
the Janakpuri Exchange on individual re-
quest from subscribers working in different
exchanges all over Dethiin March/April, 1990.

(e) Question does not arise in viewof {¢)
above.

STATEMENT

1. Shri Rattan Lal Kasuhik, Sadh
Nagar-li, Palam

2. Dr.N.K. Awasthy, C2C/123~126,
Pocket 12, Janakpuri.

3. Shri H.C. Yadav, 101, Janak
Cinema Complex, Janakpuri,
New Delhi.

4, Shri Ashok Bhalla, 206, Janak
Cinema Complex, Janakpuri,
New Delhi.

5. Shri Sudhir Kumar Tyagi, 306
Hastsal, Uttam Nagar, New
Delhi-59.

6. Shri Y.P. Chugh, State Bank of
Mysore, Janakpuri, Pankha
Road, New Delhi.

7. Shri Om Parkash, Janak Cin-
ema, Janakpuri, New Delhi.

8. Shri Manji Singh, Janak Cinema,
Janakpuri, New Delhi.

9. Shri P. Bakshi, Janak Cinema,
Janakpuri, New Delhi.

10. Shri Randhir Singh, State Bank
of India.

1. ShriGure Gurdas Ram, WZ-210/
B A-l, Uttam Nagar, New Delhi.

12. Shri Kailash Chand Gupta, WZ/
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13.

14,

15.

186.

17.

18.

19.
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258, Lajwanti Garden, New Delhi-
46.

Shri Brahm Prakash, RZ-5, In-
dra Park.

Shri Jai Parkash, C-5, Mohin-
dera Park.

Shri Kewal Bajaj, RZ-6, Indra
Park.

Shri R.K. Wadhwa, RZ-7, indra
Park.

Shri Tilak Raj RZ-10 Indra Park.

Shri J.L. Jain, RZ-14A/9, Prem
Nagar, Uttarrm Nagar.

Shri Jatinder, Pali Eactor, Ut-
tarm Nagar. .
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[English)
Telephone Connections in Punjab

7247. SHRIKAMAL CHAUDHRY: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) the number of telephone connec-
tions provided during the last three years,
year-wise and districtwise in Punjab; and

(o) the steps taken to improve and
modernise the telecommunication systemin
Punjab?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) Telephone
connections given during the lastthree years
yearwise and districtwise in Punjab.
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(b) The programme for improvement
and modernisation of the telephone system
in Punjab includes the following:—

1. Automatisation of all local manual
exchanges.

2. Replacementof alllife expired, worn
out and unserviceable equipment.

3. Inductionof electronicequipments.

4. Ducting of underground cable sys-
tem.

5. Expansion of the network to pro-
vide telephone practically on de-
mand in all local exchange sys-
tems with capacity upto 5000 lines
and to contain the waiting period on
an average to one year in local
exchange systems with a capacity
of more than 5000 lines by the end
of 8th plan period.

Necessary programmae is drawn up on
year to year basis in keeping with the availa-
bility of funds and equipment each year.

Production of Exchanges by C-DOT

7248. SHRI HANNAN MOLLAH: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) in view of the developing 4000 lines
exchanges by C-DOT, the results of the field
test:

(b) the time frame for production of the
exchange; and

(c) the capacity of production envis-
aged?
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THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) The results of
field testing of 4000 lines C-DOT exchange
are generally satisfactory.

(b) The process of technology transfer
for production of C-DOT exchange has been
initiated.

(c) This will be worked out after process
of technology transfer is completed.

[ Translation |

S.7.D. Facllity in District Sonbhadra In
U.P.

7249. SHRI SUBEDAR: Willthe Minis-
ter of COMMUNICATIONS be pleased to
state:

(a) whether Government are awarethat
there is no S.T.D. facility in large industrial
complexes such as Shaktinagar, Singrauli,
Anpara, Overa Dala and Churk located in
district Sonbhadra of Uttar Pradesh;

(b) if so, whether Government propose
to provide S.T.D. facility there; and

(c) if so, when?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS ( HRI
JANESHWAR MISHRA): (a) Yes, Sir.

(b) The S.T.D. facility for Shaktinagar,
Anpara, Obra, Churk and Sonbhadra have
already been planned.

(c) Sonbhadra, Shaktinagar and Anpara
are planned for S.T.D. facility during 1990-
91.

Singrauli, Obra and Churk would be
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considered for STD facility later in the 8th
Plan period.

[English)
Prices of Pesticides and Fungicides

7250. SHRI PALAI K.M. MATHEW:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether the prices of pesticides and
fungicides have increased exorbitantly, plac-
ing heavy burden on the agricultural users;
and

(b) if so, the steps Government have
taken or propose to control their prices?

THE MINISTER OF STATE IN THE
DEPARTMENT QF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a) The prices of commonly used insecti-
cides (Technical Grade A) registered price
rise ranging from 5% to 15% in 1989 over
1988.

(b)- To ensure availability of pesticides
at reasonable Pprices to agricultural users,
the Government has placed certain pesti-
cides on ‘Open General Licence’ for import
purposes and reduced import duty on some
pesticides and raw materials. Besides, the
indigenous production of technical grade
pesticides and their formulations is being
encouraged.

Electronic Telephone Exchange at
Junagarh

7251. SHRIG.K. SHEKHADA: Willthe
Minister of COMMUNICATIONS be pleasad
1o state:

(a) whether Government propose to set
up or convent electronic exchange in Ju-
nagarh district of Gujarat State: and
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(b) it so, the details thereof including the
present position in the district?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) There is a
proposal to set up an Electronic Exchange at
Junagarh.

(b) A 1500 lines C-DOT type of elec-
tronic exchange has been allotted for the
year 1991-82. The present position of the
Crossbar exchange is

iy Capacity : 7000 lines
ii) Working connections : 5933
iii) Waiting list : 3

The Electronic Exchange as at (a) above will
be in addition.

Use of Banned Pesticldes

7252, PROF. SAVITHRI LAKSH-
MANAN: Willthe Minister of AGRICULTURE
be pleased to state:

(a) whether pesticides which arebanned
in the developed countries are still being
used in India;

(b) it so, the details thereof; and

(c) the steps Government propose to
take to stop the use of these pesticides in
future?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a) and (b). Some of the pesticides, which
are banned/restricted in some countries are
in use in India. The details are given in
statement-| below.
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(¢) The Registration Committee con.ti-
tuted under the Insecticides Act, 1968 has
permitted only the safer chemicals to be
used in India only after being < atisfied itself
about their safety and efficacy on the basis of
relevant data submitted for its consideration.
This Committee reviews, from time to time,
the use of chemicals, which are banned or
restricted in other countries, on the basis of
the published literature/reports and takes
suitable corrective measures. The main
reasons for the continued use of some of
them are non-availability of sater and cheaper
substitutes, comparatively more rapid deg-
radation and less persistence of pesticides
in the tropical environmental condttions in
India and the recommended use pattern.
Having regard to these factors, 18 pesticides
have been refused registration, 2 have been
phased out of use, 8 pesticides subjected to
restrictions in use and 3 have been banned
as given in statement-!| below.

STATEMENT-|

List of Pesticides Banned/Restricted in
other countries but are being used in India

1. Aidrin

2. Chlordane

3. Heptachlor

4, Captan

5. 2,4-D

6. Aldicarb

7. Carbaryl

8. Dicofol

9. Dimethoate
10. Endosutfan
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11. Lindane

12. Methyl Parathion

13. Nitrofen

14. Paraquat

15. Nicotine Sulphate

16. P.C.P.

17. Phorate

18. P.M.A.

19. Tetradifon

20. Zinc Phosphide
STATEMENT-I

List of Insecticides Refused Registration,
Phased out of use, Restricted and Banned

for use
L REFUSED REGISTRATION:
1. Calcium Arsenate
2. E.P.N.

3. Azinphos Methyl

4. Lead arsenate

5. Mevihphos (Phosdrin)
6. 24,51

7. Carbophenothion

8.  Vamidothion

9. Mephostolan

10. Azinphos ethy:
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11, Binapacryl
12. Dicrotophos
13. Thiodemeton/Diosulfoton
14. Fentin acetate
15. Fentin hydroxide
16. Chinomethonate (Morestan)
17. Ammonium Sulphamate
18. Leptophos (Phosvel)
PHASFD OUT OF USE:
1. Endnn
2. Ethyl parathion

LIST OF INSECTICIDES RE-

STRICTED iN USE:

1. Aluminium phosphide
2. EDB

3. Dieldrin

4, DD.T.

5 BH.C.

6. Chlorhenzilate

7. Sodium cynice

R, Captafol

LISTOF INSECTICIDES BANNED:

1.

&)

Dibromcchloropropane
{DBCP)

Toxaphene

Pentachloro-nitrobenzene
(PCNB)
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Telephona and Talegraph Facilities in
Kherakhal Area of Khirshu Block

7253. SHRIC.M. NEGI: Willthe Minis-
ter of COMMUNICATIONS be pleasad to
state:

(a) whether Government are aware that
there is no telephone or telegraph facility in
Kherakhal area of Khirshu Block, Pauri
Garhwal; and

(b) if so, the steps contemplated to
connect Kherakhal with telephone and to
open a post and telegraph office there?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) Yes, Sir.

(b) Telegraph and Telephone facilities
will be provided at Kherakhal during 8th
Plan. Regarding opening a Post Office infor-
mation is being collected and will be laid on
the Table of the House.

Suicide by Women in Delhi

7254. SHRISAVITHRILAKSHMANAN:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of women who commit-
ted suicide in the last four months in Delhi;

(b) the number of such cases converted
into murder cases later and the details thereof;
and

(c) the action taken by Government
against the person found guilty?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) 124 women
committed suicide during the period from
1.12.1989 to 31.3.1990.
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(b) Nil.
(c) Does not arise.

Spying Activities by Ex-Military Person-
nel

7255. SHRI G.S. BASAVARAJ: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government are aware that
ex-military personnel are involved in spying
operations; and

(b) if so, the details thereof and the
steps taken or contemplated to insulate
defence establishments from access of ex-
military personnel and check espionage
activities by them?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) Yes, Sir.

(b) It will not be In public interest to
disclose the details of such cases. Neces-
sary security measures are in force for insu-
lation of defence establishments against
espionage. Specific measures in this con-
text include physical security of establish-
ments, measures for safeguarding classi-
fied information, verification of antecedents
of personnel etc.

Backlog In Issue of Passports in
Cochin Passport Office

7256. PROF. P.J. KURIEN: Will the
Ministerof EXTERNAL AFFAIRS be pleased
to state:

(a) whether there is a large backlog in
the issue of passports in Cochin passport
office during the last three mo-ths;

(b) if so, the details thereof: and
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(c) the steps being taken to clear the
backlog and also to streamline the system?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRIL.K.GUJRAL): (a)to (c). During
January-March, 1990, Passport Office Co-
chin received 42965 applications for fresh
passport. Previous balance as on 31st
December, 1989 was 20998. During this
period, 43366 fresh passports were issued.
Balance pending as on 31st March, 1990
was 19679 i.e. less than at the end of the
previous quarter. Out of this, police reports
were awaited upto one month in about 2400
cases. 919 cases were closed and returned
to applicants as per provisions of the Pass-
port Act, 1967.

The following special steps have al-
ready been taken recently to ensure that the
issue of passport applications is expedited.

(i) Passport applications are scruti-
nised at counters and incomplete
applications are returned to appli-
cants on the spot, pointing out the
deficiencies. Incomplete applica-
tions received by post are returned
the same day, pointing out the
deficiencies.

(i) Despatch of the passport applica-
tions to the Police/CID authorities
within 24 hours of their receipt.

(iii) Periodical reminders to the Police/
CID authorities and constant liai-
son with these authorities at vari-
ous levels.

(iv) Simplification and rationalization of
passport procedures.

(v) Deployment of additional tempo-
rary staff and provision of special
incentives to staff for working on
Sunday and closed holidays.
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(vi) Despatch of passports to applica-
tions within 5 working days of the
receipt of police reports/clearance
from the concerned authorities.

(vii) The progress of disposal of pass-
port applications is regularly moni-
tored weekly by the CPV Division
of the Ministry of External Affairs,
with the help of computers.

Expenditure on Advertising by NDDB

7257. SHRIHARISH RAWAT: Willthe
Minister of AGRICULTURE be pleased to
state:

(a) the amount spent by the National
Dairy Development Board on advertisements
during the last three years, year-wise;

(b) the details of jobs and amount paid
In this connection to various parties to whom
jobs were assigned: and

(c) the criteria for selection of the par-
ties?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a)to (c). Information is being collected and
wil! be laid on the Table of the Sabha.

[Translation |

Chembur Telephone Exchange

7258. SHRIMATI JAYAWANT! NAV-
INCHANDRA MEHTA: Wil the Minister of
COMMUNICATIONS be pleased to state:

(a) the number of complaints received
during the lastone year in respect of working
of Chembur Telephone Exchange, particu-
larly in respect of the digit starting with “52";
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(b) the steps taken to bring about im-
provements in the working of the Exchange;
and

(c) the time by which the said exchange
is likely to be converted into electronic ex-
change?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) to (c). The
information is being collected and will be laid
on the Table of the House.

[English)

Pakistan Interference in Internal Affairs
of India

7259. PROF. VIJAY KUMAR
MALHOTRA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government are aware of
the widespread strong public opinion over
the Pakistan's interference in the internal
affairs of India by aiding, abetting and incit-
ing covertly and overtly the subversive and
terrorists activities in India, particularly in
border States: and

(b) if so, the steps Government propose
to respond to public opinion to contain Pak
interference?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) Yes, Sir.

(b) Besides taking up the matter with
the Government of Pakistan on several
occasions, various steps have been taken
on the Indo-Pak border like intensified pa-
trolling by police and para-military forces in
the affected areas, anti-infiltration measures
such as border fencing, flood lighting, con-
struction of more observation Pos:s/Towers
for BSF, provision of night vision devices to



109 Written Answers

detect infiltrators.

Renewal of Fitness Certificate for
Tractors and Traillers

7260. SHRIH.C. SRIKANTAIAH: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether tractors and trailers used
for agricultural purposes are required to
renew their fitness certificates annually;

(b} if so, the reasons therefor and the
details thereof;

(c) whether agriculturists using these
tractors and trailers for transporting their
produce to the market only are also required
to renew the fitness certificates annually;
and

(d) if so, the details thereof?

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) to
(d). A tractor for itself does not require a
fitness certificate. But when it is used in
conjunction with a trailer and is used for
transporting goods including agricultural
produce, it is construed as a transport ve-
hicle and requires a Fitness Certificate as
per Section 56 of the Motor Vehicles Act
read with clause 62 of the Central Motor
Vehicles Rules, 1989. As per clause 62 of
the Central Motor Vehicles Rules a transport
vehicle is given a Fitness Certificate initially
fortwo years and thereafter is to be renewed
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every one year.
[Transiation }

Widening, Development and Repaire of
National Highways in Madhya Pradesh

DR. LAXMINARAYAN PAN-
DEYA:

SHRIPHOOLCHAND VARMA:

SHRI DILIP SINGH JU DEO:

7261,

Will the Minister of SURFACE
TRANSPORT be pleased to state.

(a) whether Government have formu-
lated any scheme for widening, deveiop-
ment and repairs of National Highways in
Madhya Pradesh:

(b) if so, the details thereof; and

{c) the total amount allotted therefor
during 1990-917?

THE MINISTER OF SURFACE TRANS-
PORT (SHR1 K.P. UNNIKRISHNAN): (a) to
(c). An allocation of Rs. 21 crores has been
made during the year 1990-91 for the devel-
opment of National Highways in Madhya
Pradesh, including ongoing works. New
schemes projected in the Annual Plan 1990-
91 for sanction are indicated inthe statement
given below. As regards maintenance/re-
pairs, a sum of Rs. 9.30 crores has been
allocated for 1990-91, which included Rs.
4.69 crores for periodical renewals.
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[English]
Assessment of IRDP and JRY

7262. SHRIJANARDHANA POQJARY:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government have under-
taken an assessment of Integrated Rural
Development Programme and Jawahar
Rozgar Yojana recently: and

(b) if sc, the outcome thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA):
(a) No assessment of Jawahar Rozgar
Yojana (JRY), started in 1989-90, has been
made so far. As regards Integrated Rural
Development Programme (IRDP), periodic
assessment through Concurrent Evaluation
studies have been carried out since Octo-
ber, 1985 The latest survey was undertaken
dunng the 12 month period (January-De-
cember, 1989} with the help of 27 independ-
ent research institution all over the country.
The findings of the survey have been re-
cently brought out for the six months period
(January-June, 1989).

(b) The major findings of the survey are
given in the Statement below

STATEMENT

1. About 28% of the beneficiaries
belonged to Scheduled Caste, 17%
to Scheduled Tribe, and 19% were
Women. The coverage of SC/STwas
significantly higherthan the stipulated
target of 30% of the national level.
The beneficiaries also includes 6%
families of Ex-bonded labourers, 0.5%
of Handicapped and 1% of Assigrees
of surplus land.
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Primary and Tertiary Sectors
were areas of main thrust covering
42% and 46% families respectively.
In Primary Sector, Dairy Units (19%
coverage) were more popular, as
compared to other schemes. In Terti-
ary and Secondary Sectors, the reli-
ance was on Shops (18% coverage)
and Village industries (7% coverage)
respectively.

According to the pre-assistance
annual income of assisted families,
as per official records 34% families
belonged to destitute group (Rs. 1-
2265) and 53% families to very very
poor group (Rs. 2266-3500). Thus
87% ofthe assisted families belonged
to the destitute and very very poor
proups, as per the official records.
However, according to the assess-
ment of pre-assistance income of the
assisted families, made by the Inves-
tigations, 10% families belonged to
the destitute group (Rs. 1-2266), 37%
families to the very very poor group
(Rs. 2266-3500), 34% families to the
very poor group (Rs. 3501-4800) and
12% to the poor group (Rs. 4801-
6400). Also 7% families had annual
income more than Rs. 6400. Thus
according to the assessed pre-assis-
tance annual income of the assisted
tamilies, only 47% of the assisted
families belonged to the destitute and
very very poor groups. Even this
coverage of families of the destitute
and very very poor groups under the
programmie is creditable, if compared
with the proportion of 29% of the
families of destitute and very very
poor in the target group.

About 37% beneficiaries had no
overdues and 30% beneficiaries had
overdues less than Rs. 1000. Thus
about 67% beneficiaries had over-
dues upto Rs. 1000. This compares



123

Written Answers

well with the findings of NABARD
(1985) according to which recovery is
estimated at 69%.

At the national level, 95% bene-
ficiaries had notborrowed any money
from Private sources after acquisition
of the asset.

The assets were found intact in
73% cases at the national isvel.
However they were not intact (either
sold, perished or defective etc.) in the
remaining 27% cases. Of these, in
3% cases these were notintactdueto
unexpected events (iliness, death
etc.), 6% cases due to inadequate
income generation, 1% cases be-
cause in high maintenance cost, 2%
cases because of high input prices,
2% cases necause of household
consumption requirement, 2% cases
due to their detective condition and in
11% cases for other reasons.

Thetatal annual family income of
the beneficiaries (from the asset and

- other sources) had increased by more

than 50% of their initial annual in-
come (as per official record) in 70%
cases. Such increase in annual in-
come was even more than 100% of
their initial income in 46% cases.
However, the increase in the total
annual income of the beneficiaries
was more than 50% of their initial
income of the beneficiaries was more
than 50% of their initial annual in-
come (as assessed by the investiga-
tor), in 39% cases. Such increase
was even more than 100% of the
initial assessed annualincome in 18%
cases.

Among the oid beneficiaries,
those who has taken up Poultry Units
had crossed the poverty line of Rs.
3500in 95% cases. Irrigation schemes
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in 90% cases, Handicraft and shops
in 88 to 87% cases. The Irrigation
scheme and shops had also helped
the beneficiaries in crossing poverty
line of Rs. 6400 in 41 to 42% cases,
Handloom and Tailoring and Knitting
in 33% to 34% cases and village
industry in 28% cases.

In 82% cases, there was no dif-
ference in the cost of the as asset as
per official record and its value in the
opinion of the beneficiary. Howeverin
the remaining 18% cases, some dif-
ferences were observed. Of these, in
9% cases there were significant dif-
ference of more than Rs. 500. This
indicates some malpractices and
leakages in the implementation, which
needs to be probed in by the authori-
ties.

Working capital was not provided
to beneficiaries i 22% cases out of
such 65% cases, where working
capital was required.

The banks had kept the repay-
ment period of lessthan 3years in 9%
cases and just 3 years in 29% cases.

After-care and Government
support was not made available to
the beneficiaries in 53% cases out of
75% cases requiring such support.

Adequate infrastructure facility
was not available to the beneficiaries
in most of the cases. The input facility
was available in 43% cases in Pri-
mary Sector, 57% cases in Secon-
dary Sector and 52% cases in Terti-
ary Sector. The marketing facility was
available in 46% cases in Primary
Sector, 52% cases in Secondary
Sector and 53% cases in Tertiary
Sector. The repair tacility was avail-
able in 43% cases in Primary Sector,
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49% cases in Secondary Sector and
47% cases in Tertiary Sector.

14. In 85% cases, the TRYSEM
beneficiaries were provided IRDP
assistance for activities other the
activities for which they were trained
under TRYSEM.

[Translation )

Widening and Strengthening of Na-
tional Highways in Rajasthan

7263. SHR! NATHU SINGH: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether Government have formu-
lated any scheme for widening and strength-
ening of National Highways in'Rajasthan;

(b) if so, the details thereof: and

(c) the total amount allotted therefor
dunng 1990-917?

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a)
Yes, Sir.

(b) The Annual Plan of 1990-91 for
Rajasthan provides for sanctioning of esti-
mates for strengthening of 462 kilometres of
National Highways at an estimated cost of
Rs. 61890 lakhs. In addition, it is proposed to
sanction estimates for four-laning of NH 8 in
a length of 69.0 kms at an estimated cost of
Rs. 5600 lakhs.

(¢) An allocation of Rs. 21 crores has
been made in 1990-91 for development
projects on National Highways in Rajasthan
including the ongoing works.
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[English)
B.S.F. Proposal to Floodlight

7264. SHRIMAT! BASAVA RAJES-
WARI: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have cleared
a BSF proposal to floodlight an additional
length of 65 kilometre in segments along the
Punjab stretch of the international border;

(b) if so, the details thereof;

(c) whether Government propose to
fence the entire Indo-Pak border in Punjab
and Jammu and Kashmir; and

(d) if so, the estimated amount of total
expenditure involved in both works sepa-
rately?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) to (d). The
Government have approved a proposal for
floodlighting of 65.459 Kms in selected
stretches along the International Border in
Punjab at an estimated cost of Rs. 719.40
lakhs.

There is no proposal to fence the entire
Indo-Pak border in Punjab and Jammu &
Kashmir.

[ Translation )

Post Office Facillity in G.1.D.C. in Dholka
Tehsli of Ahmedabad

7265. SHRI RATILAL KALIDAS
VERMA: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the Post Office facility is
available in Gujarat Industrial Development
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Corporation (G.1.D.C.) in Dholka Tehsil of
district Ahmedabad;

(b) if not, the time by which it will be
provided; and

(c) the interim arrangements made for
distribution of dak?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) There is no
post office in GIDC in Dholka Tehsil.

(b) Atpresent there is no proposal for a
post office there.

(c) Postal delivery is at present made
form Dholka Head Post Office.

Arrest of Terrorists Escaped from
Srinagar Jail

7266. SHRIRAJVEER SINGH: Willthe
Minister of HOME AFFAIRS be pleased to
state.

(a) the steps taken by Government to
increase security measures in central jail,
Srinagar from where twelve detenues es-
caped recently:

(b) the number of such escaped terror-
ists arrested so far; and

(c) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) to (c). Details
are being collected from the State Govern-
ment and will be placed on the Table of the
House.
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Post Offices and Telegraph Offices In
Uttar Pradesh

7267. SHRI SARJU PRASAD SAROJ:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the district-wise details of Post Of-
fices and Telegraph Offices functioning in
Uttar Pradesh;

(b) whether people have to cover a
distance of 10 miles or even more to go to
telegraph office, particularly in MohanlalGanj
and Pratapgarh Parliamentary Constituen-
cies;

(c) whether Government propose to
open more Post Offices and Telegraph Of-
fices there in the next financial year and if so,
the location thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTERY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) The informa-
tionis given in the Statements-| and Il below.

(b) There are certain places in these
constituencies where people have to cover a
distance of 10 miles or even more to reach a
telegraph office.

(c) 77 new post offices have been
sanctioned for Uttar Pradesh and these of-
fices are expected to be opened within the
next 3 or 4 months. The locations of these
offices are given in statement-1li below.

Names of Telegraph Offices proposed
to be opened are given in the statement-IV
below

(d) Does not arise.
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STATEMENTA

District-wise details of Post Offices in Uttar Pradesh

Sl. No. Name of District No. of Post Office of all categories upto 31.3.88
1 2 3
1. Allahabad 365
2. Ghazipur 332
3. Jaunpur 389
4 Mirzapur 166
5. Son Bhadra 151
6. Pratapgarh 317
7. Varanasi 486
8. Agra 329
0. Ferozabad 59
10. Aligarh 463
1. Bulandshahr 357
12. Etach 287
13. Etawah 316
14, Jhansi 200
15. Lalitpur 150
16. Jalaun 232
17. Mainpuri 245
18. Mathura 235
19. Bareilly 250

20. Almora 431
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Sl. No.  Name of District No. of Post Office of all categories upto 31.3.88

1 2 3
21, Budaun 303
22. Hardoi 303
23. Kheri 349
24. Moradabad 327
25. Rampur 121
26. Nainital 270
27 Pilibhit 137
28. Pithoragarh 383
29. Shahjahanpur 279
30. GTorakhpur 3;18
31. Maharajganj 191
32. Azamgarh 354
33 Mau 196
34. Bahraich 348
35. Basti 376
36. Sidnharthnagar 217
37. Deona 462
38. Gonda 442
39. Bal:a 336
40. Binor 264
Chamoli 320

42. Dehradun 240
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Sl No.  Name of District No. of Post Office of all categories upto 31.3.88

1 2 3
43. Ghaziabad 238
44, Meerut 380
45. Pauri 229
46. Muzaftarnagar 297
47. Saharanpur 285
48. Hardwar 21
49, Tehri 357
50. Lucknow 230
51. Barabanki 3086
52. Raebarel 394
53. Sitapur 379
54. Sultanpur 485
55. Faizabad 608
56. Banda 488
57. Fatehpur 232
58. Fatehgarh 282
59. KP City (Kanpur) 87
60. Kanpur Dehat 397
61. Unnao 297
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STATEMENT-
Statement showing the districtwise details of Telegraph Offices Functioning in Uttar
Pradesh
Sl No. Name of the District No. of Telegarph Offices
1 2 3
1. Allahabad 117
2. Partapgarh 67
3. Mirzapur 54
4 Sultanpur 76
5. Fatehpur 83
6. Banda 75
7. Varanasi 125
8. Ghazipur 122
9. Ballia 129
10. Azamgarh 1 %3
+1. Gorakhpur 95
12. Deoria 206
13. Gorakhpur 186
14 Basti 128
15. Gonda 148
16 Bahraich 81
17. Mau 1
18. Lucknow 96
19. Faizabad 142
20. Sitapur 86
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Sl. No.  Name of the District No. of Telegarph Offices

1 2 3
21. Lakhimpur 166
22. Hardoi 171
23. Barabanki 88
24. Rae-Bareilly 128
25. Kanpur 147
26. Unnao 104
27. Hamirpur 65
28. Orai 57
29. Lalitpur 42
30. Jhansi 67
31. Etawah 148
32. Farrukhabad 113
33. Agra 119
34, Mathura 109
3.  Aigarh 103
36. Mainpuri 108
37. Etah 112
38. Bareilly 80
39, Shahjahanpur 95
40. Pilibhit 73
41, Budaun 112
42 Pithorgarh 77
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Sl. No.  Name of the District No. of Telegarph Offices

1 2 3
43. Nainital 131
44, Moradabad 102
45. Rampur 56
46. Almora 118
47. Bijnore 78
48, Meerut 102
49, Ghaziabad 82
50. Bulandshahr 112
51. Saharanpur 126
52. Dehradun 74
53. Muzaffarnagar 126
54. Tehri 74
55. . Pauri 84
56. Chamoli 69
57. Uttarkashi 15

STATEMENT-II

Post Office Sanctioned in Uttar Pradesh
Lucknow Region

Extra Departmental Branch Post Offices

Sl. No. Name of the proposed Post Office District

1 2 3

1. Chak Kanhu Shahjahanpur
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Sl. No. Name of the proposed Post Office District
1 2 3
2. Gora Dhananga Shahjahanpur
3. Veerpur Lucknow
4, Jaraul Barabanki
5 Basantpur —dOo—
6. Arjunpur Faizabad
7 Baragaon Lucknow
8 Allipur Kheri
9. Udaipur Mahawa —do—
10. Mudiakhera —do—
11 Dhyanpur —d0—
Departmental Sub Post Offices
1. Gomtinagar Lucknow
2. LDA Colony Kanpur Road ~—do—
3. Manas Nagar Lucknow
4. Bakshi Ka Talab —do—
5 Sarojint Nagar Industnal Area NDTSO —do—
6 Misrikk Tirth NDTSO Sitapur
Dehradun Region
Extra Departmental Barnch post office
1. Sadaranpur Bijnor
2. Madpur Sultan —do—
3. Ratnya Chamoli
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S. No.  Name of the proposed Post Office District

1 3

4, Pali Ghaziabad

5. Ramnagar Jagatpur Phillibhit

6. Utinda Pauri

7. Ruhalki Saharanpur

8. Kindki —gO—

9. Puswara Muradabad
10. Sidhlau Nazarpur —do—
11. Budkata Muzaffarnagar
12. Kailanpur —do—
13. Kulaon Almora
14. Dunar ~—do—
15. Dewalhari Saharanpur

Allahabad Region
Extra Departmental Branch Post Offices

1. Lohra Azamgarh

2. Dwarikapur Varanasi

3. Hathawari Sonbhadra

4. Ghari —do—

5. Hardutpur Ballia

6. Dharikala Ghazipur

7. Baswahi Pratapgarh

8. Amahamafi Mirzapur
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Sl. No. Name of the proposed Post Office District

1 2 3

9. Majaidar Sonbhadra
10. Nandauli Karauni Mirzapur
11. Gularika Majn Dhoota Rae Bareili
12. Barai Harakh Allahabad

Departmental Sub Office
1. PAC Naini Allahabad
Kanpur Region
Names of Extra departmental branch post offices

1 Rukary Farukhabad

2. Patt —do—

3 Anai Kanpur (Dehat)

4 Shikosi Hamirpur

5 Parasana Etawah

6. Kisala Bulandshahr

7 Tapant Fatehpur

8. Atas Bangor Mathura

9. Naya Khera Jhansi
10 Dehair Kanpur (Dehat)
11 Daduwa Mustafabad Bulandshahr
12. Manjampur Kanpur (Dehat)
13. Rathigaon Kanpur (Dehat)
14, Naila Kanpur (Dehat)
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Sl. No.  Name of the proposed Post Office District
1 2 3
15. Basila Banda

Gorakhpur Region
Names of extra departmental branch post offices

1. Manlaria Gonca

2. Chandradeepghat Gonda

3. Subhagpur Gonda

4, Marhgawa Gonda

5. Ranapur Gonda

6. Tighara Basti

7. Pakhuapur Basti

8. Popaya Basti

9. Umari Kalan Basti
10.- Ekma Basti
11. Dhamaicha Basti
12. Maharajganj Girumt Basti
13. Bhainsa Khunt Basti
14, Pakari Araji Basti
15. Bothania Bahraich
16. Dikauli —~—do—
17. Janki Nagar —do—
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STATEMENT-IV

Statement showing the details of Tele-
graph Offices proposed be opened in
Mohanlalganj and Partapgarh Parliamen-
tary Constituencies during next financial

year

Mohanlalganj Parlimentary Constituency

1.

2

10.

11.

12.

Mandawan
Indedara
Salempur
Purwaha
Banwankala
Barha Sarol
Salimpur Pataura
Amausi
Sarsawah

Mati

Banthara Sikandarpur

Baurmau (Mohanlalgan))

District Unnao (Tehsil Purwa and Hassan-

ganj
Bachera
Mirzapur Sukhani
Rujhai
Saidupur
Alpira

Dukhurds
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Narasa
Devagoha

Bachiyoan

Pantapganj Parlimentary Constituency

1.

2.

3.

10.

11.

12.

13.

14,

15.

16.

17.

18.

19.

20.

21,

Mangapur
Dedri
Deompurab
Kalyanpur PO
Ramnagar Bhojpur
Jaaiparpur
Kalbalpur
Sarai Bhupat
Sarai Deo
Gonda
Bhundaha
Nandiha

Alipur

Rampur
Kakriha
Korrohi
Mandiruperhar
Sugauli
Deolpathi
Panchmahuwa

Belhangopalpur




151 Written Answers
[English ]

Landiless Persons Engaged in Agricul-
tural Activities

7268. SHRI RADHA MOHAN SINGH:
Will the Minister of AGRICULTURE be
pleased to state:

(a) the number of landless person
engaged in agricultural activities;

(b) the number of agricultunists having
upto one hectare of land in India; and

(c) the measures proposed 1o be taken
to ameliorate the lot of these two categoites
of people?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a) According to the Survey on ‘Consumer
Expenditure and employment & Unemploy-
ment' conducted by the National Sample
Survey In their 38th Round (Jan-Dec.1983)
it 1s estimated that there were 29.76 lakh
households Is the rural areas possessing
less than 0 01 acre of land (with or without
owned home-stead) among ‘households self-
employed in agnculture’ and ‘agricultural
labour households.’

(b) According to the provisional results
of Agricultural Census, 1985-86, the number
of operational holders having below 1 ha of
land was 567 5 lakh in India

{c) Programmes to ameliorate the lot of
rural families. whose annual income from all
sources In less than 4800 are already being
implemented under the Integrated Rural
Development Programme (IRDP) Our of
29 09 lakh families who were to be assisted
during 1989-90, upto the end of Februray,
1990, 29 lakh families have been assistad.
During thus period Rs 58425 44 lakhs have
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been utilised and term credit of the order of
Rs. 95916.84 lakhs have been

S.T.D. Facility in Chickmagalur District
in Karnataka

7269. SHRI D.M. PUTTEE GOWDA:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the plans of Government to provide
STD facilty in Chickmagalur District in Kar-
nataka State;

(b) whether government has any pro-
posals in Eighth Plan to bring more Ex-
changes under STD; and

(c) if so, details and the number of lines
fixed as ceiling for taking up STD in Chick-
magalur District?

THE MINISTER OF STATE OF THE
MINISTERY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) and (b). Srin-
gen, Tarikere, Kadur, Koppa, Mudigera,
N.R. Pura and Kemmanagundi, are planned
to be progressively provided with STD facil-
ity during the 8th plan period

(c) It is proposed to adopt the following
priorties for providing STD facility during the
8th plan period*

(i) Sub-divisional headquarters
equivalent Tehsil/Block Devel-
opment headquarters.

(n) Telephone Exchanges of ca-
pacity 500 lines and above as
on 1.4.90.

() Tourist centres, Industrial
growth centres and Pilgrim
centres.

(iv) Other exchanges subject to
feasibility.



153  Written Answers

New Fertiiizer Plant in Tamil Nadu

7270. SHRIR. JEEVARATHINAM: Will
the Minister of AGRICULTURE be pleased
to state:

(a) the number of fertilizer plants in
Tamil Nadu in private and public sectors;

(b) whether there is any proposal to
establish new fertilise plants in Tamil Nadu
during the current financial year; and

(c) if so, the details thereof?

THE DEPUTY PRIME MINISTER AND
MINISTEROF AGRICULTURE (SHRIDEV!I
LAL): (a) There are twotertilizer plants inthe
public sector and eight fertilizer plants in the
private sector in Tamil Nadu.

(b) There is no proposai to set up a new
fertilizer plant in Tamil Nadu in the current
financial year.

(c) Does not arise.

Inquiry Into the Functioning of C-Dot
Project
7271. SHRIN.J. RATHVA:

SHRIMATI BASAVA RAJES-
WARI:

SHRI JANARDHANA
POOJARY:

SHRI R. GUNDU RAO:

Wili the Minister of COMMUNICA-
TIONS be pleased to state:

(2) whether Government have taken a
decision to conduct an enquiry into certain
financial irregualrities and mismanagement
in the functioning of the C-Dot Project;

(o) if so, whether Government have
examined an expert panel's report in this
regard;
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(c) it so, the steps taken to check the
financial irregularities; and

(d) the action being proposed against
those held responsible in this regard?

THE MINISTER OF STATE OF THE
MINISTERY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) to (d). Report
of the expert committee for assessment and
evaluation of C-Dot is under examination.
Findings of the Committee and decision of
the government thereon will be presented to
the parliament as soon the decision is taken

Selzure on Heroin in Dethi

7272. SHRI MANIKRAO HODLYA
GAVIT:
SHRI R.N. RAKESH:
SHRI NANDU THAPA:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether heroin worth severalcrores
of rupees was seized from two Afghan na-
tionals in Delhi as reported in “The Indian
Express” dated 8 April, 1990;

(b) if so, whether any inquiry has since
been conducted in this regard;

(c) if so, the findings thereof; and

(d) the action taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) Yes, Sir.

(b) to (d). A case FIR No. 85.90 dated
6.4.90 U/s 21/29-61-85 NDPS Act was reg-
istered at Police Station Defence Colony.
The accused were arrested and sent to
judicial custody.
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[ Translation )

Consumption of Fertiiizers

7274. SHRI HARSH VARDHAN:
SHRIRAMESHWARPRASAD:

Will the Minister of AGRICULTURE be
pleased to state:

(a) the State-wise consumption of major
fertilizers per hectare during the last three
years:

(b) the reasons for lass consumption of
fertilizers in Uttar Pradesh: and

(c) the measures being taken by Gov-
ernment in this regard?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a) The State-wise per hectare, consump-
tion of fertilisers (N+P+K) during the last 3
years is given in the statement below.

(b) and (c). Uttar Pradesh ranks 5th
among 22 States in the country in terms of
per hectare fertiliser consumption. The 4
States having higher fertiliser consumption
than Uttar Pradesh are Andhra Pradesh,
Tamil Nadu, Haryana and Punjab. The fertil-
iser consumption than Uttar Pradesh are
Andhra Pradesh, Tamil Nadu, Haryana and
Punjab. The fertiliser consumption in Uttar
Pradesh is higher than the National average
during the last 3 years. However, the State
Government is taking the necessary meas-
ures for tertiliser promotion to further in-
crease the consumption of fertilisers.
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[English )
Ban on Communal Organisations

7275. SHRI M. RAMANNA RAl: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government propose to
banthe communal organisations and parties
in the country;

(b) it so, the details thereof; and

(c) if not, the reasons therefor and
strategy of Government to curb the ever-
increasing communalisg in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) to (c). So far
no definition in regard to communal organi-
sations has been evolved. The right to form
an association for any lawful purpose is
protected by the Constitution. Unless the
activities of an association or organisation
are contrary to or transgress public order or
morality, restrictions cannot be imposed on
any organisation. The State Governments
have taken recourse from time to time to
banning such organisations as have posed a
threat to 'Public Order' and ‘Communal
Harmony’ under the Criminal Law Amend-
ment Act, 1908, as amended from time to
time and under Section 3(1) of the Unlawful
activities (Prevention) Act, 1967.

SCI Services with other Countries
7276. SHRIK.S. RAO: Willthe Minister
of SURFACE TRANSPORT be pleased to
state:
(a) the countries with which the Ship-
ping Corporation of India is having its regular

and adhoc shipping services at present;

(b) whether Government have recently
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asked the Shipping Corporation of India to
start regular liner services to some other
countries from India; and

(c) if so, the details thereof?

MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRAISHNAN): (a)
Details of countries with which Shipping
Corporation of India has regular ad hoc liner
shipping services at present are given in the
Statement below

(b) No, Sir. However, the Government
isinterested in encouraging the private owned
shipping companies or enterpreneurs to
operate passenger-cum-cargo vesseis on
Coastal Routes, if concrete proposals
emerge.

(c) Does not arise.
STATEMENT

Details of Countries with which Shipping
Corporation of India has regular and ad
hoc liner shipping service at present.

Adjacent Countries:
Bangladesh, iraq, Jordan and SriLanka.
Africa/Indian Ocean Region:

Arab Republic of Egypt, Kenya, Mozam-
bique, Malawi (land locked Country-nearest
port Beira), Mauritius, Madagascar, Re-Union
Island, Seychelles, Tanzania, Uganda (land
locked country-nearest prt Mombasa), Zaire
(land locked Country-nearest port Dar-Es
Salaam Or Beira) and Zambia (land locked
Country-nearest port Dar-Es Salaam).

Eastern Europe:
Bulgaria, Czechoslovakia (land locked

Country served through Gdansk in Poland),
German Democratic Republic, Hungary (land
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locked Country served through Hamburg),
Poland, Romania, USSR, and Yugosiavia.

Western Europe:

Austria (land locked Country served
through Hamburg), Belgium Denmark, Fed-
eral Republic of Germany, France, Greece,
ltaly, Malta, Netherlands, Norway, Portugal,
Spain, Sweden, Turkey and United King-
dom.

Far-East/Japan:

Hongkong, Indonesia, Japan, Malay-
sia, Singapore, South Korea, Taiwan and
Vietnam.

Australia:

Australia

North America:

U.S.A,, Canada

Central and South America:

Argentina, Brazil and Mexico (Ad-hoc
Shipping Services)

Repair of ONGC Oil Rigs at Cochin
Shipyard

7277. PROF. K.V. THOMAS: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) Whether oil rigs of Oil and Natural
Gas Commission are proposed to be re-
paired at Cochin Shipyard:;

(b) if so, the number thereof alongwith
charges proposed to be levied for the repairs
fo such oil rigs; and

(c) the total earnings of the Shipyard
from repair works duringthe lastthree years?
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MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRAISHNAN): (a)
Yes, Sir.

(b) Three rigs are proposed to be re-
paired at CSL during 1990-91. CSL's stan-
dard ship repair tarrif will be applied.

(c) the total earnings of CSL from Ship
repair works during the last three years,
inclusive ONGC works, are:

1087-88 -_— Rs. 9.97 crores
1988-89 _— Rs. 16.51 crores
1989-90 -_— Rs. 22.90 crore

Telegraphic facliities to Industrial Area
of Tull (Nagaland)

7278. SHRI SHIKIHO SEMA: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) whether the industrial area of Tuli
(Nagaland) is not yet provided with Tele-
graphic facilities at the Mill side; and

(b) if so, the time by which Government
propose to provide this essential facility?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) k has not yet
been possible to provide telegraphic facili-
ties at Tuli (Nagaland) for want of a stable
medium connecting Tuli with Sibsagar Tele-
graph Office.

(b) It has been planned to provide UHF
Radio System betwaeen Tuli and Sibsagar.
The system is likely to be commissioned
during 1991-92. Teiegraphic facilities will be
provided after the commissioning of the
system.
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Lump Sum Road Tax on Personalised
Vehiciea

7279. SHRI CHIRANJI LAL SHARMA:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) the stage at which the proposal of
lump sum road tax payment of personalised
vehicles in all States and Union territories
stands at present; and

(b) the details of the scheme?

MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRAISHNAN): (a)
and (b). The information is being collected
and will be laid on the Table of the House.

[Translation )

Allocation For Expansion of Telephone
Service in Maharashtra

7280. SHRIHARISHANKAR MAHALE:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the allocations made for the expan-
sion on telephone services in Nasik and
other districts of Maharashtra during 1990-
91; and

(b) whenthese Schemes are likely to be
implemented?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) It is expected
to allot Rs. 120.20 crores to Maharaghtra
Telecom Circle for the year 1990-91 under
Capital heads for development of Telecom
services. Out of this about Rs. 2.39 crores is
likely to be spent in Nasik on Projects costing
Rs. 50 lakhs and more individually. The
allocations will be subject to change in the
light of actual receipt of equipment etc. dur-
ing the course of the year.
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(b) These schemes sra likely fo be
implemented in 1990-91.

[English )

Collaboration with Foreign Countries
for Development of Telecom Facliities

7282. SHRI MANORANJAN BHAKTA:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether a number of collaboration
agreements have been entered into with
some foreign countries for development of
telecom facilities during the last two years;
and

(b) if so, the details of each agreement
entered into?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) and (b). Yes,
Sir, the following collaboration agreements
have been signed by the Department of
Telecom during the period 1.4.88t0 31.3.90.

{1) Cable Terminal Boxes with
KRONE of West Germany.

(2) Coin/Token Type STD
Payphones with Tamura of Ja-

pan.

(3) 6 CHz & 13 GHz Microwave
Equipment with NEC, Japan.

(4) Optical Fibre Cable and Line
Equipment withNKT of Denmark.

National Telephone Link in Orissa

7283. SHRID. AMAT: Will the Minister
of COMMUNICATIONS be pleasedto state:

(a) the names of places in Orissa which
have been linked with the national Tele-
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phone Network so far: and

(b) the names of places which are likely
to be provided with this facility during the
year 1990-91?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) Places:

1. Angui,

2. Balasore,

3. Balugaon,

4, Baripada,

5. Berhmpur (Ganjam),
6. Bhadrak,

7. Bhawanipatna,

8. Bhubaneswar,

9. Bolangir,

10. Burla,

11. Chandake (Bhubaneswar),
12.  Chatrapur (Ganjam),

13. Chowdwar (cuttack),

14. Cuttack,

15. Dhenkanal,

16. Ganjam,
17. Gopalpur,
18. Hirakud,

19. Jagatpur (Cuttack),

20. Jaipur-raod,
21. Jeypore
22. Jharasaguda,
23. Kendrapara,
24. Keonijhar,
25. Khurada Koraput,
26. Kancheshwar (Bhubaneswar),
27. Nelco-nagar (Angul) Paradeep,
28. Phulbani,
29. Puri,
30. Rayagada,
31.  Rourkela,
32. Sambalpur,
33. Sunabeda,
34. Sundergaryh,
35. Taicher,
36. Damhajodi.
(b) Places:
1. Aska,
2. Baargarh,
3. Chandipur,
4, Gunupur,
5. Hola,
6. Jatni,
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7. Barbil,
8. Kantabaniji,

9.  Nowrangpur,
10.  Parlakhemundi,

1. Rajgangour.

[ Translation |
indore Byepass

7284, SHRIMATISUMITRAMAHAJAN:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whether there is any proposal to
provide a byepass on Bombay-Agra Na-
tional Highway 3 at Indore:

(b) it so, the details thereof: and

(c) the time by which construction work
of that byepass is likely to be started and the
target fixed for completion of the project?

MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRAISHNAN): (a)
and (b). Yes, Sir. There is a proposal to
construct a 31.4 km. long bye-pass around
the Indore City on N.H. No. 3 at an approxi-
mate cost of Rs. 42.45 crores.

(c) The proposed Indore Bye-pass has
been sent to the World Bank for financial
assistance. The World bank is yet to take a
final view on this assistance Therefore, it is
too early to fix a time schedule for the start
and completion of the bye pass.

However the Gowt. is aware of the
Importance ot the Indore bye-pass and in
consultation with the State Gowvt. of Madhya
Pradesh would take appropnate steps to
finalise the proposal.
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iliegal Telephone Connections in Delhi

7285. SHRIKALPNATH SONKAR: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) the number of temporary and per-
manent telephone connection sanctioned in
each telephone exchange of Delhi during
the last three months and authorities who
had sanctioned them;

(b) whether there is large scale illegal
local shifting of telephone connections in
Karol Bagh, ldgah, Shahdara, Delhi Gate
and Nehru Place exchanges, and

(c) if so, whether Government propose
to conduct an inquiry in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) to (c). The
information is being collected and will be
placed on the Table of the House.

[English )

improvement in Telephone Service In
Sikkim

7286. SHRI NANDU THAPA: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) whether the Department of Tele-
communications has formulated atime bound
programme to improve the telephone serv-
ices in the capital town of Gangtok;

(b) whether the State is entitied to have
its own telecom Circle which is at present
under the West Bengal Telecom Circle;

(c) how many Sikkimese locals have
been absorbed in the technica: capacities in
the Officer Grade; and
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(d) whether the plan to link the four
district headquarters of Sikkim by STD facili-
ties is being implemented?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) A 2048 lines
electronic exchanges is programmed for
Gangtok in this financial year to replace the
strowger exchange. This will improve the
telecom services at Gangtok.

(b) With the existing assets and work-
load, Sikkim State does not justify a telecom
circle of its own.

(c) For recruitment/promotions to offi-
cer grade no consideration is given to the
state of origin of the candidate and this
information is not maintained.

(d) Dustrict headquarter (Gangtok) has
already been provided with STD facility. The
other 3 District headquarters are programmed
to be provided with STD facility in this finan-
cial year (1990-91).

Storage Facllity for Grapes

7287. SHRI PRAKASH V. PATIL: Wil
the Minister of AGRICULTURE be pleased
to state:

(a) whether grape growers in Mahar-
ashtra do not have cold storage tacilities for
grapes as a result of which thousands of
metric tones of grapes are destroyed;

(b) if so, whether it is proposed to
provide cold storage facilities to the grapes
growers in Maharashtra; and

{c) if so, the steps taken or proposed by
Government in this regard:
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THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA):
(a) There are 226 cold storages in Mahar-
ashtra having capacity of 1,19,437 tonnes
for storing potato, fruits and vegetables, meat,
fish and milk products etc. Majority of cold
storages in Maharashtra are in private sec-
tor accounting for 76.26% of capacity. Re-
ports have notbeen received that grapes are
destroyed on account of want of proper
storage facilities in Maharashtra.

(b) and (c). Does not arise.

Deployment of Mahila Battalion of
CRPF

7288. SHRIN. DENNIS: Will the Min-
ister of HOME AFFAIRS be pleased to state:

(a) the guidelines regarding deploy-
ment of Mahila Battalion of the Central
Reserve Palice Force;

(b) the details regarding the states and
Union Territories where they are stationed;

(c) whether they are deployed at the
frontiers also; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) Mahila Battal-
ion of CRPF is utilized by States/UTs for
tackling agitation involving women agitators
and to perform such other law and order
duties as may be assigned to them.

(b) to (d). Four coys. of the Bn. are
stationed in Union Territory of Delhi and two
coys. are deployed in J&K. None of the coys.
are depioyed in J&K. None of the coys. are
deployed on the borders.
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Demand For Constitution of Develop-
ment Board for Jammu and Ladakh

7289. SHRI YADVENDRA DATT: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether demands for constitution of
development boards for Jammu and Ladakh
have been received by the Government; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) and (b). No
such proposals have been received from the
State Government.

Buses Under Punjab Roadways

7290. BABA SUCHA SINGH: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) the total number of busses with
Punjab Roadways at present:

(b) the number out of them which are in
running condition and number of buses which
can be made operational after repairs;

(c) the number of new buses proposed
to purchased during 1990-91; and
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(d) the expenditure incurred on the
maintenance of busesforthe lastthreeyears,
year-wise?

MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRAISHNAN): (a)
to (d). The information is being collected and
will be laid on the Table of the House.

Fertilizer Plants in Orissa

7291. SHRI SAMARENDRA KUNDU:
Will the Minister of AGRICULTURE be
pleased to state:

(a) the details of fertilizer plants set up
both in the private and public sectors in
Orissa so far;

(b) the performance of these plants
during the Seventh Plan period;

(c) whether Government have received

any proposals to set up more fertilizer plants
in Orissa; and

(d) if so, the details thereof?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEV!I
LAL): (a) and (b). The details of fertilizer
plants set up both in the private and public
sector in Orissa and their performance inthe
Seventh plan period are given below:
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(c) and (d). Yes, Sir, an application from
M/s. Century Spinning & Manufacturing
Company Limited, for setting up a project for
the manufacture of 900 tpd of ammonia and
1500 tpd of urea at paradeep in Orissa has
been received.

Abolition of Raillway Mail Service

7292. SHRI RAM NAIK: Will the Minis-
tet of COMMUNICATIONS be pleased to
state:

(a) whetherthe age tested Railway Mail
Service sections of running trains were
abolished:;

(b) if so, the economic/administrative
reasons therefor;

(c) whether there 1s any proposal to
revive the system: and

(d) the time bound programme to imple-
ment the scheme?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) Sorting work
from running sections was withdrawn be-
tween 1982-84 after taking all factors into
consideration.

(b) The reasons for the withdrawal of
sorting work from the running Sections were
as follows:

(1) The continued deterioration in
the quality of sorting due to the
inability of the staff to handle
the increased volume of traf-
fic.

(2) The increased volume of
closed bags could not be car-
ried on the trains if the avail-
able accommodation was to
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be utilised mainly for sorting
work.

A large number of mail offices
had been opened onthe same
routes on which the Section
were working with the result
that Sections on longer served
the original purpose of acting
as collectors and consolida-
tors of mailbecause mails were
invariably being handled inthe
mail offices and the work in the
Sections was being duplicated
in many cases.

The pressure on the Railways
due to increased passenger
and goods traffic came in their
way of giving additional ac-
commodation on major trains
thereby resulting in delays to
the mails.

The speeding up of major mail
trains resuited in a situation in
which less time was available
forthe work and also anumber
of stations were committed in
the interest of speed.

The working conditions in mail
vans due to poor lighting etc.
became in a factor in the dete-
rioration of sorting.

Due to a number of mechani-
cal failures and other reasons
whenever mail vans were
supplied, the sorting work
came to a standstill.

Sorting work in mail vans was
far more costly than in mail
offices.

Reports were on the increase
that mail office were dumping
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mails on Sections and Sec-
tions on mail Offices thereby
resulting in multiple handlings.

(10) India was among a few coun-
tries where sorting work was
being done in trains while it
had been phased out in other
countries.

(11) Bulk of the first class mail was
moving by Airwhich was much
faster than by trains.

(c) and (d). The Sub Committee of
Parliament Consultative Committee for the
Ministry of Communications has suggested,
restoration of sorting Sections over some
selected route which is under examination.

[ Translation }

Constitution of Commission for Agri-
cultural Costs and Prices at State-Level

7293. SHRI DEVENDRA PRASAD
YADAV: Will' the Minister of AGRICUL-
TURE be pieased to state:

(a) whether it is proposed to constjtute
the Commission for Agricultural Costs and
Prices at State-level; and

(b) if so, the steps taken in this regard
in Bihar?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a) There is no proposal at present to consti-
tute the Commission for Agricultural Costs
and Prices at State level.

(b) Does not Arise.
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Modernisation of Telephone Exchangee
in Rajasthan

7294. PROF. RASA SINGH RAWAT:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the names of places in Rajasthan
where telephone exchanges have been
modernised;

(b) whetherthere is any specialscheme
to modernise remaining telephone ex-
changes in the near future;

(c) if so, the details thereof and when
work in this regard will start; and

(d) whether there is a scheme to instal
new P.C.O.s in Ajmer Division?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) The names of
the places where electronic Exchanges have
been provided is given in Statement-| below.

(b) Yes, Sir.

(c) The details of the programme is
given at Statement-ll below. Works will be
taken up on timely receipt of equipment and
availability of infrastructure.

(d) Yes, Sir.

STATEMENT-I

Names of places in Rajasthan where
Electronic Telephone Exchanges have

been installed
Sl. No. Name of Station
1 2
1. Alwar
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Sl. No. Name of Station SI. No. Name of Station
1 2 1 2
2. Baitu 15. Jodhpur
3. Barmer 16. Markana
4 Bahadurpur 17. Nagaur
5 Beawar 18. Pachpadra
6. Bundi 19. Palimarwar
7. Dhandoorn 20. Samdhari
8 Dhornimana 21. Swaimadhopur city
9 Dungarpur 22. Swaimadhopur R.S.
10 Jaipur 23. Sindhr
11 Jarsaimer 24. Siriyasar
12 Jalore 25. Sirohi
13 Jhalawar 26. Snganganagar
14 Jhunjhunu 27. Tonk
STATEMENT-II

Details of Electronic Exchnaes to be provided in Rajasthan during the 8th Plan

SI No Type of Electronic exchange Nos.

- 1 2 | 3
1 PRX 1
2 C-DOT MAX | 13
3. NEAX 615 5

4, 2048 Port ILT 3
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Sl No. Type of Electronic exchange Nos.
1 2 3
5. C-DOT 512 Port 31
6. 512 Port ILT 33
7. E SAX 200L PAM 83
8. C-DOT 128 Port 109
9. MILT 64 Port 376
10. E-10B 4

Work on providing electronic Exchianges
already in prograess at eleven exchanges.

[English )

Modernisation of Telecommunications
Network In Saurashtra Region

7295. SHRI PRAKASH KOKO
BRAHMBHATT: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government have taken
steps to modernise the telecommunications
network in Saurashtra region by hnkingup a
number of towns by the latest digital system,

(b) i so, the main features of the digital
system:

(c) whether the system i1s based on
Japaness technology:

(d) to what extent the communications
between the Rajkot and Morvi and between
Gandhidham and Bhuj will be improved by
introduction of this new system;

(e) whether Government propose to
extend such link with other major towns of

Saurashtra;

(f) whether another new digital system
based on opticfibre tachnology is goingto he
introduced in linking Rajkot and Jamnagar;
and

(9) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) Yes, Sir.

(b) The main features of the digital
systems are:

(1) They provide high grade and
more reliable communica-cir-
cuits as compared to analogue
systems.

(2) ltispossibletointroduce ISDN
(Integrated Services Digital
Network) with these systems
later on.

(¢) The digital systems which are cur-
rently being used in the Department are now
procured from indigenous sources. Some of
these sources obtained transfer of technol-
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ogy from foreign collaborators including
Japan.

(d) The digital microwave system has
been commissioned between Rajkot and
Morviduring March’90. Analogue microwave
system presently working between
Gandhidham and Bhuj is proposed to be
replaced by digital mocrowave system dur-
ing the 8th Plan. These digital systems shall
provide 480 numbers of high grade circuits.
There are also plans for augmenting this
capacity in future by instaling 1920 channel
optical fibre link between these places

(e) Yes, Sir.
(f) Yes, Sir.

(g) 1t is proposed to instal an optical
fibre link of 1920 circuits between Rajkot and
Jamnagar.

[ Translation )

Automatic Telephone Exchange In
Napsarl

7296. SHRI KASHIRAM CHHABIL-
DAS RANA: Willthe Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether Government have decided
to set up an automatic exchange of seven
thousand lines in Napsarn (Gujarat): and

(b) if so, the time by which this ex-
change is likely to be set up and the present
position in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) Yes, Sir.

{b) Allotment of an electronic automatic
exchange has been made and the exchange
will be set up in 1992-93, but this is subject
to availability of equipment in time.
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[English ]

Postal Stamp in Honour of Late Shri
Pasumpon Muthuramalinga Thevar

7297. SHRI R. MUTHIAH: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) whether Government will consider a
long pending demand to release a postal
stamp in the Honour of Late Shri Pasumpon
Muthuramalinga Thevar, the reputed Free-
dom Struggle Leader in Tamil Nadu; and

(b) if so, whether Government consider
to release to stamp at least on his coming
birth anniversary on 30 October of this year?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) and (b). A
Philatelic Advisory Committee functions in
the Department to advise the Government
regarding issue of commemorative, special
postage stamps and other related matters.
This proposal was placed before the com-
mittee, for consideration, at its meetings
held on 25.5.1987 and 22.12.88 but it could
not figure among those recommended by
the Committee.

‘This matter will be placed before the
committee again, for consideration, at its
next meeting.

Out of Turn Telaphone Connectiona

7298. SHRI RAMJI LAL SUMAN: Will
the Minisier of COMMUNICATIONS be
pleased to state:

(a) the number of new telephone con-
nections sanctioned out of turn of priority
basis during the month of September, Octo-
‘ber and November , 1989; and

(b) the grounds on which these tele-
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phone connections were sanctioned?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) and (b). The
information is being collected and will be
placed on the Table of the House.

Delay in Construction of Flyovers in
Delhi

7299. SHRI Y.S. MAHAJAN: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) the fly-overs under construction in
Delhi;

(b) whether most of these fly-overs are
lagging behind the completion schedule: and

(c) if so, the actual cost of escalation on
account of delay in their completion?

THE MINISTER OF SURFACE TRANS-
PORT: (SHRI K.P. UNNIKRISHNAN), (a)
The Delhi Administration, New Delhi Munici-
pal Committee and Municipal Corporation of
Delhi have intimated that the tollowing flyo-
vers are under construction

(i) Project consisting of Railway
over-bridge No. 22 and flyover in
extenston of Outer Ring Road
near Okhla Industnial Estate.

(ii) ROB-cum grade separator on
G.T. Road near Shahdara.

(i) Loni-Wazirabad Road intersec-
tion.

(b) Only one project consisting of Rail-
way Over bridge No. 22 and fly over near
Okhla, Industrial Estate is lagging behind the
targetted completion schedule.

(¢) The Delhi Administration has inti-
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mated that it is too early to estimate the cost
escalation as the construction period is not
yet over.

Printing of Telephone Directories

7300. SHRI PRATAPRAO B.
BHOSALE: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether for convenience of people,
M.T.N.L. had printed the telephone numbers
of Public Call officers and Departmental Call
offices in all its editions of Telephone Direc-
tories prior 1o current edition;

(b) whether Government propose to
print all such numbers in supplementary
editions of existing telephone directory; and

(c) if not the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) No, Sir.

(b} No, Sir.

(c) The Public Call Offices are installed
at prominent places like Post Offices, Rail-
way Stations, Airports, busy markets, cin-
ema halls etc. for the benefit of general
public primarily for outgoing calls. The tele-
phone numbers are not published in the
telephone directory as it would not serve any
useful purpose for the general public. On the
contrary, it may encourage its use for incom-
ing calls by some parties thereby keeping it
frequently busy, causing inconvenience to
the general public in making outgoing calls.

[ Translation)
Sales Tax Evaslon in Delhi
7301. SHRI BALESHWAR YADAV:

Will the Minister of HOME AFFAIRS be
pleased to state:
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(a) whether there is large scale evasion
of sales tax in Delhi;

(b) if so, the reasons therefor: and

(c) the steps Government propose to
take to check it?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) No, Sir.

(b) In view of (a) does not arise.

(c) Following steps have been taken to
check evasion of sales tax in Delhi:

(1) Verlfication of clams for ex-
emption by enquiries before
assessment.

(2) Intenstfication of surveys to
detect facts showing evasion
of taxes.

(3) Creation and strengthening of
special enforcement machin-
ery in addition to enforcement
by ward staff

(4) Reduction in the number of
goods or classes of goods allowed to be sold
without collecting any amount by way of tax
in dealer-to dealer transactions.

[English)
Allotment of Land by Kandla Port Trust

7302. SHRI BABUBHAI MEGHJI
SHAH: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether Kandla Port Trust has al-
loted iand for industries, storage or other
purposes to private enterprises during the
last two years:
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(b) if so, the details thereof including the
proposals pending if any in this regard; and

(c) the criteria/norms followed by the
Kandla Port Trust in giving such lands on
lease or for sale to public as well as private
sectors?

THE MINISTRY OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) to
(c) information Is being collected and will be
laid on the table of the House.

Fertilizer Application Schedule

7303. SHRI P. NARSA REDDY: Will
the Minister of AGRICULTURE be pleased
to state:

(a) whether Indian Council of Agricul-
tural Research has proposed any new fertil-
izer application schedule for the crops of
different seasons to effect economy and
efficiency in its use;

(b) if so, the main features of the new
schedule; and

(c) to what extent the new fertilizer
schedule is likely to help Rabicrop?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Yes, Sir.

(b) Research atthe various Institutes of
I.C.A.R., All India Coordinated Projects and
the State Agricultural Universities on im-
proving fertiliser use efficiency is being
continuously updated in order to drive maxi-
mum economy and efficiency in fertilizer
use. The main features of the package of
practice advocated for efficient fertiliser use
are:

(i) application ofthe recommended
fertiliser doses for the high yield-
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ing varieties and hybrids of vari-
ous crops and cropping systems.

(i) Use of seed-cum-fertiliser drill
for application of fertilisers par-
ticularly for crops under rainfed
agriculture.

(i) Band placement of fertilisers for
row crops to increase plant up-
take and reduce fixation of the
nutrients in the soils.

(iv) Split application of the fertiliser
using appropriate number of
splits depending upon the dura-
tion of the crop, type of soil and
the water management practice
being adopted.

(v) Balanced application of fertilis-
ers based on soil analysis for
different yield targets.

(vi) Adoption of improved water
management practice to reduce
leaching losses of nitrogenous
fertilisers.

(vii) Use of neem cake coated urea
for nce to reduce nitrogen losses
by reduction.

(vi) Use of organic manures includ-
ing green manuring and bio-fe:-
tilisers to enhance soil productiv-
ity and organic matter build-up
which will in turn increase the
efficiency of fertiliser use.

(c) These improved packages of prac-
tices as being advocated by the extension
agencies ensure economy and efficiency in
the use of fertilisers on Rabt crops.
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Deportation of Win Chadha

7304. SHRI Y.S. RAJA SEKHAR
REDDY: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether there is a proposal to seek
the deportation of Mr. Win Chadha from
UAE; and

(o) if so, the steps taken in this regard?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI I.LK. GUJRAL): (a) and (b). In
view of the non-bailable arrest warrant is-
sued on 14.3.90 against Mr. Win Chadha, all
necessary measures are being taken to
secure his presence in connection with case
no. R.C.1. (A) 90-ACU (IV) registered against
him.

Agreement for Buy-Back of Phosphoric
Acid From Middle East

7305. SHRIANBARASU ERA: Willthe
Minister of AGRICULTURE be pleased to
state:

(a) whether any long agreements have
been entered into for buy-back of phospho-
ric acid from plants to be set up inthe Middle-
East, and

(b) if so, the details in this regard
including the names of the parties and the
quantity to be purchased?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEV!I
LAL): (a) and (b). No. Sir. While no long term
buy-back agreements have been entered
into, Government have approved in prin-
ciple, the buy-back of phosphoric acid from
joint ventures proposed to be set up in the
Middle East.
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[ Translation]

Creation of a Separate Official Lan-
guage Service in Public Undertaking
and Autonomousa Organisatione

7306. SHRI CHHEDI PASWAN: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether any decision has been
taken to create a separate official language
service in public undertakings and autono-
mous organisations like the Central Minis-
tries and Departments for implementation of
the Official Language Policy and for the
promotion of officers working in Official
Languages Cells as per the recommenda-
tions of the Committee of Parliament on
Official Language and Central Hindi Com-
mittee; and

(b) if so, the details thereof and when
the service is likely to be created?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) No, Sir.

(b) Does not arise.
[English]

Tetrapack/Tetrabrick Machines Pur-
chased by NDDB

7307. DR. KHUSHAL ARASHRAM
BOPCHE: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether tetrapack/etrabrick ma-
chines were purchased by National Dairy
Development Board on single tender basis
from Sweden;
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(b) the details of purchase, cost and
installation of each the tetrapack/machines
and their capacity utilisation in 1987,1988
and 1989;

(c) whether there were allegations about
irregularities in the purchase of said ma-
chines;

(d) it so, whether any enquiry was
conducted; and

(e) the outcome thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a) and (b). Open International Competitive
bids were invited for the purchase of Tetra-
pack/Tetrabrick machines in accordance with
the normal procedures for purchase of such
machinery. Three offers were received for
16 aseptic packaging machines out of which
the offer M/s. Tetra Pak Switzerland was
found competitive. The cost of these 16
Tetrapack machines was Rs. 21.8 million.
For the remaining 31 Tetrabrick and one
Tetrapack machine, only one offer from M/s.
Tetra Pak Switzerland was received and the
brick machines was Rs. 226. 15 million. One
Tetrapack machine was purchased for train-
ing purposes at a cost of RS. 2.76 million.
The details of installation of the machines is
given in the Statement below.

The average capacity utilisation of all
the machines (oil, fruit juice and milk) during
the years 1987, . - 1988 and 1989 were 25
%, 30% and 33% respectively.

(c) No, Sir.

(d) and (e). Do not arise.
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Repatriation of Bangis Refugees

7308. SHRI GOPI NATH GAJAPATHI:
Will the Minister of HOME AFFAIRS be
pleased to state:

(@) whether the process of sending
back the Bangladesh refugees living in
Tripura has started;

(b) if so, the number of refugees re-
turned to Bangladesh so far; and

(c) by which date all the refugees are
expected to go back to their country?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) No, Sir.

(b) Does not arise.

(c) No defenitive date can be indicated
for the repatriation of the refugees. The
Government of India have impressed upon
the Bangladesh Government on many occa-
sions including the occasion of External
Affairs Minister's recent visit to Bangladesh
to do everything possible to persuade the
refugees to return.

[ Translation)
Refugees In india

7310. SHRIR.N. RAKESH:
SHRIPHOOLCHAND VARMA:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether alarge number of refugees
from other countries have been entering
India for some time past:

(b) if so, the number of such refugees in
the country till the end of January, 1990;
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(c) the country-wise number thereof;

(d) whether Government have made
necessary arrangements for their repatria-
tion and to monitor their activities; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) to (c). The
number of person from Sri Lanka, Tibet,
Burma, and Bangladesh staying in different
parts of the country by the end of January,
1990 was as follows:

Sri Lanka —_ 91,539
Tibetan — 80,000
Burma —_ 89
Bangladesh — 58,406

2,30,034

(d) and {(e). These persons are housed
in various Camps in India pending their re-
turn to their homes. Government are of the
view that the return of normalicy in their
countries will ultimately motivate them to
return. As ragards monitoring the activities
of these persons, proper security measures
are taken in all the camps to ensure that the
refugees abide by our laws.

[English)
Bomb Blaats in Delhi
7311. SHRI MADAN LAL KHURANA:
Will the Minister of HOME AFFAIRS be
pleased to state:
(a) whether any headway has been

made in the bomb blasts that rocked the
capital recently; and
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(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) and (b). Per-
sons responsible for the bomb blasts in the
two police stations in Delhi identified.

Total Number of Freedom Fighters from
Kerala

7312. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of applications for Free-
dom Fighters pensionfromthe State of Kerala
pending decision before the Government;
and

(b) the steps taken for their expeditious
disposal?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) Asondate, no
application from the Freedom fighters of the
State of Kerala that were received before the
last date viz. 31.3.82 is pending for grant of
Pension.

(b) Does not arise.

improvement in Telecommunications
Systems In Rural Areas

7313. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether the telecommunication tarift
in rural areas differ from that in urban areas:

(b) i so, the details of difference with
reasons thereof; and

(c) the details of measures being
adopted to improve telecommunications
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system in rural areas?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) and (b). With a
view to encouraging the rural public to use
telephone facilities, the following charges
have been prescribed for telephone connec-
tion:

(i) For small exchanges of capacity
of less than 100 lines, which are
mostly in the rural areas, the
annualrental varies between Rs.
600/- and Rs. 750/- as against
annual rentalforthe exchange of
larger capacity which varies from
Rs. 900/- to Rs. 1980/-.

(i) In the case of small exchanges
which do not have subscriber
dialling facility flat rate ex-
changes) there is not separate
charge for local calls.

(iii) Telephone rentals for measured
rate exchanges systems upto 100
lines have been reduced from
Rs. 750/- to Rs. 600/- p.a., with
effect from 1.4.90.

(iv) The charges fro long distance
calls from rural long distance
public calloffices have beenfixed
at 50% of the normal change.

(c) To improve the telecommunication
system in rural areas, small electronic auto-
matic exchanges are being installed. For
connect the rural exchanges, greater use of
more reliable radio systems instead of over-
head lines has been envisaged. These
include VHIto Provide all Cram Panchayats
with a public telephone by the en of the 8th
Plan subject to the approval of plans and
availability of material.

The allocation of funds for expansion of
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the telecommunication network in the rural
areas is also being increased.

Laying of Fibre Optical Cables

7314, SHRIM.M. PALLAM RAJU: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) the names of places, state-wise,
that are currently served by fibre optic cables;

(b) the names of places that are pro-
posed to be connected by fibre optic cables
over the next 5 years;

(c) the criteria used to identify places for
being served by fiber optic cables:

(d) whether a simultaneous increase in
other communications services are planned
along with the laying of these cables: and

(e) the average cost of laying a 1 km.
long cables?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) the places
currently served by fibre optic cable links are
indicated in Statement-A. [Placed in the
Library. See No. LT-1037/90]

(b) The list of schemes showing places
to be linked by fibre optic cables over the
next 5 years is given in statement-B [Placed
in the Library. See NO. LT-103790]

(c) Opticalfibre medium of communica-
tion i1s generally preferred when a large
number and there is also need for provided
between the places and there is also need
for dropping circuits at various stations fall-
ing enroute. Use of optical fibre cable is
particularly advantageous is areas having
savere power-induction problems.

(d) Yes, Sir.
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(e) Average cost of laying a 1 K.M. long
cable (excluding the cost of duct) is as fol-
lows:

— Soft soil Rs. 24,000/-.
—Rockey soil Rs. 40,000/-/

Development in Telecom in Metropoli-
tan Units

7315. SHRISANAT KUMAR MANDAL.:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether Mahanagar Telephone
Nigam Limited has declared a dividend of
Rs. 84 crores for the year 1988-89, the third
year in succession;

(b) the manner in which this dividend
amountis likely to be utilised for the develop-
ment of telecommunications in the two met-
ropolitan cities of Bombay and Delhi or oth-
erwise; and

(c) the rationale for revising the Tele-
phone tariff recently inspite of profits being
made by the Mahanagar Telephone Nigam
Limited?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) Yes, Sir.

(b) All available resources are pooled
and annual development plans are prepared
and implemented covering not only local
exchanges but aiso Long Distance Switch-
ing and Transmission network and ancillary
systems and administrative buildings and
staff quarters. It is not possible to relate a
particular item of receipt to development
expenditure of aparticular type orits applica-
tion to a particular place or places.

(c)
1. While telecom services in large
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cities generate surplus, the
Department has fo expand the
services in rural and backward
areas where the income is
comparatively less.

2. The increase in tariff became
necessary to neutralise the
increase in operational and
maintenance expenditure and
to generate funds to expand
and improve the services.

Smoking in DTC Buses

7316. SHRISANATKUMAR MANDAL.:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whether commuters in DTC buses
are put to great inconvenience due to smok-
ing of cigarettes and bidis by certain com-
muters and especially the crew members;
and

(b) if so, the strict action proposed to be
taken against the erring conductors/drivers
etc. and enforce responsibility on the Con-
ductors to ensure that there is no smoking in
DTC/DTC operated private buses?

THE MINISTRY OF SURFACE TRANS-
PORT (SHR! K.P. UNNIKRISHNAN): (a)
Instance of such nature have been noticed.

(b) DTC have issued instructions to the
effect that neither the crew while on the bus
should smoke themselves nor allow any
passenger to smoke inside the buses. In
case of passenger insists on smoking the
conductor has instructions to stop the bus till
the passenger either stops smoking orleaves
the bus. On receipt of specific complaints or
reports strict action is taken against the crew
who smoke themselves and do not take
action to stop smoking by passengers. As
per the agreement entered into between
private operators and the DTC it is obligatory
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on the part of the private operators to abide
by the statutory provisions prohibiting the
crew and the passengers from smoking.

Development of Fisherles in Orissa

7317. SHRI LOKANATH CH-
OUDHARY: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether Government have received
a number of proposals from the Orissa
Government for Development of brackish-
water Prawn tarming, Inland Fisheries De-
velopment and Reservoir Fisheries Devel-
opment with World Bank and Central assis-
tance during last three years; and

(b) it so, the details of the proposals and
action taken thereon so far?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI! NITISH KUMAR):
(a) and (b). Government of India have been
collecting some information on reservoirfish-
eries and brackishwater prawn farming in
Orissa, in order to explore the possibilities of
seeking World Bank assistance for future
development of Reservoir Fisheries and
Brackishwater Prawn Farming in the State.

instaliation of Trunk Auto Exchanges
and Manual Trunk Boards

7318. SHRIANADICHARAN DAS: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) the details of achievements made
under the long Distance Switching system
since 1985-86 in the country especially inthe
matter of installation of Trunk Auto Ex-
changes with TAX capacity and Manual Trunk
Boards:

(b) the places where TAXs have been
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installed so far and proposed to instailed
alongwith the progress made for setting up
of such a TAX in Orissa; and

(c) the details of action taken/proposed
to be taken to increase the Manual Trunk
Board/TAX in Orissa.

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) Details of
achievements made underthe long distance
switching system since 1985-86 in the coun-

try:
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(b) (i) Places where TAXs have been 24. Ludhiana,

installed in the country

25. Madras,
1. Aogra,

26. Kadural,
2. Ambala,

27. Nagpur,
3. Asansol,

28. New Delhi,
4, Ahmebad,

29. Patna,
5. Bangalore

30. Pune.
6. Belgaum,

31. Raipur,
7. Bhatinda,

32. Ranchi,
8. Bhopal,

33. Rajkot,
9. Bombay,

34. Salem.
10. Calcutta,

35. Shillong,
11. Coimbatore,

36. Siliguri,

12. Cuttack,

37. Surat Trichy,
13. Ernakulam,

38. Trivandrum,
14. Guntakkal,

39. Varanasi,
15. Hyderablad,

40. Vijayawada,

18. Indore,
41. Visakhapatnam,
17.  Jaipur,
42. Udaipur.
18. Jalandhar,
19. Jammu, (i) Places where TAX facility is
proposed to be provided during
20. Jodhpur, 1990-91.
21. Kanpur, 1. Baroda,
22. Kozhikode, 2. Bhubneswar,

23,  Lucknow, 3. Chandigarh,
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4. Ghazibad,
5. Guwahati,
6. Hubli,
7. Jabalpur,
8. Jorhat,
9. Mangalore,
10. Nagpur,
11.  Simla.

(n) TAXs in Orissa:

In addition to the TAX already in opera-
tion at Cuttack in Orissaa, it is proposed to
provide TAX facility at Bhubneswar as part of
the local electronic exchange. The proposal
has been approved and is in the process of
implementation.

(c) Actiontakenfor increasingthe TAXs
in QOrissa:

A computer aided Nationa! Network
Study has been conducted to determine the
optimum location of future TAXs in the coun-
try. The study has indicated provision of TAX
in the country. The study has indicated pro-
vision of TAX facilities at Balasore, Bari-
pada, Berhampur, Bhubneswar, Cuttack,
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Dhenkanal, Koraput and Rourkela in Orissa
State. With the expansion of the TAX net-
work, the requirement of manual Trunk
Boards is expected to decrease.

[ Translation)

instalied Capacity and Production of
Fertlliizer Plants

7319. SHRI RAMESHWAR PRASAD:
Will the Minister of AGRICULTURE be
pleased to state:

(a) the installed capacity of various
fertihzer plants and their actual production
during 1980-81, 1984-85, 1986-87 and 1989-
90 respectively: and

(b) the quantity of fertilizers imported to
meet the domestic requirements during 1988-
89 and 1989-907?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) A statement showing installed
capacity of various fertilizers plants and their
actual production during 1980-81, 1984-85,
1986-87 and 1989-90 is given below.

(b) The following quantities of fertilizers
of N, P and K in terms of nutrients were
imported to meet the domestic requirements
during 1988-89 and 1989-90;

(in lakh te)
N K Total NPK
1 2 4 5
1988-89 2.19 4.07 9.82 16.08
1989-90 8.23 13.11 12.77 31.11
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Prices of Kharlf Crops in Market

7320. SHRI RUDRASEN
CHAUDHARY: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether there has been continuous
fall in market prices of recent Kharif crops
during the last three months;

{b) if so, the extent of fall in the per
quintal prices of paddy, Jowar, Bajra, Maize
and Ragi respectively during this pericd;

(c) the reasons therefor; and

(d) the total estimated financial loss to
farmers on this account?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a) As comparedto January, 1990 the prices
of Jowar and Ragt have declined during the
last three months, while those for Pady,
Bajra and Maize have shown a rising trend.

(b) The wholesale prices of Jowar at
selected centres have fallen in the range of
Rs 51to Rs. 60 per quintal during this period.
However at some centres prices have also
nisen in the range of Rs. 20 per quintal. The
decline in Ragi prices ranged from Rs. 5 to
Rs. 45 per quintal.

(c) The prices of Jowar and Ragi have
falien due to higher Kharif production, better
arrivals and prospects of better Rabi crops.

(d) The Government have organised
price support operations to ensure that the
farmers obtain procurement/minimum sup-
port prices fixed by the Government. The
procurement/minimum support prices being
remunerative prices, the fall in open market
prices does not necessarily lead to losses to
farmers. By and large the prices have re-
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mained much above the procurement/mini-

mum support prices of Fair average quality
of the produce.

[English)
indian High Commissioner in U.K.
SHR! VIJAY KUMAR
MALHOTRA:
SHRI UTTAM RATHOD:
SHRI EDUARDO FALEIRO:

7321.

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Indian High Commis-
sioner in London has had to suffer indignity
on his visit to a Gurudwara in London, as
widely reported in the Press:;

(b) if so, the details thereof;

(c) whether the matter was taken up
with the U.K. Government to bring to book
the culprits who indulged in that kind of
hooliganism and violence: and

(d) what steps have been taken to
ensure that such incidents do not recur and
the whole Indian High Commission receives
full protection security?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) and (b).
The High Commissioner visited the Guru
Singh Sabha Gurudwara, Havelock Rock,
Southall on 25th March, 1990. Of the large
audience present, a very small group tried to
raise slogans and jostie the visitors.

(c) and (d). Particulars of the inciount
have been conveyed to the British authori-
ties. Necessary measures to assure the
security of the High Commissionaer and all
other members of the High Commission are
in force.
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Maintenance of Telephone Exchange in
Calcutta Talephone

7322. SHRIM.V. CHANDRASHEKARA
MURTHY: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether more than 50 per cent
telephones of subscribers including Govern-
ment connections have been out of order for
more than year within ‘45 and 46’ exchange
of Calcutta Telephones;

(b) whether telephone connections of
the exchange given in the areas of Mahesh
Dutt Lane, Chetla including service connec-
tions have not been working at all;

(c) whether the vigilance department
has detected cases of corruption against
some employees/officers of the exchange in
the matter of maintenance;

(d) if so, the facts and details thereof;
and

(e) steps taken to restore the normal
service to subscribers of the exchange?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) No Sir.

() In MAHESH DUTT LANE and
CHETLA as a result of Durgapur bridge
construction, most of the subscribers lines
were faulty due to cable breakdown from first
week of March, 90 to last week of March, 90.
Thecables were damaged atdifferent places
and developed multiple fauits. At present the
cable faults have been restored and most of
the subscribers’ connections have been
made working.

(c) No Sir.
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(d) Question does not arise.

(e) All possible efforts are being made
to restore the services.

Srengthening of Security of Borders

7323. SHRIG.S. BASAVARAJ:
SHRIMATI BASAVA RAJES-
WARI:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether in view of the heavy influx
of extremists, terrorists and anti-national
elements from across the borders, Union
Government have taken a decision to
strengthen the borders and increase the
check posts of the borders;

(b) if so, the details thereof; and

(c) the extent to which this is likely to
curb the influx of such elements?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) and (b). Afive
year expansion programme for BSF was
sanctioned in 85-86 and its is being imple-
mented. According to this programme, more
border out-posts are being set up, observa-
tion post-towers are being constructed, BSF
are being provided with more sophisticated
equipments as well as additional vehicles for
more effective patrolling.

(c) The number of persons appre-
hended/intercepted on the Indo-Pak bor-
ders and Indo-Bangladesh borders during
1988, 1989 and 1990 (upto 18th April, 1990)
are given below:
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Indo-Pak Border Indo-Bangladesh Border
1988 12038 26142
1989 13554 35582
1990 1793 10138

(upto 18th April, 1990)
[ Translation]

Drinking Water in Hill Areas of U.P.

7324 SHRIHARISH RAWAT: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether there I1s scarcity of drinking
water in hill areas of Uttar Pradesh,

(b) if so, the steps taken to improve the
dninking water supply in these areas; and

(c) the amount allocated for the pur-
pose during 1990-91?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA):
(a) There were 783 ‘No Source' problem
villages (PVs) in hill areas of Uttar Pradesh
as on 1-4-1990

(b) Out of the above left over PVs, 363
PVs are likely to be covered in 1990-91 and
the remaining 420 PVs will be covered in the
Second year of the Eighth Five Year Plan.

(c) The State Government has reported
that during 1990-91, Rs. 28 crores have
been allocated under State Sector Minimum
Needs Programme (MNP) and Rs. 14.29
crores out of a total allocation of Rs. 42.68
crores under Accelerated Rural Water Sup-
ply Programme (ARWSP) for schemes of
drinking water supply in these areas.

[English)
indira Awas Yojana

7325. PROF. P.J. KURIEN:
SHRI SHIKIHO SEMA:

Will the Minister of AGRICULTURE be
pleased to state:

(a) the amount spent under the Indira
Awas Yojana so far State-wise;

(b) the number of houses constructed
so far, State-wise; and

(c) the amount earmarked during 1990-
91, State-wise?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA):
(a) Statement-lindicating the State/UT-wise
expenditure raported to have been incurred
so far on the houses constructed under the
Indira Awas Yojana (lAY), since the year of
its launching i.e. 1985-86, is given below.

(b) The number of houses reported to
have been constructed so far under 1AY
since 1985-86, State/UT-wise, has been
indicated in Statement-ll

(c) The resources allocated for the IAY
during 1990-91, State/UT-wise have been
given in the Statement-ill below.
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STATEMENT-{
Sl. No. State/UT's Expenditure Reported to have been
incurred on houses constructed so far
(Rs. in laksh)
1 2 3
1. Andhra Pradesh 5189.22
2. Arunachal Pradesh 15.67
3. Assam 270.52
4. Bihar 8145.10
5. Goa 15.08
6. Guijarat 2043.18
7. Haryana 395.24
8. Himachal Pradesh 100.10
9. Jammu & Kashmir 260.58
10. Karnataka 1967.23
1. Kerala 4248.89
12. Madhya Pradesh 3804.11
13. Maharashtra -3359.20
14, Manipur 28.00
15. Meghalaya 30.43
16. Mizoram 23.25
17. Nagaland 100.35
18. Onssa 2362.41
19. Punjab 643.24
20. Rajasthan 1915.32
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Sl No. State/UT's Expenditure Reported to have been
incurred on houses constructed so far
(Rs. in laksh)
1 2 3
21, Sikkim 15.49
22. Tamil Nadu 10887.42
23. Tripura 347.92
24. Uttar Pradesh 7232.04
25. West Bengal 2543.69
26. A&N Islands 0.65
27. Chandigarh —
28. D&N Haveli 23.06
29. Delhi -—
30. Daman & Diu 0.39
31. Lakshadweep -
32. Pondicherry 36.48
Total: 56004.26

*Including the value of foodgrains at subsidised rates.

STATEMENT-I
S/ No. State/UT's No. of House reported to have been
constructed so far
1 2 3
1. Andhra Pradesh 51353
2, Arunachal Pradesh 125
KN Assam

3104
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SI. No. State/UT’s No. of House reported to have been
constructed so far
1 2 3
4. Bihar 78297
5. Goa 492
6. Gujarat 19993
7. Haryana 4203
8. Himachal Pradesh 1409
9. Jammu & Kashmir 2898
10. Karnataka 19282
1. Kerala 53340
12. Madhya Pradesh 21676
13. Maharashtra 37258
14, Manipur 353
15. Meghalaya 375
16. Mizoram 213
17. Nagaland 860
18. Orissa 19829
19.- Punjab 3133
20, Rajasthan 20997
21, Sikkim 297
22. Tamil Nadu 124946
23. Trnpura 3111
24 Uttar Pradesh 91238
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Sl. No. State/UT's No. of House reported to have been
constructed so far
1 2 3
25. Woest Bengal 29139
26. A&N Islands 88
27. Chandigarh —
28. D&N Haveli 230
29. Delhi —_—
30. Daman & Diu 14
31. Lakshadweep -
32. Pondicherry 316
Total: 588574
STATEMENT-ll
Resources allocated during 1990-91 for IAY
Sl. No. State/UT Resources allocted
(Rs. in laksh)
1 2 3
1. Andhra Pradesh 1005.01
2. Arunachal Pradesh 41.94
3. Assam 152.19
4 Bihar 2075.88
5. Goa 1.23
6. Gujarat 612.86
7. Haryana 118.46
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Si. No. State/UT Resources allocted
(Rs. in laksh)

1 2 3

8. Himachal Pradesh 50.94

9. Jammu & Kashmir 29.66
10. Karnataka 691.21
11. Kerala 220.11
12. Madhya Pradesh 2319.74
13. Maharashtra 971.66
14. Manipur 8.59
15. Meghalaya 65.25
16. Mizoram 32.73
17. Nagaland 56.87
1?. Orissa 1197.91
19. Punjab 163.44
20. Rajasthan 966.14
21, Sikkim 7.57
22. Tamil Nadu 917.25
23. Tripura 41.53
24. Uttar Pradesh 2487.25
25. Waest Bengal 1472.43
26. A&N lslands 2.05
27. Chandigarh 0.61
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~

, SI. No. State/UT Resources allocted
(Rs. in laksh)
1 2 3

28. D&N Haveli 7.77
29. Delhi 1.02
30. Daman & Diu 10.00
31. Lakshadweep 2.05
32. Pondicherry 6.14

Total: 15738.47

Motorisation of Traditional Craft of
Fishermen in Orissa

7326. SHRI LOKANATH CH-
OUDHARY: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Union Government have
received any request from Orissa Govern-
ment for Central assistance for motorisation
of traditional craft of fishermen;

(b) if so. the details thereof; and

(c) the decision taken by Union Govern-
ment thereon?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a)to(c). During 7th Five YearPlan, Govern-
ment of India have received requests from
Government of Orissa for Central assis-
tance for motorisation of Traditional Craft.
Accordingly, Government of India have
sanctioned motorisation of 500 traditional

craft in Orissa and released a Central grant
of Rs.18.75 lakh under Centrally sponsored
Schemeviz. Motorisation of Traditional Craft.

[ Transl/ation)

Electronic Telephone Exchanges in
Rajasthan

7327. DR. KIRODI LAL MEENA: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether proposals have been sub-
mitted to Government for setting .p of
electronic-telephone exchanges at Gan-
gapur City and Hindon in Rajasthan;

(b) if so, the action taken by Govern-
ment so far in this regard; and

(c) when the work of installing these
exchanges is likely to commence?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHR
JANESHWAR MISHRA): (a) Yes, Sir.
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(b) 2 Units 512 Port C-DOT at Gan-
gapur city and 1500 lines MAX-I C-DOT at
Hindon have been aliotted for the year 1990-
91 and 1993-94 respectively.

(c) The proposed exchanges at Gan-
gapur city is likely to be commissioned dur-
ing 1991-92 and MAX-1C-DOT exchange at
Hindon city by the end of the 8th Plan period,
subject to availability of equipment.

[English]
Development of Cochin Shipyard
7328. SHRI S. KRISHNA KUMAR: Will
the Minister of SURFACE TRANSPORT be

pleased to state:

(a) the present capacity of the Cochin
Shipyard tor building and repair of ships;

(b) the details of the ships built so far in
this yard:

MAY 3, 1990
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(c) whether there is any proposal to
develop this shipyard during the Eighth Plan;
and .

(d) if so, the details thereof?

THE MINISTEROF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a)
The present installed capacity of CSL is
1,50,000 DWT in Shipbuilding and 1 million
GRT in Ship repair per annum.

(b) Five Panamax Bulk Carriers of
75,000 DWT each have been built and deliv-
ered by CSL. The first vessel of the series of
86,000 DWT Crude Oil Tankers is nearing
completion.

(c) and (d). The Working Group on
Shipping, Shipbuilding and Ship repair etc.
for the Eighth Plan has recommended atotal
outlay of Rs.160.50 crores for the following
new development schemes of Cochin Ship-
yard:—
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Cashewnuts Scheme in Keraia

7329. SHRIS. KRISHNA KUMAR: Will
the Minister of AGRICULTURE be pleased
to state:

(a) whether a Centrally Sponsored
Scheme for cashewnuts is in operation in
Kerala;

(b) f so, the details thereof;

{c} the total amount allocated for this
Scheme this year: and

(d) whether the production of cash-
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ewnuts has increased after this scheme has
been implemented?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a) Yes, Sir. ACentrally Sponsored Scheme
for cashewnut development has been in
operation in Kerala during 7th Plan period.
This programme is proposed to be imple-
mented as Central Sector Scheme during
this year.

(b) The Central Sector Scheme envis-
ages the following programmes:—

Sl No,  Programme Physical Target
1 2 3
1. Iimprovement ot cashew by vegetative propagation and 13
maintenance of scion banks (nos.)
2 Area expansion by planting clonal matenals (area in ha.) 100
3. Production and distribution of clonal materials (Numbers) 16000
4, Laying our demonstration plots (No. of plots) 350

(c) Thetotal amount proposed this year
for the above programmes for Kerala is
Rs 4.8 lakh.

(d) Yes, Sir. The overall production of
cashewnut in the State has increased from
127 lakh metric tonnes in 1984-85 to 1.37
lakh metric tonnes in 1989-90 because of
implementation of Centrally Sponsored
Scheme and other developmental meas-
ures taken up.

AD HOC Employees in Census Depart-
ment of Maharashtra

7330. SHRI S.B. THORAT: Will the

Minister of HOME AFFAIRS be pleased to
State:

(a) the number of persons appointed
through Employment Exchanges in the
Census Department of Maharashtra during
1980-81;

(b) the number out of them who are still
working on ad-hoc basis; and

(c) whether Government propose to
regularise their services?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) 153 persons
(including 66 on consolidated salary were

appointed.
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(b) Only 22 out of 153 persons recruited
through the Employment Exchange during
1980-81 are now working on ad-hoc basis.

(c) The Government will consider the
question of regularisation of their sa'rvices
subject to the availability of regular posts and
their eligibility and suitability for regular
employment.

Mahsarashtra Bilis Pending Assent of
President

7331. SHRI S.B. THORAT: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) the State Bills passed by the Mahar-
ashtra Legislature which have been re-
ceived by Union Governmentupto 31 March,
1990 and are pending for the assent of the
President: and

(b) the steps taken to expedite the
assent on the pending bills?

- THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) No Bills as
passed by the Maharashtra State Legisla-
ture was pending, as on 31.3.90, for assent
of the President.

(o) Does not arse.
[ Translation}

Complaints Regarding Corruption and
Irregularities in Postal Division, Barellly

7332. SHRISANTOSH KUMARGANG-
WAR: Wili the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether complaints have been
received about corruption and irregularities
prevailing in Postal Division, Bareilly;
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(b) i so, the details thereof; and
(c) the action being taken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) No, Sir.

(b) and (c). Do not arise in view of (a)
above.

Use of Milkers

7333. SHRISANTOSH KUMAR GANG-
WAR: Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have exam-
ined the impact of the use of milkers on
cattle;

(b) if so, the results of such study; and

(c) i its use is considered harmful,
whether Government propose to ban the
use of milkkers?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a)to (c). Information is being collected and
will be faid on the Table of the Sabha.

[English]

Kidnapping of Prominent Persons by
JKLF Miiitants

7334. SHRIBANWARILAL PUROHIT:
Will the Minister of HOME AFFAIRS be
pleased to state:

(@) whether the JKLF militants in Ka-
shmir Valley have kidnapped agood number
of prominent persons in the valley during the
past few months; and
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(b) if so, the number of paersons kid-
napped and details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) and (b). Infor-
mation is being collected and will be placed
on the Table of the House.

Assistance to States under DPAP

7335. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of AGRICULTURE
be pleased to state:

(a) the areas declared as drought prone
areas during 1989-90, State-wise;

(b) whether any requests for Central
assistance for providing relief in these areas
have been received from State Governments
recently; and

(c) if so, the details thereof and Govern-
ment's reaction thereto?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA):
(a) No areas were declared as drought prone
areas during 1989-90. However, during the
year, the on-going Drought Prone Areas
Programme continued to be implemented in
91 districts of 13 States based onthe recom-
mendations of the Task Force of
DPAP(1982), as modified by the Inter De-
partmental Group (1984).

(b) and (c). During 1989-90, the State
Governments of Jammu and Kashmir
Madhya Pradesh, Rajasthan and Uttar
Pradesh sought Central assistance for
drought relief in respect of 80 districts ay
given in the statement below. Based on the
recommendations of the Central Team and
the High Level Committee on Relief, Ceil-
ings on expenditure were approved to these
States for 1989-90, as per details given
below:—

(Rs. in crores)

SI. No. State Ceiling approved
1 2 3
1. Jammu & Kashmir 6.24
(including 3.64 for
19980-91)
2. Madhya Pradesh 18.17
3. Rajasthan 16.77
4, Uttar Pradesh 14.55
STATEMENT 2. Budgam

Names of the Districts affected by post
Monsoon Drought- 1989 (As reported by
States)

L. JAMMU & KASHMIR:
1. Anantnag

3. Baramulla

4, Kumwara

5. Pulwama
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6. Srinagar
7. Jammu
8. Kathua
9. Udhampur
10.  Doda
11.  Rajouri
12. Poonch
.  MADHYA PRADESH.
1. Durg
2. Dhar
3. Rajgarh
4, Bilaspur
5. Shivpuri
6. Shajapur
7. Khandwa
8.  Balaghat
9, Tikamgarh
10. Rajnandgaon
11.  Guna
12. Raipur
13. Rewa
14. Morena
15.  Gwalior
16.  Chhatarpur
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RAJASTHAN.
1. Ajmer
2. Alwar

3. Banswara

4. Barmer
§.  Bhilwara
6.  Bikaner
7. Bundi

8. Churu

9. Dholpur

10. Dungerpur
11. Ganganagar
12 Jaipur

13.  Jaisalmer
14. Jalore

15. Jhalawar

16.  Jhunjhunu

17. Jodhpur
18. Kota

19.  Nagaur
20. Pali

21.  Sawai Madhopur
22. Sikar

23.  Sirohi
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24.  Tonk
25. Udaipur
UTTAR PRADESH.
1.  Agra
2. Allahabad
3. Aligarh
4 Banda
5. Bareilly
6. Biynor
7. Etah
8. Fatepur
9. Ferozabad
10. Farukhabad
11.  Ghaziabad
12. Hamirpur
13. Hardoi
14, Jalaun
15.  Jhansi
16. Kanpur Dehat
17.  Kanpur Nagar
18. Lalitpur
19.  Mainpuri
20. Mathura
21. Meerut
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22. Moradabad
23. Muzzafarnagar
24.  Rae Bareill
25.  Shahjahanpur
26, Sultanpur

27. Unnao.

[ Translation}

Cooperation Between indla and Portu-
gal

7336. SHRIRAJVEER SINGH: Wilithe
Ministerof EXTERNAL AFFAIRS be pleased
to state:

(a) the issues which are under consid-
eration at present between India and Portu-
gal for extending bilateral cooperation; and

{b} the extent to which both the coun-
tries are likely to be benefitted as a result of
cooperation in this regard?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) and (b).
India and Portugal are interested in strength-
ening bilateral cooperation in all fields, in-
cluding political, economic, commercial and
cultural formutual benefit. Contacts between
the two countries are taking place on a
continuing basis in these different fields.

[English]

Development of Fisheries in Maharash-
tra

7337. SHRI VASANT SATHE: Wiilthe
Minister of AGRICULTURE be pleased to
state:
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(a) whether specialfinancial assistance
is proposed to be provided to Maharashtra
State during 1990-91 for promotion and
development of fisheries; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a) No, Sir.

(b) Does not arise.

Review of Central Sector Centrally
Sponsored Scheme

71338. SHRIVASANT SATHE: Willthe
Minister of AGRICULTURE be pleased to
state:

(a) whether Government propose to
review the Central Sector sponsored
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schemes currently in operation in the fieid of
Agricultural and Rural Development with a
view to avoid over lapping and for greater
integrated planning; and

(b) if so, the action taken/proposed in
this regard and the tentative allocation of
funds for the current years?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a) and (b). Both Central Sector and Cen-
trally Sponsored Schemes in operation in
the field of agriculture and rural development
are being regularly reviewed by the respec-
tive Departments in consultation with State
Governments arnd Planning Commission.

Thecurrent allocation of funds for Central
and Centrally Sponsored Scheme for the
year 1990-91 is as follows:

1. Department of Agriculture and Cooperation = —

2. Department of Rural Development —_

Rs.905.00 crore

Rs.3033.75 crore

Opening of Post Offices In Rajasthan

7339. SHRIMATI VASUNDHARA
RAJE: Will the Minister of COMMUNICA-
TIONS be pleased to state:

{a) the number of Post Offices opened,
upgraded in Rajasthan during the Seventh
Plan;

(b) the number of new Branch Post
Office proposed to be opened and existing
Post Office proposed to be upgraded in that
State during the Eigbth Plan:

() the number out of them proposed to
be opened in Dholpur and Jhalawar Dis-

tricts; and

(d) the details of locations thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) 175 Post Of-
fices were opened and 10 post offices up-
graded in Rajasthan during the Seventh
Plan period.

(b) The draft Eighth Plan of the Depart-
ment has not yet been approved by the
Planning Commission.

(c) and (d). Do not arise at this stage.
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Coconut Research Station in Chick-
magalur District of Karnataka

7340. SHRI D.M. PUTTE GOWDA:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether there is any proposal to set
up a Coconut Research Station near Kadur
Taluk of Chickmagalur district in Kainataka
State:

(b) if so, the details thereof; and

(¢) the action taken by Government in
this regard?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) No, Sir.

(b) and (c). Does not arise.
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[ Transiation]
Fertilizer Plants In Public Sector

7341. SHRI ISHWAR CHAUDHARY;
Will the Minister of AGRICULTURE be
pleased to state:

(a) the details of fertilizer plants in the
public sector which had negligible produc-
tion during 1988-89 and 1989-90;

(b) the reasons therefore; and

(c) the steps being taken to make these
plants function at their full capacity?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) The details of fertilizer plants inthe
public sector which had negligible produc-
tioninrelationtothe installed capacity during
1988-89 and 1989-90 are given below:—

(‘o0o MT)
Name of the Company  Annual Installed Capacity Production (N)
1988-89 1989-90
1 2 3 4
Fertilizer Corporation of
India (FCI)
Ramagundam 228 70.9 524
Talcher 228 285 734
Hindustan Fertilizer
Corporation of India(HFC)
Namrup—| 20 4.1 23
Durgapur 152 274 15.7
Barauni 152 65.5 36.7
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(b) The main reasons for unsatisfactory
production performance of these plants are
design deficiency, power problems, equip-
ment breakdowns, industrial relations prob-
lems, shortage of inputs etc.

(c) With a view to improving the per-
formance of these piants several schemes
for revamping, modernisation, installation of
captive power plants, etc., are being formu-
lated/implemented.

[English)
Looting in a Dethi Bank

7342. SHRI MANIKRAO HODLYA
GAVIT:
SHR! R.N. RAKESH:
SHRIMATI BASAVA RAJESH-
WARI:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government's attention
has been drawn to the news item appeared
in ‘The Hindustan Times' dated 7 April, 1990
under the heading ‘Over 2 lakh Looted from
DelhiBank”;

(b) if so, the details thereof;

(c) whether any arrests have been
made in this regard;

(d) the outcome of the enquiry in each
case; and

(e) the steps taken or proposed to be
taken to strengthen the security at Banks?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) Yes, Sir.

(b)to (d). The information is given inthe
statement below.
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(e) i) patrolling atthe Banks hasbeen
intensified.

ii) banks whichdo not have armed
guards have been asked to
provide such guards.

iii) Bank employees have been
asked to be more vigilant and
advised to keep the alarm sys-
tem in working condition.

Thetwo cases of robbery reported inthe
Hindustan Times dated 7.4.90 were as
under:—

(i) There persons made a futile at-
tempt to rob the Syndicate Bank,
AirForce Station, Palam, New Delhi
on 6.4.90. A case FIR No.96 dated
6.4.90 u/s 394/397/398/307/401/
120-B IPC and 25/27/54/59 Arms
Act Police Station, Delhi Cantt has
beenregistered. Four persons have
been arrested.

(i) Two persons were successful in
robbing the State Bank of India,
Sant Garh, Delhion 6.4.90. Acase
FIR No.190/90 u/s 392/397 IPC
Police Station Tilak Nagar has been
registered. No arrest has been
made so far.

Demonstration in Front of Bangladesh
Visa Office in Agartala

7343. SHRI K.B.K. DEB BURMAN:
SHRI ANAND SINGH:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether a demonstration was held
in front of Bangladesh Visa office in Agartala
(Tripura) on 21 February, 1990, seeking
repatriation of Chakma refugees from Bang-
ladesh;
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(b) if so, the Bangladesh Government's
response thereto; and

(c) what is the total number of Chakmas
in Tripura at present, and what is the Gov-
ernment's response in regard thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) Ademonstra-
tion was held in front of Bangladesh Visa
Office in Agartala on 20th February, 1990.

(b) The Bangladesh Government's
response is not known.

(c) There were 58,406 tribal refugees in
various camps in Tripura as on 10th April,
1990. The Government of India have im-
pressed upon the Bangladesh Government
on many occassions, including the occasion
of External Affairs Minister’s recent visit to
Bangladesh, to do everything possible to
persuade the refugees to return.

Influx of Refugees from Bangiadesh

7344, SHRIK.B.K. DEBBURMAN: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether there is considerable influx
of refugees from Bangladesh into Tripura
and other areas; and

(b) the number of refugees which came
to India during the.period since the present
Government took over and the correspond-
ing period preceding it?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) There has
been considerable influx of refugees from
Bangladesh into Tripu.ra.

(b) During 1990, 237 fresh refugees
crossed over to Tripura. During the corre-
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sponding period preceding it, the total influx
was 1167.

Problems Due to Refugees in Tripurs

7345. SHRIK.B.K. DEBBURMAN: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether presence of refugees in
Tripura presents multi~dimensional prob-
lem affecting employment potential, secu-
rity, economy and food supplies:

(b) the Government's assessment in
this regard: and

(c) the measures taken by Government
to preserve the cultural identity of the tribal
andother citizens of India in Tripura vis-a-vis
the refugees?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) and (b). The
prolonged presence of tribal refugees from
Bangladesh in Tripura apart from causing
financial burden and pressure on adminis-
trative machinery has presented other prob-
lems such as social tension, denudation of
forests in the vicinity of camps etc.

(c) Refugees have been accommo-
dated in camps and do not affect the cultural
identity of tribal population and other citizens
of India in Tripura.

[Translation)
Production of Whest, Paddy and Puises
7346. SHRI HARSH VARDHAN: Will
the Minister of AGRICULTURE be pleased
to state:
(a) the State-wise per hectare produc-

tion of wheat, paddy and pulses during the
last three years;
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{b) whether Government have formu-
lated any scheme to increase production of
these crops; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a) A statement showing the per hectare
yield of wheat, rice and pulses during the last
three years is given below.

(b) and (c). Yes, Sir. The following
schemes are being implemented to increase
the production of these crops:—

(i) Centrally Sponsored Integrated

MAY 3. 1990

(ii)

(iii

(iv)

(V)
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Programme for Rice Develop-
ment.

Special Foodgrains Production
Programme—-Wheat.

Central Sector Scheme for
Minikit programme of rice and

wheat including propagation of
new technology.

Centrally Sponsored National
Puises Development project;
and

Special Foodgrains Production
Programme—Pulses.
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[English)
Decentralisation in Telecom Policy

7347. SHRIK.S. RAO:
SHRI MANORANJAN
BHAKTA:
SHRI DILIP SINGH JU DEO:

Willthe Ministerof COMMUNICATIONS
be pleased to state:

(a) whether Government propose to
introduce ‘decentralisation’ in its telecom

policy;

(b) if so, the details thereof and the
objective behind the policy of decentralisa-
tion;

(c) whether as a consequence, Gov-
ernment propose to ask both the public and
private sectors to allocate funds for telecom-
munications projects; and

{(d) if so, the details thereof and the
spheres earmarked for private sector in tele-
communications?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) There is no
proposal to introduce 'decentralisation’ in
telecom. policy.

(b) to (d). Question does not arise in
view of reply to (a) above.

Construction of Kumbalanghj-
Perumpadappu Bridge In Cochin

7348. PROF. K.V. THOMAS: Will the
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Minister of SURFACE TRANSPORT be
pleased to state:

(a) the progress made in the construc-

tion of Kumbalanghi Perumpadappu bridge
in Cochin under Central Road Fund;

(b) whether there is an undue delay in
the construction of the bridge; and

(c) the steps taken to speed up the
construction of the bridge?

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a)
The State Government of Kerala is respon-
sible for construction of this bridge. Accord-
ing to them, the work on foundation of the
bridge is in progress.

(b) and (c). There has been delay in
construction of the bridge since the design
of foundations had 1o be revised based on
confirmatory borings taken at the time of
execution. A revised estimate for the work
based on the redesign of the foundations
has been formulated for sanction by the
State Government.

Ships Called on at Major Ports

7349. PROF. K.V. THOMAS: Will the
Minister of SURFACE TRANSPORT be
pleased to state the number of ships called
on at major ports during 1989-90, port-wise?

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): The
number of ships which called at major ports
during 1989-90, is given below:

Port Trust at No. of Ships
1 2
Mormugao 628
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Port Trust at No. of Ships
1 2
Cochin 816
Madras 2,777
Calcutta including Haldia Dock Complex 1,349
New Mangalore 400
Bombay 2,154
Jawaharial Nehru Port SHEVA 99
Kandla 1,013
Paradip 260
Tuticorin 633
Visakhapatnam 838
Container Traffic at Cochin Port handled was 225508, 239697 and 259279

7350. PROF. K.V. THOMAS: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) the container traffic handled by
Cochin Port during the last three years;

(b) whether the earnings from handling
containers are increasing;

(c) if not, the reasons therefor; and

(d) the steps taken to increase the
container traffic at Cochin Port?

THE MINISTEROF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a)
Duringthe years 1987-88, 1988-89 and 1989-
90 the tonnage of containerised cargo

tonnes respectively.
(b) Yes, Sir.
(c) Does not arise.

(d) Some of the steps which have been
initiated in this regard are:—

1)  Convaersion of existing 2 whart
berths into a fulfledged con-
tainer terminal with a draft of
10.7 metres.

2) Procurement of container
handling equipments like gan-
try cranes, rubber tyre transfer
cranes, Tractor, Heads, forklift
trucks etc.
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3) Construction of a new con-
tainer freight station.

4)  Creationof additional capacity
for storage of containers.

5)  Provision of computer facility
at these berths.

Wadhwa Commitiee Report

7351. PROF. K.V. THOMAS: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) whether Government have exam-
ined the Wadhwa Committee report on
Police-Lawyers row in 1988;

(b) if so, the findings of th Committee in
detail; and

(c) the action taken to implement the
recommendations of the Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) Yes, Sir.

(b) and (c). The information is given in
the statement below.

STATEMENT

The Government have generally ac-
cepted the findings/recommendations of
Justice Wadhwa Committee. Action taken
on the findings/recommendations is indi-
cated below:
Finding: Arrest of Shri Rajesh Ag-
nihotri, Advocateon 15.1.88
was legal and justified. His
handcuffing, however, was

illegal.

it has been decided to initi-
ate departmental action

Action taken:
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against the officials respon-
sible for handcuffing the
accused.

Therewas an indiscriminate
and unjustified lathi charge
at Tis Hazari on 21.1.88.
This resulted in injuries to
lawyers and also somepress
correspondents and photog-
raphers.

The lathicharge was or-
dered attheinstanceof DCP
(NORTH) without any lawful
excuse.

It has been decided to initi-
ate departmental action
against the officials con-
cerned.

The case FIR No.20/88
under sections
147,148,149.332.353, 186,
427 IPC - PS Subzimandi
registered on 21.1.88
against 16 lawyers should
be withdrawn.

The Government entrusted
the investigation of the case
relating to the incident of
21.1.1988 to the CBl an the
recommendations made by
the Committee in their in-
terim Report. A decision on
the recommendations made
by the Committee in its final
Report to withdraw the case
will be taken on the report of
investigation by the C.B.1.

The police was actively in-
volved in organising the mob
and its transportation to Tis
Hazari Court complex on
17.2.88. The mob was
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Action taken:

Finding:

Action taken:

Finding:

brought by Shri Rajesh
Yadav, Municipal Council-
lor in active connivance with
Smt. Kiran Bedi. The crowd
was aliowed by the police to
indulge in vendalism with-
out any check. There was
failure on the part of the
police officials in not con-
trolling the crowd intime and
nottaking action against any
one is the crowd and cogni-
zable offences were com-
mitted.

It has been decided 10 initi-
ate departmental action
against the officials con-
cerned.

The lawyers who suffered
injuries and also those who
suffered because of mob
violence in the Court prem-
ises on 17.2.88 should be
compensated.

The recommendation of the
Committee has wide finan-
cial implications and a deci-
sion will be taken after ex-
amining all aspects of the
matter.

The conduct of a section of
lawyers, when secret ballot
was in progress to ascertain
whether the strike in the
Supreme Court should con-
tinue, in snatching the ballot
boxes and manhandling
certain members of the
Supreme Court Bar Asso-
ciation who wanted to ap-
pearinthe Court, was highly
reprehensible.

Militancy has noplace inthe
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legal profession committed
to the rule of law. The Bar
Association is not a trade
union and strike by the law-
yers should be an anath-
ema. Strike by lawyers
amounts to denial of justice
to litigants. It i+ the duty of
the lawyers to see that the
judicial system which is one
of the three pillars of democ-
racy is strengthened and
justice reaches all in the
shortest possible time. The
senior members of the Bar
could contribute more in
preventing frequent strikes
by lawyers.

The Delhi Administration has
beendirectedtotransmitthe
observations made by Jus-
tice Wadhwa to the con-
cerned Bar Associations and
other forums concerned.

Action taken:

Memorandum of Understanding Signed
for Import of Telecommunication
Equipments

7352. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether his predecessor visited
some foreign countries since 1 January,
1990; if so, the details thereof;

(b) whether Memorandum of under-
standing were signed with any country dur-
ing such visits;

(c) it so, the details thereof:
(d) whether any equipment/know how

connected with modern communication
system is proposed to be imported; and
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(e) if so, th details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) Yes, Sir. Shri
Unnikrishnan, Minister of Surface Transport
and Communication visited Chile and Brazil
in March 1990.

(b) No, Sir.

(c) to (e). Not applicable in view of
answer to (b) above.

Tamil Refugees from Sri Lanka

SHRI MULLAPPALLY RAMA-
CHANDRAN:

SHRI SRIKANTHA DATTA
NARASIMHARAJA
WADIYAR:

SHRI GOPI NATH GAJAPA-
THI:

7353.

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) what were the reasons for Tamil
Nadu Government refusing to grant refuge
to the Tamil refugees from Sri Lanka: and

(b) what were the circumstances that
led to the refugees being housed in Orissa?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) The Govern-
ment of Tamil Nadu refused to accept the
Tamil refugees from Sri Lanka, as they
apprehended that their presence will pose a
law and order problem for the State Govern-
ment.

(b) The Government of india, in consul-
tation with the Government of Orissa, de-
cided to house these refugees in Koraput
District (Orissa), as necessary infrastructure
facilities were available there.
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Telephone Connections in Orissa

7354. SHRI ANADI CHARAN DAS:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the total number of applications for
telephone connections pending in Orissa,
district-wise;

(b) the number of connections given
year-wise during the last three years;

. {c) when the backlog is likely to be
cleared: and

(d) the steps taken to improved and
modernise the telecommunication systemin
Orissa?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) and (b). The
information is given in the statement below.

(c) Subject to availability of resources,
most of the present backlog is likely to be
cleared progressively during 1990-91 and
the rest in 1991-92.

(d) Improvement and modernisation
programme for Orissa includes the follow-
ing:—

(i) Automatisation of all local
manual exchanges.

(i) Replacement of all life expired,
worn out and unserviceable
equipments.

(ii) Induction of electronic equip-
ments.

(iv) Ducting of underground cable
system.

(v) Expansion of the network to
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(@)

provide telephones practically
ondemandin alllocal exchange
systems with capacity upto 5000
lines and to contain the waiting
period on an average to one
year in local exchange systems
with a capacity of more than

STATEMENT
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5000 lines by the end of 8th
Plan period. Necessary pro-
gramme is drawn up or year to
year basis in keaping with the
availability of funds and equip-
munt each year.

Sl. No. Name of the District No. of pending applicants for telephone
connections as on 31.3.1990

1 2 3
1. Balasore 275
2. Boléngir 15
3. Cuttack 1244
4, Dhenkanal 80
5. Ganjam 352
6. Kalahandi 52
7. Keonjhar 63
8. Koraput 182
9. Mayurbhanj 85
10. Phulbani —_
1. Puri 1990
12. Sambalpur 213
13. Sundargarh 193
Grand Total 4744
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(®)
Sl No. Yoar No. of telephone connections provided
1 2 3
1. 1987-88 3456
2. 1988-89 7014
3. 1989-90 8454
18924

Telephone Connections in Andaman
and Nicobar Islands

7355. SHRI MANORANJAN BHAKTA:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the number of applicants waiting for
telephone connections at Andaman and
Nicobar Islands as on 28 February, 1990;
and

(b) the action proposed by Government
to provide the telephone connections to all
the applicants?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) 664.

(b) it has been planned to wipe out the
existing waiting list during initial years of the
8th Plan and to make telephone connections
available practically on demand for the Is-
lands of Andaman & Nicobar by the end of
8th plan.

Appointment of Directors in C-DOT
7356. SHRIJANARDHANA POOJARY:

Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government have ap-
pointed two new directors in C-DOT in place
of the two who were removed in March,
1990; and

(b) if so, the details of the bye laws,
rules and regulations of C-DOT under which
they have been appointed?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) Yes, Sir, tem-

porary.

(b) Rule 14 of C-DOT Rules and regu-
lations regarding appointment of Executive
Director and Director is reproduced below:

Rule 14 — Appointment of Executive
Director, Directors:

“The appointment of Executive Direc-
tor and Directors shall be made by
invitation by the Committee with the
approval of the Chairman of the Coun-
cil. Subject to the provisions of Rule
17, the Executive Director and Direc-
fors shall normally hold office for a
period not exceeding five years at a
time. Their emoluments, allowances
and other conditions of service shallbe
fixed by the Council.”
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Copy of Memorandum of Association,
Rules and Regulations and Bye—Laws of C-
DOT will be kept in the Parliament Library.

Construction of a Coal Berth at Paradip
Port

7357. SHRID. AMAT: Wil the Minister
of SURFACE TRANSPORT be pleased to
state:

(a) whether Paradip Port may loose
substantial business if a separate coai berth
is not constructed there;

(b) if so, whether there is any proposal
for construction of such berth;
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(c) if not, the reasons therefor; and

(d) the total quantity of coal imported
and exported through Paradip Port per
annum?

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a)
and (b). A study for setting up mechanised
coal handling facilities for coastal movement
of thermal coal from Paradip has been made.
This includes construction of berths also.

(c) Does not arise.

(d) The provisional figures of total
quantity of coal handled during 1989-90 are
as under,—

(in lakh metric tonne)
(i) Import (Un loaded) 14.00
(ii) Export (loaded)
(Coastal movement) 12.91

Leat-Rot Disease Affecting Coconut
Production in Kerala'

7358. PROF. P.J. KURIEN: Wil the
Minister of AGRICULTURE be pleased to
state:

(a) whether the production of Coconut
in Kerala has suffered on account of the
leaf—rot disease;

(b) if so, the annual loss occurring due
to this disease;

(c) whether any etfective remedy has
been found for this disease; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI! NITISH KUMAR):
(a) Yes, Sir.

(b) Annual loss due to leaf—rot disease
has not been estimated separately. How-
ever, this disease is invariably found to be
associated with the root-wilt disease preva-
lent in Kerala for which the annual loss
estimated is 968 million nuts.

{c) Yes, Sir.

(d) Sequential spraying with Bordeaux
mixture (1%), Dithane M-45 (0.3%), and
Fytolan (0.3%) ensures effective control of
the leaf-rot disease.

Proposals for Declaration of National
Highways

7359. PROF. P.J. KURIEN:
SHRI H.C. SRIKANTAIAH:
SHRI THAN SINGH JATAV:

Will the Minister of SURFACE TRANS-
PORT be pleased to state:
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(a) whether there are demands for
declaration of National Highways from differ-
ent parts of the country;

(b) it so, the particulars of the proposals
received from various State Governments
for declaration of State roads as National
Highways, State-wise; and

(c) the action taken or proposed to be
taken in this regard?

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a)
Yes, Sir.

(b) Proposals for construction of Na-
tional Highways are received from State

VAISAKHA 13, 1912 (SAKA)

Written Answers 326

Governments and Administration of Union
Terrorists and various other organisations
from time to time. A list of such proposals
received from the States/U.T, Governments
during the last two years (1.4.88 to 31.1.90)
are given in statement-| below.

(c) In February, 1989, Five State Roads
were declared as National Highways as
indicated in statement below. This list in-
cludes four roads for which proposals were
received during the lasttwoyears. The inclu-
sions of other roads into National Highway
network as proposed by the State Govern-
ments would depend on inter-se priorities
and allocation of funds for the purpose in
Eighth Five Year Plan.
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Worid Bank Project for Coconut and
Pepper Development

7360. PROF. P.J. KURIEN" Wil the
Minister of AGRICULTURE be pleased to
state:

(a) whether a World Bank assisted
Project for the development of coconut and
pepper is in operation in Kerala;

(b) ff so, the details thereof; and

(c) the extent of benefit accrued to the
growers of Kerala under this project?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGR'CULTURE (SHRI NITISH KUMAR):
(a) No, Sir

(b) and (c). Does not arise.

VAISAKHA 13, 1912 (SAKA)

Written Answers 350

[ Transiation)

Recruitments in indian Telephone
industries Limited

7361. SHRIKALPNATH SONKAR: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) the number of persons recruited on
various posts in Indian Telephone Industries
Limited during the last two years and the
criteria thereof;

(b) the percentage of persons among
them belonging to Scheduled Castes and
Schedules Tribes; and

(c) the recruitments likely to be made in
the next one year?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) Number of
persons recruited to various groups of posts
dunng the last two (Calendar) years are as
follows —

Group 1988 1989
N}
1 2 3
A 9 20
B 126 89
C 209 301
D 13 197
(Excluding Sanitary Personnel)
Sanitary Personnel — 19

Recruitments were made through ocpen
advertisements in respect of Groups ‘A’ and
‘B’ and through employment exchanges in
respect of Groups ‘C' and ‘D’. Selection of

candidates possessing prescribed qualifica-
tions and experience were made by duly
constituted Staff Selection Committees.

(b) Number of persons belongingto SC/
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ST amongst the above and their percent-
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ages are indicated below:

Group 1988 1989
sC % ST % SC % ST %
1 2 3 4 5 (] 7 8 9
A — -_ — - 1 5.0 - —
B 10 79 1 08 19 213 1 1.1
Cc 23 11.0 - - 59 19.6 — —
D 2 15.4 - - 18 9.1 — —
(Excluding Sanitary Personnel)
Sanitary Personnel
- — - —_ 19 100 -_ —_

(c) There will be no recruitment for Groups
‘C’ and ‘D’ posts in the next one year, except
in Mankapur unit and in exceptional cases in
other units due to surplu manpower avail-
able in the organisation who are to be rede-
ployed. Recruitments to entry level of offi-
cers under Group 'R’ and to certain Highet
level grades in Group. ‘A’ will be made de-
pending upon vacancies and actual require-
ments in the different units.

[English)]
Equipment for Extraction of Palm Ol

7362. SHRIM.M. PALLAM RAJU: Will
the Minister of AGRICULTURE be pleased
to state:

(a) whether crushing machines/equip-
ment for the extraction of palm oil from paim
fibre are imported or these are available
indigenously;

(b) the names of indigenous manutac-
tures and foreign suppliers of the equipment;

{¢) whether Government have under-
taken any study to estimate the require-
ments of crushing equipment over the next
five years; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a) Palm Oil crushing/pressing equipments
are at present imported from European
countries mainly from Netherlands. These
are not manufactured indigenously at pres-
ent. However, Regional Research Labora-
tory, Trivandrum has fabricated a small
hydraulic press of capacity 0.7 tonnes fresh
fruit bunches per hour, but cannot be used
for large scale extraction.
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(b) M/s Pressweld Engineers, Bombay
are the manufacturers of small hydraulic
presses. The main foreign manufacturers of
digester and screw press for extraction of
palm oil are Usine De Wecker, Luxembourg
and Stock Amsterdam, Netherland, Equip-
ments like three phase decanter and driers
are manufactured by M/s Alfa Lavel, Swe-
den and Westfalia, Germany.

(c) and (d). Oil Paim India Limited, has
made study to estimate the requirements of
crushing equipment for the next five years.
Departments of Biotechnology have aiso
started studies to set up factories. Andaman
and Nicobar Plantation Development Cor-
poration have also taken action to set up
palm oil extraction unit.

Computerisation of Consulates/Embas-
sles

7363. SHRIM M. PALLAM RAJU: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government propose to
computerize all the Consulates’Embassies
abroad;

(b) if so, the details thereof: and

(¢) the progress made so far in this
regard?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) and (b).
Government propose to use computers in
Indian Missions and Posts abroad in a selec-
tive and phased manner infields where such
applications could increase efficiency. Con-
sular, administrative, commercial and infor-
mation work are, inter alia. appropriate ar-
eas for computerisation.

(c¢) Computers have been installed in a
few Missions on a case-by-case basis.

VAISAKHA 13, 1912 (SAKA)
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Systems analyses are being initiated to work
out details in a comprehensive manner.

Financial Assistance for Development
of Kakinada Port

7364. SHRI M.M. PALLAM RAJU: Will
the Minister of SURFACE TRANSPORT be
pleased to state the amount of financial
assistance proposed to be provided by Un-
ion Government for the development of
Kakinada port during 1990-91?

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): The
Asian Development Bank (ADB) has ap-
proved a loan of 60.2 million for the develop-
ment of Kakinada Port to be made available
to the Government of Andhra Pradesh
through Government of India. After the for-
mal agreement in this regard is signed be-
tween ADB and the Government of India,
Government of India will make available the
loan to the State Government of Andhra
Pradesh in accordance with the procedures
and formula existing for making available
such loans to State Governments. As this
loan would be in the nature of re-imburse-
ment, the quantum of financial assistance
would depend on the amount spent by the
State Government.

Electronic Telephone Exchange in
Gangtok

7365. SHRI NANDU THAPA: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) whether there has been any de-
mand of electronic exchange for improve-
ment of Telecommunication system in Sikkim,
if 8o, the plans in this respect; and

(b) whether there is a plan/proposal to
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instal a electronic exchange in Gangtok and  the plan is as per given in the statement
the district headquarters of Sikkim, if so,the  below.
time set for this to commence functioning?

THE MINISTER OF STATE OF THE (o) Yes, Sir. Progressively during the
MINISTRY OF COMMUNICATIONS (SHRI  first two years of the 8th Plan subject to
JANESHWAR MISHRA): (a) Yes, Sir, and  timely availability of equipment.
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STATEMENT
SI. No.  Name of the Exchange Plan/proposed schemes Pmpos;d year of
Commissioning

1 2 3 4
1. Gangtok 2048 Port ILT 91-92
2. Geyzing 128 Port C-DOT 1990-91
3. Sington 128 Port C-DOT 1990-91
4, Naya Bazar 200 hins ESAC-PAM 1990-91
5. Rangpo 128 Port C-DOT 1990-91
6. Rehnock 128 Port C. DOT 1990-91
7. Namche 128 Port C. DOT 1990-91
8. Mangon 128 Port C. DOT 1990-91
9. Pakyong 64 PMILT 1990-91

10. Mell 64 PMIL-T 1990-91

11, Ravangla 64 PMILT 1990-91

12. Sombaria 64 PMILT 1990-91

13. Ranipool 684 PMILT 1993-94

14. Soreng 64 PMILT 1992-93

15. Ranghbazar 64 PMILT 1994-95

The commussioning of electronic ex-
changes as planned above is subject to
availability of equipment

Caprolactum Plant at Sindri

7366 SHRIA K.ROY. Willthe Minister
of AGRICULTURE be pleased to state’

(a) whether there 1s a proposal for

instaling a caprolactum plant at Sindri
(Dhanbad)

(b} if so, the details thereof: and
(¢) the steps taken In this regard?
THE DEPUTY PRIME MINISTER AND

MINISTEROF AGRICULTURE (SHRIDEVI
LAL): (a) to {c). Mrs Bihar State Industrial
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Development Corporation (BSIDC) was given
a letter of intent of July 5, 1985 for the
manufacturer of 50,000 TPA of Caprolactum
at Barauni, in State of Bihar. BSIDC re-
quested for a change of location of this
project from Barauni to Sindri in view of the
availability of ammonia and other infrastruc-
tural facilities of the Fertilizer Corporation of
India. Another request for a change of loca-
tion of this project from Barauni to Bokaro
was made in January, 1990.

Sale of Polypack Milk by Mother Dairy

7367. SHRIMATI SUBHASHINI ALL:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Mother Dairy had stopped
the sale of milk in polypacks in 1986-87;

(b) if so, the reasons therefore;

(¢) the details of contract labour de-
clared surplus as a result thereof;

(d) whether Mother Dairy are now plan-
ning the sale of milk in polypacks through
Haryana Dairy Development Federation;

(e) if so, whether staff declared surplus
earlier will be re-employed; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a) Yes,Sir,

(b) Mother Dairy has been designed to
handle milk through bulk vending system.
The job of packing of Full Cream Milk was
being carried out by the Dairy from a hired

MAY 3, 1990
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premises as a temporary measure and by
employing licenced contractor. The Dairy
discontinued thistemporary operation inJuly,
1987,

(c) Since the contract labourers were
the employees of the contractor and not the
employees of the Dairy, the question of
declaring them surplus by the Dairy does not
arise.

(d) The Mother Dairy has no plant and
machinery for processing and packaging of
milk in polypacks and, therefore, the ques-
tion of sale of their polypack milk through
Haryana Dairy Development Cooperative
Federation (HDDCF) does not arise. How-
ever, there is a proposal from the HDDCF to
market the milk processed and packed by
that Federation through the Mother Dairy
purely as a marketing arrangement.

(e) and (f). Do not arise in view of above.

Programme of indian Artists Organised
by ICCR

7368. SHRI PIYUS TIRAKY: Will the
Ministerof EXTERNAL AFFAIRS bepleased
to state:

(a) the details of programme of Indian
artists organised by the Indian Council for
Cultural Relations in New Dethi during the
last three years;

(b) the details of expenditure incurred
thereon:

(c) whether such programmes are also
organised by the Council's regional offices;
and

(d) if not, the reasons therefor?
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THE MINISTER OF EXTERNAL AF-
FAIRS (SHRIL.K. GUJRAL): (a) and (b). The
details of programmes of Indian artists or-
ganised by the ICCR in New Delhi during the
last three years and the expenditure in-

curred thereon are given in the statement
below.
(c) Yes, Sir.

(d) Does not arise.
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{ Translation]

Construction of Hapur and Moradabad
by-Passes

7369. SHRI HARISH RAWAT: Willthe
Minister of SURFACE TRANSPORT be
pleased to state'

(a) whether the construction work on
the proposed Hapur and Moradabad by
passes on Delhi-Moradabad National High-
way has been started;

(b) f not, whether itis likely to be started
during the current year: and

(c) if not, th reasons for the delay and
the steps proposed to be taken by Govern-
ment to overcome those causes?

THE MINISTER OF SURFACE TRANS-
PORT (SHRI KP UNNIKRISHNAN)- (a)
No, Sir

{b) and (c). Land acquisition estimates
for construction of these byepasses have
already been sanctioned. As the land acqui-
sition is a time consuming process, it 1s too
early to say when the construction of these
byepasses will be taken up.The State Gov-
ernment has initiated the land acquisition
proceedings which are in progress

Expansion of Telephone Exchange in
Pithoragarh

7370 SHRIHARISH RAWAT: Willthe
Minister of COMMUNICATIONS be pleased
to state:

(a) whetherthere is any proposalfor the
expansion of Telephone Exchange in Pithora-
garh (Uttar Pradesh);

(b) f so, whether all applicants in the
watting list will be covered; and
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(c) #f not, the steps proposed to be taken
by Government to ciear all pending applica-
tions?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHR!
JANESHWARMISHRA): (a) The Telephone
Exchange at Pithoragarh has recently been
expandad from 400 lines to 500 lines.

(b) No, Sir.

(c) There are 56 applicants on the
watting Ist and these are planned to be
provided with telephones within a year.

Opening of Branch Post Offices in
Almora, U.P.

7371. SHRI HARISH RAWAT: Willthe
Minister of COMMUNICATIONS be pleased
to state:

(a) whether Government propose to
open some new branch post offices in district
Almora in Uttar Pradesh this year: and

(b) f so, the locations thareof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) Yes, Sir.

(b) Two branch post offices are pro-
posed to be opened, one at Kulaon and the
other at Dunar.

[English)

identity Cards to Infiitrators from
Bangladesh

7373. SHRI YADVENDRA DATT: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether identity cards are to be
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issued to the infiltrators from Bangladesh
into West Bengal.

(b) has any check been carried out
about the Bangladeshi's illegally settled in
other Districts of Bihar, West Bengal and
Other States;

(c) if so, the details thereof, Statewise;
and

(d) the steps Government propose to
take to round up all Bangladeshi's in the
country and to deport them?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY)" (a) to (d) The
Pilot Schéme forthe issue of Identity cards in
border areas is being presently implemented
in the States of Gujarat and Rajasthan Ithas
also been decided to issue such cards inthe
border areas of the States of Punjab and
Jammu and Kashnur A decision to i1ssue
such cards in West Bengal has not yet been
taken

The Prevention of infiltration of Foreign-
ers Scheme under which additional posts
have been sanctioned is in operation in the
sfates of Assam, Meghalaya. Tripura and
West Bengal They and the district police in
these states and other states take action
under law against foreigners including Ban-
gladeshies in vanous States

Issue of Commomorative Postal Stamp
of Great Saint Dynareshwar

7374. SHRiI RAM NAIK. Will the Minis-
ter of COMMUNICATIONS be pleased to
state

(a) whether Government are aware that
the Maharashtra State 1s-observing Seventh
Centenary year of great Saint Dynaresh-
war's Dnyaneshwari, atreatise on “Bhagwad
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Geeta” from 27 March, 1990 to 26 March,
1991,

(b) f so, whether there is a proposal to
issue a commomorative postal stamp of
Saint Dynareshwara; and

(c) if so, when the stamp is likely to be
released?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) Yes, Si.

{b) The proposal is for the iIssue of
stamp on Dnyaneshwari, and not on Saint
Dayaneshwar.

(c) Theissue is being considered forthe
year 1990

Electronic Telephone Exchange In
Shrivardhan in Raigad District

7375. SHRI A.R. ANTULAY- Will the
Minister of COMMUNICATIONS be pleased
to state.

(a) the number of subscribers having
telephone facility in Shrivardhan in Raigad
Dsstrict, as on 31 March, 1990;

(b) the number of pending applications
for telephone connections in Shnvardhan
and Raigad district of Maharashtra;

(c) whether Government have allo-
cated funds for the sanctioned electronic
exchange equipment to be purchased and
installed at Shrivardhan in 1990-91 so that
pending applicants can be accommodated;
and

(d) if so, the details thereof and if not,
when the waiting list is likely to be covered?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) 192.
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(b) 28 in Shrivardhan and 1488 in
Raigad district as on 31.3.90.

(c) and (d). electronic exchange has
been planned for commissioning at Shri-
vardhan in Raigad District during 90-91 and
funds will be allocated for the same.

Import of Seeds

7376. SHRI A.R. ANTULAY: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether Government propose to
continue the import of seeds for agricultural
purposes:

{b) i so, the reasons therefor;

(c) whether Government have received
any suggestions from the agricultural scien-
tists for stopping the import of seeds; and

(d) if so, how long Government propose
to continue the import of seeds?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
{(a) Yes, Sir.

(b) For upgradation of planting material
through transfer of technology and seeds of
parental lines and also to secure for the
farmers high quality seeds available abroad
to maximise yield. increase in productivity
and farm incomes.

(c) Yes. Sir.

(d) The New Policy on Seed Develop-
ment and import and Export Policy, which
deals with import of seeds, are reviewed
from time to time.
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[ Translation)

Complaints Against Regional Passport
Office, Jaipur

7377. PROF. RASA SINGH RAWAT:
Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government have received
any complaints about corruptions prevailing
in the regional passport office in Jaipur;

(b) if so, the number of such complaints
received during the last three years and the
officials against whom complaints were
made; and

(c) the action taken by Government in
this regard?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) to (c). A
total of 10 complaints were received during
1987 to 1989 in the Ministry alleging corrup-
tion in Passport Office, Jaipur involving fol-
lowing officials:

Officer Number
1 2
Passport Officer 1
Public Relations Officer 1
Superintendents 3
Assistants 2
Upper Division Clerks 2
Lower Division Clerks 4
Peons 1

8 complaints were investigated and it
was found that in 5 cases allegations had no
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substance. In the remaining 3 cases the
charges could not be proved but 1 Superin-
tendent and 1 Assistant were transferred out
of Jaipur as a measure of preventive vig-
ilance. 2 cases have been taken up for
investigations — 1 each by departmental
vigilance agency and the Central Bureau of
investigation.

[English)

Reguiarisation of Casual Employees in
G.P.0O. Bangalore

7378. SHRI H.C. SRIKANTAIAH: Will
the Minister of COMMUNICATIONS be

pleased to state:

(a) the total number of casual employ-
ees working in the General Post Office,
Bangalore;

(b) whether they have put in more than
10 years of service,

(c) whether the Central Administrative
Tribunal has ordered for regularisation of
these casual employees:

(&) it so, whether Government has
regularised these casual employees; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) The number of
casual labourers working in Bangalore
General Post Office is 3 (three). Those who
are working as substitutes against absentee
Postmen are not designated as casual la-
bourers.

(b) No, Sur.
{c) No, Sir.

(d) Does not arise.
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(e) The Hon'ble Tribunal have decided
that the applications filed by 14 substitutes
engaged in place of absentee postmen in
Bangalore GPO for regular absorption will
be decided by a larger Bench and that in the
mean-time petitioners be allowed to con-
tinue to be engaged until such time the
candidate selected in the test actually report
for duty and that thereafter whenever there
are leave vacancies the petitioners should
be considered for engagement as in the
past.

Mobile Telegraph Vans in Karnataka:

7379. SHRIH.C. SRIKANTAIAH: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whenever Mobile Telegraph vans
fitted with electronic key boards are operat-
ing in Karnataka:

(b) if so, places where these mobile
telegraph vans are being operated; and

(c) whether any such mobile telegraph
van is operating in Hassan District in Karna-
taka?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) Yes, Sir.

(b) The experimental mobile telegraph
vanis being operated in the city of Bangalore
covering the suburbs of Byatarayanapure
and Mahalaxmipura.

{(c) No, Sir.

[ Transiation)

C.B.l. Inquiry in Regard to Tapping of
Telephones

7380. SHRI PRAKASH KOKO
BRAHMBHATT: Will the Minister of COM-
MUNICATIONS be pleased to state:
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(a) the time by which C.B.1. has been
asked to submit its report in regard to tapping
of telephones; and

(b) the action proposed to be taken by
Government against those found involved
therein?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) and (b). The
information is being collected and will be laid
on the Table of the House

[Enghish]
Scheme for Workers’ Participation in

Management of Major Port Trusts and
Dock Labour Boards

7381. SHRI PRAKASH KOKO
BRAHMBHATT:
SHRI SANAT KUMAR MAN-
DAL.

Will the Minister of SURFACE TRANS-
PORT be pleased to state

(a) whether a scheme has been pre-
pared for workers' participation in the man-
agement of Major Port Trusts and Dock
Labour Boards, With secre! ballots to deter-
mine the representative character of union:

(b) i so. the salient features thereof.
and

(c) the ime by which the same 1s Iikely
1o be introduced?

THE MINISTEROF SURFACE TRANS-
PORT (SHRI KP UNNIKRISHNAN) (a)
Yes, Sir

(b) and (c) The details of the Scheme
would be laid on the table of the house as
soon as they are finalised
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introduction of Bill on Tapping of
Telephones

7382. SHRI PRAKASH KOKO
BRAHMBHATT:
KUSUMA KRISHNA
MURTHY:

SHRI

Wilithe Ministerof COMMUNICATIONS
be pleased to state:

(a) whether Government are consider-
ing to dalete the provisions in the Indian
Telegraph Act which enabled certain desig-
nated agencies to tap telephones;

(b) if so, the details of agencies untitied
to tap the telephonas;

(c) whether any bill is likely to be intro-
duced in the House: and

(d) if so. the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) to (d). The
relevant provision of Indian Telegraph Act is
under review. Proposals in this regard have
not been finalised. Action would be taken
thereafter

The officers authorised to order inter-
ception of telephone messages are:

— Durector, Intelligence Bureau
— Director of Enforcement,

— Director General Narcotics Control
Bureau,

— Director General Revenue Intelli-
gence,

— Director General Economic Intelli-
gence Bureau
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— Anofficer usually of the rank of DIG
of State Intelligence authorised by
the concerned State Government.

Cases Caught by Special Police Offi-
cers

7383. PROF. RASA SINGH RAWAT:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of cases caught by the
Special Police Officers appointed by the
D C P Cnme and Railways from the date of
issue of the Identty Cards at New Delhi and
Delhi Railway stations:

(b) whether Government have received
any suggestions to review the appointment
of these Special Police Officers at New Deltw
and Delhi Rallway stations and cancel such
Identity cards and

{c) it so, the action taken thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY) (a) Nil.

{b) Yes, Su.

(c) Matter 1s under consideration of
Delhi Administration

Bomb Explosions in Police Stations in
Delhi

7384 SHRIBANWARILAL PUROHIT:
Will the Minister of HOME AFFAIRS be
pleased to state

(a) whether the JKLF miltants have
claimed responsibihty for the bomb blasts in
the police stations in Delht,

{b) f so, whether Government have
been able to ascertain the clue of the per-
sons responsible for planting bombs in po-
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lice stations; and

(c) if so, the details in this regard and
progress made in nabbing the culprits?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) and (b). Yes,
Sir.

(c) During investigation, it had been
revealed that a resident of Delhi and two
persons from Punjab had planted the bombs
in police Stations in Delhi. They are ab-
sconding.

Unrest in Tribal Areas

7385. SHRI GIRIDHAR GOMANGO:
Will the Minister of HOME AFFAIRS be
pleased to state.

(a) whether Government are aware of
the fact that the constitution fifth Scheduled
Areas, Sixth Scheduled Areas and Tribal
areas of Assam in recent years had experi-
enced tribal unrest, discontentment, agita-
tions etc;

{b) if so, the details thereof; and

{c) the reasons, causes and contents of
these and the measures taken by Govern-
ment to check this unrest?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY)" (a) to (c). Plains
and Hills Tribal areas of Assam have in the
recent years experienced tribal unrest and
agitations on account of their social, eco-
nomic and political gnevances. The plains
tribals, particularly Bodos, are demanding a
separate State. The tribals of the autono-
mous districts of North Cachar and Karbi
Anolone are demanding an Autonomous
State.
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The State Government of Assam have
been requested from time to time to look into
the genuine grievances of tribals with prompt-
ness and sympathy. Five rounds of discus-
sions involving Central Government and the
Government of Assam and All Bodo Stu-
dents’ Union have aiready been held to find
an amicable solution to the problems of
plains tribals. A “Committee on Bodo Issues”
has been set up to suggest solution to the
problem. The Committee is required to sub-
mit its report in the next round of discussions
scheduled to be held on 2.7.1990. The State
Government have also been requested to
consider giving more autonomy to the hill
tribal areas under the Sixth Schedule.

Telegraph Offices Functioning After
Office Hours and on Closed Holidays

7387. SHRI PRATAPRAO B.
BHOSALE: Will the M'mister of COMMUNI-
CATIONS be pleased to state:

(a) whether some Post offices and
telegraph offices are functioning after office
hours and even on closed holdays in the
country:

(b) if so, the details therenf state-wise
and Union—Territory-wise and the categori-
sation of these offices;

(c) whether Government propose to set
up such more offices in the courtry in next
three years; and

(d) if so, the details thereof and if not the
reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) Yes, Sir. Post
Offices, selected for their importance, are
kept open after normal office hours and on
holidays including Sundays There are 174
such Post Offices in the country. They are
called Night Post Oftices.
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Ali the telegraph offices work within the
prescribed working hours on weekdays and
closed holidays. Beyond the working hours,
facility with late fee is made available based
on requirement and feasibility.

(b) State-wise and Union Territory-wise
locations where there are Night Post offices,
are given in the statement below.

(c) While there is no definite plan for
opening more Night Post Offices, wherever
the facility is justified and financially viable,
provision of the facility is par of the normal
extension of service.

(d) In view of (c) above, does not arise.

STATEMENT
Appendix ‘A’
Location of Night Post Offices
1 Andhra Pradesh
1. Hyderabad GPO
2. Hyderabad, Jubili
3. Vishakapatnam

4, Munarupatta

5. Andhra University,
Waltair

6.  Rajamundry
7. Kakinada
8. Vijayanagaram
9. Eluru
10 Bhimapavaram

11. Srikakulam
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12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22

23.

24.

25.

26.

27

28.

29.

30

31.

32.

33

34

35

Bopel

Anantapur /)
Chittur

Cuddapah

Kurnool .
Proddatur

Tirupati

Karnmnagar

Adilabad

Secunderabad

Warangal

Musheerabad

Nizamabad

Sanathnagar |.E.

Khairatabad .
Guntur

Ongole

Gudivida

Khammam

Machilipatnam

Nellore

Narasaraopet
Vijayawada

Buckinghampet
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36.  Gandhi Nagar
Assam
1. Guwahati
2.  Dibrugarh
Bihar
1.  Patna GPO
2. Patna City SO
3.  Sujanganj Bazar
4. Jamshedpur
5. Ranchi

Dhanbad Bazar

w

7. Zharia

®

Bankipur

9. Muzaftarpur

Gujarat

1. Ahemedabad GPO

2. Railway Pura Ahmedabad
3. Maninagar, Ahmedabad

4. Navarangpur,
Ahmedabad

5. Navasari, Ahmedabad.

6. Surat

7 Vadodara
8. Nadidab
9. Rajkot
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vi.

vil

viil

X

10.  Jamnagar X.

11. Bhavnagar
Haryana
1. Sadar Bazar, Ambala
Himachal Pradesh
1. Shimla
Jammu and Kashmir
1. Srinagar
2. Jammu
Karnataka

1. Bangalore GPO

2. Chickpet Xl

3. Devangere
4, Hampankatta

5. Belgaum City

6. Mysore
7. Hubli
Kerala

1. Trivandrum GPO
2. Calicut

3. Ernakulam

4 Mattancherry

5. Kottayam

6. Quilon

VAISAKHA 13, 1912 (SAKA)

Written Answers 430

Madhya Pradesh
1. Ujjain
2. Sagar City

3. Bhopat GPO

4.  Central Tata Nagar

5. Raipur

6. Lordganj

7. Katni

8. Lakshkar

9. Indore
10. Bhilai

Maharashtra

1. Bombay GPO
2. Kalbadevi
3.  Dadar
4. Villaparle Railway Station
5. Kalyan Railway Station
6. Ghatkopar West
7. Thane Railways Station
8. Pune Railway Station
9. Pune City

10. Solapur Market

1. Solapur

12. Tanjanpeth
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13.  Sitabadi 5. Erode
14.  Aurangabad 6. Salem
Xil. Meghhalaya 7.  Thanjavur
1. Shillong 8. Vellore
X, Orissa 9.  Coimbatore
1. Cuttack GPO 10.  Madurai
2.  Bhubaneswar GPO 11.  Tallakulam
3. Pur 12.  Trichi
4. Berhampur 13. Teppakulam
5. Sambalpur XVil. Tripura
6. Rourkela 1. Agartala
7. Rayagada XVl Uttar Pradesh
XiV. Punjab 1. Aminabad
1. G.T. Sub Office Amritsar 2. Allahabad City
2. Lajpat Rai Market 3. Naini
3. Kota City 4, Bareilly
4 Ajmer 5. Bhahadurganj
5. Bhiiwara 6. Saharanpur
6.  Udaipur 7.  Moradabad
XVI. Tamil Nadu 8. Meerut
1. Madras GPO 9.  Belanganj
2. AnnaRoad 10.  Johri Bazar
3. T. Nagar 11.  Aligarh
4 Tuticorin 12. Hathrash
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XIX.

3

13.  Ghaziabad
14, Nayaganj
15.  Varanasi
West Bengal
1. Calcutta GPO
2. Barabazar
3. Howarah
4. Kalakar Street
5. Rash Rehari Avenue
6. Shyam Bazar
7. Asansol
8. Burdwan
9. Siliguri
10. Durgapur

Night Post Offices in Union Terri-

fory
Chandigarh
1. Chandigarh
Delhi
1. Dethi GPO
2. Indraprastha
3. Lodhi Road
4 Parliament Street
5. Karol Bagh
6. Eastern Count
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7.  Swamiram Tirath Nagar
8. Diz Areas
9.  Naraina Industrial Estate

10. Lajpat Nagar

1. Kalkaiji

12. New Subjimandi

13. Malkaganj

14.  Hauz Kazi

15. Chandni Chowk

16. Sadar Bazar

17. Shahdara

", Pondicherry

1. Pondicherry Head office.

Yellow colour Indication Where P.C.O.
Functioning

7388. SHRI PRATAPRAO B.
BHOSALE: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether M.T.N.L. has installed a
yellow colour indication Board at places
where Public Call office is functioning;

(b) whether these indicating boards
have not been instalied yet at certain places
in Delhi where such facility is available; and

{c) whether Government propose to
take some action in this regard to bring
uniformity ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) Yes, Sir. Such
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Boards have been provided in Delhi.

(b) Yes, Sir. It has not been possible to
erect such boards at all places due to space
constraint. Wherever feasible, these are
being installed

{c) No, Sir.

Complaints Regarding Telephone
System in Bhuj

7389. SHRI BABUBHAI MEGHJI
SHAH: Will the Minister of COMMUNICA-
TIONS be pleased to state:

{(a) whether there are many complaints
against working of the new auto telephonic
system in Bhuj and various parts of Kutch
district in Gujarat; and

(b) the capacity of these new exchanges
and details of new facilities provided to users?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) Yes, Sir There
have been some complaints regarding tele-
phone services at Bhuj immediately after
commissioning of the auto exchange on
30.3.1990. but not from other parts of Kutch
District.

(b) The equipped capacity of the new
automatictelephone exchange is 4.000linas,
The subscribers have National and Interna-
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tional trunk dialling facilities.

Assistence to Andhra Pradssh for
Devalopment of Agricuiture

7390. SHRI P. NARSA REDDY: Will
the Minister of AGRICULTURE be pleased
fo state:

(a) whether any tinancial aid was pro-
vided to Andhra Pradesh tor agricultural
development during 1988-89, 1989-90; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
(a) and (b). Yes, Sir. The State of Andhra
Pradesh was provided Central assistance
under various Central Sector and Centrally
Sponsored Schemes in agriculture for the
year 1988-89 and 1989-90 as under.—

Year (Rs. in lakhs)

1988-89 4616.69

1989-90 3954.65
(Prov.)

The details are given in the statement
below.
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Memorandum from Officers and Staff of
C-DOT

7391. SHRIK.S. RAO: Wilithe Minister
of COMMUNICATIONS be pleased to state:

(a) whether the officers and staff of the
Centre for Development of Telematics have
recently presented a memorandum to the
Prime Minister about the achievement of the
Centre and their demands:;

{b) if so. the details therefore, and

(c) the reaction of the Government
thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (GHRI
JANESHWAR MISHRA) (a) Yes, Sir. A
representation from C-DOT Team has been
received

(b) The memorandum gives brief sum-
mary of achievements of C-DOT and appeal
to the P.M. for intervention to stop multina-
tional lobby from entering the country when
indigenous technology 1s waiting to go into
production.

(c) Government supports all indige-
nous efforts for Technology Development.

Revamping of NDMC

7392. SHRI Y.S. RAJASEKHAR
REDDY: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether there is any proposal to
revamp the New Delhi Municipal Commit-
tee: and

(b) if so, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) No such pro-
posal has come to the Government of India
from Delhi Administration.

(b) In view of (a) above does not arise.

Supply of Drinking Water in Garhwal
Region of Uttar Pradesh

7393. SHRI DEVENDRA PRASAD
YADAV: Wil the Minister of AGRICUL-
TURE be pleased to state:

(a) the number of villages supplied
drinking water in Uttar Pradesh during last
three years, year-wise;

(b} the number of villages out of them
belonging to Garhwal region;

(c) the steps being taken to augment
water supply in the Garhwal region where
there i1s acute water shortage and where
water has to be fetched from far off places;
and

(d) the measures being takenin Garhwal
region to monitor the drinking water schemes
with a view to ensure their proper implemen-
tation on the ground

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA):
(a) and (b). The number of 'No Source'
villages supplied drinking water in Uttar
Pradesh and out of those in Garhwal region
during th last three years is an under:—
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Year No. of ‘No Source’ villages covered
in UP. in Garhwal
1 3
1987-88 13923 464
1988-89 7975 419
1989-90 3182 354

(c) As per the Action Plan, the residual
740 ‘No Source’ problem villages as on
1.4.1990 in Garhwal region are likely to be
covered with safe drinking water facilities
during first two years of eighth plan.

(d) The State Gowvt. has set up task
forces at various lavels apart from the de-
partmental supervisory staff to monitor the
drinking water supply schemesto ensurethe
proper implementation on the ground. In
addition, the coverage of problem villages is
also being monitored through monthly/quar-
terly progress reports.

Extension of “Borewell with Hand
Pump Programme”

7394. SHRI PALAI K.M. MATHEW:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government propose to
extend the “Borewell with hand pump Pro-
gramme' for one more year from April, 1990;
and

(b) it so, whether priority will be given to
highly drought-prone districts in Kerala?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA):
{a) Yes, Sir.

(b) Yes, Sir.

Corporation for Co-ordination Work
Connected with Drinking water and
Sanitation

7395. SHRI PALAI K.M. MATHEW:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government propose to
constitute a National Corporation for Co-
ordinating the various works and schemes
connacted with drinking water and sanita-
tion; and

{b) it so, when it is likely to be consti-
tuted?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA):
(a) No, Sir,

(b) Does not arise.

[ Trans/ation)
Cross Bar Exchange at Udalpur
7396. SHRIGULABCHAND KATARIA:

Will the Minister of COMMUNICATIONS be
pleased to state:
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(a) whether Government propose to set
up across-bar exchange with the capacity of
4000 lines in Udaipur, Rajasthan and if so,
when; and

(o) when Government propose to set up
electronic exchange in Udaipur and Pali
respectively?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA)' (a) There I1s a
proposal to set up a Crossbar exchange at
Udaipur during 1990-91.

(b) A separate electronic exchange is
also planned for Udaipur for commissioning
in 1992-93, subject to availability of equip-
ment in time Electronic exchange at Pali is
already working.

Foreigners Visit to india

7397 SHRIGULABCHAND KATARIA:
Will the Minister of HOME AFFAIRS be
pleased to state

(a) the number of persons who visited
India holding valid passports during the last
three years;

(b) how many of them went back to their
countries;

(c) whether many of them are stillin the
country and creating communal problems;

{d) if so, the details thereof; and

(e) the steps taken by Government to
identify and deport them?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) to (e). Infor-

mation is being collected and will be laid on
the Table of the House.
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[English)

Filling of Fertilizer Bags in Rashtriya
Chemical and Fertliizer Plants

7398. SHRI VASANT SATHE: Willthe
Minister of AGRICULTURE be pleased {0
state:

(a) whether the work relating to filling of
fertilizer bags in RCF plants and loading of
bags in trucks is being done on contracts

basis;

(b) if so,, the total number of bags being
filled/loaded per month and payment made
for the same; and

(c) the action taken by Government for
abolition of contract labour system for regu-
lar work?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Atthe Trombay Plant of RCF, while
filling of fertilizer in bags/is carried out by the
employees of RCF, loading of the fertilizer
bags In trucks is being done by the Railway
Goods clearing and Forwarding Establish-
ment Labour Board for Greater Bombay. At
the Thal Unit, the work relating to filling of
fertilizer bags and loading them in trucks and
wagons is being done through the Govern-
ment of Maharashtra, Registered Mathadi
Workers.

(b) The total number of bags per month
being filled at all the units of RCF is about 40
lakhs and the payment made by RCF for
filing/loading of bags is about Rs.35 to 40
lakhs every month,

(c) Contract labour is not employed by
RCF for filing and loading of fertilizer bags.
Further under the Contract Labour (Regula-
tion and Abolition) Act, 1970, “the appropri-
ate Gowt.” can prohibit employment of con-
tract labour in a job, process or operation
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having regard to the conditions stipulated in
the Act.

Linking of Towns with Delhi and
Bombay by STD

7399. SHRI A.R. ANTULAY: Will the
Minister of COMMUNICATIONS be pleased
fo state:

(a) the number of districts and cities in
Maharashtra having a population of more
than one lakh linked with Delhi and Bombay
through S.T.D.; and

{b) the details of districts and cities
proposed to be linked by S.T.D. with Delhi
during the Eighth Five Year Plan?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) No. of District
Headquarters in Maharashtra linked with
Delhi and Bombay on STD -29.

No. of District Headquarters linked with
STD in Maharashtra with population more
than 1 lakh—19.

No. of Cities (other than DHQ) in Mahar-
ashtra with ppulation more than 1 lakh linked
with Delhi and Bombay on STD—7.

(b) Bead and Buldana which are DHQs
in Maharashtra are planned to be provided
with STD during 8th plan period. In addition
about 200 stations in Maharashtra are
planned to be given STD tacility during 8th
plan period subject to availability of equip
ment.

[ Transiation)

New Telephone Connections in
Janakpuri Telephone Exchange

7400. SHRISUKHENDRA SINGH: Will
the Minister of COMMUNICATIONS be
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pleased to state:

(a) the present capacity of Janakpuri
telephone exchange;

(b) whether Janakpuri exchange is
giving priority to new connections;

(c) the reasons for not taking up shift
cases;

(d) whether the Ministry has issued any
orders in this regard; and

(e} if so, the number of telephone to be
shifted to Janakpuri exchange?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) The present
capacity of Janakpuri Exchange is 16,900
lines.

{b) No, Sir. First priority has been ac-
corded to shift cases which stand cleared
upto 31.3.90.

(c) These cases are executed right
away in case particular localities are having
requisite underground cable pairs. If not,
due to non-availability of local cables in
particular localities, these would be exe-
cuted on the areas becoming feasible on
completion of cable works in progress.

(d) and (e). Does not arise in view of ()
above.

[English]
Setting up of Fertilizer Plant in Punjab
7401. SHRIKAMAL CHAUDHRY: Will
the Minister of AGRICULTURE be pleased

to state:

(a) whether there is any proposal to set
up afertilizer plant in Hoshiarpur district or at
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any other place in Punjab: and

(b) if so, the details thereof and the time
by which the fertilizer plant will be set up?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) No, Sir. There is no proposal, at
present, with the Government to set up a
new fertilizer plant in Hoshiarpur district or
any other place in Punjab.

(b) Does not arise.
Development of Technology by C-DOT

7402. SHRI HANNAN MOLLAH: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) the State of development of 16,000
lines technology 1n exchange by C-DOT;

(b) is it Prototype, or internal testing, or
field testing or technology transfer; and

(c) the assessment of the Committee in
regard to approximate time of completion of
the project?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) to (c). The
report of the committee set up for assess-
ment and evaluation of C-DOT is under
examination. After finalisation of the exam.
the information will be furnished.

Technology Transfer by C-DOT

7403. SHRI HANNAN MOLLAH: will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether testing process for C-DOT
exchange is more elaborate thanthe E-10-B
exchange subjected to field testing or tech-
nology transfer; and
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(b) wasthe E-10-B exchange subjected
to field testing or technology transfer; and

(c) what were the results of the field
testing of E-10-B exchange?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) The testing
depends on the type of exchange. Hence
comparison is not proper at this stage.

(b) The E10b Exchange was subjected
to field testing and technology transfer has
been effected.

(c) The results of the field testing of
E10B exchange were satisfactory.

C-DOT Exchanges

7404. SHRI HANNAN MOLLAH: Wil
the Minister of COMMUNICATIONS be
pleased to state:

(a) the actually measured (not claimed)
capacity for the C-DOT 4000 and 16,000
exchanges; and

(b) the E-10-B 4000 and 16000 ex-
changes in terms of the busy cell hour han-
dling capacity?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) The report of
the Committee set up for assessment and
evaluation of C-DOT is under examination.
After finalisation of the examination the infor-
mation will be furnished.

(b} The measured busy hour call at-
tempts in a (4000) lines and in 16000 line E-
108 exchanges are 42,000 and 1,50,000

respectively.
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[ Translation)

Conversion of Telephone Exchanges
into Electronic Exchanges in
Sonbhadhra Districts of U.P.

7405. SHRISUBEDAR: Willthe Minis-
ter of COMMUNICATIONS be pleased to
state:

(a) whether the telephone exchanges
in Shakti Nagar, Renukot. Obra, Churk in
Sonbhadhra district and in Chunar, district
Mirzapur of Uttar Pradesh are outdated and
are not functioning properly: and

{b) if so, the steps taken by Government
for replacing them with new electronic ex-
changes?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
JANESHWAR MISHRA): (a) and (b). The
telephone exchanges are functioning prop-
erly. As apart of modernisation itis proposed
to instal electronic exchanges in place of
existing exchanges during 8th Plan at
Chunar, Shakti Nagar, Renukot and Churk
subject to availability of equipment.

The existing telephone exchange at
Obra is proposed to be further expanded
subject to availability of equipment.

[English]

Subsidy to Farmers for Insecticides
and Fungicides

7406. SHRI PALAI K M. MATHEW:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether the rate of subsidy for
insecticides and fungicides given to farmers

is too insufficient;

(b) whether Government propose to
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increase the rate of subsidy givento farmers;
(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI! NITISH KUMAR):
(a) No, Sr.

(b) No, Sir.
{c) Does not arise.

{(d) Does not arise in view of reply to part

(a).

Security Protection to People in New
Delhi

7407. PROF SAVITHRI
LAKHSMANAN- Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of people who sought
security protection and were provided with
security in New Delhi during the last four
months; and

(b) the number of Members of Parlia-
ment, Government officials and common
people out of them, separately?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) Security
arrangements are provided to people on
threat perception. 78 people have been given
security protection during the last four
months. In addition, 24 family members of
protected persons have also been provided
with security.

(b) The details are furnished below:—



453  Written Answers

VAISAKHA 13, 1912 (SAKA)

Written Answers 454

i) Members of Parliament* —

(including 40 Ministers)
i)  Gowt. Officials.

iil) Common Public

57

11

10

Hanumantha Rao Commititee

PRAKASH KOKO
BRAHMBHATT:
SHRI N.J. RATHVA:

7408. SHRI!

Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Hanumantha Rao Commit-
tee on agricultural pricing policy has urgedto
review the role on Food Corporation of india
in the procurement and distribution of
foodgrains;

{b) if so. the other recommendations
made by the Committee; and

(c) the follow-up action taken thereon?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF

AGRICULTURE (SHRI NITISH KUMAR):
(a) No, Sir.

{b) and (c). Do not arise.
[Translation)

Dally Wage Employees of MCD

7409. SHRIHARISHANKARMAHALE:
Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the number of daily-wage employ-
ees working in MCD;

(b) since when they are working and by

what time their services are likely to be
regularised; and

(c) the annual expenditure being in-
curred on them in terms of pay, etc.?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (/) About 7,500.

(b) These employees have been work-
ing from 1st April, 1984 onwards. The Mu-
nicipal Corporation of Delhi has adopted a
policy to give regular employment to the
daily wagers in a phased manner.

{(c) Rs.9 crores approximately.
[English]

Death of Jhuggi Dwellers in Sameypur
Badii Dethi

7410. SHRI BANWARI LAL PURO-
HIT:
SHRIYASHWANTRAOPATIL:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether a huge mound of earth fell
on a cluster of jhuggis at Samaypur Badli,
Delhi on 30 March, 1990;

(b) it so, the details of the persons
injured and killed;

(c) the details of compensation paid by
Government to victims; and
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(d) further steps Government propose
1o take to give relief to the affected persons/
family of deceased?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): (a) Yes, Sir.

(b) 10 persons were killed and 9 injured
in the incident.

(c) and (d). An amount of Rs.20,000/-
for death of an adult, Rs.10,000/- for death of
a minor, Rs.3,000/- for those seriously in-
jured and Rs.500/- for those having suffered
minor injuries has been sanctioned.
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[ Translation)
Consumption of Foodgrains, Edible
Olis and Sugar

7411. SHRI HUKUMDEO NARAYAN
YADAV: Will the Minister of AGRICUL-
TURE be pleased 1o state the average per
capita consumption of foodgrains, edible oils
and sugar during each of the last three
years?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
Estimates of actual consumption are not
available in the absence of data on changes
in stock with the producers, consumers and
trade. However, the average per capita net
availability of foodgrains, edible oils and
sugar during the last three years is as un-
der:—

(kgs per year)
Year Foodgrains Edible Oils Sugar
1 2 3 4
1986-87(P) 172.3 6.25 1.4
1987-88(P) 163.0 7.05 1.7
1988-89(P) - 181.3 6.58 12.1
P-Provisional

Figures in respect of foodgrains pertain
to Calender Yearie. 1986-87 relate to 1987
and so on, for sugar to October to Septem-
ber and Edible Oils to November to October.

[English)
Super Computer from USA

7412, SHRIMATI VASUNDHARA
RAJE: Wil the Minister of EXTERNAL

AFFAIRS be pleased to state:
(a) whether USA has agreed to sell

super computer to India on some conditions;

(b) if so, the details of the conditions laid
down by USA,

(c) the reaction of Government thereto;
and
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(d) when a final decision is likely to be
taken in this regard?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI 1.K. GUJRAL): (a) The Gov-
ernment of India is awaiting a decision of the
US Government to license the sale of a
super computer to Indian Institute of Science
Bangalore.

(b) The US Government has not com-
municated any details of the security regime
which will be sought for this supercomputer.

(c) Does not arise.

(d) Does not arise.

12.00 hrs.
[ Translation ]

MR. SPEAKER: Pleasebe seated. Shri
Ramashray Prasad Singh.

(Interruptions)

MR. SPEAKER: They are new mem-
bers. Be considerate to them.

SHRI RAMASHRAY PRASAD SINGH
(Jahanabad): Mr. Speaker, Sir, | want to
raise a matter concerning Jahanabad which
is my constituency. There has been a sub-
stantial increase in the number of incidents
of killing and looting by the extremists 1n that
district and the people are very much wor-
ried. On avisitto my constituency onthe 26th
April lcame to know that two persons named
Sadhu Singh and Ramchander Singh while
returning from the block office were stopped
and their heads chopped off in the Karpi
Thana area. On that very day during the
night between 3 a.mto 7 a.m. all the belong-
ings of Ramshish Singh who had been killed
last year by the extremists, were taken away
from his house in Dhuria village under Jaha-
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nabad Thana and the people of that area
witnessed the entire operation as helpless
spectators. In Dihuri village under Kurtha
Thana, some people were sleeping in a
barn, one of them was gunned down. When
| personally visited that area, the people
informed me that he was shot dead by the
police. Then | enquired from the police and
they said that there was an encounter be-
tween the police and the extremists in which
one of the policemen received a gun shot
injury and that man was also shot dead but
as per the version of the villagers, he was
gunned down by the police. In Jahanabad,
the number of extremists is growing very
rapidly, | would like to draw the attention of
the Central Government to this fact that if
adequate attention is not paid by the Central
Government to this problem well in time, it
will take the shape of Bodo agitation and
Punjab crisis. As a matter of fact even at
present the situation is not good. | would,
therefore, request the Government to ex-
tend full assistance-to the State Government
and the State Government should also try to
curb these activities to the extent possible.

[English)

SHRIKAMAL NATH (Chhindwara): Mr.
Speaker, Sir, the situation in Kashmir has
not only been carrying on like that, but it is
gettingworse. Yesterday, we had the killings
of a well known Kashmiri poet, Shri Sar-
wanand Koul and his son. Atthe same time,
we had a statement yesterday from the
President of a party, on the basis of which
this Government is existing and surviving,
taking a totally different line from that of the
Government. The killings are continuing.
Now, yesterday, the President of BJP has
taken a line—| am not commenting on the
line, | am saying he has taken a line, you
should not deny that, that is what the news-
papers have said—asking for attack on the
training camps in Pakistan—occupied Ka-
shmir. He has said that. It is not in his
capacity as an M.P.

MR. SPEAKER: Well, he is a Member
of Lok Sabha.
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SHRI KAMAL NATH: He has not said
that in his capacity as an M.P. but as the
President of BJP... (Interruptions) | am talk-
ing on your point...... (Interruptions)

[ Translation ]

MR. SPEAKER: Please explain the
concern.

[English)

SHRI KAMAL NATH: The concern is
this that the Government today I1s depending
on the BJP for support: on their basis this
Government survives, and the BJP Presi-
dent has taken a line that India should attack
the training camps in the Pakistan—occu-
pied Kashmir and has reiterated the demand
for abrogation of Article 370. It 1s not a
request , but a demand. In the light of that,
Government should come out and make a
statement on the current Kashmir situation
taking into consideration the BJP fine on
this...... (interruptions)l am taking your point
only. We want to hear the Government .....
{Interruptions)

SHRIMAT] GEETA MUKHERJEE
(Panskura): Sir, this morning there was a
serious fire in Shastri Bhawan Complex.
One of the buildings of the Complex is seri-
ouslydamaged. Closely following the Vigyan
Bhawan fire on the one hand and series of
Jhuggi-Jhonpritires on the other, this brings
serious apprehension to the minds of the
people. May | know whether there is any
sabotagefrom any quarter, from people inside
or outside the country or just a failure of
administration or any other interested mo-
tives working behind these happenings?
These happenings should be seriously in-
vestigated and measures to preven! and
prompt action must be taken according to
the report. 1 urge the Government to make a
statement in the House on this fire today.
{Interruptions)

SHRI TARIT BARAN TOPDAR (Bar-
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rackpore): It is a serious matter. (Interrup-
tions)

[Translation )

SHRI! KALKA DAS (Karol Bagh): Mr.
Speaker, Sir, incidents of fire are taking
place in Delhi quite frequently. Attention has
been drawn several times towards these
incidents that are taking place in Delhi in a
planned way. Even earlier a request had
been made to enquire into the matter but to
this day the persons responsible for all these
have been brought to book. (Interruptions)

SHRI MADAN LAL KHURANA (South
Delhi): Mr. Speaker, Sir, at 6.45 p.m. |
Personally visited the site along with the Lt.
Governor of Delhi.

AN HON. MEMBER: Where had you
gone?

SHR! MADAN L AL KHURANA: Where
fire broke out. | am referring to ShastriBhavan.
This fire broke out in Shastri Bhavan in the
morning. Information in this regard was re-
ceived at 7.07 in the fire station and at 7.15
it was declared to be a medium fire but later
i.e. at 7.18 it was declared to be a major fire.
Mr. Speaker, Sir, the interesting part is that
the fire broke out in the Accounts Depart-
ment. The office was closed. There was
nobody in the office. In this case there is no
possibility of fire on account of short circuit.
(Interruptions)

AN HON. MEMBER: Had you gone
there? (Interruptions)

SHRI MADAN LAL KHURANA: | have
visited the place. | wish state that the fire
broke out in the Accounts Department. |
have seen that all the files were gutted. inthe
other places, fire was not so severe. The
ceiling in that particular portion has been
completely burnt. it appears as if the major
damageis concentrated at a particularplace.
As has been said right now, the Chief of the
fire brigade and Delhi Police have said that
this matter should be investigated. After
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visiting the site, we feel that it appeared to be
a deliberate act committed with malafide
intention. it has been stated just now that
there was a fire at Vigyan Bhavan and also
in the Jhuggi Jhompri areas of Delhi. In one
area, the police have even apprehended
some people. (Interruptions)

SHRI KAMAL NATH: Ever since you
have taken charge of Delhi, fire incidents are
taking place.

SHRI MADAN LAL KHURANA: When
people are there, who indylge in arson...
(Interruptions) | would like to submit that this
a very serious matter that some people....
(Interruptions)... | am saying that there have
beenfrequent incidents of fire in the Govern-
ment buildings one after the other so it is
essential that a high level enquiry is con-
ducted in this regard.

SHRIMURLI DEORA (Bombay South):
Please appoint a Parliamentary Committee
to enquire into fire incidents. (/Interruptions)

SHRIMADAN LAL KHURANA: | would
like to request Shri Subodh Kant Sahay. to
make a statement in this regard. Merely
making a statement will not suffice, instead,
as we had stated earlier, there should be a
full fledged debate on this issue. Measures
should also be taken to check such incidents
in Dethi in future. (Interruptions)

SHRI KALKA DAS: Mr. Speaker. Sir,
kindly ask the Home Mnister to make a
statement in this regard. Fire incidents are
taking place. A demand for conducting an
inquiry into these incidents was made earlier
also with a view to bring to book all persons
indulging in these acts of arson and to check
the situation from deteriorating further. In
case no attention is paid in this regard and no
actionistaken, such incidents of arson would
go on increasing steadily. This is being done
in Delhiin a planned manner. (Interruptions)

[English)

SHR! SAIFUDDIN CHOUDHURY
(Katwa): lwanttoraise a very serious matter
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about which we are all concerned. | believe
you are also concerned about it. The volun-
teers of Bharatiya Bhasha Sangathan have
started an indefinite fast again. Last year,
they had launched a fast unto death de-
manding the recognition of all indian fan-
guages for the examinations of U.P.S.C.

You are well aware that in 1968 Parlia-
ment unanimously adopted a resolution that
this would be done. Twenty years have
passed but that has not taken place. Last
time when the Congress (I) Government
was in power, due to the intervention of
some MPs and due to the public opinion
created atthattime, thethen Ministerincharge
intervened and a committee was formed.
The term of that committee is being ex-
tended off and on. Now a suspicion has been
created in the minds of the people that the
whole thing will be stalled. Now | request the
Government to assure the House firmly that
this would be the last extension of the tenure
of that committee. The Government should
also assure the House that the committee
will submit its report and the Government will
sincerely implement it. | also request the
Government to contact those tasting volun-
teers and see that they end their fast.

SHRI P.R. KUMARAMANGALAM (Sa-
lem): Yesterday, the Minister of External
Affairs made a suo motu statement in the
House on his talks with the Foreign Minister
of Pakistan. We had raised this issue earlier
and wanted a discussion under Rule 193.
You said that the matter would come up
before the BAC. But, unfortunately, it could
not come up before the BAC for various
reasons. Today, we have read in the papers
that Amanullah Khan, the dreaded terrorist,
has now managed to escape from US and
gone back to Pakistan. This has essentially
happened because we have originally asked
for his expulsion, withdrawal of visa rather
than taking effective steps. We would like the
Minister to make a statement on this. We
also want a discussion on this matter imme-
diately, if possible. on Monday itself.

PROF.K.V. THOMAS (Ernakulam): The
price of the diesel has gone up. The price of
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the kerosene has not gone up. Therefore,
diesel is being adulterated with kerosene.
Everywhere we are getting adulterated die-
sel. Will the Government bring down the
price of diesel?

[ Translation ]

SHRI YAMUNA PRASAD SHASTRI
(Rewa): Mr. Speaker, Sir, all the workers of
Doman Hill Coal Mines in Sarguja district of
Madhya Pradesh, are on strike for the last 24
days. Their eight days’ wages have been
deducted although they had worked on all
those days. In fact these mine workers risk
their lives in going hundreds of metres down
into the coal mines to work there. To protest
against the deduction of their eight days'
wages these workers have gone on strike.
The management of the coal mine is not
prepared for a dialogue with their represen-
tatives union. Instead they have called inthe
musclemen to manhandle the workers. As
such, these workers have proceededto Delhi
from Doman Hill and now they have reached
Amlai after covering a distance of 60-70
kms. So it is my submission that a dialogue
may be initiated to settle the issue with their
representative union i.e. Coal Mazdoor
Sahbha which is affiliated to Hind Mazdoor
Sabha so that the production of coal may be
started and justice may be done to the coal
mine workers.

|English)

PROF. SAIF-UD-DINSOZ (Baramulla):
In Jammu & Kashmir State, the designated
courts have 1o deal with cases of terrorism.
Now, these courts have been shifted from
Srinagar to Jammu. If a person is found
guilty, he should be punished. But it is the
innocent people who suffer mostly because
these cournts has now been shifted to Jammu.
These are cases of ten year old children who
were blindfolded and taken to various jails in
Jammu province. . (Interruptions) | am talk-
ing about the innocent people You please
listen to me. . (Interruptions)

SHRI HARIN PATHAK (Ahmedabad):
You always talk about the so called innocent
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people but you do not talk about the terror-
ists...

(Interruptions)

PROF. SAIF-UD-DIN SOZ: They have
no concern for the innocent people. | rise for
the innocent people. In most cases these
innocent people will have to be released.
The families will have now to take the trouble
to go to Jammu. instead of approaching the
court in Srinagar they will have to go all the
way to Jammu to seek justice. Now | want
these courtsto be shifted back to Srinagar so
that the innocent people can approach the
court and get them released...

(Interruptions)
MR. SPEAKER: No cross talking.
(Interruptions)
[ Translation )

MR. SPEAKER: Nobody is supposed
to speak without my permission. Yes, Mr.
Harish Rawat.

SHRI HARISH RAWAT (Almora): Mr.
Speaker, Sir, | agree with what Hon. Madan
Lal Khurana has said about the incompe-
tence shown by the Government in controi-
ling the fire incidents in Delhi. Leave aside
the matter of controlling fire incidents, the
Government has notbeen able to solve even
the drinking water problem of the people
residing in Delhi. In a number of colonies in
Delhi, particularly in the areas of where there
are multi storeyed buildings, the people
residing on the top floors are not getting the
supply of water even for ten minutes. You
can easily imagine the plight of the people in
meeting the full day’s requirement of their
entire family with the limited water supply
available for barely ten minutes.

Mr. Speaker, Sir, the situation has dete-
riorated 10 such an extent that people in
some localities have been forced to hire auto
rickshaws to fetch water. (/nterruptions)
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Mr. Speaker, Sir, earlier | only sup-
ported Mr. Madan Lal Khurana's statement
on the incompetence of the Government in
dealing with fire incidents I was not speaking
on the issue. | am only talking about drinking
water problem. (Interruptions)

I think that Mr. Madan Lal Khurana and
Shri Kalka Das will share my views that there
is short supply of water in several areas of
Delhi and the people residing in the multi
storeyed buildings are especially getting very
little water. Similarly the situation in D.1.Z.
area is quite serious and even in North
Avenue and South Avenue where M.Ps. are
residing, the water supply is quite scanty. In
such a situation, the Government shouid
make arrangements for adequate supply of
water so that the people do not have to face
water scarcity. | hope that the elected
members representing Delhi will certainly
support my statement.

[English]

SHRI CHITTA BASU (Barasat): Sir, |
want to raise a question which has already
been raised, that is, with regard to the JKLF
President Mr. Amanullah Khan. There are
grave implications in it. | have got in my
possession a repont issued by the State
Department of the United States of America
entitled ‘Pattern of global terrorism’. This
was issued on 1st May last. This report
described the JKLF as “the most prominent
of the militant Muslim groups working in
Jammu and Kashmir.” The report aiso heid
this JKLF responsible for various criminal
acts including the kidnapping of the daugh-
ter of the Home Minister of our country, He is
also held responsible for the bombing of
Indian Airlines’ office in Srinagar through this
organisation named JKLF. Now the Govern-
ment of this country made a plea to the
United States of America for arresting and
extradition of Mr. Amanullah to India for
prosecution, etc. etc. Now today's newspa-
pers have reported that he has already left
for Pakistan. | hope, by this time he is very
much in Pakistan. It is reported also that
before Ieaving the United States of America
Mr. Amanullah had a conference with differ-
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ent representatives of the militant groups
operating in Jammu & Kashmir and they
have evolved an integrated strategy to fol-
low. The same person, Mr. Amanullah, in
Pakistan ultimately will help this strategy to
be implemented in Jammu & Kashmir. |
apprehend and | think, the House will also
join me in expressing their apprehension
that there is a possibility of further mounting
up of terrorist activities in Jammu & Kashmir.
Here is the implication. Mr. Amanullah couid
not have escaped to Pakistan had there
been no connivance of the United States of
America. And the United States of America
has acted, if a mild expression is to be used,
in a hostile and unfriendly way. Will the
Government of India explain to the House
what steps Government proposes to take in
this matter? Will they write a letter of resent-
ment or lodge a protest against the United
States of America for their connivance with
JKLF?

[ Translation )

SHRI SURYA NARAYAN YADAV
(Saharsa): Mr. Speaker, Sir, during the
British regime, trains used to run between
Nirmali and Bhaptiahi Saragirh in Saharsa
district of Bihar but after the collapse of a
bridge on this section the Government has
not been able t0 resume train services on
this section for the last 42 years just on the
pretext of budget deficit and financial con-
straints, which is causing great hardship for
the people of that area. You may be aware of
the fact that Saharsa district is a flood prone
area and there is no provision of road trans-
port. Here the railways are the only mode of
transportwhich is lying closed afterthe bridge
collapse. Through you | would like to request
the Government to restore immediately the
train services on this section between Nir-
mali and Bhaptiahi Saragirh and if the Gov-
arnment fails to do so within a period of next
one year, all the citizens of Saharsa district
would sit on dharna and hunger strike and
block rail traffic in Saharsa district.

SHRI PHOOL CHAND VERMA
(Shajapur): Mr. Speaker, Sir, at the outset |
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must thank you for giving me an opportunity
to express my views. A large number of
Pakistani terrorists have infiltrated into In-
dore, Devas, Bhopal, Sehore, Raisen and
Bastar districts of Madhya Pradesh posing
as migrant Hindus from the Kashmir Valley
and they are waiting for an opportunity to
disturbthe law and order situation in Madhya
Pradesh. They are also trying their level best
to flare up communal riots. In the riots that
hadtaken place in Raisen district last month,
involvement of such Pakistani elements was
noticed who had come to India after obtain-
ing a visa and did not return to their country
even after the expiry of the validity period of
their visa and they are also planning to flare
up communal riots at other places. The last
date of the visa of these Pakistan: citizens,
who had come to Madhya Pradesh, has
expired and along with these people a large
number of terrorist, who have received train-
ing in Pakistan, have infiltrated and spread
throughout the state. They can create at any
momentacommunaldisharmonyinthe state.
So through you | would like to request the
Home Minister to come out with a statement
in this regard.

[English]

SHRIAJITPANJA (Calcutta North East):
Sir, the hon. Members have voiced their
concern regarding fire at certain places,
including Shastrt Bhawan today. The evi-
dence that has transpired is that it 1s not a
case of fire, it is a clear case of arson—
intentional putting of fire for various motives.
Fire in jhuggi-dwellers’ colonies is set in
because land grabbers are involved in that,
as valuable lands are involved. Children
were used, as per the nawspaper report, for
the purpose of putting fire. It appears that
several paople were arrestad. The newspa-
per report is that political pressure was putin
for the release of those persons onthe same
day on a bond. Therefore, it is of great
concern to all of us that when this scheme of
arson is going on, whether the Government
hastaken proper steps to find out any machi-
nations of the land grabbers on the one side
and of the terrorists and other law-breakers
on the other. So far as Vigyan Bhawan and
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Shastri Bhawan fires are concerned, it is not
a case of fire, it is a clear case of arson and
it is very surprising that the Government is
not coming out with any statement, except-
ing so called statement which we also read
in the newspapers. Therefore, Sir, through
you, | call upon the Government to make
proper inquiry into this.

SHRISONTOSHMOHANDEYV (Tripura
Waest): Sir, in the last Lok Sabha elections,
there ware no elections in Assam because
the voters list was not prepared. it was
expected that during December, when the
Assembly elections are due, there will be
Lok Sabha elections. But yesterday a dele-
gation came from Assam and the voters list
which was published on 24th December,
1989, has again been challenged, which
means that if again the revision takes place,
the people who are subjected to verification
in the name of foreigners, will be harassed.
So, | appeal to the Minister of Law and the
Home Minister, who is in charge of the nodal
Ministry for the purpose of Assam Accord, to
come forward with a definite statement about
this voters list because it is becoming the
cause of worry for the linguistic and religious
minorities in Assam. This is a very important
matter as Assam is not being represented in
this House.

[Transiation ]

SHRIJANARDAN TIWARI (Siwan): Mr.
Speaker, Sir. Having faced intimidation in
the Valley a large number of Hindus are now
migrating to this region. Similarly 20 thou-
sand Hindus have been driven out from
Bhutan and they have also taken shelter in
this country.

MR. SPEAKER: You should say that
Indians have been driven out.

SHRIJANARDAN TIWARI: lf you have
any objection to our calling them Hindus then
I may call them Indians. So | was saying that
they are being persecuted and are being
driven out from that country with the conniv-
ance of police. | would like to urge the Gov-
ernment to send a Parliamentary team and
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send a letter of protest against the expulsion
of Indians from that country. It is a very
serious matter. Wheneverthey are expelied,
they take refuge in our country. This has
raised aplatoon of refugees. This is a matter
of serious concern.

[English]

SHRI K.S. RAO (Machilipatnam): Sir,
the auto rickshaw drivers of Delhi are on
hunger strike for the last twenty days. Today
is the twentieth day. One Mr Somnath is on
hunger strike...

(Interruptions)
[ Translation ]

AN HON. MEMBER: They loot the
people.

SHRI K S RAO: First listen to me
[English]

Auto rickshaw dnvers are looting and
you are not looting, we are not iooting?

MR. SPEAKER" It 1s good that you
spoke Hind. | heard your sentence in Hindi.
it 1s good.

SHRIK S BAQ- Sir, theirdemands are
not for getting loans of crores of rupees or
lakhs of rupees, or subsidies. Unfortunately,
these poor drivers are being penalised to the
extent of Rs. 1,000 to Rs. 2,000 on the
pretext of pollution. | can understand major
factories which have become a hazard and
which are creating poliution, being penalised
very heavily. While the present Government
is not taking care of such a thing. they have
fallen on the poor drivers. Therr request now
is not to impound those vehicles whose
drivers could not pay this penalty of Rs.
1,0000rRs. 2,000. They have been awarded
Rs 1,000 to Rs. 2,000 as penalty, whereas
the Act provides for only Rs. 50 as penalty.
The only crime, the major crime that, lunder-
stand, they have committed 1s that they are
affiliated to INTUC and not to a party which
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is trying to exert their power in Delhi. So, |
wish to say to the hon. Minister that irrespec-
tive of the party affiliation or party conviction,
a poor man is a poor man, an auto rickshaw
driver is an auto rickshaw driver whose eamn-
ings are hand to mouth. | request the hon.
Minister concernedto directthe Lt. Governor
for having negotiations with the Auto-rick-
shaw drivers and settle their problems ami-
cably so that the life of the auto-rickshaw
driver who is on hunger-strike may be saved.

PROF. N.G. RANGA (Guntur). Mr.
Speaker, Sir, | wish to congratulate you on
your success in persuading the leaders of
the parties and the Members of the Parlia-
ment also to follow this procedure, which is
very wholesome, one after the other, instead
of all of us shouting as we had been doing in
the past But it creates one particular prob-
lem. Very important questions are being
raised. But, then, the Ministers are not ex-
pected to be here In the case of Matters
under Rule 377, the Ministers are not ex-
pected to be here. Butthey are taken note of.
Then, there is a Committee of the House to
consider our points made in various repre-
sentations and the response of the Govern-
ment and a report is being made to the
House also. You will have to devise some
procedure by which whatever we have said
nowduring the so-called Zero Hour would be
recorded, the next day they would be com-
municated to the concerned Ministers and
the Ministers are expected to send their
replies not only to you, to the House but also
tothe concerned Members. Thereafter, there
must be some Committee of this House,
preferably the Committee which is already
looking Into these representations made
under Rule 377, to look into the points raised
during Zero lour so that the House and the
Members could have proper satistaction by
getting replies from the Ministries.

MR. SPEAKER: We can discuss this is
the meeting of leaders. We can take it up
there,

[Translation ]

SHRI YUVRAJ (Katihar): Mr. Speaker,
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Sir, inthis country, every week a large number
of good breed of bullocks are being sold in
the big markets, such as Kheria Malikpur in
Katihar, Purnea and Araria districts of Bihar
and thereafter they are loaded in trucks and
in collusion with the middiemen, traders and
the police they are transported to Bangla-
desh. This practice is telling adversely onour
agriculture on one hand and our economy on
the other. | would like to tell the hon. Minister
through you that though a law already exists
in our country which prohibits export of cattle
from one state to another, in Western U.P.,
Haryana and Punjab, a large number of
bullocks of good breed are loaded in trucks
and sent to Bihar, from whera they are ex-
ported to Bangladesh. Inthis work the police,
the local administration and the traders play
an active role. These bullocks are made to
cross over the barder through the territory of
Bengal and from where they are sent abroad.
it fetches them an attractive amount of for-
eign exchange although our country has to
incur a heavy loss on this account. Through
you | would like to draw the attention of the
Government to this fact and suggest thatthe
laws enacted in this regard should be prop-
erly enforced and export of all cattle heads
from this country should be banned and
arrangements should also be made to en-
sure that under no circumstances cattle of
good breed are allowed to be exported to
Bangladesh through the territory of Bihar
and Bengal.

SHRI HARISH PAL {Meerut): M.
Speaker, Sir, at the outset | must thank you
for giving me time to express my views The
population of Delhi1s steadily increasing day
by day as more and more people are con-
tinuously pournng in and setthng here. In
order to check this trend. a plan namely the
N C R.wasformulated, underwhicharrange-
ments to settle the population within an area
of 100 kms and plans to shift the offices
outside Delhi etc were made | would like to
ask the hon. Minister through you about the
progress made in the implementation of the
N C.R. Plan. As for the existing situation the
agncultural land of farmers 1s taken away
from them at a very low rate for the Housing
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Schemes in the name of N.C.R. and it is
further sold out to others at a very high rate.
Moreover no action has been taken to con-
nect the ring towns and neighbouring cities
of Delhi with a Railway link or in some other
way. For example no facility has been pro-
videdto the daily commuters between Meerut
and Delhi so as to facilitate their movement
towards Delhi early in the morning to attend
to their work or in that city and to return to
their home town in the evening. The Govern-
ment has hitherto paid no attention towards
the development of means of transport. They
have also not created an industrial belt so as
to check the increasing pressure of popula-
tion on Delhi and shift the industries to the
neighbouring cities. lwould like to urge upon
the Government through you to make the
N.C.R. plan a success by implementing it at
the earliest keeping in view the four paints,
that | have raised here.

SHRI GUMAN MAL LODHA (Pali): Mr.
Speaker, Sir, | want to draw the attention of
our Prime Minister towards the possibility of
holding talks between the Prime Minister of
India and the Pakistani Prime Minister onthe
Kashmir issue with the Japanese Prime
Minister serving as a mediator. Pakistan has
said that with a view to settle the Kashmir
issue, in the first instance plebiscite should
be held there.

Mr. Speaker, Sir, as per the pact signed
between Smt. Indira Gandhi and Sheikh
Abdullah in 1975 it was decided that the
issue of partition would naver be raised in
future and it was repeatedly declared that
Kashmir was an integral part of India and
thus the issue of plebiscite did not arise at all.
In view of this fact that Prime Minister should
make it clear that the question of plebiscite
should not figure in the course of any discus-
sion and the earlier announcement made to
that effect that Kashmir was an integral part
of India should be honoured.
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12.36 hrs.
PAPERS LAID ON THE TABLE

[Translation

Annual Reports and Reviews on the
working of the Punjab Agro industries
Corporation Ltd., Chandigarh, Bihar, State
Agro Industries Development Corpora-
tion Ltd., Patna, Himachal Pradesh Agro
Industries Corporation Ltd., Simla for
1988-89 alongwith statements showing
reasons for delay In laying these papers
etc.

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI NITISH KUMAR):
Sir, on behalf of Shri Devi Lal, | beg 1o lay on
the table:

(1) A copy each of the following pa-
pers (Hindi and English versions)
under section 619A of the Com-
panies Act, 1956 —

(@) () Review by the Govern-
ment on the working of
the Punjab Agro Indus-
tnes Corporation Lim-
ited, Chandigarh, for the
year 1988-89.

(i)  Arnual Report of the
Punjab Agro Industries
Corporation Limited,
Chandigarh, for the year
1988-89 along with
Audited Accounts and
comments of the Comp-
troller and Auditor Gen-
eral thereon. [Placed in
Library. SeeNo. LT 753/
90]

Review by the Govern-
ment on the working of
the Bihar State Agro-
Industnes Development
Corporation Limited,

() (i)

@)

3)
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Patna, forthe year 1980-
81.

(i) Annual Report of the

(i)

(it)

Bihar State Agro-indus-
tries Development Cor-
poration Limited, Patna,
for the year 1980-81
along with Audited Ac-
counts and comments of
the Comptroller and
Auditor Generalthereon.
[Placed in Library. See
No. LT 754/90]

Review by the Govern-
ment on the working of
the Himachal Pradesh
Agro Industries Corpo-
ration Limited, Shimla,
for the year 1988-89.

Annual Report of the
Himachal Pradesh Agro
Industries Corporation
Limited, Shimla, for the
year 1988:89 along with
Audited Accounts and
comments of the Comp-
troller and Auditor Gen-
eral thereon. [Placed in
Library. SeeNo. LT 755/
90]

Three statements (Hindi and
Englsh versions) showing rea-
sons for delay in laying the papers
mentioned at (1) above. [Placed
in Library. See No. LT 753-755)

(i)

A copy of the Annual Report
(Hindi and English versions)
of the National Qilseeds and
Vegetable Oils Develop-
ment Board, for the year
1988-89 along with Audited
Accounts under sub-section
(4) of section 14 and sub-
section (4) of section 16 of
the National Oilseeds and
Vegetable Oils Develop-
ment Board Act, 1983.
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(i)  Acopy of the Review (Hindi
and English versions)by the
Government on the working
of the National Oilseeds and
Vegetable Oils Develop-
ment Board, for the year
1988-89.

(4) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (3) above. [Placed in
Library. See No. LT 756/90]

[English)

Annua! Report and Review on the
working of the Rehabilitation Plantation
Ltd., Punalur, for 1988-89 alongwith
statement showing reasons for delay in
laying these papers and a statement
correcting answer to U.S.Q. No. 4768,
date 12th April 90. Re: Grant of Indian
Citizenship

THE DEPUTY MINISTER IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
(CH. JAGDEEP DHANKAR): Sir, on behalf
of Shri MuftiMohammad Sayeed, Ibegto lay
on the Table:—

*(1) A copy each of the following pa-
pers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act,
1956:—

(i) Review by the Government
on the working of the Reha-
bilitation Piantationd Limited,
Punalur, for the year 1988-
89.

(i) Annual Report of the Reha-
bilitation Plantations Limited,
Punalur, fortheyear 1988-89
along with Audited Accounts
and comments of the Comp-
troller and Auditor General
thereon.

(2) A statement (Hindi and English
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versions) showing reasons for
delay in laying the papers men-
tioned at (1) above. [Placed in
Library. See No. LT 757/90]

(3) A statement (Hindi and English
versions) correcting the English
versions of the reply given on 12th
April, 1990 to Unstarred Question
No. 4768 by Shri N. Dennis re-
garding grant of Indian Citizen-
ship. [Placed in Library. See No.
LT 758/90]

12.37 hrs.
PRESENTATION OF PETITION

Demands and grievances of the Work-
ers engaged in different units of some
Aluminium Companies In the country

[Translation ]

SHRI SURYA NARAYAN SINGH: Mr.
Speaker, Sir, | seek your permission to pres-
ent a petition signed by Shri Malaya Palit,
Indian Aluminium Company Post Office Hira-
kud District Sambalpur (Orissa) and others
regarding demands and grievances of the
workers engaged in different units of India
Aluminium Company, Hindustan Aluminium
Corp., National Aluminium Company, Bharat
Aluminium Company and Madras Alumin-
ium Company.

[English]
MR. SPEAKER: Now Calling Attention.

SHRI HARISH RAWAT (Aimora): Sir, |
am on a point of order.

[Translation ]
Generally Calling Attention should relateto a

matter of urgent public importance or to a
matter of recent occurance’ and the same
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matter cannot be raised in the House twice
during a session. The matter had aiready
been raised in the House under Rule 193
and it was discussed for four hours. There-
fore, Calling Attention should not be allowed
on this issue. We have a doubt that this
Calling Attention notice has been given by a
Member at the instance of somebody in the
Government. However, we do not want to
run away from the discussion on this issue.
instead of hurrying through it we want a
detailed discussion on it so that it is dis-
cussed properly. Briefing the M.Ps. to raise
issues like this in the House is sheer waste
of time. | would like to submit that

[English]

this discussion should be converted into
discussion under rule 193.

[Translation )

MR. SPEAKER: The Business Advi-
sory Committee has discussed it already.

SHRI KALKA DAS (Karol Bagh): If you
are serious about this issue why do you want
to run away from it.

MR. SPEAKER' TheHouseis supreme.
Kalka Das Ji, please take your seat.

SHR!I HARISH RAWAT: Mr. Speaker,
Sir, the problem with the Members of B.J.P.
is that they listen only the part which suits
them and nothing beyond it. | have aiready
said that detailed discussion should be laid
on it.

[English)

PROF. P.J. KURIEN (Mavelikara): Sir,
| would like to make it very clear that we are
notopposed to any discussion. Yesterday in
the BAC Meeting this issue was also dis-
>ussed and there was almost unanimous
consensus that this should be converted into
discussion under Rule 193. So, | would only
suggest that this discussion should be con-
veriad into discussion under Rule 193 so
that it will be more meaningful.
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MR. SPEAKER: Yes, you have made
your point. Let us hear the Government.

THE DEPUTY MINISTER IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
(CH. JAGDEEP DHANKHAR): Sir, it is at
the disposal of the House. We have no
objection.

[ Translation )

MR. SPEAKER: Is there a consensus
that this notice should be converted into
Discussion under Rule 1937

SOME HON. MEMBERS: Yes, Sir.

MR. SPEAKER: All right. At what time
it should be taken up?

SOME HON. MEMBERS: Right now.

MR. SPEAKER: Ali right. First we take
up a motion of Business Advisory Commit-
tee, then Meters under Rule 377 and there-
after we will take it up.

12.40 1/2 hrs.
[English)
BUSINESS ADVISORY COMMITTEE
Ninth Report

THE DEPUTY MINISTER IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
(CH. JAGDEEP DHANKHARY): Sir, on be-
half of Shri Satya Pal Malik, | beg to move:

“That this House do agree with the
Ninth Report of the Business Advisory
Committee presented to the House on
the 2nd May, 1990.”

MR. SPEAKER: The question is:

“That this House do agree with the
Ninth Report of the Business Advisory
Committee presented to the House on
the 2nd May, 1990.”
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The Motion was Adopted

12.41 hrs.
MATTERS UNDER RULE 377
[Enghsh)

(i) Need to instal a TV Relay sta-
tion at Chidambaram in South
Arcot district of Tamil Nadu

DR P VALLAL PERUMAN (Chidam-
baram) Sir, the world famous temple of Sri
Nataraja 1s in Chidambaram in South Arcot
District of Tamil Nadu which 1s my constitu-
ency The grand annual dance mela in Chi-
dambaram temple is shown on TV to the
rest of India but the same cannot be wit-
nessed by the local people for wantof T V
transmission and reception facility Chidam-
baram Is an important industnal and cultural
city Around 7,000 students study in various
educational institutions under the Annama-
far University Oil and Natural Gas Commuis-
sion has struck oil and natural gas in Per-
angipet and in Buvanagtn alone, 215 barrels
of crude ol a day is tapped for being refined
at Manall In and around Buvanagin, natural
gAas at 3,000 millioncu mtr I1sexpectedtobe
tapped ana the work I1s going on at a faster
pace

A cooperative sugar factory established
at a cost of Rs 30 crores is in operation In
Sethiathope A glass factory at a cost of Rs.
18 crores Is proposed to be established at
Kaspa Alamsadiin Buvanagm Inview of the
above, | request the hon Minister to Instal a
TV Relay Station in Chidambaram at the
earliest.

[Translation )

(il) Need to ensure that loans for
house building are made avail-
able to people by financial
institutions on easy terms

SHRIMATI USHA VERMA (Khen) Mr
Speaker, Sir, with your permission | wouid
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like to raise the following matter under rule
377. Today India is a prosperous country.
We have made progress in all the sectors.
No Indian is worried about food and clothing
but a house is still a dream for many. In this
connection the challenge taken up by finan-
cial institutions to provide house building
advance on easy terms is commendable.
The Natlonal Housing Bank can also play a
vital role in strengthening these institutions.

But today the need of the hour is to
provide loans at low rates of interest. These
institutions provide loans at the rate of 12 1/
2% upto Rs. 20,000, 13% uptc Rs. 50,000
and 14% upto Rs. 1,00,000 to the common
man and the scheme formulated by the
National Housing Bank to provide financial
assistance can be called as a beginning In
this direction

12.44 hrs.
[SHRI JASWANT SINGH in the Chair]

if the Ministry of Finance includes these
financial institutions under section 54k of
Income Tax HUDCO, they would be able to
mobilise more resources from public and
provide loans at lower rate of interest to the
people. They would be able to give loans at
the rate of 10 1/2% upto Rs. 20,000, 11 1/2%
upto Rs 50,000 and 12 1/2% upto Rs.
1,00,000

Therefore, | would like to suggest that
the Ministry of Finance should provide simi-
lar facilities to these financial institutions as
are available to the Banking Institutions. The
National Housing Bank should also be pro-
vided powers similartothose of the Reserve
Bank of Indiain orderto supervise the opera-
tion of these institutions. Today these Finan-
cial Institutions need Rs. 70thousand crores.

[Enghsh]
(i) Need to Inciude ‘Dogri’ lan-

guage In the Eighth schedule
of the Constitution

SHRI JANAK RAJ GUPTA (Jammu):
Sir, a large number of people n Jammu and
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Kashmir State especially in Jammu region
speak Dogrilanguage. Dogriis the language
of the Dogras who are well-known fighters,
warriors and brave soidiers in the country.

| would like to urge upon the Govern-
ment to include Dogri language in the Eighth
Schedule of the Constitution of India.

[ Translation )

(iv) Need to extend pension bene-
fits to the armed forces per-
sonnel who are removed from
service on medical grounds

SHRIM.S. PAL (Nainital): Atthe time of
recruitment of armed forces every soldier
under goes a thoroughly medical examina-
tion. But if a soldier suffers from an incurable
disease affer 8 to 9 years of service, he is
dismissed from the army by the Medical
Board. Such soldiers are not entitled to any
pension. Incase he dies later, his widow and
children suffer a lot.

if a civilian employe dies after putting in
one year of service, his dependents are
entitled to receive family pension while on
the other hand injustice is being done to
these soldiers because of pension rules which
are in force since the British period.

Now when the Government is rehabili-
tating the deserters, which is a welcome
step, it should also modify the pension rules
with a view to providing pensionary benefits
to these soldierstheir widows. Besides,
military nursing Service should be given the
status of miltary corps.

[English]

(v) Need to electrify railway line
between Ahmedabad and
Gandhinagar

SHRIPRAKASH KOKO BRAHMBHATT
(Baroda): Sir, Gandhinagar is a capital city
of Gujarat. The existing railway line between
Ahmedabad and Gandhinagar s laid purely
for serving this city. With the fast develop-
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ment of the new capital, the adjoining areas
are also being developed. Gujarat Electricity
Board's Power Station and IFFCO near
Sertha have passenger and goods traffic
potential.

There is only one train trip between
Ahmedabad and Gandhinagar which takes
about one and half hour to travel a shoit
distance of 30 kms.

Bombay-Sabarmatl section is already
electrified. If this electrification is extended
upto Gandhinagar, it would bring a number
of benefits, e.g.

(a) Railways would be able to extend
two or three long distance pas-
senger trains to terminate and
originate from Gandhinagar.

(b) In due course, additional long
distancetrains could be introduced
10 serve Ahmedabad as well as
Gandhinagar.

(c) Commutersbetween Ahmedabad
and Gandhinagar would be bene-
fited substantially with the exten-
sion of E.M.U. services planned
by the Railways between Baroda
and Ahmedabad.

(d) I will help reduce congestion on
roads to Gandhinagar and also
reduce pollution.

(e) Full requirements of coal for the
expanded power house at Gandhi-
nagar would be met with conven-
1iently by the Railways.

| hope that the Government wiil take
immediate decision in this regard.

[ Translation )
(vi) Need to take steps for provid-
ing drinking water in Baysna,
Rajasthan

SHRI THAN SINGH JATAV (Bayana):
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[Sh. Than Singh Jatav]

There is acute shortage of water in Bayana
in Rajasthan. The drinking water is not avail-
able. The level of water inwells has receded.
The hand pumps are out of order and people
are crying for water. Women have to go to
long distances to fetch water. The water ot
the wells meant for irrigation has also dried
up. There is acute shortage of watar in 15
panchayats of Vaar, 17 panchayats of
Roopvas, 24 panchayats of Bayana and 14
panchayats of Dang in Wadi tehsil. There is
acute shortage of water everywhere. Water
1s being supplied to Sarbhanthra-Badi-Basedi
by tankers but it is not sufficient

Many panchayats have completed minor
drirking water schemes but these can not be
commissioned for want of electric connec-
tions. The people are in real trouble The
panghat schemes are pendingbecausethere
1s no water in the wells. There is absolutely
no water in the areas inhabited by Sched-
uled Castes and Scheduled Tribes.

The policy of the Government is to pro-
vide drinking water according to atime bound
schedule. ldemand that drinking water should
be supplied at the earliest in my area. Small
barrages should be built onthe rainted rivers
so that the level of water can be raised.
Tubewells should be dug in the beds of
rivers. The terrain of Roopvas is rocky and
therefore deep bore wells should be dug
there.

|English)

(vil) Need to allocate more funds
for early completion of Tamiuk-
Digha railway line

SHRISATYAGOPAL MISRA (Tamluk):
The Railway Ministry took up the construc-
tion of Tamluk-Digha Railway line after pro-
longed demand of the people of West Ben-
gal. This railway line, when completed, will
connect the famous tourist spot of Digha with
other parts of the country.

The estimated cost of the project is Rs.
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73.71 crores and up to the financial year of
1989-90, only Rs. 9.17 crores have been
spent on the project. The Budget allocation
for the financial year of 1990-91 isonly Rs. 3
crores and the balance will be Rs. 61.53
crores. And if the Railway Ministry goes on
allocating the Rs. 3 crores on an average
each year, the simple arithmetical calcula-
tion will show that it will take more than 20
years to complete the project. in the mean-
time, the cost of construction is bound to go
up creating an uncertain situation for the
completion of the project.

Therefore, | urge upon the Ministry of
Railways as well as the Ministry of Finance
to look into the matter seriously and allot a
sutficient amount so that the construction of
Tamiuk-Digha railway line can be completed
within a reasonable period of time thereby
fulfilling the dream of the people of West
Bengal.

(vill) Need to write off ioans, includ-
ing those from Cooperatives,
upto Rs. 10,000 of small/mar-
ginal cultivators and artisans

SHRIMATI GEETA MUKHERJEE
(Panskura): Sir, Indebted rural poor, peas-
ants and artisans crushed under debt bur-
den all over the country were elated by the
election promise of the Government to “Write
off loans upto Rs. 10.000/- of small marginal
cultivators and artisans as on October 2,
1989.” Prime Minister's declaration of “Ac-
tion Plan” roused hopes further.

But now due to a number of “ifs and
buts” created by various declarations, in-
cluding that in the Budget Speech and provi-
sions made by the Government, the peas-
ants are not feeling sure about the full and
immediate implementation of the promise.
For example, leaving the part of the financial
responsibility ot waiving Cooperative loans
of the above categories to the State Govern-
ments has created difficulty due to resource
constraint of some of them. Then again, the
mention of ‘wilful defaulters would be ex-
cluded' in the budget speech of the hon.
Finance Minister has created the apprehen-
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sion as to the determination of who is wilful
defaulter because corruption is very much a
reality in the administration still, and thereby
eligible people being deprived. In reality,
some State Governmaents are even going on
with forcible realisation of debts even from
these categories.

I, therefore, request the hon. Finance
Minister to create necessary conditions for
actual implementation of the pledge without
delay by taking total central financial respon-
sibility for fulfilling the pledge (including that
of loan from cooperatives.)

MR. CHAIRMAN: The Calling Attention
has already been converted into Discussion
under Rule 193.

SHRIVASANT SATHE (Wardha): You
will recall there is already one Discussion
under 193 on 'Prices’ still going on. Normally
when one 193 Discussion Is going on, we do
not interfere with 193 that is over. The best
thing would be let that be completed be-
cause we would also like to participate and
we would like to hear the suggestions of the
Government also, and then we take up this.
If that is all right, even if it is tomorrow | do not
mind. This 193 can go to tomarrow but, after
193 Discussion on Prices is over. That is
also one important matter.

[ Translation }

SHRI YUVRAJ (Katihar): The discus-
sion on price rise should be completed first.

[English]

MR. CHAIRMAN: I have notto apply my
mind on this. Earlier on the Calling Attention
listed for today, there were some objections
raised by some hon. Members as to why this
Calling Attention had been listed at all.
Therefore, there was a request made that
this Calling Attention be converted into a
wider discussion under Rule 193. As my
name was there in the Calling Attention, |
sought the hon. Speaker's ruling before he

VAISAKHA 13, 1912 (SAKA) Disc. under Rule 193 486

Irreguilarities in A-320 Air-bus Deal

vacated the Chair whether this discussion
under Rule 193 is to be taken up now or later.
The Speaker has already instructed me to
rule that this Calling Attention, which has
been converted into discussion under Rule
193, will be taken up now. So, | call upto Shri
Devendra Prasad Yadav to initiate the dis-
cussion.

12.56 hrs.
DISCUSSION UNDER RULE 193
Irregularities in A-320 Air Bus Deal
[Transiation ]

SHRI DEVENDRA PRASAD YADAV
(Jhanjharpur): Mr. Chairman, Sir, through
you, | would like to draw the attention of this
august House and the Government under
rule 193 to a matter which is not only of
urgent public importance but also of national
interest.

During the regime of Rajiv Gandhi's
Government many corruption cases cameto
light and corruption had reached its peak.
Many scandals, particularly of receiving
commissions, were exposed whether it was
Bofors gun deal or the Submarine deal. But
there was one case which has not been
exposed before the publictill date and that is
the case of bungling in the A-320 Air Bus
deal. | am drawing your attention to it be-
cause the contract with the Bofors company
was for Rs. 1600 crores only whereas the
contract for A-320 Airbus was for staggr ring
figure of Rs. 2197 crores. There are \.:ree
main aspects of this matter, irregular agree-
ment, ignoring the technical aspects and
ignoring the national interests. All the rules
have been violated while finalising an agree-
ment with the Airbus Industries of France.
Even a formal Committee was not consti-
tuted to examine the various aspects of the
Airbus and to give its advice on technical
aspects. An expert commitiee was consti-
tuted under the Chairmanship of Air Marshal
Dilbagh Singh which too had submitted its
report and recommended the purchase of
Boeing aircrafts. The letter of intent had also
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been issued and an advance of US $ 9 lakh
was also sent But in spite of that Rajiv
Gandhi's Government decided 1o purchase
the aircraft from Airbus Industnes without
paying any heed to the reports-of all the
committees. This contract was finalised in a
hurry and everything was done in such a
haste that neither there was any technical
difficulty nor any departmental objections.
The way Airbus A-320 was purchased it
appears there was some bungling That is
why | will ke to refer to the meeting held
between the Prime Minister of India and the
Pnme Minister of France The conclusions of
that meeting were —

[Enghsh]

“The PM said that the original offer of
Boeing-757 was cheaper than the
French offer for air Bus-320 "

[Translation )
it was argued,
[Enghsh)

“Therefore, we had 1ssued a letter of
intent to the Boeing Company But
subsequently two things happened.
Firstly, the 757 was found to be too
narrow for the comfort of passengers
and secondly, the French company
brought down its prices and come up
with a much better package ~

13.00 hrs.

This in turn upset the Amencans We
can getting mere and more convinced
that Hermits 320 1s a better arrcraft but
the Americans are coming up with a
matching offer. i the French can help
a Iittle bit, we can clinch the deal

[Translation )

Mr Chairman, Sir, through you | would
ke to draw the attention of this august
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House to three aspects of this matter. Why
was the contract with Boeing cancelled in
haste and a new contract signed with Air
Bus? Onwhatbasis was this decision taken?
Secondly why the evaluation of other planes
had not been done during the years 1986 to
1988 when there was time gap in placing first
and second orders? Why had the Govern-
ment ignored the accident of A-310 at an air
show in France? Thirdly, why the planes
were not purchased from companies who
were ready to give it on easy terms and
conditions rather than going in for A-320 with
an inferior quality V-2500 engines. The in-
vastigations of these three aspects will re-
veal the secret. This is the case of fraud and
bungling and nothing else. If A-320 had not
met with an accident in Bangalore and CBI
had not registered an FIR in the court, such
a large scale bungling would not have come
to hght

An expert committee was constituted
under the Chairmanship of Air Marshal Dil-
bagh Singh in August, 1983. This Commit-
tee evaluated seven planes in 14 months
and submrtted its report iIn May, 1984. The
report recommended purchase of 208 seater
Boeing 757 for indian Airlines fleet to be
acquired by the middle of 1985. The Airlines
accepted the report of the Committee and a
letter of intent to purchase 12 planes was
issued to Boeing Company on 24th July,
1984 and the amount of US § 9 lakh were
deposited as advance. At that time the Air-
bus Industries was not ready. | would like to
raise two or three points in this regard
Whether it Is not a fact that instructions were
issued to the Board on 14th November, 1984
for conducting evaluation whereas the Board
had already compieted its evaluation work
on 26th August, 19847 They were asked to
submit the report within three days but when
they submitted the report on 26th August,
1984, the decision to purchase the planes
was taken on 30th August. On the other
hand Shri Sindhu, the then Additional Secre-
tary has clearly written in a note that the
decision to purchase the planes had been
taken in the Prime Minister's office on 2nd
August, 1984 It is a dubious case because
the decision to purchase the planes had
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been taken on 2nd August, 1984 whereas
instructions for evaluation were issued on
14th November, 1984, On 26th August, 1984
the Board said that it had completed the
evaluation work and orders should be placed
for planes. The Office of the Prime Minister
had issued orders in regard to purchase of
planes on 2nd August. it is a controversial
case. It is a case of fraud in collusion be-
cause the office of the Prime Minister issued
orders for purchase before the Board recom-
mended the plane. All of a sudden in August,
1985 the Board of Directors of indian Airlines
accepted this decision to purchase A-320
from the Airbus Industries. It recommended
the purchase of A-320 Airbus with V-2500
engine even though its airworthiness was
doubtful. Consequently the contract to pur-
chase Boeing 757 was cancelled and the
amount of the advance was returned in
September, 1985.

Mr. Chairman, Sir, the Government of
Shri Rajiv Gandhi had placed orders for 19
A-320 airbuses in March, 1986. It was ar-
gued that Rs. 203 crores would be saved
within 12 years by A-320. | said earlier this
became ashady dealfor tworeasons. Firstly,
Shn V.K. Bhasin, the Managing Director had
presented the facts of Dilbagh Singh Com-
mittee in a distorted manner. Secondly, the
calculation that Rs. 203 crores could be
saved was farfromtrue. Infact. we spentRs.
500 crores more in the purchasing Airbus as
compared to Boeing 757. In addition a Boe-
ing 737 was taken on loan basis from Airbus
Industries to meet the needs of Indian Air-
hines during the years 1988 and 1989.

Mr. Chairman, Sir, 31 A-320 Airbuses
were purchased intwo instaliments. The first
instaliment was ot 19 Airbuses for which
contract had been finalised in March, 1986.
The cost of these Airbuses was Rs. 1238
crores or 952 million dollars. The decision to
purchase 12 more more Airbuses in the
second instaliment was taken in July, 1988,
This decision was taken after 5 days of the
air show in Paris in which Airbus A-320 met
with an accident, The contract was for Rs.
959 crores or 633 million dollars. The con-
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tract was for Rs. 2197.15 crores or US §
1585 million.

An air show was held in Paris in June,
1985. Mr. Chairman, Sir, | want to draw the
attention of the House to this point. The then
Prime Minister Shri Rajiv Gandhi had him-
self inspected the cockpit of A-320 Airbus
and he had all praise for it. In turn what did
the company do? The directors of tha com-
pany said that the Prime Minister was a very
intelligent man. They gave the title of an
intelligent man to Shri Rajiv Gandhi and in
turn Shri Gandhi praised their Airbus. At that
time the news leaked that a contract for A-
320 had already been finalised but no an-
nouncement in this regard was made.

Mr. Chairman, Sir, to make changes in
the report of Dilbagh Singh Committes, ig-
noring the objections raised by the senior
officers of the Ministry of Finance and the
Ministry of Civil Aviation, to show haste in
tinalising the contract for A-320, to ignore the
easy terms and conditions of a Russian
company and ignoring the offer made by
Macdonald Douglas is indeed strange. What
is more strange is that the important files
related to A-320 Airbus deal are missing.
Therefore, | would like to ask the hon. Minis-
ter whether it is a fact that the files relating to
A-320 Airbus deal are not traceable? The
important files and documents relating to the
purchase of A-320 are missing because
there are many irregularities in the deal. It is
not in the interest of the nation. Therefore, |
would like to ask what was the justification in
finalising the contract of purchase of A-320
on such a large scale.

| am submitting this because on the one
hand money is being wasted to provide air
services for the affluent in a country where
the number of villages is about 5-7 lakhs,
whereas on the other hand the Government
axpresses its inabilty to provide facilities in
the village for paucity of funds. This policy is
against the villages, poor people and the
nation? What to talk of good roads even
kuchha roads are not there in the villages.
Whereas on the other hand air services are
being provided. This smacks of kickbacks. |
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am saying this because the previous Gov-
ernment had developed a taste for taking
commissions. | have tried to highlight the
taking of commissions and the technical
aspects. In the end | would like to submit that
it is a case of fraud, kickback and bunglings
and therefore while replying to the debate
the hon. Minister should seriously consider
these aspects as il is a very sensitive issue
and of national interest also. | understand
that the expansion of ar fleet has been
termed as development of the Airlines. The
people of India have been exploited and a lot
of foreign currency has been spent on this
deal.

Therafore | would hke to draw the atten-
tion of the House that a high level Comms-
sion should be set up to examine this Rs.
2197 crore deal in which commissions have
been paid so that the position can become
clear and technical tlaws come to light and
corruption prevailing in the country is rooted
out.

1 would like to request the hon Minister
of Ciwvil Aviation to pay special attention to
these points which have been raised and
bear them in mind while taking a decision in
this regard With these words | conclude

[English)

SHRIVASANT SATHE (Wardha): Hon.
Chairman, Sir, | am not surprised that this
matter has beenraised again in anotherform
because | that a Government earlier had
come to power in 1977 on the basis of
rumours, rumours about nasbandis which
were never established when the Govern-
ment came in power actually But the wave
had taken its toll. Now, the Government,
feels that it has come to power on the basis
of corruption of charges, like Bofors—and
now we are discovering more and more.
Somewhere there is a feeling in the Govern-
ment that they can be sustained in power
also if they keep on this type of enquiries and
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the so-called corruption charges. That previ-
ous Government, if you recall, had also
appointed so many commissions beginning
with Shah Commission, then Reddy Com-
mission and all that. No a single charge was
ever proved. That Government wanted to
divert the attention of the nation constantly.
| still remember because | was occupying
this very place for those two years and some
months. | still remember, everyone who got
up from the ruling pary’s side to speak would
first make an opening remark ‘those 19
months that we were in emergency, the
tortures that we had suffered in jail..." Al-
though everyone who came out of the jail
came with an increased weight, that is a
different matter.

[Translation)

SHRI BRIJ BHUSHAN TIWARI (Do-
mariaganj) : Shri Sathe, should you be sent
to jail (Interruptions)

SHRI VASANT SATHE: | have gone to
jall qurte since 1942. Don't try to show off. |
have seen lot of jail.

SHR! SHOPAT SINGH MAKKASAR
(Bikaner):; You have been duly compen-
sated for that.

SHRI VASANT SATHE: You too have
beencompensated. You put on weight there
(Interruptions).

[English)

Therefore, see the psychology. What |
am seeing is that people who come to power
on the wave of a particular rumours, a par-
ticular campaign, feel that to be in power
also, they must sustain, and that is what is
going on.

| hope sincerely that the present Gov-
ernment at least will notfall a prey to that sort
of temptation. Today, what is happening? As
far as this case of concerned, you will recall,
the Government had said during the elec-
tions that within fifteen days of our coming in
power, we will disclose the names of those
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who have taken commission in Bofors.

[ Translation)

They said that within 15 days they will
disclose the names of those who had taken
commission but they have not disclosed the
names so far. For the last 5-6 months every
day we hear the Government saying that
names will be disclosed today or tomorrow
but in vain.

[English)

What is the intention? You are not both-
ered about Vasant Sathe or anybody—Tom,
Dick, and Harry—on this side. you are con-
cerned with one. You want somehow to
malign the name of the ex-Prime Minister
saying that he was quilty of corruption. You
want it to be said so repeatedly that it should
stick. You did it in a Goebbelesian technique
during the election campaign. Now also,
what are you doing? You have taken up
submarine deal and the latest is the Airbus.
As far as accident is concerned, aninquiry is
going on about the causes of the accident.
The report has not yet come. In fact, | would
be very much happy it we get a full report of
the causes. One does not hold a brief for this
airhnes or that airline. So, if this airline or
plane is really bad, in national interest, no
one would ever say that you should have this
plane for our airlines. We still do not know
whether the accident which had taken place
was due to an error by the pilot or whether
there was some defect in the engine or inthe
aeroplane. What was the accident due to?
Unless that is known, can we just be casual
about this accident and say that this airline is
not proper, is not good and it is not safe
enough and therefore, the entire deal should
be cancelled and so on? This is my point.
Inquiry regarding this matter is going on and
| am sure that the hon. Minister, when he
gives his reply, will share with us that report
about the technical quality of safety pans
and air-worthiness of this aeroplane. But till
then, let us not jJump to conclusions. What
happened in the meantime? In the mean-
time, a discovery was made by someone
that there must be some corruption.
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[ Translation]
it should be investigated.
[English)

And with this, | want to warn this Gov-
erment that as long as they attack—you
can take it that we are politicians—the ex-
Prime Minister or any Minister concerned,
one can understand. But if you start vilifying
the entire civil service, technical people and
bureaucracy who were there at that time,
then it will be dangerous... (Interruptions)...
I hold nobody responsible. 1 also do notknow
those people. Everybody is not known. But
you relying on some of the civil servants who
have been of a high calibre. Your Cabinet
Secretary is also a civil servant. Your as-
trologer is also a civil servant. You are rely-
ing on all these people. But do not malign a
person—I do not want to name him—which
is occupying an important international posi-
tion today in the UN. He was considered as
one of the very good senior experts and
experienced officer of Indian Civil Service. |
am referring to Shri Sidhu whose name has
been mentioned here. Now, what do you
want to do? Is it OK that you are going on
maligning. | do not mind that. But till it is
proved, just a campaign of maligning of
calumnating does not do justice to anybody.
Wae cannot misuse the privilege that we have
as Parliamentarians to utter calumnious
languages against officers without havintg
proof on allegations. Now, you have filed an
FIR. Inthe FIR, open allegations are made.
... (Interruptions)...Sir,inthe FIR, they begin
with Mr. Sidhu, the then Secretary of Civil
Aviation,

SHRIBASUDEB ACHARIA (Bankura):
Are you quoting from the FIR?

SHRI VASANT SATHE: Yes,

SHRI BASUDEB ACHARIA : From

where have you got it?

SHRI P. CHIDAMBARAM (Siraganga):
It is got all over. You have given it to the
papers also.
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SHRI! VASANT SATHE: Do you mean
to say that if an FIR is filed against a particu-
iar party, that cannot be made available to
the accused and we cannotget it? It is nota
secret document. (Interruptions)

SHRI P. CHIDAMBARAM : t was avail-
abie during the Press Conference also. (Inter-
ruptions)

SHRI KAMAL CHAUDHRY (Hoshiar-
pur): The hon. Minister had mentioned on
the 26th March that it is known all over and
he would place it on the Table of the House.

SHRIVASANT SATHE: In his reply, the
hon. Minister himself has quoted the con-
tents of what has been alleged. The FIR first
begins with an allegation against the Secre-
tary. It says:

“Shri Sidhu, the then Secretary of Civil
Aviation, in the pursuance of the said
criminal conspiracy, committed the
following dishonest acts.”

| do not want to quote the entire docu-
ment. { will just quote an example.

“He, dishonestly and fraudently, with a
view to showing undue favour to
Messers Airbus Industries, entertained

" an unsolicited offer to M/s Airbus In-
dustries for A-320 even after the letter
of intent of Boeing has been placed
and ignoring the recommendations of
the Dilbagh Committee etc.”

What | would like to know is that when
you make such a charge, what is the unso-
licited offer? Is it not comman knowledge
that in any Department whenever you are
having aproject like this, you are considering
offers from all over the world, people are
constantly coming to you with their offers
saying that they have a better offer and what
do you do? What does the Minister do? He
passes itontothe Secretary or o the expert
to evaluate it. Is it something iegal® The
Airbus Industries made an offer and the
Minister felt that this needed to be looked
into and thatwas passed on lIsitiffegal? How
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does merely passing on or mere evaluation
of an offer become a dishonest, corrupt or
fraudulent act? Such words are used and
thisgoes oninthe same theme throughout in
respect of various charges. Is this how you
prosecute your senior officers who have
served you all their lives?

Then, what are the three major issues
that are being made? My learned friend who
opened the debate made three points. Was
it agood aircraft? Was it purchased for aright
price. Is it airworthy? Has there been any
deal or kickback? That is what you want to
suggest ultimately. Let us examine all these
three points. You are not interested whether
the aircraft is good or bad.

[Translation)

You are only interested in tracing down
middlemen and if somehow ShriRajivGandhi
gets caughtinthe process, it willbe greatfun
for you. Is this not what you want (/nterrup-
tions). But you will notice that just his name
was dragged into the alleged commission
case, you too will meet the same fate. You
have been in power for only a few days. You
are shaky. You have lost your balance. In
any case this is a minority Government,
there are internal conflicts. Just wait and
see. Set your house in order. Talk of building
the nation. if you don't do this, remember
that you will also meet the same fate as the
previous Government. Do not letit go to your
head... (Interruptions)... you are supported
by 2 crutches. Even if one crutch gives a jolt,
you will fail flat on your face and lose your
teeth in process. {Interruptions)

[English]

As | said, there are three major points.
First is: Is this a good aircraft. This aircraftis
known as one of the best aircrafts in the
world today. It is an aircraft which has a
futuristic quality, fly be wire, computerised
and it can help us for a longer time. Today,
twenty-seven major countries of the world
have purchased or are purchasing this air-
craft including Canada, France, Australia,
USA, UK, Jordon etc. | need not name all of
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them. Today, twenty-seven countrigs have
placed order for a total number of 520 air-
crafts. You mean to say that all these coun-
tries do not know their interest, do not know
which aircraft to buy. Secondly, there is an
international body called FAA, Federal Avia-
tion Authority, which goes into the question
of airworthiness, operational competence of
aircrafts etc. This body is in the United States
of America and it consists of representatives
in their Board from countries like America,
Canada, UK, France, Germany, Jordan and
Australia. All these people have recom-
mended that this A320 aircraft is not only
airworthy, but s fit for operations. So can we
say—when the international authority has
approved—thatthis aeroplane s not aproper
plane, airworthy and good, for our conditions
or for our airlines?

SHRI SAMARENDRA KUNDU
(Balasore): How has this accident taken
place?

SHRIVASANT SATHE ' Look, how many
Boeing accidents have taken place all over
the world uptill now or even in India? There-
fore, just because one accident has taken
place does not mean that whole aircraft
becomes unworthy.

SHR! SAMARENDRA KUNDU : How
has this accident taken place {Interruptions)

SHRI VASANT SATHE: It Is already
being inquired into as to why the accident
had taken place. Let the Report come and
we would like to see the Report. Have you
saen it? (Interruptions)

MR. CHAIRMAN : Please don't inter-
rupt

(Interruptions)

SHRIVASANT SATHE : The main ques-
tion is regarding its quality | said in the
beginning that stifl it 1s being examined as to
whether there is any fault in the aircraft or
whether it was the error of the pilot or some
other extraneous circumstances before we
whole-sale condemn an aeroplane. | have
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just now given the figures only to show that
it has certain status universally. | am not
condemning Boeing or | am not condemning
the Russian T.U, efc. | am not comparing
also. | am just saying that here was an
aircraft which had stood the test univer-
sally-—world-wide—of certain standards.
Therefore, when we bought it, we had all
these factors in mind. Yet fair enough, you
are examining Iit. Let the Report come. if the
Report is placed before the House, before
the country and if it says that there is an
inherent defect In the aircraft or in its engine,
by all means, take any decision you want in
the interest of the nation and we will not say
a word against it. So, as | said in the begin-
ning, do not jump to conclusions before you
get the report. This is number one.

Secondly, do not start whispering. | am
against this rumour-mongering that has
started even before the Reports are received
of all inquiries. Further maligning has been
started about the price, the propriety and so
on.

The hon. Minister himself was kind
enough when he said in reply to a question
not only about this matter but he had also
stated other things which | am quoting now,
he can correct me if he is wrongly quoted.

“The points made in favour of A-320
powered by V-2500 engine were that it
would consume 19.6 per cent less fuel
than the Boeing 757 aircraft fitted with
Rolls Royce engine over astagelength
of 600 km. which was the average
sector length to be operated by the
new aircraft. A-320 offered 7 per cent
fuel saving. Further, V-2500 engine
powered in A-320 would have a fund
generator potential of Rs. 203.6 1 crores
more than the Rolls Royce engine
powered in Boeing 757 over a period of
12 years which represents the eco-
nomic life of the aircraft. Mr. Khan
stated this in Parliament.” What | would
like to say is—after all any Minister,
whether he is my good friend Mr. Arif or
Mr. Kundu or whosoever he is—that
we go by the facts supplied to us by the
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office, by our civil servants and by our
administration. We don't have personal
knowledge. On the basis of that, we
give replies to the House. If, tomorrow,
some other information comes which
contradicts or which shows that there
was something eise, | don't mind the
Government taking action orbasing its
conclusion on those facts also. But as
it stands today, the Technical Commit-
tee—which the hon. Minister last time
was pleased to say—had evaluated it.

It was also satisfied that this was a good
aircraft and was economical. f a higher price
is given, then immediately an idea comes to
the mind that there must be some share in it
for somebody. But it you purchase a thing,
which is more economical, then obviously
the idea of getting some share out of it by
somebody does not come to the mind of
anybody. So, as far as the price is con-
cerned, it has not been established so far
that A320 was being purchased at unecon-
omic price. Then the proper procedure was
notfoliowed. Therefore, somebody musthave
done some mischiet. (Interruptions)

[Translation)

SHRI SHOPAT SINGH MAKKASAR
Are you an advocate of the company?

SHRI VASANT SATHE: | don't even
know this company. Are you the advocate of
the other company. Why are you pleading
the case of the second company?

SHRI SHOPAT SINGH MAKKASAR :
Yes. we are doing it.

SHRIVASANT SATHE: You acceptthat
you are an agent of the Boeing Company,
but | am not an agent of any company.
(Interruptions)

[English)

As per the information available uptil-
now, you were pleased to tell us that it was
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examined by the Technical Committee; it
had gone into it. | do not want to quote all
those things. Last time you were pleased to
deny that the IA Board had refused to enter-
tain the alternative offer for Boing 737. On
page 2 of this report, it reads as follows:

The study was carried out with the help
of officers of the Planning, Finance,
Engineering, Operations, Commercial
and Training Departments. The pro-
posal of indian Airlines was thereafter
considered by the Ministry of Civil
Aviation in consultation with all con-
cerned appraisal agencies before
according Government approval.”

This had gone to CIA also. This had
been stated earlier by the hon. Minister for
Civil Aviation obviously on the information
supplied to him. After that, an FIR had been
filed. He has also stated about the allega-
tions which are there according to various
sections. FIR also makes a reference about
bribe, kickbacks having been received by
cenain public servants from private parties
as a consideration for showing favours to
them. The cases have been registered for
offences of cheating, bribery under IPC and
Corrupt Practices Act. The sections cited are
from 16510420 (IPC) etc. Whatis the normal
courtesy or procedure when a matter is sub
Jjudice? When the matter is sub judice, in the
interest of any party, that matter is not dis-
cussed publicly because it will prejudic the
process. According to our jurisprudence,
even/about a man alleged to have commit-
tee a murder, you do not say anything against
him... (Interruptions)

SHRI AMAL DATTA (DIAMOND HAR-
BOURY): itis aninquiry. The police has started
an inquiry. When the chalan is filed, then
only it is sub judice ... {Interruptions)

SHRI VASANT SATHE: You are want-
ing a chalan to be framed.. (Interruptions)
Your investigation is going on. (Interrup-
tions)

SHRI AMAL DATTA: The investigation
is going on. It is sub judice. Do not try to
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confuse this House.

SHRIVASANT SATHE: ltis kay, fine. Is
it the contention of the Government that
having filed an FIR on such serious charges,
they would not want to have a judicial proc-
ess to take its course, but would want to
disclose certain things to the public through
this Parliament? Is that so, | would like the
hon. Minister to say so. | do not mind. But
then, tomorrow all the sanctity of the judicial
process will go. It begins from FIR, then
chalan and all that. f you do not want to
stand by that, let this Government say so and
set a new precedent | do not mind. But | do
not think the hon. Minister-in-charge would
say this... (Interruptions)

SHRI AMAL DATTA" The Government
cannot be responsible for your own confu-
sion as to what is the legal process and what
i1s the judicial process .. (Interruptions)

SHRI VASANT SATHE" If they have
friends like Amal Datta then they do not need
any enemy. | can assure him of that.

1 would suggest that as far as this thing
1s concerned, if they have an additional infor-
mation, two things should be done by them.
Let the additional information be placed
before the court or the investigating machin-
ery. That would be in keeping with dignity
and in keeping with the procedure. If you
wantto place the additional information here,
then atleast place allthe papers and facts so
that we would be able to know. f something
out of context is disclosed, then we have no
access to other related papers. So, it can
only create more confusion and probably
malign some people. And that will become
mala fide. | do not think that this will be the
intention of the Government.

Sir, this discussion has highhghted
atleast one thing. Let us not jump to conclu-
sions before getting the reports. Here not
only our nation is concerned, but interna-
tional organisations like Boeing. Airbus are
concerned. Let this Government not jeop-
ardise itself also. Ultimately in its own inter-
est and that of its Airlines, they should not try
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to malign or condemn any aircraft without
proof, without full conclusive evidence. That
is what | am requesting this Government to
do.

Thank you for giving me this opportu-
nity.

SHRI BHABANI SHANKAR HOTA
(Sambalpur): Mr. Chairman, Sir, | would not
take much of your time. | would like to raise
three or four pointed questions to the hon.
Minister so that the truth will come out

My earlier speaker honourable Satheji,
while speaking about the purchase of Air-
bus-320, tried to deflect the main issue by
bringing in the political issue. A decision was
taken by the Government, so to say, by the
Indian Arrlines to go in for Boeing 757 in mid
1984 on the recommendation of the high-
lavel committee headed by Air Marshal Dil
Bagh Singh and a letter of intent was issued.
But in the meantime something happened.
On 31st of October, 1984 unfortunately Mrs.
Gandhi died and new Prime Minister took
over the reins of Government. it may be a
mere co-incidence or there is something into
it, but as soon as Mr. Rajiv Gandhitook over
as the Prime Minister, the wheels of procur-
ing the aircraft started changing. Then sud-
denly after three or four months, an offer
came from the Airbus Industri. Then the
entire Indian Airlines Administration started
moving in a different direction, as has been
pointed out by Mr. Yadav while initiating the
debate. | can only strengthen some of the
points. The offer may be solicited or unsolic-
ited, came from the Airbus Industrie and the
whole process started. There are two differ-
ences. While signing the letter of intent in the
case of Boeing, a technical sub-committee
or a sub-committee of the Board was ap-
pointed, which was headed by Air Marshal
Dilbagh Singh. in the present case, no such
committee was appointed and a man—he
may be a competent man, at least | am
competent o comment on him—Capt.
Bhasin, a single man, was entrusted with the
job of evaluating the proposal to purchase
the airbus A-320. Hewas supposed tobe the
trainer of Mr. Gandhi as a pilot. There may be
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many more othertrainersbut he is supposed
to be one of the trainers. This man evaluated
and gave some report. Now if you watch the
sequence of events how the things pro-
ceeded, you will find that on 16th May, 1885
there was a proposal.And as has been re-
ported in various newspapers or in various
circles, in the first week of August a decision
had been taken. Now on this point | would
request the hon. Minister to clarify whether a
final decision was taken in the first week of
August to purchase this. Airbus A 320 while
the committee was yet to evaluate about the
utility of purchasing Airbus A-320 because
the Civil Aviation Ministry in mid November,
1984 was asked to process the proposal and
was given only three days time. Now if any
one does not have technical knowledge—at
least | do not have the technical knowl-
edge—to evaluate an aircraft and you allow
him only 72 hours for that, that means some-
thing is not clean. if lwantto purchase a TV,
| will evaluate three or four colour TVs if my
money is hard one and | do not just throw it
away:

[SHRIMATI GEETA MUKHERJEE in the
Chair)

13.49 hrs,

People in the villages take two or three
days time to decide which bicycle is to be
purchased. And here is a question of pur-
chasing aircraft worth more than Rs. 2000
crores and the man was asked to evaluate it
within three days. Is it not a joke? Earlier, it
took the whole 10 months for the Committee,
headed by air Marshal Dil Bagh Singh. Here
they were asked to evaluate within three
days. But the committee did not act accord-
ing to the advice given by the Government.
it took more time. What happened then? The
evaluation was completed in the month of
August, 1985. But, in the meantime, the
Board took the decision. The evaluation was
done on 26 August as per the Press Report.
They have given it correctly. | want the hon.
Minister to clarify the position whether it is
true that in the last week of August, the hon.
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Minister had received the proposal and
whether it was cleared on 30 August, 1985,
But, as it has been earlier pointed out by my
friend, a decision was taken in the first week
of August, i.e. before the evaluation was
made. It was decided at the highest level to
purchase Air-Bus A-320 |entirely agree with
Shri Satheji when the says there are three
major aspects of the purchase whethertech-
nically, air-worthy-wise, it was right to pur-
chase Air-bus A-320. | am not going in to the
merit of the case. My point is that before it
was evaluated, a decision was taken by the
Government at the highest level to procure
Air-Bus A-320 and | want to request the
hon.Minister to clarify whether this is true or
as it has been alleged by hon. Satheji that
there are certain groups of people, those
who form the Government, indulge in ru-
mour-mongering. He has particularly referred
that this Government has come to power
only to spread rumour like adopting Geoble-
sian tactics. Ordinarily a rickshaw puller in
the Bargarh town in Sambalpur district, from
where | have come, charged one rupee extra
from professor, the professor was not pre-
pared to pay one rupee extra for the rick-
shawtfare. Tharickshaw puller was nottrained
by any political party, Janata Dal or BJP
Party. The rickshaw puller replied

[ Translation)

“When Prime Minister of the county
could pocket funds, what objections can
sure be it | charge one rupee extra?”

[English]

This was the reply of the rickshaw pul-
ler. No political party was responsible for it.
It is your conduct inside and the outside
Parliament House, changing your version,
telling something today and disowning to-
morrow. This is how this rumour has spread
through length and breadth of the country.
There is no point in accusing Janata Dal. It is
like this. So, who has taken the money—
ultimately the people will decide or those
who are competent they will decide. We are
not spreading any rumour.
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AN HON. MEMBER: Have they decided
or will they decide?

SHR! BHABANI SHANKAR HOTA: If it
is true that order was placed and a decision
was taken at the highest lavel 25 or 27 days
before the Evaluation Report was received,
then why it was done like this? What for?
What was the consideration? The real proc-
ass started when the former Prime Minister
Shri Rajiv Gandh: visited Paris to attend the
Festival of India and a talk took place be-
tween the French Prime Minister and the
indian Prime Minister. What was this talk?
We do not know exactly as to what hap-
pened? But, there are certain reports and a
hint in some of the newspapers that the deal
was clinched at that meeting.

SHRI VASANT SATHE: This 1s what is
called the rumour

SHRI BHABANiI SHANKAR HOTA: |
am not worrying about the affair.

SHR! VASANT SATHE: You must be
having all the papers. Whatever the talk had
taken place must be on record.

SHRI BHABANI SHANKAR HOTA: |
am not wotried as to what FIR the Govern-
ment has filed, but my view is that whatever
has happened, the responsibilty of the civil
servants is secondary. That is my point of
view atleast. Tha primary responsibility rests
with the political leaders, with those who take
the decision or those who are the fountain
head of taking the decision. That is why all
these aspects have to be inquired into.

Shri Vasant Satheji has pointed out that
twenty-seven countries have opted for pur-
chasing Air-Bus A-320. As | have already
said, | am not an expert, | do not know
anything aboutthis wholebusiness. Butthere
is a certain report which has appeared in the
Press. which says that lots of doubts were
raised about the arworthiness, and looking
at the peculiar climate that exists in India,
whether this aircraft will be suitable for oper-
ating in India or not. Five or six incidents
have been quoted along with the dates of
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their occurrences. Even that accident which
took place in Paris while demonstrating it
was noted. | believe that several countries
have withdrawn operating Air-Bus A-320.
Withyour permission, Madam, I quote: “That,
really, is the key question: was it wise of |Ato
go in for a combination of an untried aircraft
and an untried engine—the first such in-
stance inthe domestic carrier's history? The
first new A-320s to enter commercial service
were fitted with General Electric’'s CEM 56-
5 engine, and IA was only the third airline in
the world—| repeat, IA was only the third
airline in the world—"(after the relatively little
known Adria Airways of Yugoslavia and
Cyprus Airways) to order the newer V-2500
engine developed by International Aero
Engines, a five-nation consortium of aircraft
engine manufacturers.” So, india was only
the third nation to use this V-2500 engine.
Therefore, it is not that almost the whole
world has opted for the Air-Bus A-320 with
this engine which is known as V-2500. But
an inquiry has been ordered and we must
await the report of the inquiry about the
cause of the accident. But we are not dis-
cussing the cause of the accident. What we
are discussing is why all the paraphernalia
which was observed while placing order for
Boeing was short—circuited in case of plac-
ing order for Air-Bus A-320, and what was
the consideration, whether it is true or not
that the Prime Minister of India, while dis-
cussing with the French Prime Minister, just
tried toimpress that it he helped a little bit, we
can clinch the issue. The nation wants to
know what is that little bit. | think our friends
sitting their also must be wanting to know
what has happened really.

There is no point in defending some-
thing fishy that somebody may not be in-
volved, somebody may be involved. What is
this? Why should they hide things from the
people? there is a discussion. They should
come forward and the Govarnment will re-

ply.

As far as the FIR that has been filed is
concerned, my point is that certain officers
against whom the FIR has been filed, must
make clear everything. My submission to the
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Government is that they must try to prose-
cute the politicians who are involved in the
whole case, who have been helped by the
bureaucrats. (Interruptions)

SHRI VASANT SATHE: Now you are
involving the French President also.

SHRIBHABANI SHANKAR HOTA: No,
| am not involving him.

SHRIVASANT SATHE: Yourarefreeto
do that.

SHRI BHABANI SHANKAR HOTA: |
am not involving him, | am simply putting a
question. Sir, the Government has changed
and we have promised to the people that our
Government will be an open Government.

14.00 hrs.

Finally, | would .urge upon the hon.
Minister not to hide anything because hiding
things were the things of the past which has
been practised for the last 40 years and
come out open to the extent possible and
make threadbare everything before the
House so that not only the hon. Members
present here but the whole nation may know
what has happened in the deal and whether
money has changed hands, whether corrup-
tion was there, whether kickback was there
and whether action will be taken so that
these malpractices will not be repeated in
future.Thank you.

[ Translation)

SHRI M.S. PAL (Nainital): Mr. Chair-
man, Sir, lwould like to get some replies from
the hon. Minister through you. Did our the
then Prime Minister meet the French Prime
Minister in France on June 7, 19857 After
attending the air show in which the this plane
was also displayed, he said:

[English]

“if the French can help a little bit, we can

[ Translation)

Is this a fact? it may be brought before the
House.

Secondly, | would like to know whether
any irregularities have been committed In
the Air bus deal and whether rules and
regulations have been violated.

My third question is do the files contain
a note by the Cabinet Secretary to the effect
that the Prime Minister had ordered the
purchase ofthese aircrattbefore evaluation?

I will putforward my arguments and my
views on these 3 questions.

Madam Chairman, our Government is
an open Government. We believe in open-
ness as a matter of principle. On the basis of
this principle, | would like to inform the hon.
Minister that he may make a clear statement
on this matter. This principle is not that of the
Government alone. It is the duty and right of
the every citizen to be informed of the hap-
penings in the country and it is the responsi-
bility of the Government to place everything
before the House and the public in an open
manner. Whether itis the Bofors issue orthat
of submarines or Wastelana helicopters or
any other such transaction which may be
brought to the notice of the House directly or
through the newspapers. It is the duty of the
Governmentto informthe House aboutthose
matters.

14.04 hrs.

[SHRI NIRMAL KANTI CHATTERJEE in
the Chair]

| would like to state before the House
that our former Prime Minister went to Paris
ondJune 7, 1985 and looked at the air buses.
Mr. Chairman, Sir, you are a socialist. The
concept of good, better, best is a communist
line of thinking. You recognise it. in olden
days kings would make irregular land grants
in shape of reward. Similarly, in such deals
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irregularities have been committed. My first
question is based on this very point that the
two Prime Ministers had metonJune 7, 1985
in connection with this deal. Secondly, was
Dilbagh Singh Committee set up in connec-
tion with these irregularities? Was such a
committee set up under the chairmanship of
Air Marshal Dilbagh Singh which had sub-
mitted it report regarding the purchase of
Boeing 757, after due examination and
evaluation and Air Iindia had made neces-
sary arrangements for its purchase? Inspite
of that had the Indian Government taken a
decision about buying the air bus before
this? Secondly, a committee or a one man
cell was set up in this connection under the
Chairman-ship of Captain Bhasin. Special
directions were issued on November 14,
1984 to submit the report within 3 days. |
would like to draw the attention of the hon.
Minister to this direction in particular that the
orders for the purchase of the air bus were
issued before the submission of the said
report. | would like to know whether this fact
is there on record or not? Secondly, | wo.ld
like to know through ybu whether the orders
were issued for the purchase before the
receipt of the repont of the Bhasin Commit-
tee.

Sir, our Government is an open Govern-
ment. Irregularities have been committed
and F.I.Rs have been filed against bureau-
crats who merely obey orders and as Shri
Sathe has suggested that they should not be
harassed. In reality in all deals whether the
Botors or others made by the Government,
the bureaucrats are held responsible. The
people in power whether the Prime Minister
or the Minister take decisions and issue
orders and it is the Government servants
who are harassed. It has been done time and
again. Maximum number of cases are filed
against them only. It is the officers who are
suspended and action is taken against them
only. Along with these points | would like to
point out that all such matters should be
brought inthe House openly. Secondly, gven
if an F.LR. is filed; the matter can be dis-
cussed in the House as it is not sub-judice. if
there are valid grounds for criminal case
against them, the concerned officers would
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be chargeshested. Timings are still at the
investigation stage and we can discuss it
openly and the reply to the debate should
aiso be open.

| would like to request the hon. Minister
once again that he shouid provide the House
with a detailed account of the position. Every
individual inthe country has the right to know
and it is the duty of the Government to state
the action being taken.

With these words, | would like to ex-
press my gratitude for giving me opportunity
to make my submission.

[English}

SHRIJASWANT SINGH (Jodhpur): Mr.
Chairman, Sir, | would like to make it very
clear from the beginning—and in that | am
entirely in agreement with what my esteemed
colleague Shri Vasant Sathe has said—that
what we are engaged in today, in discussing
this entire Airbus episode, is not a technical
discussion. indeed, | do not thing that the
Parliament is a technical body or competent
to evaluate technically one aircraft or is
another even if there be Mgmbaers of Parlia-
ment who were former members of indian
Airlines or who have experience of flying
aircrafts but they cannot translate that expe-
rience of having flown aircrafts to become
technical evaluators of aircrafts. | am en-
tirely in agreement with Shri Vasant Sathe;
this is not a technical discussion on the
relative merits or demerits of one aircraft
against another aircraft. And this, is a com-
mon illusion that people who have experi-
ence in such fields earlier suffer from that
merely because of that experience they can
override the technical opinion of bodies which
are competent and entrusted with technical
evaluation. As hon. Shri Vasant Sathe has

‘said again quite rightly, what we are en-

gaged in examining is, whether this aircraftis
bad. Butinthat you are going countertowhat
youyourself said, because this Parliament is
not abody in which we can establish whether
this aircraft is good or bad. We do not have
the competence to say that. | mention it only
because the hon. Member has referred 10 it.
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Inthe continuing controversy of Bofors, there
was an element brought in about the techni-
cal quality of the weapon system and then
my face was put across on the box on
numerous occasions, repeatedly. it is not
that the then Government so loved my face,
or liked my face, but they put my face repeat-
edly on the box only for the reason that | had
said, “My view is that this is a very good
weapons system.” But | am not competent to
say that. Even though | have had the distinc-
tion and the great privilege of having worn
uniform and served the Armed Forces. | do
not consider myself qualified to comment on
acomplex weapons system. Similarly, lleave
it to youto reflect upon that even if a Member
of Parliament has been a commercial air-
lines pilot, he is not competent to comment
or say that this is the authoritative aspect of
the technical competence of one aircraft
against another. | do not want to go into the
various things which hon. Shri Vasant Sathe
has said. He is at liberty to say them because
there was a certain amount of meandering
into innugndos, but that is not our concern.
My concern is about the method of selection.

Parliament is after all a body which is
entrusted with the responsibility ot ensuring
that the Executive conducts itself impecca-
bly and to see whether the Executive has
erred Iin its decision-making processes. For
this, we have a system of debates here; we
have committees and various other things.
All the legislative efforts are directed at pro-
viding that check on the Executive. Hence,
this phrase "checks and balances™ which is
a Constitutional arrangement. Therefore, the
first requirement of this debate is, Was the
method of selection of this particular aircraft
impeccably tair; were there any shortcoming
inthe method of selection? Are there worries
in some aspects of the method of selection,
apparently, as they appear to us now? Hon.
Shri Vasant Sathe does not have access to
alithe information. | do not have access to all
theinformation. Despite whatever averments
he might make that there is some kind of
collusion between the Executive and |, and
therefore, this constant reiteration of this
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particular worry—| may say, No, Sir. My
worry is limited. Was the method of selection
laid down by the Government itself—by
successive Governments—was it followed
without any external, undue influence? Were
there any short—cuts taken? Then, Sir, what
is our other worry. That worry really emerges
from the chronology of events that started
with the establishment of a committee in
August, 1983 to go into the total aspectofthe
fleet requirements of Indian Airlines, its
development, in the immediate 1984-85
period, and subsequently in the 1990-91
period. This committee to my mind, my col-
league hon. Shri Kamal Chaudhry, hon.
Member from Ferozpur may perhaps agree
with me, was headed by very eminent serv-
iceman, and the credentials of Air Marshal
Dilbagh Singh would be difficult to question.
He was indeed assisted by three other tech-
nical experts. That committee went into all
aspects of this acquisition of aircraft. It stud-
ies information about various aircrafts and
after having deliberated upon all aspects, it
came to a certain conclusion that A-320 Air-
Bus is not a suitable aircraft for India. It also
held that the other aircraft, that this Boeing
Aircraft-757 was an attractive proposition for
bridging the gap between the existing fleet
and the Air-Bus 300 aircraft. The report of
Dilbagh Singh Committee was presented in
May, 1984. It was then considered by the
Board of Directors of Indian Airlines in May,
1984 itself. Quite rightly, again a negotiating
committee comprising of the Managing Di-
rectors of Indian Airlines and Air India, the
financial adviser to the Ministry of Tourism
and Civil Aviation and the Economic Adviser
to the Managing Director of Indian Airlines
was constituted by the Board to negotiate
further with Boeing Company, which had
been short-listed. Thereafter, it gave its
recommendation in June, 1984 on the rele-
vant aspects including technical, economic
etc., andthe Board accepted the recommen-
dation for the induction of Boeing 757-200 as
the most suitable aircraft for the network of
Indian Airlines. Please mark the method
carefully that in 1984, we had taken a deci-
sion through a process which we had our-
selves established. This decision having been
taken in October, 1984, through the Minis-
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ter's statement, | have now come to learn,
that an unsolicited offer was received from
this company which manufactures A-320
aircraft. | do not think, that the hon. Shri
Vasant Sathe ought to have laboured for so
long to say that there is nothing wrong in
unsolicited offers. He is pertectly right. | find
nothing wrong in an unsolicited offer coming
from any quarter. It is how that unsolicited
offer is then considered by a committee
which we have ourselves established or by
the Government, that causes me some worry:
if the unsolicited advice, was coming, and
this company which manufactures A-320
were to come forward and say, “Look here,
you as Indian Airlines are going to benefit
greatly: The country is going to save hun-
dreds of crores of rupees; your passengers
are going to fly in such safety, comfort and
case that they do not even know they are
flying.” Even in the monsoon season when
you are flying by aeroplane it will be like
sleeping inyour bed. | would perfactly accept
that unsolicited or solicited offer. How did the
Government then agree to examine that
unsolicited offer? That is what causes me
worry. What is the other aspect of the worry?
The other aspect in this entire chronology
that | am referring to is that when the unso-
licited offer came in October, 1984 it was
forwarded to the Indian Airlines for evalu-
ation. There is nothing wrong with that either.
The hon. Minister has informed us that the
Board of Indian Airlines considered the pro-
posal for purchase in its meeting held on
30th August, 1985, | would like the hon.
Minister to inform us, what were you doing
with this unsolicited offer?The unsolicited
offer had come in 1984 from 1984 to 1985,
How were you examining it? Did you refer it
to the Dilbhag Singh Committee or if you had
disbanded the Dilbhag Singh Committee,
did you set up a new Committee, as Dilbhag
Singh Committee 1s not more there and
Marshal Dilbhag Singh is not here. But we
cannot as a Government and, | am sure, my
esteemed friend and colleague Shri Arif
Mohammad Khan would say “I am not
competent to judge whether A300 is a good
aircraft or a Boeing is a better aircraft. Let it
goback to the Committee which will axamine
this unsolicited offer.” | am attracted by this
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suggestion. Let the Committee examine it. |
do not think anything of that kind was done.
From 1984 till 30th August, 1985 this unso-
licited advice was floating somewhere. iwould
like the Government to inform us. We have a
right to know where it was floating. What was
happening to this unsolicited advice and
what progression of events took place be-
tween the receipt of this unsolicited offer and
the decision which appears to have been
taken on 30th August, 1985 by the Board of
Indian Airlines?

Therefore, the next question which
arises, to my mind, is that if you are not
informed as to what happened between 1984
and 30th August, 1985 how did the Board of
Indian Airlines arrive at a decision that it did?
On what basis? What was the input that was
provided to the Board of Indian Airlines on
the basis of which it could take this decision
on 30th August, 19857 There is one more
important aspect. Following upon the Dil-
bagh Singh Committee’s recommendation,
the Government had already placed a letter
of intent with the Boeing Company, had
placed certain sums of money to which | am
coming in a minute as some kind of a decla-
ration of seriousness of intent and the figure
is close to one million dollars.

One million dollars had been placed
with Boeing Company from 1984 to 1985.
Would the Government clarify that? From
1984 to 1985. Would the Government clarify
that? From 1984 to 1985 a million dollars are
lying with Boeing Company as earnest of our
intent to buy that aircraft. Suddenly you
changed your mind. Why?

We have a right to know. Now Shri
Vasant Sathe has as much right to know as
| have. Why did you change your mind?
What happened to the million dollars?

Then this business of 30th August wor-
ries me very greatly. | am only on the meth-
odology that the Government has adopted. |
have here with me a relevant noting in addi-
tion to all the other information that | have :
Firstly, take the monthof Augustitself. Ihave
here a noting which is from the Secretary,



515  Disc. under Rule 193
Irregularities in A-320

[Sh. Jaswant Singh]

Department of Civil Aviation which says that
“it has been agreed inthe meeting held inthe
Prime Minister's Room in Parliament House
today that the Indian Airlines Corporation
shouid go in for Airbus 320 aircraft, with V
2,500 engine, Cabinet Secretary, etc etc.
were also present.” It is signed by ShriS. S.
Siddu. It is dated 2nd August, 1985.

Now | cannot understand this. | have a
right to know about it.

SHRI VASANT SATHE: How have you
come to know about this?

SHRI JASWANT SINGH: | am not
obliged to divuige to the hon. Member Shri
Vasant Sathe the sources of my information
because | have many sources of information
just as he has. | am under no obligation
whatsoever to divuige to the hon. Member
Shri Vasant Sathe as to what my sources of
information are.

SHRI VASANT SATHE: The CBl is al-
ready inquiring into it. Have you got it from
the CBI? (Interruptions)

SHRI JASWANT SINGH: Investigation
by the CBI does not inhibit me from function-
Ing in discharging my responsibility to this
House and to the Parliament and the dis-
charge of ali my other responsibilities. | want
the Government to tell me about this. The
hon. Minister has come and told me that the
dacision was taken on 30th August. | wantto
know trom the hon. Minister as to how such
astatement has been made thatthe decision
by the Indian Airlines Board was takenonthe
30th August when | have just now quoted
and referred to a noting from the Prime
Minister's secretariat which is of 2nd August,
which says : “it has.been agreed today that
IAC shouldgointor...”"Where is the decision
making left then? (Interruptions)

SHRI VASANT SATHE: Sir, | am on

point of order. When the hon. Member says
that he is quoting from the document, | would

request him, with your permission, to place
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the document on the Table of the House
because then in that connection we would
also like to have some other documents
connected with that. If he says ‘quoted’, he
has to place it on the Table of the House.

SHRIJASWANT SINGH: Yes, | entirely
go along with what hon. Shri Sathe has said.
Before | proceed, notonly will | place it onthe
Table of the House—of course with your
consent—but also | call upon the hon. Minis-
ter to tell us now that all the documents
relating to the Airbus A-320 will be placed on
the Table of the House. (Interruptions)

SHRI JASWANT SINGH: Before | pro-
ceed further, | am delighted by the sugges-
tion made by my hon. colleague and | agree
with him. We are not indiscreet on it. | am
taking it up because | share the hon. Mem-
ber's concern. | am taking it up from where
hon. Shri Sathe has said and in fact he lent
support to me. We are all here lending sup-
portto this. | am sure my colleagues from the
National Front Government would equally
supportwhat lam saying. Icall uponthe hon.
Minister that before | proceed further let him
say that he will lay all the documents on the
Table of the House. Let him please say this
because it will help me. (Interruptions)

MR. CHAIRMAN: Mr. Minister, do you
want to react immediately.

THE MINISTER OF ENERGY AND
MINISTER OF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): Sir,do youwantmeto
react?

MR. CHAIRMAN: You can react, if you
want.

(Interruptions)

SHRIP. CHIDAMBARAM (Sivaganga):
| want to make a statement. | have no doubt
in my mind, going by my past experience and
going by the privileged sources of hon.
Member Shri Jaswant Singh'’s information |
am sure that hon. Shri Jaswant Singh and
his colleagues in the National Front have
already come to an arrangement in this
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matter. Therefore, all that we want is 1o
disclose the arrangement and place all the
papers which they have aiready passed on
to Mr. Jaswant Singh.

MR. CHAIRMAN: That is all right. You
are the next; speaker. Shall | deduct the time
from that?

(Interruptions)

SHRIJASWANT SINGH: The arrange-
ment that we have with the National Front
Governmentis anopen arrangement. It does
not require the hon. Member from Siva-
ganga to insinuate that there are other as-
pects of this arrangement. | would really like
to remind my friend Arif Bhai that we have
many arrangements between us. But | don’t
have any arrangement of the kind, that the
hon. Member from Sivaganga is referring to.
(Interruptions)

SHRI P. CHIDAMBARAM: Sir, he has
yielded.

MR. CHAIRMAN: Just a minute. He
doesn't know that you are the next speaker.
| have allotted time to you.

SHRI P. CHIDAMBARAM : | want to
help the debate If the hon. Minister will—as
I expect him to—oblige the hon. Member
Shri Jaswant Singh and place the papers, it
is only fair that we adjournthis debate so that
we can have an opportunity to read all those
papers.

SHRIJASWANT SINGH: That is why, |
thought it a chalienge. | will proceed further.
This business of the 30th August worries me
very greatly. (interruptions)

MR. CHAIRMAN: You are not indicating
that so long the discussion was meaning-
less. Let him continue.

(Interruptions)
SHRI VASANT SATHE: Not only this.

But we can now do away with this CBI
enquiry. Let all the papers be here We
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ourselves will investigate into it. | accept Shri
Jaswant Singh as the Chairman of that
Committee.

SHRI JASWANT SINGH: | do not now
have to react to everything. | am obliged to
my hon. friend Shri Vasant Sathe. But | do
not thing what we are concerned with, en-
gaged in and whatever our concern and
efforts are do not in any sense clash with the
efforts being made by other agencies. No,
Sir. | dispute that point. Further, this 30th
August, 1985 worries me vary greatly and
the hon. Minister must clarify this because if
we are informed that decision is taken for-
mally on the 30th of August then what about
this decision which we know was takeninthe
then Prime Minister's office on the 2nd of
August? Secondly, what about this letter of
26th of August which was written by Shri
Chadha to the then Secretary for Civil Avia-
tionin which he is, infact, asserting. On 26th
August he is already asserting that Airbus
320 will be a matter of great economy. Un-
less, therefore, these aspects are clarified,
this entire business of Airbus 320 worries us
very greatly.

The second aspect, which has a refer-
ence here, relates to safety. And 1 think hon.
Shri Vasant Sathe quite rightly asked that in
the selection of the aircraft, was enough
attention paid to the factor of safety. And |
think, this business of safety is poignantly
underlined by the recent crash that took
place in Bangalore. It is no one’s assertion,
no one’s point that the clash was of deliber-
ate design. It could well be a pilot’s error; it
could equally well be a major snag in 1e
aircraft; it could equally well be that tnis
aircraft was introduced into the country so
rapidly that we did not have sufficient infras-
tructural support facilities on the ground,
training of our personnel, both ground and
pilots. i am not suggesting that this Govern-
ment or the previous Government would
conceivably, in the widest of dreams made a
choice to deliberately jeopardise the lives of
its citizen. Such is not my suggestion. But in
the methods that you adopt, did you exer-
cise, did that Committee, did-whoever was
entrusted with that responsibility exercise
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sufficient care and caution about this safety
factor? What are the other worrisome as-
pects? These worrisome aspects, of course,
are firstly and this point has been made by
some others also that this V2500 engine was
up-till then an untested engine. It had not yet
been manufactured. The second worrisome
aspect is that the A-320 was yet on the
production line. Noone either from that expert
committee or fromthe then Government had
a chance to even see the aircraft, leave
alone actually fly it and test it, test it in
conditions which obtain with us in India both
in the air and on the ground. That was not
done because the aircraft was a non-exis-
tent aircraft. The engine was a non-existent
engine. How, thereafter, did you evaluate
the factor of safety. How did you? Because
I am very much concerned and the factor of
safety is underlined by the recent accident in
Bangalore.

There are two or three other worrying
aspects of the safety factor. 1think an airline
with as impeccable reeord of service, impec-
cable record of air satety and ground main-
tenance as Lufthansa—! am given to under-
stand—had declined to purchase this air-
craft. it worries me. They can decline; they
are free to make their evaluation. And the
Government of india also is free; our experts
ard no less than any other experts. That is
why it disturbed me and worried me some-
what that my hon. eminent senior colleague
Shri Vasant Sathe quoted some US journals
to say that they themselves have said that
this is a very fine aircraft, it is air-worthy, etc.
lam sure what he said was right Butourown
Experts Committee headed by Air Marshal
Dilbagh Singh and three other experts had
gone into ali these aspects and said A-320 is
not for us. That is why with due defetence to
Shri Sathe | would say that when such an
occasion arises, | would rather go by what
our Committee says than what US Commit-
tee or whichever other experts committee
might say.

One other aspect of air safety worries
me. Atter the placement of this order, for the
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firsttime this aircraft is shown in the Paris Air
Show of 1988—1I might be mistaken in the
exact year—and there is a crash during the
Paris Air Show of this very A-320 aircraft.
Then the aircraft was on a demonstration
flight with a demonstration passenger list,
with a crew which was their most expertcrew
and their top test pilot. The aircraft is unable
to gain sufficientheight and itbrushes against
the trees bordering on the air-filed and it
crashed.

After the crash, purely from the aspect
of safety, what did the then Government of
India do to examine the implications of that
crash? This was in (988 and you confirmed
the orders in 1989. It is a matter of very
serious concern to me. It relates only to
safety. Untested engine, untested aircratt,
indesd unmanutactured aircraft takes acrash
and what did our Government do?

There is one other aspect that woiries
me. Repeatodly a number of civil servants
and others who are worried about the aspect
of safety—and these have been listed and
that document of FIR is with the hon. mem-
ber Shri Vasant Sathe, also | am sure the
Minister is aware of it and | don't have to
quote from that—disagree with the decision
being taken by the Board of Iindian Airlines.
A number of these public spirited civil ser-
vants go on record to say that this is an
untested aircraft, we are not convinced that
the safety factor has been taken into ac-
count, we must ask for more time from this
Air-Bus Industry—or whatever the name of
this company is—even after the decision
had been taken, so thatthe indian Airlines is
at least able to fly the wretched aeroplane
and see it in the Indian conditions, whether it
is worthy for us because we are introducing
it.

We are committing ourselves not to one
or two aircrafts, but 31 aircrafts. We have
committed ourselves to some kind of an
astronomical sum of money. Leave the
money aside, leave the commitment of 31
aircrafts aside; take only the safety aspect
because we are only on the safety aspect. if
these public spirited civil servants are on
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record as having said that take at least two
months delay from the execution of the letter
of intent from the Air-Bus Industry, so that in
these two months we are at least able to test
these aircrafts, do you know what the then
Government of India did? It makes a casual
reference to Air-Bus Industry and the Air-
Bus Industry aimost contemptuously grants
us barely fifteen days. Am | correct Mr.
Minister?

SHRI P. CHIDAMBARAM : How can
you be incorrect?

SHRI JASWANT SINGH: | am so flat-
tered, how can | be incorrect!

SHRI VASANT SATHE: On your own
statement, you are their partner.

SHRI JASWANT SINGH: We are part-
ners. We are also partners in responsibility.
Some public spirited civil servants then had
the courage some civil servants were bold
enough to disagree and were bold enough to
make this bold statement. If they then
disagreed.In that bleak periog of 1985 to
1990, really then they would have to be civil
servants of worth. So this civil servant put its
down and says please ask for two months.
But Airbus Industrie aimost contemptuously
says 15 days, and pussilaminiously on
Government agrees putting aside the fac-
tors of satety. Thethen Government says, all
right, 15 days. What did you do in those 15
days? Did you fly even a single of those
aircrafts? | am sorry, | do apologise Shri Arif
Mohammad Khan; | do not mean it individu-
ally to you; but | am so much worked up on
this whole matter. (Interruptiors)

SHRIP.CHIDAMBARAM (Sivaganga):
He was a part of the Government, then.
(Interruptions)

SHRI JASWANT SINGH: | shall quote
only one thing. (/nterruptions)

SHRIP.J. KURIEN (Mavelikara): Atthat
time, he was part of the Government.

AN HON. MEMBER: It was in 1988. He
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was not in the Government, then.

SHRIJASWANT SINGH: Sir, you have
been most indulgent to me. (Interruptions)

MR. CHAIRMAN: Please allow him to
speak.

SHRIJASWANT SINGH: Sir, Iwillcome
to the cost factor and then | will conclude. |

~ am worried on the cost factor also. | am in

fact very bad at figures. | will start by admit-
tingthat | have neither any ability with figures
nor in fact, ability an to conceptualise this
kind of money that has been spoken of, like
Rs. 1800 crores or Rs. 2400 crores. My
conceptualising of mongy goes to about
three lakhs. | can conceptualise what an
amount of Rs. 3 lakhs. | can conceptualise
what an amount of Rs. 3 lakhs looks like. But
I cannot imagine what an amount of Rs. 3
crores looks like and when it is Rs. 2400
crores, Iquite often wonder how many boxes
does it take to fill that money. (interruptions)

[Translation]

AN HON. MEMBER: They havegobbled
up the public money. (Interruptions)

SHRIDHARAMPAL SHARMA (Udham-
pur): First, let the Vishwa Hindu Parishad
give an account of the 800 crore rupees, it
had collected from the people for construc-
tion of the Ram Janambhoomi temple.

(Interruptions)
[English)

SHRIJASWANT SINGH: Sir, you have
been most kind and most induigent to me, |
am grateful to you. | will put across my worry
about costs succinctly. You will forgive me,
Sir, if | skip over the figures because | am not
very good at them. The project cost of 19 A-
320s, lam informe%ctuaﬂy higherthan
the Boeing offer by.afmost Rs. 400 cores, as
compared to 15 Boeing 757s with equal
number of seating capacity because it is a
complex jobto evaluate the cost comparison
between one aircraft and another. | will not
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go into the technical evaluation of how cost
comparisons are made. But | am informed
that after investigations, it was found thatthe
project cost was actually higher by Rs. 400
crores. The Indian Airlines, in the process
was going to have to spend altogether about
Rs. 700 crores more, by induction of Airbus
320, in preference to Boeing 757, if the net
present value of 1986, interest thereon,
project cost, genarations on funds etc., are
taken into account. These are also other
aspects of project cost, which were referred
to by yet another civil servant, on a note,
when the delay was taking place in the
ordering of the Boeing. he had gone on
record by saying even if you have got a
million dollar on deposit with Boeing, even if
you do not take into account the loss on
interest from that money, cost is escalating
and so take a decision. | cannot really go into
the analysis of the cost evaluations. if my
information is correct, for the cost of the
acquisition of this Airbus fleet, in preference
to the Boeing fleet, actually, it ended up by
costing the country—nat just the lives that
have been lost in Bangalore—something
like Rs. 1100 crores more than what we
ought to have paid. if my figure be wrong, |
would be very; happy to be corrected. | do
want to know: What is your analysis of it?
What is your present analysis. What has
been the expert advice given to you?

Just a few more sentences and then |
would conclude. | am worried about all this.
The previous speakers had referred to a
meaeting between the than Prime Minister—
the hon. Member from Amethi—and the
French Premier in Paris in which references
have been made to our then Prime Minister
talking of “with a little bit of help, perhaps we
could swing the deal” and also referring to
the then Prime Minister talking to the French
Premier and saying, "we must do away with
this multiplicity of age\ﬂ‘s.“ i think, this piece-
meal information that sdme hon. Membars
of Parliament have shared with the House is
tantalising. it is insufficient. it does not to

justice 1o our concern about Indian passen-

gers. Certainly | am confident that the over-
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riding concem that you have, and the re-
sponsibility that you hold as Minister of Civil
Aviation, your over-riding concern is pas-
senger safety and the comfort and well-
being of those Indians who hand themselves
over to the competence of the Indian Air-
lines. Therefore, this aspect because this is
tantamount really to negating of the methods
that we ourselves established. If the highest
in the land were to shortcut the decision-
making process of the country, laid down by
ourselves, then | would appeal to Mr. Vasant
Sathethatit is not innuendo that | am engag-
ing in. It is not any charge that we are
applying. We are merely saying that the
highest in the land then engaged in short-
cutting the laid down methods of decision-
making. Why was that done? It worries us.
There is only one answer to this Sir. And in
that, | share entirely what my esteemed
colleague, Shri Vasant Sathe said, lay allthe
papers on the Table of the Housa. Let us
know all the facts because unless that is
done,—you are quite right—this whispering
campaign, this innuendo will be there. You
will say something about us. We will say
something about you. This discussion under
Rule 193 would have served the purpose if
the Minister, in addition to replying to ali the
points that | have made, gives acommitment
to the House to place all the papers on the
Table of the House.

Icannottell you how deeply grateful | am
to you for the great indulgence that you have
shown me. Thank you.

MR. CHAIRMAN: Mr. Chidambaram,
before you begin, | just want to tell that it is a
discussion.

SHRI VASANT SATHE: We cannot
restrict to two hours. {Interruptions)

MR. CHAIRMAN: Let us assume three
hours. There is only one hour from which Mr.
Sathe has already consumed 29 minutes.
And there are severalother names in the list.
Just remember that, Mr. Chidambaram.
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SHRI P. CHIDAMBARAM: What about
JD? Have they consumed their time?

MR. CHAIRMAN: They have spoken. |
am not calling them now. | am giving you a
chance.

(Interruptions)

SHRIP. CHIDAMBARAM: | do nothave
information from Mr. Arif Mohammad Khan.

(Interruptions)

SHRI VASANT SATHE: Now -all the
papers are going to be withdrawn from the
CBI and going to be placed there. (/Interrup-
tions)

SHRI P. CHIDAMBARAM (Sivaganga):
| am grateful to you for giving me this oppor-
tunity to speak on this debate. It is like
watching a pantomime show... (Interrup-
tions) | have just started. | have not said
anything about Parliament. Why are you
getting excited? {Interruptions)

SHRI P. CHIDAMBARAM: Sir, | object
to these kinds of interruptions. On the one
side, Government comes before Parliament
and says that they are concerned about
certain irreqularities which are brought to
their notice and that they shall register a
case and shall investigate the matter. That
was the concern which the Minister of Civil
Aviation had shown in the Parliament, both
in the Lok Sabha and the Rajya Sabha. It
was so in the Lok Sabha or the 29th March,
1990 and on 20th March, 1990 in the Rajya
Sabha. The Government assumes a very
serious, responsible demeanor and acts very
reluctant that has to press the Minister for
information, as to Rajya Sabha Members
tried to do. Then he says that here is an FIR
which is being investigated into very seri-
ously, very responsibly, we expect him say
all these thing! And today Sir, in answer 1o
the Calling Attention Notice, the Minister has
given a statement and with great respect, |
may say that there is nothing more than what
had already been said. Infact, if one may go
by his earlier pronouncements and his state-
ments, one would get the impression that it
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is a very serious Government, very respon-
sible Government which is totally committed
to cbserve the principies and procedures of
law and find out the guilty persons who are
guilty of any irregularity or any financial
mismanagement or any corruption, This
picture is presented to the world. But some-
where a decision is taken. This decision will
not take us very far. We would not find much
of a solution by this way. It is not likely that
this case will unearth anything.” Therefore, a
Parliamentary device—| say this with re-
sponsibility-or a Parliamentary procedure is
being used by the Government to begin a
campaign of innuendo disinformation a trial
by Press, a trial by debate, a trial by very
sophisticated arguments, a trial by raising a
question here, a doubt here and draw the
curtain and say that they have done the job
which they wanted to do, It is unfortunate
that Parliament is being used for this kind of
an exercise which | think is not certainly
consistent with the dignity or purpose of
Parliament. We have seen this done before.
The hon. Member, Shri Jaswant Singh was
speaking, by our past experience, with the
help of privileged sources. | am not making
a privileged statement. He did have these
privileged sources earlier, in other cases
when he had access to documents. He was
quoting from documents, giving figures and
dates. Yes my Lord... (Interruptions)Well, it
is because of my profession and | take the
leaf from Mr. Chatterjee's.

SHRI SOMNATH CHATTERJEE
(Bolpur): But | am not obsessed with the
profession as you are. (/nterruptions)

SHRI P. CHIDAMBARAM: | have no
hesitation in giving the same respect to the
Chair, as | give to the court while addressing.
Even it Mr. Somnath Chatterjee sits on this
Chair. | am willing to address him the same
way as | address the court. | have no hesita-
tion in that. This is acivilised form of address
and | think it adds to the dignity of that
institution like as it adds to the dignity of this
institution. He has his privileged sources of
information. He quotes from them, he gives
dates. Why are we going through this kind of
exercise which is, what | referred to as a
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pantomime? Why is this kind of Pupperty
going on? Obviously, there is someone
behind the scene, who has all the informa-
tion. Why are we looking at shadows? Why
do we have to learn from the hon. Member,
Shri Jaswant Singh what was noted in afile?
The Minister has the file, let him place the
facts before the House. Why do we have to
know about dates etc. from the hon. Mem-
ber? Why does he nottell us in answerto the
calling attention?

What is the meaning and sanctity of the
statement if it does no contain a fraction of
the information which is in the profession of
hon. Member, Shri Jaswant Singh? That is
why | say why we are enacting this drama
here. Whom are we trying to food by this kind
of drama? Every fifteen days, every month,
Government feeds information to certain
privileged Members and a debate is started.
Why can't that information be placed on the
Table of the House? Now that new prece-
dents are being set by Government, we
would alsotake advantage of this new prece-
dent. First let me take afew minutes to speak
about the air crash in Bangalore. It was a
very sad air crash where a lot of people lost
their lives. Let me ask the hon. Minister if it is
true that the Inspector of Accidents has
submitted a report. Is it not true that in his
repon, he has stated and | quote:

“There was no apparent indication of any
abnormality of the flying controls.

The DFDR data reveals that there was no
failure of aircraft electrical system, hydraulic
system, yaw amper system and cabin pres-
surization. All the LAC and SEC units were
working normally. There was no inflight fire
or smoke warning. The GPWS activated
“Sink Rate' warning four seconds prior to the
impact.

The CVR and DFDR correlation show that
just 235 seconds prior to crash, the aircraft
was in proper auto-thrust 'Speed Mode' and
was descending in the vertical spead mode.
Al this stage Altitude Acquisition Mode was

MAY 3, 1990

Air-bus Deal 528

activated indicating that a selection on the
FCU panel was close to ‘Minimum Descent
Altitude’ of 3270 feet of VOR DME approach
instead of 6000 feet go-around altitude.

The aircraft went into an ‘Open descent
Mode’ after the altitude acquisition mode
which indicates that a selection has been
madgduring ALT phase on the FCU panel of
an afitude lower than the aircraft altitude.

Improper selection of the altitude on FCU
resulted in ‘Open Descent Mode' which led
to auto-thrust mode changing from speed
mode to thrust ‘idle) mode.

The aircraft could not sustain the approach
and also could not maintain the speed be-
cause the engines were in idle thrust.

The aircraft during approach never went to
the speed mode which is the proper mode for
landing and one of the Flight Directors re-
mained engaged till the time the aircraft
crashed. If Capt. Gopujkar would have also
disengaged his Flight Director when Capt.
Fernandes disengaged his Flight Director 21
seconds prior to the crash, the speed mode
would have been activated and engine power
would have started building up from that
instant to restore the speed and accident
could have possible been averted.”

SHRI SAMARENDRA KUNDU
(Balasore): Will you lay it on the Table of the
House?

SHRI P. CHIDAMBARAM: | will gladly
lay it on the Table of the House. | am not as

privileged as hon. Member Shri Jaswant
Singh.

SHR!I SAMARENDRA KUNDU: From
where did you get this?

SHRI P. CHIDAMBARAM: | will ask the
same question to the hon. Member, Shri
Jaswant Singh... (Interruptions)

15.00 hrs.

SHRI SAMARENDRA KUNDU
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(Balasore): How has he got this report?
What is the source of information? (Interrup-
tions)

SHRI P CHIDAMBARAM: | will answer
his questions. | am not yielding. (Interrup-
tions) My source of information is the same
as the hon. member, Shri Jaswant Singh is
having. It is not only that Mr. Jaswant Singh
has friends on that side, but | also have
friends on that side. {/nterruptions)

SHRI SAMARENDRA KUNDU: So,
there is some arrangement between you
and ... {Interruptions)

SHRI P CHIDAMBARAM-" There Is an
arrangement. There is an unspoken, un-
written arrangement between me and my
friends just like my friends and Mr. Jaswant
Singh have anunspoken, unwntten arrange-
ment. (Interruptions)

SHRI VASANT SATHE (Wardha): You
need not feel guilty about it. (Interruptions)

SHRI P CHIDAMBARAM: The hon.
Minister has, by his silence, promised to
place onthe Table all the papers. He will also
place onthe Table the report of the Inspector
of Accidents. | believe his name is Mr. Satin-
der Singh. i would be obliged if the hon.
Minister also places that report onthe Table
of the House so that the world knows about
that unfortunate accident.

Now | will give the dates of four air
crashes that took place. There are many air
crashes in this country. | would request him
to tell us what types of aircrafts were in-
volved in those air crashes: | would also
request him to tell us whether those aircrafts
were also grounded for the same length of
time as this Airbus was grounded. On 27th
August, 1970, an air crash took place near
Silchar. On 31st May, 1973 there was an air
crash it was enquired into by Justice Ra-
jender Sachchar; on 17th December, 1978,
an air crash took place in Hyderabad. it was
enquired into by Justice Raghubir; on 4th
August, 1979, an air crash took place near
Bombay. t was enquired intc by Justice
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D.M. Rage. What types of aircrafts were
invoived in these air crashes? Was a Bosing
also involved in any of these aircrashes, if
so, was It also immediately grounded after
the air-crash took place? You kindly give us
the entire experience of this counter in re-
gard to aircrashes. What action was taken
immediately in regard to those aircrashes?
That will throw a great deal of light on the
government that we have today; that will
throw a great deal of light on the alternative
model of government that they talked about
in the President’s Address: that will throw a
light onthe aircrash thattook place in Banga-
lore. Let us not forget that what is involved
here is perhaps not known to us. We know
about the international competition between
an American Company and acompany which
is essentially European. The Airbus, if |
remember aright, is a consortium where not
only France but some other countries have
their interests. But all the interests are non-
American interests. Boeing is an American
Company. It has a high share of the market:
it like any other good company, want to
maintain its share of the market; it has in-
tense competition with the Airbus. Anoiher
company, which is European, is a
consortium,manufactures Airbus. It is trying
to keep its share of the market. There is an
intense competition. | am not interested in all
these things; | am not an expert in aircrafts.
Whois behind this massive campaign against
Airbus? Do we see the hand of Boeing
behind it? Is the Boeing so powerful, so
influential that it can reach into the govern-
ment and convince them about it? A massive
campaign is being launched today to dis-
credit the aircraft. Fine. Discredit the whole
fleet of Airbus. Tomorrowthe booing crashes
— | wish Boeing will not crash, | sincerely
pray it will not crash-what are you going to
do? Will ground all the boeings? Will you
ground the entire fleet in the country? Will
you go back and pull out of your mothbalis
aircraft which was manufactured during the
Second World War and which is perhaps
kept in an exhibition? This is not the kind of
reaction whichthe Government shouid have.
Here is an unfortunate aircrash. Let us go
into the matter. From an aircrash to an ir-
regularity is not merely a long jumps but it is
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a hop step and jump. From an aircrash to an
irregularity is not a mere long jump. You
have pole-vaulted over several steps and
you have immediately come to the conclu-
sion that there has been an irregularity. |
completely endorse what my senior colleague
Mr. Sathe has said. if there has been any
irregularity, please do not hesitatetotakethe
most severe action against those who were
responsible for this irregularity. We hold no
briet for anyone who has committed any
irregularity. if hon. Member Mr. Jaswant
Singh can find someone who has found the
place in the world and found the boxes in the
world to put away Rs. 2400 crores or what-
ever portion of it he is most welcome to do
that, find that person, find that place, find that
money, find those boxes and bring them to
account. But do not carry on a campaign
against everyone.

Let me raise a few more pertinent ques-
tions. Is it not correct that the Ministry of Civil
Aviation assured Mr. Arif Mohammad Khan,
the hon. Minister, when he intervened in the
debate in the Rajya Sabha on the 20th of
March 1990 giving him a number of grounds
on which the Airbus was found to be eco-
nomical and for other areas of efficiency, etc.
etc. this aircraft was preterred? lIs it not
correct that officers of his Ministry, of his
Department, had repeatedly assured him
that the Airbus A-320 aircraft fitted with B 2
500 engine consume 19.06 per cent less fuel
than Boeing 757 aircraft fitted with Rolls
Royce angine over the stage length of 600
kms, whichis the average lengthto be opened
by the new aircraft? ls it not correct that they
have assured him that the Airbus aircraft
would be seven per cent more fuel efficient
than any other comparable aircraft? Is it not
true that they assured him that the overall
fund generation over aperiod of twelve years
by going in for the purchase of Airbus aircraft
was of the order of Rs. 203.61 crores?

Now, Sir, in all fairness to the hon.
Minister, | must also say that after he made
this statement, he also came with his usual
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inductive orintuitive capabilities —and I quote
him—

“It is not very difficult to come to the
conclusion that these arguments do
not hold good.”

So, Justice Arif Mohammad Khan has al-
ready pronounced upon the investigation.
But then what are you inquiring into? Iif these
are the arguments given by you, own officers
and you had already pronounced that these
arguments do not hold good, scrap the air-
craft, send them back to France. There are
atleast twenty seven countries which have
ordered 521 aircratis till 30th of November
1989 and let airbus send these aircrafts to
those countries at least. You have already
pronounced you verdict. (Interruptions)

SHRIA.N.SINGH DEO (Aska): Howdid
he get this information?

SHRIP. CHIDAMBARAM: My source is
the same as the hon. Member Mr. Jaswant
Singh. It is a very intelligent question for
which | give a very stupid answer. My source
is the same as hon. Mr. Jaswant Singh'’s.

SHRI A.N. SINGH DEO: How does he
know how many orders are lying with the
Airbus Industries?

SHRI P CHIDAMBARAM: When Mr.
Sathe gave these tigures, he did not wake up
and question it. When | give these figures,
why should he question me? | am only giving
the figures which Mr. Sathe gave.

SHRI A.N. SINGH DEO: Both of them
got from the same source.

SHRI P CHIDAMBARAM: We got it
from the same privileged source as Mr.
Jaswant Singh.

SHR! VASANT SATHE: | got it from
Boeing.

SHRI P CHIDAMBARAM: What | would
like to kivow is something more important.
Who were the officers in the Ministry who
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continue to maintain and continue to give
this information to Mr. Arif Mohammad Khan?
No if, these officers are giving his reasons
which he has pronounced as not good rea-
sons, why are they still there in the Ministry?
Do they have a share in the Airbus deal that
they continue to give these wrong reasons,
very bad reasons? They are very bad people;
they are giving him bad reasons and he is
pronouncing them as bad reasons. What is
he hiding? If you can name Mr. Sidhu, if you
can name Mr. Chadha and you want by
innuendos to name the then Prime Minister,
name all those people who are party to this
transaction, who went through this whole
exercise of examining the technical capabili-
ties of the aircraft, examining the financial
package and examining everything, name
everyone of them.

SHRI SOMNATH CHATTERJEE: You
are giving him ideas, it is dangerous.

SHRI VASANT SATHE: Tomorrow he
will file an FIR against the present officers.

SHRI P CHIDAMBARAM: Is this the
alternative mode! of governance?

Iwouldlike to ask afew more questions.
Is it correct that after the Indian Airlines
Board took a decision on 30th August. 1985,
the matter was placed before the Govern-
ment? And my source here is not very privi-
leged It is this very worthless piece of paper
which has now become a worthless piece of
paper becausae the investigation obviously is
now going to be taken out of the hands of the
CBI once all the papers come here. That is
what | feel. It is an aimost worthless piece of
paper known as FIR which by education and
by training | have been told to assume is a
very important document in the course of
investigation. Now hon. Mr. Amal Datta has
disabused me of all those notions. He says
that anFIR is an FIR; it is not worth the paper
in which it is written and there are far more
privileged information in our possession.
There are hon. Members who can investi-
gate fasterthanthe CBI, who caninvestigate
quicker than the CBI, get information far
quicker than the CBIl. What is the worth of
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this FIR and what is the worth of CBI inves-
tigating on the basis of FIR? | am grateful to
Mr. Amal Datta for giving me a few lessons
while telling to Mr. Sathe that that they do not
attach too much importance on FIR.

SHRIAMAL DATTA: lonly said that just
by filing an FIR a matter does not become
sub judice. That is ali.

SHRIP CHIDAMBARAM: Obviously the
investigation carried on by Mr. Jaswant Singh
and others had gone much beyond this FIR.
Therefore, if this FIR is not worthless, at least
it is an out-dated document. And | am quot-
ing only from this poor, out-dated document.
That after the Indian Airlines Board took a
decision on 30th August, 1985, is it not
correct that the matter went up before the
Government and a decision was taken atthe
level of the Ministry on 20th September,
19857 After that it went before the Public
Investment Board which held two meetings
— firston 12th December, 1985 and second
on 18th December, 1985. The PIB recom-
mended the purchase of the Airbus aircraft.
Is it not correct that the matter went before
the Cabinet Committee on Economic Affairs
on 7th of February, 1986 and the Cabinet
Committee approved the proposal with the
condition that there shall be a counter-trade
between France and India? Is it not correct
that the agreement was entered into on
15.3.86 after going through this procedure?
Now this procedure has been questioned by
Mr. Jaswant Singh. | share his question. |
certainly will not say that his questions are
not relevant. His questions are certainly very
relevant and pertinent. | would like answers.
But I will also like answers as to who were on
the |A Board in those days. Dothey continue
to be on the |A Board? Where are they?
Where are those officers who were on the
Board of Indian Airlines and who took this
decision, and what are the positions they
occupy today? Who are the officers in the
Ministry who took this decision and what are
the positions they occupy today? Who
constituted the Public investment Board
which meton 12th December, 1985 and 19th
December, 19857 Who are those officers
who recommended the Air-Bus purchase
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and what are the positions those officers
occupy today? if what Mr. Jaswant Singh
says is true that there was a meeting at least
the meeting evidenced by a minute recorded
by the then Secretary-who were the officers
who were present at that meeting and what
are the positions occupied by those officers
today? Were those officers party to this
decision? Were those officers aware of this
decision? Do those officers maintain thatthe
decision was taken correctly or do those
officers maintain that the decision was not
taken correctly? Sir, this game of favourite
bureaucrats shifting positions from time to
time must stop. If today the buck stops at the
table of the political executive, | accept that.
But the buck travelled through sevetal offi-
cers' desks and it is a collective decision. It
is @ myth that decisions are not taken by
bureaucrats and officers. Decisions are taken
by officers and if an officer has put his
signature to a decisior, has evaluated the
financial package, has found the financial
package correct, has recommended the deal,
he must stand by the decision. He cannot
now take refuge behind this mythical doc-
trine that bureaucracy has no face, it only
services the political executive, and it is the
political executive which should be always
accused of corruption, and this and that...
(Interruptions)

MR. CHAIRMAN: How many more
minutes you want?

SHRI P. CHIDAMBARAM: Two min-
utes, Sir. So, Sir, let the hon. Minister come
outwith acomplete statement of every single
person who dealt with this file at every stage
inthe Ministry of Civil Aviation, inthe Depart-
ment of Expenditure, in the Ministry of Fi-
nance, in the Public Investment Board, in
any other organ or wing or depaitment of the
Government, and let him make a complete
catalogue of these names and tell us what
views were expressed by each officer and
what decisions were taken by each officer. It
is not correct to say that officers only ex-
pressed views. Decisions are taken. The
PIB has taken a decision to recommend the
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Air-Bus purchase. Who constituted the PIB?
Let us have the names. Let us know where
those officers are now and what positions
they are occupying today.

Was the financial package examined by
the Ministry of Finance, in particular the
Department of Expenditure? It is a very
crucial question because the hon. Member
Mr. Jaswant Singh has said that there was
Rs. 1,100 crores excess expenditure. Why |
say this is that he is quicker than the CBI.
Eventhe CBIl has putthe package at only Rs.
500 crores. Mr. Jaswant Singh has now
almost doubled the package and put it at Rs.
1,100 crores. He is investigating at double
the speed of the CBI and, therefore, he has
arrived atRs. 1,100 crores. lf other Members
willincrease it by three times, he will find it as
Rs. 1,500 crores. He will say Rs. 1,500
crores is the package. | would like to know
how was the financial package evaluated;
who were the people who evaluated the
financial package; and what did they say of
the financial package involved in the Air-Bus
transaction.

Sir, 1 envy the hon. Minister. He is in a
position where having breached his own
privileged sources, he cannot contain the
flood any more. Here is an FIR which has
been registered. | want to raise a question. |
am no expert in this matter. | am really very
bewildered by the course of events that are
unfolding before our eyes. An FIR has been
registered. As | understand the law, the
investigating agency must file a report be-
fore the court under Section 173 (3). Until
then the investigating agency cannot share
its preliminary conclusions with anyone. What
iwould like toknow is: Have the CBl given an
interim report? Have they given more then
oneinterim report? Or have they given afinal
report? Has the final report reached the court
on the basis of which the FIR has been
registered and a copy of FIR was sent? Have
you got a copy of the interim report? Sir, the
hon. Minister, Shri Arif Mohammad Khan
told this House and the other House that he
has no sources to draw conclusions about
tha irregularities except that that is entrusted
to the Investigation. He is a simple man and
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he has no sources except what the CBI is
investlgating Now, he is going tn-answer
quosmms raised by Mr. Jaswant Singh. He
must have some information. Otherwise,
how can he answer his questions?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHR1ARIF
MOHAMMAD KHAN): How do you know |
am going to answer his questions?

SHRI P. CHIDAMBARAM: K you are
going to answer these questions, and share
information which has beengathered, | would
most humbly ask you: is there one interim
report or more than one interim report or is
there a final report of the CBI? Will you kindly
place those reports on the Table of the
House so that we will know what the inves-
tigating agency has reported?

Sir, Iwould like to make one more point.
Now that you have created a new precedent
of discussing on the floor of the House trans-
actions which are under investigation by the
CBl I sincerely hope that when you areinthe
Chair, or when others are in the Chair, you
will uphold this new precedent which is being
introduced as an alternative model of gov-
ernance and we shall, during this session or
soon after, discuss every single case which
is being investigated by the CBI, particularly
the case involving Czech pistol deal. Let us
discuss that case. Let us discuss the case
involving the Czech pistol deal, let us dis-
cuss the case involving the murder of the
Badminton player, Shri Syed Modi, that is
being investigated. Please let us discuss the
cases one by one. | would humbly implore
the BAC to earmark one or two days every
week to discuss only the cases that are
being investigated by the CBI so that the
Ministers can come to us as weekly exercise
and share with us the progress of investiga-
tion in some of the most sensational cases
like murder of India’s top badminton player
and the Czech pistol deal which was made.
Thank you.

SHRIA. CHARLES (Trivandrum): Sir, |
want to know whether the documents are
placed on the Table of the House. Two
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privileged Member-one from this side and
the other from that Side-have quoted exten-
sively from certain documents. May | know
whether these documenis have been piaced
on the Table of the Mawse? | want that the
oopiosoﬂhmm may be supplied

to us.

MR, CHAIRMAN: They should have
quoted from their own information that they
have got.

SHRI A. CHARLES: Let the hon. Minis-
ter clarify whether these are on record or not.
He should clarify this before we proceed

further. (Interruptions)

MR. CHAIRMAN: Yeu made your point.
You please sit down. The hon. Minister has
not quoted that. You can verify that. Now, |
call upon Mr. Amal Datta to speak.
15.24 hrs.
[SHRI JASWANT SINGH in the Chair]

SHRI AMAL DATTA (Diamond Har-

"bour): Sir, this matter had been discussed

earlier on 28th March in this House and we
had at that time shared with the hon. Mem-
bers whatever information each one of us
had during the debate on that day. One
month has approximately gone by since
then. Unfortunately we are not much wiser
than we were at that time. As a result, the
debate today has been more or less a repe-
tition of what had been said then, except that
the Opposition party has taken a stance
where they wantto stifle a debate of this kind.
(Interruptions) You do not want to go into this
debate at all because you did not say any-
thing about what is bomg said. (Iinterrup-
nans)

SHRI HARISH RAWAT (Aimora): At
that time | was one of the initiators, one of the
movers of the debate.

SHRI AMAL DATTA: All right, let me
have my point of view. {Interruptions)That is
my impression of the way you are conduct-
ing yourselves in the course of this debate. |
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have heard your two speakers from the
beginning to the end. Hon’ble Mr. Vasant
Sathe and hon’ble Mr. Chidambaram were
both against this particular debate and
whatever little they said by way of informa-
tion to the House, that is just to show that
they have some information other than what
has been given.

SHRIK.S. RAO: You yourself aretelling
that it is a repetition. (/nterruptions)

SHRI AMAL DATTA: No, no. | am say-
ing that. Let me make progress. Sir, in the
mean time two reports have been submitted
to the Government, not exactly on the acqui-
sition of these planes, but at least on aspects
which are of great concern and interest to all
of us and to a very large section of the public
of this country, 1.e., the two reports which
have been submitted. One is the Report of
the inspector of Inquiry on such and such a
thing, who is an official of the DGCA, and
another is the report by Air Marshal Ram
Dass regarding the preparedness of the
Indian Airlines for receiving these A-320
planes. | saw a short mention of these re-
ports in the newspapers that pursuant to
these reports some arrangements for train-
ing of pilots and crews are being made by the
Indian Airlines. So, we would be very much
interasted to see what other contents of
these reports are. They are nothing which
cannot be shared with the Members of the
House, they cannot be secret, they are not
matters which are sub judice, they are mat-
ters on which we can and shall, ultimately
when we see them, form our own judgment
and we are entitied to do so. | do not under-
stand why the Government has not seen it it
to place these reports on the Table of this
House beforethis debate took ptace. | should
have thought that the debate could have
been postponed by a day or two and in the
mean time when it was decided to convert
this particular business from a Calling Atten-
tion to a short duration discussion, that step
should have been taken, | recommend that
for tuture.
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SHRI VASANT SATHE: | agree with
youthat the reports are to be made available
along with all these papers and let us post-
pone discussion. (Interruptions)

SHRI AMAL DATTA: | agree with you.
You want me to agree. (Interruptions)

| am in favour of this Government for
having taken a stance before the election
and after that, that there should be freedom
of information, there would be right to infor-
mation. if we cannot debate a particular
subject of such concern to Members in this
house and the public at large, after having
the information which the Government al-
ready hadinits possession, admittedly these
tow reports— | am on those now—should
have been shared with us so that we would
have been able to debate the matter much
more knowledgeably as to at least the state
of the plane or the reasons for accident orthe
state of preparedness of the indian Airlines.
We would have been wiser and we would
have been able to debate all these aspects
in a better fashion.

There are many things which | do not
know whether the Government can or can-
not share with us, but without them, if you go
on debating this matter again and again, it
becomes somewhat meaningless. We have
all seen that there has ben irregularities in
the procedure; at least that is what we have
assumed because there was a committee
and that committe was probably constituted
by the Government under the Chairmanship
of Air Marshal Dilbagh Singh. it had some
experts and it had selected one aircraft.
Now, how anotheroffercame? Why itcame?
How was it evaluated? Why was it not evalu-
ated by a similar committee? These are
questions about which we knew nothing
when we debated one month back an we
know nothing one month later also when we
are debating today. We would expect that
something would come out from the Govern-
ment because we are saying that there is
some irregularity in the procedure. This is
the conclusion which many of the speakers
here had arrived at. How do we know the
standard procedure for the selection of air-
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craft? | am not joining hands with them in
this; | am joining issue with the Government
becausethe Government has aduty tocomer
before us and tell us about the standard
procedure. | know there may not be any
standard procedure for all. | have seen as
the Chairman of PAC that in many matters,
the Government has no standard procedure
at all. if there is none, then it is high time to
come out and admit it. Then, they should lay
down the procedure and make it known to
everybody. If there is a procedure, they
should be able to tell us about that proce-
dure. Then only, we will come to know as to
what has been followed, what is the discrep-
ancy and how the procedure has been devi-
ated. Ithink there is a lot of information which
should come from the Government at this
stage, so that we will be able to debate this
matter better. There has been a disclosure
that the Prime Minister had taken the deci-
sion even before the indian Airlines Board
could take. There are certain other things
which I find inthe FIR. Inthe T IR, it is stated
that the Indian representative of the French
Airbus Industries sent the information on the
23rd of August that the Airbus A-320 had
already been accepted whereas the meeting
of the Board of Director of Indian Airlines
took place only on the 30th of August. So,
seven days before, the representative of the
Airbus industries gave a definite information
that it had been accepted. Mr. Vasant Sathe
has lent me his copy ofthe FIR, which Ido not
know is the correct copy or not.

SHRISONTOSHMOHANDEV (Tripura
Woest); if you have doubt, then do not use it.

SHR! VASANT SATHE: | cannot dis-
close my source to you.

SHR! AMAL DATTA: | am not relying
very much on this copy. But these are the
things which are coming up. There have
been some doubts even earlier also be-
cause some of the information have come
even before the crash of the Airbus, com-
bined with the then prevailing political at-
mosphere in the country. We have come to
know so many things about the allegations of
corruption over the last three years from
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1987. So many things have ben denied on
the floor of this House by the then Govern-
ment from this side. So many of them have
been proved conclusively as tfalsehoods.
Therefore, there was such an atmosphere of
suspicion that everybody thought that there
is something wrong in the Airbus deal and
therefore there is something wrong in the
Airbus. The two are not logically consistent.
In the case of Bofors gun deal, the Parlia-
mentary Committee found out that some-
body took the commission. As soon as the
question of commission came, the question
ofthe quality of the guns also came. Now, the
former Chief of Army Statf had said that the
guns are alright, but we have no other way of
knowing it until we go to war, which | hope we
do not have to. Now , in the case of Airbus
aiso, the same type of psychology prevails.
As soon as a suspicion came that there was
some commission, everybody asked why
there was a commission? it was because of *
the way in which the selection procedure
was followed. In the case of first lot of air-
crafts, there was a committee. But when the
second unsolicited offer came, there was no
committee; it was evaluated by a single man.

In the last debate on the subject, we
came to know some additional information
which we got from the Minister. He said,
“There was single man-cell.” before that, |
perused in the newspapers that a cell of the
Indian Airlines evaluated this but not a
committee. The Minister made it clear that it
was a single-man-cell, who was an officer,
probably Director (Operations) of Indian
Airlines, who was given this task. So, one
man was given the task. He was’ an officer
and he might have been competent or might
not have been competent. He might have
been acting at somebody’s behest or he
might have been used his independent judge-
ment. Why he took such a long time, that is
also not known. These are the things which
raised suspicion and in this atmosphere or
suspicion, there was a loss of the confidence
among the travelling public about the plane
that there must be something wrong withthe
aircraft. There was something wrong in the
procedure of acquisition of aircraft and, there-
fore somebody had picked up this aircraft;
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the person responsible for it had not given
enough consideration to the safety of the
passengers; he was only interested in lining
his own pocket. That is the kind of attitude
which prevailed at the time of crash which
then took place. Even before the crash, we
were hearingthe information aboutthe snags
developed here and there and the plane had
to come back and land. After that crash
came, again one ortwo snags came with this
type of aircraft and then the Government
decided, in its wisdom-1 think, it was a very
wise decision—to ground the aeroplanes.
Whatever Mr. Chidambaram might say about
so many crashes had taken place and why
those aeroplanes had not been grounded,
the answer is, there was no suspicion in
those days. The suspicion has come now
because of the background in which the deal
took place because of what had been hap-
pening in the other foreign deals and so on.
So, | do not mean only the Minister of Civil
Aviation can do it. The Government as a
whole must establish a procedure whereby
this kind of suspicion which is going to arise
again and again in the case of deals with
foreign countries, that there must be suffi-
cient guarantee and safeguard, sufficient
openness sothat we can also, if any Member
of Parliament is interested, can go and see
what is happening. What is the procedure of
selection, whether it has been properly
evaluated; whether contract has been prop-
orly drawn up? Why all this must be kept as
secret? | can understand that in Defence
contract, some amount of secrecy is re-
quired. Butitistoo much secrecy. The power
of keeping these things away from the public
and the representatives of the public has
given the bureaucracy and those who guide
them- the political superiors-the opportu-
nity to induige in corruption. That is why, we
say the Government must be an open Gov-
emment. That is why, today | demand that all
these paper must now be placed before us.
The Government must redeem its pledge of
openness, pledge of right to information
today. This deal is one of great concerns to
the people. What is going to happen? The
Governnient has said they are not going to
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fly this plane until it is cleared by the court of
inquiry sitting in Bangalore headed by a High
Court judge. (Interruptions)

Ithink, the present Government stand in
this respect in grounding these planes has
been the correct step and there cannot be
any quarrel in the way, Mr. Chidambaram
tried to present his case againstgrounding of
the planes, which is quite absurd. The Gov-
emment cannot discharge its responsibility
when there is 80 much loss of confidence in
the plane itself. Well, they can even do
without these planes. | have suggested that
last time but the hon. Minister did not accept
my suggestion. | said, so far as the options
are concerned, we can cancel the options.
We cannot sustain any loss because if the
planes are so much in demand, somebody
will take them off the Airbus Industry at a
price which we are oblige to pay and even
more, even at a higher price.

SHRI HARISH RAWAT: This is the real
intention of creating this whole trouble.

SHRI AMAL DATTA: | do not know. |
say that if this is the position there cannot be
any question of loss. They themselves say
this. Mr. Chidambaram gave the figure of
572 and odd orders for these planes still
pending. In that case it will not be difficult for
us to sell off our planes without suffering any
loss because of loss of confidence. That
confidence can be restored only by Court of
inquiry. Unless that is done, the Government
must not buy the planes. That is all. | again
beseech the Minister because it is his deci-
sion to make all the papers available to us,
particularly the files regarding the acquisi-
tion of the planes, 1o some extent out of
which this FIR has been drafted. This will
aliow us and will help us to appreciate the
circumstances better and to what extent
there could have been these irregularities in
the selection and in the entering into the
contract with the Airbus Industries. This will
aiso help up to ascertain what extent this
country’s interest has been sacrificed; to
what extent imaginery purchases have been
made of the plane which was not there, of an
engine which was not there. We must have
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all those papers. | would again request the
Minister and in that request  join hands with
Shri Sathe that the papers have to be be
made available to us now so that there can
be a meaningful discussion of all the aspects
of this acquisition and then continuation with
these planes.

SHRI AN. SINGH DEO (Aska): Mr.
Chairman, Sir, while listening to the hon.
Members from the otherside, | am reminded
of a story in Oriya, “Deul bheetare kiye,
Moon Kadil khai nahi” Probably, Mr. Chair-
man, you will not understand it. but if the hon.
Speaker had been there, he would have
understood it. | would explain the story.
There was a poojary in a temple. He put
some plantains for the Bhog. To answer the
nature's call he had to go out and so his
assistant was there. The poojary asked his
assistant to look after the Bhog. After having
come back he saw all the plantains were
eaten away. Finding this, he asked him as to
who camae to the temple. The Assistant said
that he had not eaten the plantains. So. the
reply was: He had not eaten the plantains.
Out hon. Members have started arguing
about this deal. We are demanding that an
inquiry should be made and the irregularities
should be exposed. We should know if any
under-hand dealing has taken place Sud-
denly, they say: "No, we have not done
anything. We have not taken away anything.
We have not taken any commission.” So,
that is the unfortunate attitude of our friends
there.

Sir, another hon. Member fromthe other
side is talking that this Government is having
collusion with the other Members and ex-
posing files, documents and other things.
There is a dictum when we are in the Oppo-
sition, we oppose, we expose and we de-
pose. So, we have deposed them. We have
opposed them also So, whether we are in
the Government or Opposition, we must
expose every single act that has been com-
mitted by the then Government. If there are
irregularities, they are against the interests
of the nation. So, we are trying to expose
those irregularities now. |wouid beseech our
hon friends on the other side that they
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should not have any objections in this re-
gard. They talk of witch-hunting. We are just
going into the irregularities of this deal. But
this witch-hunting, this scandal has not been
fabricated or-created. 1t is there on record.
That is why, we are demanding that that
should be properly investigated. | would like
to remind them that they tried to create
evidence, they tried to falsify the records.
They wentto some littié Isiand of St. Kitts and
tried to create records where Shri Vish-
wanath Pratap Singh and his son alleged to
have got the fantastic amount. Who created
that record? You are creating records. When
we think of that, we cannot imagine that your
can stoop to such a low ebbto denigrate you
position. Now it is a fact and everything has
been rough to the debate in this House. And
you say: we are doing witch hunting. It is
most unfortunate. The whole thing is that our
friends on the other side have made a lot of
comments about, the technicalities of this
whole thing. Since the technical people have
given a lot of certificates and they have
praised it and they have not said anything
againstit, we should not say anything against
it. But when this Airbus came into being,
when it was purchased, when it was brought
into line, the Indian Aircraft Engineers’ Asso-
ciation warned the Government in Novem-
ber 22 that this was not a proper plane to be
purchase and we should not fly that in Indian
conditions. This was said on 22nd Novem-
ber.

PROF. N.G. RANGA (Guntur): Of which
year?

SHRI A.N. SINGH DEO: Last year, that
is 1989. It is a fact that the Indian Aircraft
Engineers’ Association who are experts in
this line have opposed this very introduction
of this fleet of airbus. Our friend was referring
to the case of getting certificate from the
Federal Aviation of America which is su-
premae in this line which passes the supreme
certificate for the whole world, to whicheve:
country they have that plane. You cannot fly
the plane otherwise. That authority was in
tially reluctantto give certificate to this A 320.
After a lot a pressure, they gave the licence
to this airbus to fly.
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SHRI HARISH RAWAT: Pressure from
whom and when?

SHRI A.N. SINGH DEO: Not from your
Government. From the airbus company. The
whole point is that, our friends have said that
dueto one accident, the whole fleet of airbus
have been grounded. There have been so
many accidents involving other planes, but
nothing has been done. | will give you an
illustration. When you are married to some-
one for years who is your wife, you can
tolerate hare when she goes out a little or
when she makes some mistake. but when
you get married to a girl, a young girl and
marry her through some underhand transac-
tion without knowing what disease she has,
naturally, this creates a lot of suspicion.
Naturally, you will have to ground it. Why do
you compare the airbus with boeing? We are
nottalking of old airbus. We aretalking about
Airbus 320 and not the old ones which have
beentherefor alongtime in India. We are not
talking of Boeing 737 and 757. We are tak-
ing of the Airbus which was purchased under
peculiar circumstances. That is what is cre-
ating suspicion. The point is that, under what
condition was this purchased? Secondly, |
would like to make one point. When there
was an accident in France during the Air
Show, even the Franc Union Syndicate de
personnelNavignt Technique Airmen's Trade
Udion in France has demanded that A 320
should be grounded and should notbe made
to tly in this country. This is another engi-
neering firm of France which also demanded
that this should be grounded. Inspite of the
fact that there are so many technical difficul-
ties where the pilots do not know what is the
pay-load-whether it is 22 tonnes or 18 tor
nes or whether it should take so many pas-
sengers and so many tonnes of load-this has
been purchased.

A decision was taken already to pur-
chase aircrafts. Suddenly the then Prime
Minister goes to France-and | do not know
what happens there-comes back and we
find that the whole exercise that was going
on for four years got changed overnight and
adecisiontaken to purchase A-320 aircrafts.
The circumstance under which these air-
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crafts were purchased is creating the suspl-
cion. Also there are doubts about the techni-
calities of this aircraft.

That is why it is the right of the Members
to know everything. As Members we have
brought it for discussion; the Minister has not
brought it for discussion. So, | would request
the hon. Minister to apprise not only this
House but also the nation as to what are the
conditions under which these aircrafts were
purchased.

[Translation

SHRI HARISH RAWAT (Almora): Mr.
Chairman, Sir, some questions were raised
when the Airbus A-320 crashed and we
hoped that the hon. Minister would give
appropriate answer to them and clear the
doubts. We raised those very questions in
this session itself. When a discussion on this
subject took place. The fundamental ques-
tion was that whether the aircraft which we
had purchased was technically sound and
whether the air-worthiness of this aircraft
was evaluated as per the procedure laid
down for it? A1 that time also, | wanted to
know from the hon. Minister the names of
those countries which had given the A-320
aircraft the certificate of air-worthiness. As
examples, my friends have mentioned the
names of some countries including Canada,
United State of America, Great Britain, Ger-
many, Netherlands, Jordan etc., which have
issued air-worthiness certificate in its favour.

Mr. Chairman, Sir, while the interest of
Airbus is identified with European interest
and the interest of Boeing is identified with
American interests, and as such there is a
business rivalry, yet the supreme technical
authority of the United States, Aviation
Evaluation Authority has declared A-320
aircraft as safe for operations in that country.
We wanted to know whether in our country,
apropetr evaluation of its airworthiness had
been done or not? | would aliso like to know
whether the pilots, whom we expected to fiy
these aircrafts were adequately trained or
not? Were the airports from where these
aircraft were to be flown, were technically
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well equipped or not? Was the process of
making them well-equipped within a speci-
fied time initiated or not? There is yet another
question which requires elucidation as to
whether this aircraft cost us more or less
than the Boeing aircraft. Along with this
arises the question whether this aircraft that
we have purchases is cost effective or not or
whether it is a futuristic aircraft or not? But it
is a matter of greet regret that the hon.
Minister has deliberately ignored technical
soundness aspect of the aircraft. He has left
it out, not out of ignorance, but an effort was
made to ignore it deliberately because the
hon. Minister has come to know that the
Committee that he had constituted has not
raised any finger at the technical aspects of
this aircraft. Apart from this, even those
officials through whom an inquiry was con-
ducted have also recognised it as a techni-
~cally sound aircraft. On the basis of the
information received, it can be said that no
fault regarding the technical design of the
aircraft has come to light. Therefore, before
the hon. Minister and the Government, | too
am going to say the same thing, which hon.
Shri Amal Datta and his other friends sitting
there had mentioned, as to why the Con-
gress party was trying fo evade a discussion
onit? This isnotthetruth. infact, we were the
first to demand a discussion on this subject
and this can be verified from the records of
the House but today our suspicions were
contirmed by the manner in which you made
an effort to brig that subject in the form of a
Cailing Attention under Rule 197 and its
wording and that suspicion was further con-
firmed when our hon. friends pursued only
one aspect of questioning. It has been con-
firmed that an attempt is being made to
separate the two issues, viz., the technical
competence of the aircraft and the purchase
of the aircraft, from the various aspects of the
whole issue, so that political mileage could
be derived by creating a misunderstanding
about the purchase of the aircraft. There-
fore, in violation of all the rules, an effort has
been made to impose a discussion on this
subject in the House. On the basis of a
sinister alliance, an effort was made to im-
pose this discussion in the House, without
paying any heed to the rules under which a
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discussion could be held. But, despite al
this, we would welcome any amount of dis-
cussion on this issue if the Government is
not satisfied with today's discussion and it
feels that still some more misunderstanding
needs to be created, which it failed to do
today through its statements and through
the oration of its allies, then it is free o initiate
another discussion on this issue and we
would welcome it. My friends have discussed
this issue in detall and | would like to mention
two three things more . We would like to say
that it is not a question of running away from
the discussion as alleged by them. In fact,
we wanted a discussion on this subject, but
the Government, in a conspiratorial way,
wanted to take an initiative by imposing this
discussion. The motive behind is to create
some misunderstanding. The hon. Minister
wants to escape from the responsibility for
demoralising the civil aviation industry and
for the loss that is being suffered by the
Indian Airlines as a result of the hon. Minis-
ter's decision to ground the entire Airbus
fleet. Therefore, in view of this, | would like to
know from the hon. Minister the number of
fatal air accidents that have taken place and
whether decision was taken to ground all
those particular aircraft after conducting
inquiries into the cause of accidents , during
the period from 1953 till date? Did similar
accidents take place in other countries also?
Has the International Civil Aviation Organi-
sation issued any guidelines in this regard?
Has the decision to ground these aircraft
been taken on the basis of those guidelines?

Mr. Chairman, Sir, the second thirg |
would like to know from the hon. Minister ;he
type of snags that are noticed new aircraft
are inducted. Let us also get acquainted with
them, please be kind enough to enlightenus
regarding the record of those snags. Lastly,
you have formed the Ramdas Committee
under which you want to partly coverup your
decisionof grounding these aircraft and partly
on the basis of terms and conditions laid
down while purchasing the aircraft. | would
like to know those terms and conditions. You
are making several excuses for not disclos-
ing those terms and conditions. What were
those terms and conditions? As emphasised



551 Disc. under Rule 193
Irreguilarities in A-320

[Sh. Harish Rawat}

by all of you friends hare, what'was the
techmical background of the members of that
commitiee? You please tell us about the
technical competence of those people who
were assigned such an important work.

Mr. Chairman,-$ir, the-moet important
factor is that this aiecraftiwab given a certifi-
cate of airworthingis by the Director General
of Civil Aviation witheut which it cannot be
put info operation. 8o  would like to knowthe
name of that Direstor General, who issued
the centificate of airworthiness to-Airbus A-
320 and the engine 2500, because he is the
only competent authority 1o issue a certifi-
cate of airworthinwes. You took the decision
to ground the entire Airbus flget. This means
that you apprehemded some shortcomings
in the aircraft of the Indian Airlines. So,
kindly tell us whaether any administrative
action against the person who gave air-
worthiness centificate was taken or was he
required by you?

Mr. Chairman, $ir, Arif Mohammad Khan
is my friend and | have great regard for his
sincerity and shap intellect. Therefore, |
would like to tell him that today the whole
country expects one thing, i.e. the hon.
Minister should kindly tell us as+to the loss
being incurred by the Indian Airlines as a
result of grounding of the Indian Airlines tleet
of Airbus and how is It going to be compen-
sated? Because it seems from the state-
ments made by some of the Members of
your party that private parties are ready 1o
buy these aircrafts, if this industry fails. It is
our apprehension that some people thought
of creating an atmosphere against this air-
craft forcing the Government to sell these
aircraft so that the private parties may take
advantage of it. The decision of grounding
the Airbus fleet that you are defending here
is neither supported by the Board of Direc-
tors of Indian Airlines nor the Union Cabinet
because the entire responsibility rests on
your shoulders. The onus of proving that the
decision to ground the aircraft was correct
and that it was a technically sound decision
rests on your shoulders. The loss that Indian
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Airlines is sufféring is aftributed to your
decision. Sir, we should be cautious enough
1o see to it that an industry which has been
able to stand on its own with great difficulty,
an industry which is going to compete with*
other such industries of the world, an indus-
try which was competing with the advanced
airlines of the world with a professional out-
look, is not get ruined. During the course of
discussion, last week a B.J.P. member
suggested handing over of the operations of
Indian Airlines and Air India to private par-
ties. it shoyld be allowed to happen that due
to a decision by a person like you, who
believes in the ideology of Pandit Nehru and
Shrimati Indira Gandhi, the Indian Airlines,
which is symbol of our socialist commitment
is sold to private parties. Indian Airlines
should not fall a victim. Therefore, | would
like to tell you that if you admit the mistake of
taking that decision, we will support you. You
please stand up and admit it instead of
creating doubts about this purchase and
trying to hide the undasnrabulny of your deci- .
sion.

SHRI SANTOSH BHARTIYA (Far-
rukhabad): Mr. Chairman, Sir, | am repeat-
ing what | have said in the Press. | am
conscious of the fact that 1 'am speaking
amidst some very good lawyers. | do not
know what would have happened to the
Congress (l), had these 4-5 lawyers not
been here. The grand old man of the House
IS present in the House and he is witness to
all the crimes and sins. But unfortunately he
is in the Opposition and fortunately | am on
this side. Sir, we are not here to act as
advocates for the Boeing Company or the
Airbus Company. Somebasic questions have
ansen following the death of passengers in
the air crash. One who ridicules the matteror
does not consider kickbacks from foraign
companies a serious matter is committing a
cnme against the country. Hon. Members
are not participating in this discussion to be
a party to this crime but to find out who is
guilty. An investigation should be conducted
even if there is an iota of doubt about such
deaths. | am going to ask some questions
from the hon. Minister and would like him to
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Is it true that the Boeing Company was
given aLetter of intent after the laying of the
Dilbagh Singh Committee Report?

Is it true that the offer of the Airbus
company was received after this Letter of
Intent was given?

Is it also true that when the offer was
received the design was on paper only and
it was guaranteed that the product is excel-
lent?

Is it true that the Airbus company gave
a guarantee In réspect of items which had
not yet been manufactured and the erstwhile
Cabinet accepted it?

Is it true that no Committee was set up
to consider the acceptance of this offer but
only a cell was set up and thattoo a one-man
cell? )

Is it also true that Captain Bhasin who
continued this one-man cell was a close
friend of an Avro pilot who later became the
Prime Minister of this country?

Will the hon. Minister be pleased to
State when did indian Airlines take a deci-
sion to buy the A-310 Airbus? Is it true that
this decision was taken much in advance
and the inquiry held subsequently was a
mere eyewash? | would also like to know if
the Janata Dal after coming into power has
fixed responsibility for this one-year period
delay? Has the Government found out who
is responsible?

Is it true that the former Prime Minister
told the French Pnme Minister that if some
flexibility is showh
[English]

a deal can be clinched.

[ Translation )

Towhat extent was flexibility to be shown
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and who was to receive the kickbacks? Were
other airlines in favour of cancelling deais
with Airbus company as they suspected
defects in the aircraft's engine?

Is the C.B.!. investigating into the com-
plicity of the former Prime Minister in this
affair as the primary stage of this deal was
formulated by the Prime Minister's Office?

Will the findings of this investigation be
telecast over Doordarshan?

Mr. Speaker, Sir, | agree with your
demand to lay the relevant papers on the
Table of the House. It is aquestion of ground-
ing the entire fleet. | am sorry to say that the
previous Government and its Prime Minister
have made this country a testing zone for a
foreign company manufacturing aircrafts.
Surely there has been some corruption in
this deal. The company made India a testing
ground and played with the lives of the
people to establish aworld market for its new
aircraft. All the relevant papers should be
laid on the Table of the House. What gener-
ally happens with poor nations, has hap-

*pened with us also. | would iike to know how

this deal was struck.

In the end | would like to thank you but
| am sad to see some hon. Members speak-

ing about this_alrcrash and the deaths of

passengers in a light-hearted manner. Their.
attitude is indéld shameful. Their reactionto
this accident i1s most unbecoming of their
status and cannot be described in words.
With these words | conclude.

[English)

MR. CHAIRMAN: Iwishto letthe House
knowthat afterthe intervention by ShriKamal
Chaudhry, the hon. Minister for Civil Aviation
will reply to the debate.

Shri Kamal Chaudhry.

SHR! KAMAL CHAUDHRY (Hoshiar-
pur): Mr. Chairman, Sir, thank you for allow-
ing me to participate in this debate. Most of
the points have been covered. | have been a
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professional myself in the same field and
would not repeat the points that have been
made by other hon. Members. | would basi-
cally try to cover this particular flight and the
accident.

16.13 hrs.
[DR. THAMBI DURAI in the Chair}

This flight IC 605 was bound for Banga-
lore and the aircraft Airbus A-320 crashed on
14.2.1990. As is normally required, a court of
inquiry was immediately ordered by the
Ministries byt unfortunately just after five
days, the aircraftwas groundedon 19.2.1990.
And it has been seventy five days that this full
fleet has been on the ground and its pilots
are not flying these aircrafts. IAC is incurring
a heavy loss amounting to crores of rupees
per day.

A discussion under Rule 193 did take
place on 29.3.1990. It is unfortunate that
today's day has been chosen again by the
Government, maybe to try some more mud-
slinging 1n order to cover up what wrongs
had been done by the Government. it was to
come up in the form of a Calling Attention
motion, where only one side was to speak.
Fortunately, the Chair did give a ruling and
allowed the Opposition Members also to
participate.

Now, this aircraft is one of the most
modern aircrafts of its type, that is, medium
range and medium body aircraft. It has a
good fue! economy in terms of number of
gallons consumed per kilometre per passen-
ger seat of aircraft. It has good passenger
comforts, it has all-weather flying capability,
it can fly in adverse weather, it has futuristic
design, that s, it is capable of lasting for next
twenty years or so without becoming obso-
lete or even obsolescent.

it has a fly by wire transmission system
where transmission is done by electrical
pulses: it means that transmission can take
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place in micro seconds. it has a computer
system. It is backed up by two more com-
puter systems. # means if one fails, the
second willtake over; if the secondfails, then
the third will take over. So, there are no
chances of things going wrong. it has a
capacity to go optimum without over-stress-
ing the aircraft. That is the main importance
of this modern aircraft. '

About this particular aircraft, Capt. C.A.
Fernandez was flying the aircraft, and it was
his first route check for command endorse-
ment underthe supervision of Capt. Gopujkar,
check-pilot of A-320 aircraft. it is very rele-
vant to this particular accident; that is why |
have mentioned it. The pilot was on a Very
High Frequency Omni Range (VOR) Radar
Approach at the Bangalore Airport. it was
identified 42 kms short of the runway and it
was supposed to be avisual landing. Things
went on fine, but the pilot did go wrong; he
had failed to carry out certain checks. Till
about 35 seconds short of the crash, things
were fine. But the aircraft was slightly flying
high with high speed. Obviously the throttle
had come down. But in order to intercept
proper guide path, the speed was reduced
and it had started coming down; it continued
to come down below the guide path and the
speed was being reduced. What has hap-
pened is this. He (the pilot) did not take
proper action till 24 seconds short of the
accident. The check-pilot (Capt. Gopugkar)
told Capt. C.A. Fernandez about the de-
scent; and 21 seconds short of the accident,
he had again mentioned about keeping the
flight director’ off, because his own flight
director was not put off. Then 17 second
short of this accident, Capt. Gopugkar had
mentioned about it aithough he himself did
not do so. Capt. Gopugkar should have put
off his own Flight Director at this stage. Then
he had also realised that he was still on the
auto-pilot; he had also mentioned about itto
him (Capt. Fernandez) 12 seconds short of
the accident. The pilot was too late. By the
time he realised that it was too late, he had
opened the throttle. But computer would
take its own time. There was a delay of 0.5
seconds which was absolu.aly correct for
the engine.
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The Inspector has mentioned in his find-
ings that there was nothing wrong with the
aircraft; proper checks were carried out. He
has specifically mentioned that this was the
fault of the Capt and his No. 2 also, because
at that stage Altitude Acquisition Mode was
activated indicating that a selection on the
FCU panel was close to ‘Minimum Descent
Altitude’ of 3270 feet. For an air field like
Bangalore, it should have been selected to
6000 feet.

As far as this accident is concerned,
only one thing has bean mentioned in the
recommendations, That also does not re-
flect anything on the aircraft. That is, a pro-
tection shouid be available to ensure that the
Open Descent Mode is not engaged below
1,000 feet onthe Radio Altimeter. Whenever
any accident takes place, pilots are liable to
go wrong. If they feel that there could be a
repetition of this mistake, some restriction is
imposed so that this is not repeated by other
pilots. The same recommendation was also
made by the National Transport Safety Board.

In addition to my normal flying in the
Indian Airforce, | had also been a Flight
Commander, a Unit Flight Safety Officer, a
Station Flight Safety Officer of forward bases
in the eastern and the western sectors. |
have had the opportunity to induct a new
aircraft in the Indian Airforce in 1982, that is
Mig 23. And prior to that in 1979-80 we had
gone in for conversion of a Flight Squadron
from an old aircraft to a new aircraft. We had
given training to our pilots. Picking up the
best pilots from the Indian Airforce and pick-
ing up the best ground crew all over from the
Airforce to induct a new aircraft. Be it Mig 21,
be it Mig 23, Mig 29 or Mirage 2000. It is
unfortunate that it had been mentioned by
some hon. Members that these aircrafts are
too sophisticated for India to fly. These two
Fighter aircrafts which | had mentioned, Mig
29 and Mirage 2000 are the best available in
the world. | will say that they are much more
sophisticated aircraft than this particular
Airbus A-320. Our Indian pilots and ground
crew are absolutely capable of flying these
aircrafts and maintaining them. People did
ask me a question, what could have gone
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wrong, on the day of this accident. With my
experience, | had said exactly the same
thing that was mentioned in the report by the
inspector of Accidents, that there is a likeli-
hood of the pilot going wrong where he was
on the radar control approach and he could
have been on the auto pilot and he has not
taken over manualily.

We have had enough of mud-slinging
for the last two years, especially in the last
four months. But things are going wrong and
they willgo from badto worse. lknowthatthe
hon. Minister is very capable and | have
known him for years. | do respect him and
like him... (Interruptions) | am sure all the
notes which are being exchanged between
his Ministry and the Prime Minister's Office
would be stopped and he will take his own
decision and prevent the loss of crores of
rupees per day due to the grounding of this
fieet. This fleet has been on the ground for
the last seventy five days. | know that the
Indian Airlines Corporation is already in a
tight spot... (Interruptions) | am quite confi-
dent that the Minister will finaily intervene
and tell the Prime Minister's Office that he is
going to start operating these aircrafts...
(Interruptions)

SHRI P. CHIDAMBARAM (Sivaganga):
indian Airlines has said that they will not take
the decision to resume the flights because
the decision to stop the flights was taken by
the Minister. It is public knowledge Sir...
(Interruptions)

SHRI ARIF MOHAMMAD KHAN: He
can give his opinion. When it comes to
public, he has no authority... (Interruptions)

SHRI P. CHIDAMBARAM: Indian Air-
lines has said: “We have not taken the deci-
sion to ground the aircrafts. We can not take
the decision to resumetheflights. Therefore,
the Minister must take the decision. They
have sent the file to him twice... (Interrup-
tions)

SHRIARIF MOHAMMAD KHAN: Is this
your viewpoint?
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SHRI P. CHIDAMBARAM: Thisisthe = company. They said that the Airbus A-320

viewpoint of the public. had been sold to so many. countries; its

SHRI ARIF MOHAMMAD KHAN: What
have you got to do with public point of view
on this?

SHRI KAMAL CHAUDHARY: The first
point | mentioned about loss of crores of
rupees per day. The second thing is incon-
venience to the passengers who want to go
from place Ato place B. Thirdly these aircraft
are on the-ground. | know the difficulties of
keeping an aircraft on the ground especially
afine, and serviceable aircratt onthe ground.
Even the engine has to be inhibited. That is,
the full fuel system is to be drained out; the
oilisto beinducted intothe aircraft system so
that it does not corrode, does not rust and
does not create problems. Various checks
are repeatedly carried out, maybe'weekly or
fortnightly or monthly. And when the aircraft
is going to be finally put on the line, all these
checks are repeated again. It costs a lot of
money and wastage of lot of manhours.
Finally, the pilots will start losing their li-
cences. They have to keep flying regularly. |
can well understand the present predica-
ment of the Airlines in trying to keep these
pilots active and their licences valid.

1 will conclude by orice again requesting
the Minister not to get carried away by these
. pressures which are being put an him by
maybe the Prime Minister's Office and other
friends of his on the left and the right, who are
trying to sustain this Ministry, and he will
immediately commence operation of this
Airbus A-310 fleet.

With this words, | conclude.

SHRI SAMARENDRA KUNDU
(Balasore): Not that | participated in the
debate earlier on this subject | am nsing to
speak here. | am really distressed to hearthe
speeches made by the Opposition benches.
| do notknow whomthey are goingtodetfend
Perhaps, they are qoing to defend their for-
mer Prime Minister, but they miserably failed.
And now they are thoroughly exposed pub-
licly They argued as if they are arguing for a

engine was in perfect condition, it is futuristic
etc. efc.

The two points are involved. | must
earnestly request the hon. Members from
the Opposition to bear with me that the
charges of corruption are above persons
and parties. Let these be thoroughly dis-
cussed and analysed. If this Parliament and
the country cannot do this, then where will it
be discussed and analysed? You know that
one Prime Minister of Pakistan had to lose
his job and perhaps sent t0 jail because he
made a shady deal. | do not draw any nexus
from that towards our former Prime Minister,
but this is a faet.

| am really sorry to say that Mr. Sathe
has said that these fellows go on spreading
rumours and wantto malign the formerPrime
Minister. But when the gentiemen himself is
getting maligned, who else can do this? If
you want to kill yourself by committing sui-
cide, can anybody save you? This is the
position.

Let us not mix up two things. One is
about hush hush deal and the other is cor-
ruption charges.

PROF. MAHADEO SHIWANKAR
(Chimur): | am on a point of order. There is
no quorum in the House.

MR. CHAIRMAN: Let the quorum bell
be rung.

MR. CHAIRMAN: Now, there is quo-
rum. Let Mr. Samarendra Kundu continue.

SHRI SAMARENDRA KUNDU: So,
these are the two aspects of the whole
question. One is aboutthe corruption charges
and another is about hush hush deal. It is
true that had the accident not taken place
where 90 lives were lost, perhaps these
corruption charges or the hush hush deal
would not have come open. These are two
things, but let us not try to confuse one with
the other. Now, about these corruption
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charges, | do not want to repeat. But, Prof.
N.G. Ranga says with hands on his chest
that it has not created any suspicion in his
mind. Between August, 1984 and August,
1985 all that took place after the Cabinet
-passed. Letter of intent was fair. Then, unso-
licited offer comes from the concerned party.
let him say that it has not created any suspi-
cion. If it is correct, then it must be enquired
into and even politician and officer both of
them should be booked. Shri Vasant Sathe
support the officers and Shri Chidambaram
support the politicians. So, this House must
demand a thorough enquiry into the corrup-
tion charges. | am the last persontogo in a
plane until and unless its air-worthiness is
cleared by the highest officers.

In order to advise to the Parliament also
here Shri Chidambaram also quoted the
report of the Inspector of Accidents. | do not
know whether Inspector of Accidents has
made certain reports. The inspector said
that it is not due to the fault of the pilot. Now,
in view of the opinion of the inspector and in
view of the Aeronautical Engineers Associa-
tion, who had said three months ago that it
would be dangerous to fly in this plane be-
cause it might cause a mishap as it had
happened. In view of this, | would like to
know whether Government of India is going
to operate again this plane. | would like that
atleast Government must thoroughly exam-
ine and see its air-worthiness. They must be
satisfied and only then ‘they should give
green signal for the plane to take off. Every
week, evary month we must be losingtonnes
of money. But, in one such hush hush deal
that clinched if you are able to point out 175
crores of money which is given as kick back
money, then perhaps no officer or politician
will have courage to play with the money of
the poor people in the country. Therefore,
the demand must be forceful. This demand
is diluted when | read in between, if 1 analyse
the speech of the main speakers onthe other
side. | am really sorry. Therefore, | would like
the Government should go through the en-
tire case to see whether there is a prima-
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facie case. FIR is not filed in a court usually.
FIR is filed before a police officer in a police
station from a prima facie case. He does the
investigation and if you go on telling every-
thing about the investigation, then nothing
will come out.

Everybody—the Air-Bus company, the
Boeing company—is trying to gain over
certain things and is trying to see that the
truth is not disclosed. | am not going into the
documents, but here Satheji made quite a
fuss about the report of the Federal Aviation
Authority. He quoted the Federal Aviation
Authority. | just quote here one sentence:
“The FAA had serious misgivings about the
sophisticatidn of the technology being used
in the aircraft. It argued that ‘man should
controlthe machines and not vice versa’. But
after tremendous pursuasion by Airbus In-
dustries™—Mr. Sathe, Mr. Chidambaram,
kindly bear—"... after tremendous pursua-
sion by Airbus Industrie, it relented and gave
the certificate to the manufacturers.” You
see, Sir, | want a ticket to get into the plane.
In such adisputed report, howdo you ask me
fo get into the plane? Sir, | belong to a trade
union organisation, a workers' organisation.
I thought it appropriate to quote a few lines:
“The Union Syndicate de Personnel Navi-
gant Technique, an airmen'’s trade union in
France, has demanded that all the A-320 in
France be grounded until the first indica-
tions' of the cause of the Bangalore crash
are available.” Sir, the Bangalore crash has
created some sort of a problem all over the
world. it has shocked the entire world. It has
become a global problem now. Itis not a very
easything that you just go on defending and
say that you are defending Boeing or we are
defending Air-Bus. We are not defending
anybody, we are defending the interests of
the people. We are defending the safety of
thepassengers and if there are some losses,
the country will see who are responsible for
creating those losses. it has been argued
that itis being given tothe private sector. You
should be thoroughly disillusioned that it is
not going to be given to the private sector. If
this sector is further strengthened, more and
«more protit will flow. But the people like the
supermost and, atthe sametime, the corrup-
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tion must be unearthed. Whoever is respon-
sible, must be punished.

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): Mr. Chairman, Sir,
first | would like to thank the hon. Members
Shri Devendra Prasad Yadav, Shri Vasant
Sathe Ji, Shri Bhabani Shankar Hota, Mahen-
dra Singh Pal Ji, Shri Jaswant Singh Ji, my
dear friend Shri Chidambaram, Shri Amal
Data, ShriA.N. Singh Deo, ShriHarish Rawat,
Shri Santosh Bhartiya, Shri Kamal Chaudhry
and Shri Samarendra Kundu, for having
participated in this discussion. Despite few
points of differences here and there, | think
the Members have expressed themselves
for very strict enforcement of safety stan-
dards in airlines.

The speech ot Shri Chidambaram was

of particular interest to me and the only thing
| can say about all the points that he made is
that it was full of terminological inexactitude.
He is a very good lawyer, a capable lawyer
and, infact, when he inadvertently addressed
the Chair as 'Me Lord’, | think its was not
merely out of habit but he himself knows that
his arguments were not the arguments of a
Parliamentarian; his arguments were the
arguments of a lawyer. Exactly, Sir, that was
my feeling because that is how he tried to
distort the facts, For instance, he said in his
speech many things. First of all, we are
merely discussing irregularities, reported
irregularities in A-320 deal. In this discussion
we are not supposed to discuss air-worthi-
ness, the Bangalore crash, etc. etc. Alithese
extraneous issues were brought into discus-
sion like how good the plane is, how 27
countries are using it, how many orders have
been placed on the Airbus Company for the
purchase of these aircrafts and if any other
countries are using it. Then the question is
raised, how it is good for those countries and
it is bad for India. Sir, | am not going to
discuss allthese issues because this discus-
sion is confined to the subject of reported
irregularities in the deal. We have discussed
earlier the unfortunate accident outside
Bangalore. About air-worthiness, | don‘t think
| am competent to give opinion on that. Ot
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course, if there are some certificates, if there
are some documents, if the hon. Members
want me to lay them on the Table of the
House, | would agree to lay them on the
Table of the House, In fact, | have never
raised any question about the air-worthiness
of the plane. | am not the right person to
speculate about the causes of accident.
(Interruptions) Sir, this is not the first time
that | am saying so. | have maintained con-
tinuously from the day the crash took place
outside Bangalore, that it is not proper for me
or any anybody else to speculate about the
causes of the accident.

SHRIA. CHARLES: What is the reason
for grounding the airbus? That is the basic
thing.

SHRI ARIF MOHAMMAD KHAN: Sir,
my good friend is agitated. | am coming to
that point. But my problem is that | can give
him facts, | cannot give him understanding.
if he refuses to understand, | cannot help it.
The point | am making is that continuously |
have been saying that about air-worthiness,
| am not the right person to talk. For the
causes of the accident, the moment it took
place, it is a statutory requirement that the
Inspector of Inquiry comes into existence for
establishing the causes of the accident.
Within four hours, after the crash, | along
with the Senior Officials of the Civil Aviation
Ministry reached Bangalore. We realised the
gravity of the situation and the seriousness
and then we decided on the spot itself that
the Inspector of Inquiry is not enough and we
will appoint a Court of Inquiry headed by a
High Court Judge. As soon as the Court of
Inquiry is appointed, the Inspector of Inquiry
legally becomes a part of the Court of In-
quiry. Mr. Chidambaram was quoting from
the documents. He was quoting the report
given by the Inspector of Inquiry. But after we
announced the appointment of the Court of
Inquiry, that report will not come to the Civil
Aviation Ministry. The report will go to the
Count of Inquiry. The moment it goes to the
Count of Inquiry, it becomes the public docu-
ment.

SHRIP. CHIDAMBARAM: Do you mean
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to say that you have not got the report?
(Interruptions)

SHRI ARIF MOHAMMAD KHAN: Sir, |
am not saying that. | do not know why he is
jumping to the conclusions. | am not so
capable as he is so to convey full meaning in
just one sentence. | need more than one
sentence to convey what | mean. Mr. Chi-
dambaram is more capable. He can convey
it in just one sentence. | am not that capable.
Please give me sometime. Infact, |am going

ther, | am not merely saying that | have got
the report. The point | am making is that
when the Inspector of Inquiry submits the
report to the Court of Inquiry, it becomes a
public document, it does not remain a privi-
leged document, as he was claiming that this
is a privileged information. In fact, Sir, inthe
absence of Court of Inquiry, the report by the
Inspector of Inquiry, about its conclusions it
is for the Government to take them into
consideration or to reject them or to accept
them But, Sir, after the appointment of the
Court of Inquiry, the Report of the Inspector
ot Inquiry is merely part of the evidence Like
any other evidence which will come before
the Court of Inquiry. this evidence will also be
examined, this will be cross-examined and
then it will be for the Court of Inquiry what
kind of importance or what kind of weightage
they want to give to the conclusions of the
inspector of Inquiry. So, Sir. it is not a privi-
leged document. In fact, after it has been
submitted to the Court of Inquiry. anybody
can quote, particularly anybody who 1s the
interested party can go before the Court of
Inquiry, can ask for a copy of the Report and
use it. But Mr. Chidambaram was using it,
and he was saying in the same tone, ‘Well, |
am very happy'.

SHRI P.R. KUMARAMANGALAM (Sa-
lem): Was it the same Court?

SHRI ARIF MOHAMMAD KHAN: Now
it is for you. If you still cannot understand,
then | can't help you.

SHRI SANTOSH MOHAN DEV: Now
we have understood.
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SHRI ARIF MOHAMMAD KHAN: Sir,
on the other point which he greatly empha-
sised, orders for 542 aircraft have been
placed on Airbus industry by 27 countries. |
would like to inform the hon. Members,
through you, Sir, how grand and how true
this claim is, which has been made by Mr.
Chidambaram. (/nterruptions) Okay. | am
not referring to Satheji bécause he is my
senior.

Sir, it is true that orders for the acquisi-
tion of 542 aircrafts A-320 have been placed
on the Airbus industry. But, Sir, the factual
position is that V-2500 engines—when we
talk about the Airbus-320, it means Airbus-
320 fitted with V-2500 engine and, Sir, again
I would like to emphasise that | am not going
into the question of technical superiority or
inferiority, | am not going into the question of
airworthiness | am merely trying to point out
that the claim which has been made by Mr.
Chidambaram is not true. Sir, A-320 fitted
with V-2500 engines, the combination which
we have got—in fact, we were rather the
‘faunch’ customers, we launch the product.

SHRIMATISUBHASHINIALI (Kanpur):
Woe are the guinea-pig.

SHR! ARIF MOHAMMAD KHAN: Well,
if you want to use that phrase, you can use
it, because, sir, at the time of this unsolicited
offer and the time when we took the decision
to place the order on the Airbus industry, it
was the first major order on them. | am not
saying that it was the firstorder, but it was the
first major order.

Sir, as | stated earlier, orders for the
acquisition of 542 planes are there, but about
A-320 fitted with V-2500 engines, the total
number which has been delivered is one to
Adria and 15 to Braniff—that is an Airline
which has not operated this aircraft even for
a day, though.they say that they are not
doing so for commercial reasons and the
Airlines is almost lying closed. The other
airline is the Cyprus Airline which has three
aircrafts and we are the only airline who got
18 of them and who were using them also,
One of them was destroyed in the crash and
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14 are with us now. Most of them are with
CFM engines and are not with V-2500 en-
gines. The other point is why did we ground
them?

[Translation )

SHR! PYARELAL KHANDELWAL
(Rajgarh): Just now information has been
received that there is afire incident in Shastri
Bhavan and the fire brigade has not been
able to control it so far. Fire accidents are
occuring frequently in Delhi and this is a
matter of concern. Firstitwas Vigyan Bhavan
where afire broke out, then almost every day
we hear of fire accident in Jhuggi-Jhonpar-
1es in one part of the city or the other. May |
know the steps taken or proposed to be
taken by Government to protect Govern-
ment buildings.

[English]

MR. CHAIRMAN: Let the Minister reply
now. Please do not interrupt him.

SHRIP. CHIDAMBARAM: Sir, why are

you stopping him? This is a serious matter.

" The Deputy Prime Minister is here and he

can speak for the whole Government. He

canfind out and inform the House. (Interrup-
tions)

SHRI ARIF MOHAMMAD KHAN: Sir, |
am immediately conveying the message to
the hon. Home Minister. (Interruptions)

MR. CHAIRMAN: We will get the infor-
mation after sometime.

SHRI BASUDEB ACHARIA (Bankura):
Sir, this matter was raised in Zerp Hour aiso.
Just now, the hon. Member has mentioned
that still there is fire. If Shastri Bkavan is still
burning, then it is a very serious matter.
(Interruptions)

SHRI A. CHARLES (Trivandrum): Sir,
we do not know whether we are safe here. it
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is a very serious matter. Even in Zero Hour
it was brought to the potice of the House.

MR. CHAIRMAN: Already the Minister
has informed that he will find out and inform
you.

SHR! P. CHIDAMBARAM: Sir, we
agree. Let the Minister continue now. But is
he assuring us that he will get us the informa-
tion before he completes his reply. (Interrup-
tions) What is the difficulty? Somebody can
telephone and find out.

SHRI ARIF MOHAMMAD KHAN: Sir,
as soon as the point was made, | have said
that [ am conveying the message to the hon.
Home Minister. (Interruptions)

MR. CHAIRMAN: You can get the infor-
mation after sometime.

SHRI ARIF MOHAMMAD KHAN: Sir, |
was talking about as to why the decision was
taken to ground the fleet. In Bangalore itself,
the day after the crash took place, when the
newspaper-men asked me about the geport
from France where pilots have pointed out
some major design defects, | said that |
cannot take notice of the press report. | said
that | will have to ascertain the facts. | would
like to draw the attention of Shri Chidamba-
ram and the hon. Member who has made
this'point. | am on record of having said that
because of one crash, the fleets are not
grounded. | am emphasising it again that this
decision was not taken because one plane
had crashed outside Bangalore. Soon after
the crash, four major snags have developed
in three days’ time, where it went to the
extent that the plane was brought back and
the snag was rectified. The passengers were
informed about it and the passengers re-
fused to board the same plane. What do we
do? After all, for an airline, uniess we are
able to maintain and keep the public confi-
dence, how is it possible to operate the
airline? Some hon. Members have said—
nobody is ready to take the responsibility for
grounding the fleet. | do not know where from
they got this idea. | take full responsibility for
having taken this decision. | am responsible
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for it. The Ministry of Civil Aviation is respon-
sibleforit. |do notknow who is giving you this
idea that nobody is ready to take the respon-
sibility: file is travelling between the PM's
office and the Civil Aviation Ministry. Files do
go from one Ministry to another Ministry. Mr.
Chidambaram is more conversant with that.
The Govermment has aiready taken the
decision.

The other day, the point had been made
that this Government seemed to be in a
dilemma; they are not able to take a deci-
sion. | sad, “Yes we are in a‘dilemma. his
because, on the one hand, it is the question
of having invested Rs. 2500 crores. After all,
this is nation’s hard earned money. On the
other hand, it is the question of safety of the
travelling public”. Rs. 2500 crores of nation’s
money is involved. We would like it to serve
the national interest in the best possible way.
On the other hand, just for economic rea-
sons, should we compromise with the safety
of the travelling public? That we are not
going to do. The upper-most consideration
inthe mind of the Government is safety of the
travelling public and enforcement of safety
standards in Indian Airlines. Then comesthe
comfort of the passengers, facilities for the
passengers, and then comes economy. It
canno! be the other way round.

| was referring to the first decision, i.e.
grounding the fleet. | have clarified that it was
not because of the crash. In fact, | have said
that earlier. There is no question of giving me
all these details that whenever any crash
had taken place, what have you done to the
fleet. That is notthe reason for grounding the
entire fieet. The reason was different. Possi-
bly you have not tried to follow it. The reason
here is totally different. Now the Government
has taken the decision and the decision is
this. | was responsible for the decision and |
take full responsibility for it. Now, | would
say, not merely | have takenthe decision, but
the Government has takenthe decision. | am
not saying about air worthiness but | am
saying about the safety. Uniess we are sat-
isfied ourseives fully about the safety as-
pects, we are not going to resume operation
of these planes.
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Ramadass Committee has been men-
tioned by the hon. Member, Shri Harish
Rawat. He was right that they did not point
out any technical or design defect. They
were not supposed to look into that question.
if you want me to read the terms of reference
of the Ramadass Committee, | can read
them out, for you. The Ministry of Civil Avia-
tion constituted a special technical commit-
tee to evaluate the state of prepardness of
the Indian Airlines for the safe operation of
Air-Bus A-320 aircraft. The members were:
Air Marshal Ramdass, Capt. K.M. Madhen,
Director of Operations (Retd.) Air india,
Captain J.R. Tirulokekar, Deputy Director of
Operations (Training) Air India, Shri S.V.
Vaishno Pai, Deputy Director of Engineer-
ing-Technical, Air India (Retd.), Dr. J.C.
Bhattacharjee, Defence Research Develop-
ment Organisation, Hyderabad.

The terms of reference were: to exam-
ine the adequacy of the norms, the training
programmes and its efficient implementa-
tion for the induction of the flight having due
regard to the changed technology required.
it 1s with regard to the changed technology
required for safe operation of the A-320
aircraft.

— to examine the system followed by
indian Airlines for a qualitative
evaluation of the flight crew in re-
spect of the above and to recom-
mend improvements thereof;

— to examine the adequacy of the
training imparted to the aircraft's
maintenance personnel for effi-
cientlit maintaining and servicing
the new technology A-320 Aircraft;

— 1o examine the system followed by
indian Airlines for qualitative evalu-
ation of the aircraft's maintenance
personnet in respect of the above
and to make recommendations for
improvements thereof;

— 1o examine the adequacy of the

shop equipment and maintenance
infrastructure directly relatedtothe
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maintenance of A-320 aircraft;

— to examine the adequacy of the
ground handling facilities created
forthe operation of A-320 aircraft...”

Sir, it was basically to look into the
question of preparedness of the Indian Air-
lines because we had placed such a major
orderon Airbus Industrie. We had decided to
acquire 31 aircraft—originally we placed the
firm order for 19 aircraft and optional order
for 12, which option we exercised and it
became the firm order. After this crash there
was a public outcry about the lack of facilities
onthe ground, atthe airports. So, we thought
it necessary that this question should also be
examined. Therefore, this Committee was
constituted. This was the Committee which
was to go into the questions of any technical
design defects, if they exist. This Committee
was supposed togo into that question. it was
meant to go into the question of the prepar-
edness of the Indian Airlines.

SHRI HARISH RAWAT: As far as the
technical aspect is concerned, who certified
this?

SHRIARIF MOHAMMAD KHAN: |have
already said that the question of airworth-
iness definitely cannot be an issue. That
cannot be an issue. Today, we are discuss-
ing the reported irregulartties in the deal. We
are not discussing the airworthiness or any
other question relating to this aircraft. We are
discussing the reported irregularities in the
deal. | do not know if | have been able to
really convince you or not.

SHRISONTOSHMOHANDEYV (Tripura
West): You have yourself stated that the
confidence of the passengers is of utmost
importance. You have yourselt stated that
unless this confidence is gained, you cannot
support and reopen it. Wha will decide that?
We are asking that question only. Some-
body has to decide it.

SHRI ARIF MOHAMMAD KHAN: | am
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to be blamed possibly if | have not been able
to convey what | mean to say. When | say
that it is not merely airworthiness that is
involved, it comes to the safe operation of
the aircraft and so many other questions are
also involved. lam sure ShriKamal Chaudhry,
who has himseif been a very very able pilot,
will appreciate the point which | am making.
it is not merely the question of airworthiness.
So many other things are involved.

For instance, | would like to read out
from the Report just two sentences. | would
say, that again is not conclusive. it merely
points out to certain defects, certain areas
where we have not been able to prepare
ourseives fully. If we have placed the order
for 31 aircraft, then we should have been in
a position to maintain it...

17.00 hrs.
[ Translation ]

if 1 don't have anything to feed my goat and
keep an elephant, the elephant is bound to
die in a few days for want of food.

[English)

The question is whether | am prepared to
operate the big fleet of 31 aircraft. Today we
have got only 15 but we have placed the
order for 31 aircraft. That is why am saying
that | would just like to read out two lines only:

“The Committee is of the opinion that
the induction rate of the Airbus A-320
aircraft has been too rapid for operat-
ing and maintenance staff to assimi-
late and prepare themselves for the
high technology demands of the air-
craft...”

This doesn't relate to the question of air-
worthiness. Those who were taking the
decision to acquire 31. aircraft were not tak-
ing any decision to prepare the Airlines fully
for the operation of these 31 aircraft. Shri
Chidambaram has asked: Who were the- ¢
officers? Shri Chidambaram said this. He
quoted from something. | do not know...
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SHRI P. CHIDAMBARAM: You know,
Sir. From your document.

SHRI ARIF MOHAMMAD KHAN: O.K.
He quoted from some speech of mine either
in Lok Sabha or in Rajya Sabha where he
said, | made these points. He asked whether
they were correct and whether | said so and
who were those officers who briefed me? |
think, he has not read my speech carefully.
Had he read my spesach carefully, he would
have immediately come to know that this
was not a briefing done by the officials of my
Ministry side. But these were the arguments
which were given in support of the decision
to acquire A-320 aircraft. (Interruptions)

SHRI KALP NATH RAI (Ghosi): Who
were those officers?

SHRI P. CHIDAMBARAM- Who gave
that argument?

SHR!I ARIF MOHAMMAD KHAN: That
tamous evaluation cell which was created on
an informal basis—one man cell. That fa-
mous evaluation committee of high technical
competence which consisted of just one
person. When 1 tried to know... (Interrup-
tions)

SHRI KALP NATH RAI: Who was that

officer?

SHRI ARIF MOHAMMAD KHAN:
Captain Bhasin. (Interruptions)

Icannot listen totwo persons and speak
atthe same time. (Interruptions) | have given
it. | was not very keen on that day. This is
why, even now, | am not very keen. In fact, |
have said again again that if there are any
allegations, if there are any complaints of
irregularities having been committed, then
that can be taken care of separately. The
question of air worthiness, the question of
safe operation of the airlines, the question of
strict enforcement of safety standards should
not be linked with the question of irregulari-
ties in the deal. | have been emphasising on
it. But | do not know sometimes even when
| 'am not mentioning anything, my friends
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sitting on the opposition benches get very
much agitated. | have not given any occa-
sion; | have not given any cause for them to
feel agitated. It must be something inside
them which agitates them on this issue
because | have not said it at any time.
(Interruptions)

SHRI K.S. RAO (Machilipatnam): We
remember the time when you used to get
agitated when allegations were made against
the Congress...

SHRI ARIF MOHAMMAD KHAN: Are
you following me?

SHRIK.S. RAO: Yes.

SHRI ARIF MOHAMMAD KHAN: Then
| stand corrected. If you are following me, |
have nothing to say. | am not going into it.
This was not the briefing done by the officials
of my Ministry. | said that they were the
arguments which were given by the so-
called high, technically competent evalu-
ation cell consisting o1 one man. When ltried
to know from the officials as in the case of
earlier technical evaluation committee
headed by Air Chief Marshal Dilbagh Singh
which was created by virtue of a resolution
passed by the Board of Directors who cre-
ated this cell, there is nobody to let me know
who created this cell. There is no resoiution
on the Board of Directors. There is no reso-
lution. (Interruptions)

The point | was making was about the
claims of fuel efficiency. Now the officials
had not told me that it would consume 19.06
per cent less fuel than the Boeing or it would
be more fuel efficient. This was the claim
which was made by the Technical Evalu-
ation Cell and it has baen proved that this
claim was not right.

SHRI P. CHIDAMBARAM: And it was
accepted by the Board. Sack that Board.

SHRI ARIF MOHAMMAD KHAN: Waell,
definitely we will see.
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SHRI P. CHIDAMBARAM: My appeal
fo the hon. Minister is only this. I think just as
he thinks that | did not read his speech too
correctly, | am afraid he did not follow my
intervention too correctly. My complaint is
not when he is the Minister. Some officials in
the Ministry of Civil Aviation have taken a
decision that this aircratt is fuel-efficient, this
aircraft is this, this aircraft is that. That deci-
sion was accepted by the Board of Indian
Airlines. That decision was processed at
various levels, at PIB, at various commit-
tees. various officers and the Department of
Expenditure. i all of them have put their
signatures on that, and i the Board has
accepted the decision that was given to it,
then sack the Board. Where are those offi-
cers? | am not talking of the officers who give
views: | am talking of the officers who take
decisions. If officers had taken decisions on
technical matters, give them to the Govern-
ment and the Government has taken a deci-
sion, sack that Board, sack those officers.
Where are you keeping those officers?

SHRI SOMNATH CHATTERJEE: This
is a very dangerous doctrine cutting at the
roots of the ministerial responsibility. The
Minister has to take the responsibility for
every decision. He cannot take cover under
bureaucratic decisions. it cuts at the very
root of the ministernial responsibility.

SHRI SAMARENDRA KUNDU: Mr.
Chidambaram raised a point about the fuel
efficiency. 1 would just like to know from the
Minister whether the Boeing Company also
came to the Government and said that ‘give
us some time, we will also produce fuel-
efficient aircrafts much better than the A-
320s'. And it was denied. It is on record.

SHRI ARIF MOHAMMAD KHAN: I was
merely pointing out that the points made by
Shri Chidambaram were not true. | do not
want to go into these final details. As | said
earlier, about all these technical questions |
do not think it is proper for me to go into the
details.

The other claimwas about the increased
fund generation and futuristic design. And
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there is the most fantastic arguement which
was given by the Technical Evaluation Cell.
Questions have been raised by hon. Mem-
bers aboutthe lack of facilities onthe ground,
about not having enough landing facilities
and facilities at the airport. Now one of the
arguements which was given in favour of the
decision to acquire these 31 aircrafts which
are claimed to be of futuristic design of 21st
Century mark was that these 21st Century
mark aircrafts can be flown on the run-way
which are of the 18th Century mark! The
arguemsent given in favour of it was that no
further investment will be needed on the
ground. With the existing facilities on the
ground we can use, we can operate these
planes safely. And this was an additional
factor.

SHRIMATI GEETA MUKHERJEE
(Panskura): Was it not that with the existing
system that we have in each of our airports
these planes can be flown? Was it not also
said by them?

SHRI ARIF MOHAMMAD KHAN: This
is exactly what | am saying. The arguement
given was that we won't need any expansion
of the facilities on the ground and no further
investment on the ground will be needed.
What is to be proved? That this offer will be
cheaper than the other offers and this will be
cheaper in these respects.

Another major arguement is that if you
buy these planes you would not need any
further investment on the ground, you would
not need any further expansion of ground
facilities. This is a very strange arguement. |
have said earlier also in this august House
that there is a total mismatch. We took deci-
sion to invest Rs. 2400 crores on buying
these aircrafts, but we have not spent any
money on upgradation of facilities at the
airports. Particularly after the Bangalore
crash, we have taken up this matter with the
hon. Finance Minister and | must say that he
looked at the whole question. | have gone on
record and said earlier also that we will
further expand the services only if we ex-
pand the facilities on the ground. We will not
make any compromise as far ass the safety
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of the operation is concerned. This matter
was taken up with the Finance Ministry. Hon.
Finance Minister has agreed to reduced the
import duty on instruments which are used
for the Instrumental Landing System and on
navigational instruments, from 173 per cent
to 25 per cent. Now, we are preparing the
proposals and | am sure, our effort is that
before next winter, we will be able to create
more facilities not only at the international
airports, but also at other airports.

About various dates which have been
mentioned by the hon, Members, | have no
hesitation in saying that most of these fig-
ures are correct.

Sir, the Dilbagh Singh Committee was
set up on 22nd August 1983; the Committee
submitied the report to the Board on 22nd
May 1984; the approval by Board of Indian
Airlines to acquire Boeing aircrafts—deci-
sion was taken on 13th June 1984; request
by Indian Airlines to Government to Issue
letter of intentto Boeing Company was given
on 18th June 1984: approval of Government
for issuance of letter of intent was given on
20th July 1984; issuance of letter of intent to
Boeing Company was done on 24th July
1984; submission of proposals by Indian
Airlines to Government for its approval un-
der section, was done on 12th September
1984; reference by Government to give
comments on Airbus Industries, presenta-
tion received directly by it, was on 14th
November. The strange thing is that the
indian Airlines was asked to sent the evalu-
ation within three days. On 14th, the Ministry
had written the letter. Now, Shri Chidamba-
ram will appreciate that you can sack a
Board of Director if it takes a decision which
is wrong as far as the technical parameters
are concerned, on their own. But when they
are goaded by some other sources to take a
decision, then such Board of Directors are
not sacked. Ultimately | would say—I| have
said here—that if | am heading the Ministry,
| would not take shelter behind the argument
that officers are taking decisions. Even if
officers are taking decisions, in the Parlia-
mentary form of Government, the responsi-
bility is mine. The buck must be stopped
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somewhere. Somebody must accept the
responsibility. |cannot use these arguments,
it | am heading the Ministry. (Interruptions) |
think, the agitation is there because you feel
that people who are responsible for it are
going to be exposed. You have afeeling and
that is why you are agitated. Otherwise there
is no reason for you to blame the officials. |
would say, as long as | am heading the
Ministry. even if a decision is taken, under
my Ministry, by an official, the responsibility
will be mine and | will accept the responsibil-
ity. | would not take shelter behind the argu-
ment that some other officers had taken the
decision. In that way, parliamentary democ-
racy cannot function. The buck must be
stopped somewhere. (Interruptions)

SHRIRAMNAIK (Bombay North): They
are masters in passing the back. (Interrup-
tions)

PROF. P.J. KURIEN: ¥ some decision
1s taken on technical matters, do you say that
the responsibility is with you?

SHRI ARIF MOHAMMAD KHAN: No, |
am not saying that. | am saying that political
responsibility is mine. (Interruptions)

SHRI P. CHIDAMBARAM: But are you
saying, “we shall not shield the officers?"

SHRI ARIF MOHAMMAD KHAN: But
when? The point | am making is that for
political consideration if you try to influence
a technical decision, then you lose the moral
authority to sack the Board. This is what | am
saying. (Interruptions)

PROF. P.J. KURIEN: There are three
aspects of it: technical decisions by techni-
cal committee; economic decisions on eco-
nomic matters by economic experts; and the
third is the political decision, which is the
overall responsibility. What has been re-
ferred to by my friend, Mr, Chidambaram, is
regarding technical and economic matters.
For them, do you take the responsibllity?

SHRI ARIF MOHAMMAD KHAN: Yes.
(Interruptions)
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SHRI SOMNATH CHATTERJEE: A
technical decision has to be finally adopted
by the political authority. (/nterruptions)

SHRI ARIF MOHAMMAD KHAN: No, |
am coming to that.

SHRI VAKKOM PURUSHOTHAMAN:
We do not want the reply from Mr. Somnath
Chatterjee. (Interruptions) Let the Minister
reply. (Interruptions)

MR. CHAIRMAN- Order please.
{Interruptions)

SHRI ARIF MOHAMMAD KHAN" Well,
Sir, { am to be blamed if they have not been
able to appreciate the point which | was
making.

The point | am making is that Shri Chi-
dambaram made this point in the context of
a dacision which was taken in the year
1988—rather even earlier Today. 1n 1990,
he is asking this Government to sack the
Board of Directors. The point | am making is
that they are still there. All these things are
being pointed out today. Surely, those who
were adorning these benches tillfew months
back, also knew about it. There is no ques-
tion of their not knowing about it. We have
not dug them out from the grave. They are in
the Government files. But a decision was
taken in 1988. You could not take any action.
it expiatns the whole thing.

SHRI GUMAN MAL LODHA (Pali):
Between the lines!

SHRI ARIF MOHAMMAD KHAN: No,
why go between the lines?

The question 1s that when you try to
influence atechnical or economical decision
for non-technical and non-economical con-
siderations or for politicali considerations,
then you lose the moral authortty to sack the
Board or to take any action. Then, this is
what happens. You take the decision. And
when you come to the Opposition, you ask
the new Government to sack the Board of
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Directors. What a strange logic it is! This is
exactly what happensthen. This should have
been done by you. The people of this country
know. The Government of the day may or
may not take a decision to sack somebody.
But the people of this country know that if
they do not behave, how to sack them.

SHRI P. CHIDAMBARAM: What about
the period between 1977 to 1979? What did
you say about the Government of 1977-79?

SHRI ARIF MOHAMMAD KHAN: So,
what? | am not defending. Do you mean that
1 am defending the Government of 1977-79?

SHRI P. CHIDAMBARAM: Yes.

SHRI ARIF MOHAMMAD KHAN: How?
(Interruptions) | think, | did not even mention
about 1977, Sir. (/nterruptions)

SHRIP. CHIDAMBARAM: Do not think
that you are permanently there. (/Interrup-
tions)

SHRI ARIF MOHAMMAD KHAN: Well,
Sir. (Interruptions)

SHRIMATI GEETA MUKHERJEE: |
you kindly yield, | will ask two questions as |
did not speak. My party did not speak.

MR. CHAIRMAN: You could have par-
ticipated.

(Interruptions)

SHRIMATI GEETA MUKHERJEE: Will
you kindly clarify, if you know abcut it? Is
there any truth in this? | have heard about it.
i do not know, but you may be knowing that
even the Ministry of Civil Aviation, at one
stage, did not agree and they gave certain
reasons for not agreeing. And it was some
other high authority under whose instruc-
tions this was signed in 48 hours. This is my
first question.

Now, | come to the second clarification.
This partains to the safety about which you
are concerned. Is it a fact that regarding
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coiling unit of these planes there was an in-
built defect. As these kinds of planes should
be able to deal with temperature upto 51
degrees this Instrument started slipping from
35 degrees. Though it was claimed that this
model of planes at that degree, it is found
that it was not so. Was there any such in-built
technical defect found? (Interruptions)

SHRIARIF MOHAMMAD KHAN: |have
said earlier also that Government noticed
certain irregularities having been committed
and procedural volitions while concluding
the deal. We took note of what we have
noticed and also what appeared inthe Prass
and thereafter, referred the matter to the
investigating agencies who have already
registered an FIR. | do not think that it is
proper for me to go into the details further.
About the second part of the question, with
great respect to Smt. Geeta Mukherjes, |
would like to make an appeal not only to her
but to all the hon. Members, that questions
regarding alleged irregularities and ques-
tions regarding airworthiness or safe opera-
tion or technical parameters should not be
linked together. (Interruptions)

SHRI SOMNATH CHATTERJEE: It is
not a case of a good plane being purchased
in an irregular manner. That is not so. The
apprehension is that not only that the plane
should not have been purchased but should
not have been purchased in that manner it
had been done. Therefore, these questions
are not totally de-linked.

SHRI ARIF MOHAMMAD KHAN: If
there are any procedural violations or any
irregularities being committed, that can be
goneinto. It is not proper for me to go into the
question of technical defects. (Interruptions)

SHRI VAKKOM PURUSHOTHAMAN:
You wanted to say something which should
not go on record. They are supporting you
and so you have to yield to their questions.
(Interruptions)

~ SHRI ARIF MOHAMMAD KHAN: That
Is not the reason. Please, let me complete.
Unfortunately, this has become such atouchy
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subject for Mr. Vakkom Purushothaman that
a mere mention of airbus provokes him.
What can | do about it? (interruptions)

| have read out the Terms of Reference
ofthe Ramdas Committee. We do not set out
terms for the Court of inquiry. They are
prescribed in the Statute itself. Now the case
of the accident has to be established by the
Court of Inquiry. Aspects regarding the tech-
nical defect or design defect or a human
error constitute the subject matter of the
Court of Inquiry and it is not proper for me to
go into that question. We are discussing the
question of irregularities in the deal and we
should confine ourselves to that question
only.

Another point had been made by Shri
Jaswant Singh, Shri Vasant Sathe, Shri
Chidambaram and Shri Amal Datta and
others. They want me to lay some papers on
the Table of the House. Papers which per-
tain to this case are with the CBI. They are
notwith me. But if itis the desire of this House
and if you permit, Sir, then the two papers
which the hon. Members have demanded
that they should be laid on the Table of the
House, |......

SHRIP. CHIDAMBARAM: No, no. You
should place all the papers... (Interruptions)
Letthe hon. Minister not be too reluctant. We
have gone through this exercise many times
in the past. You cannot place only two pa-
pers, one paper here and one paper there.
This is exactly what happened when the
Prime Minister offered to place the Bofors
papers. We said—place all the papers and
the Indian Express also carried the entire
discussion about Bofors papers. The next
day, he came with two papers. We will not
accept this laying of two papers. You should

" place all the papers.

SHRI BASUDEB ACHARIA: Why ai
papers? Why not only the relevant papers...
(Interruptions)

SHRI P. CHIDAMBARAM: We will not
allow this to happen,
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MR. CHAIRMAN- Who is going to say
which is relevant and which is not relevant?

SHRI SAIFUDDIN CHOUDHURY
(Katwa): Before the papers are laid on the
Table of the House, | would like to appeal to
the Minister to guard that building properly
where the papers are kept otherwise there
can be afire...... (Interruptions)

SHRI RAM NAIK: Whatever papers are
available with the Minister, should be laid on
the Table of the House ..... (Interruptions)

SHR! P. CHIDAMBARAM: How can he
do that? It should be all papers

SHRISOMNATH CHATTERJEE: What
is meant by all the papers? (Interruptions)

SHRI VAKKOM PURUSHOTHAMAN-*
Why do you want to hide something? (Inter-
ruptions)

SHRI A CHARLES Wae want all the
papers,

SHRI NIRMAL KANT!I CHATTERJEE:
He wants all the papers, not the relevant
papers

MR CHAIRMAN Let the Minister
complete his reply If you have any doubts,
you can ask for clarfications at the end. He
has been on his legs for the last forty-five
minutes | accept that you may have certain
doubts | request you to listen to his speech
and afterwards, | would permit you, if you
have any questions to ask

SHR! ARIF MOHAMMAD KHAN: S, |
would like to assure the hon Members that
it would not be long before they will come to
know about all the papers because the in-
vestigating agencies have been given in-
structions to conduct the whole thing expedi-
tiously. It 1s not going to be like the Czech
pistol case as mentioned by Shri P Chidam-
baram. For three long years, we kept wait-
ing. You said, we were going to discuss.
Who stopped you from taking actionforthree
years? He was talking about trial by the
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papers, trial by discussion. | feel that it is still
better than trial by muscle power, which you
were yourself resorting to.

SHRI P. CHIDAMBARAM: What are
you talking?

SHRI ARIF MOHAMMAD KHAN: Al
those who differed with you, you organised
attacks on their houses, you organized vio-
lence in their public meetings...... (interrup-
tions) You are talking about Czech pistol
case. That is why | am saying this. | marvel
at your capabiltty...... (Interruptions) Now,
let me complete, | am notyielding...... (Inter-
ruptions)

Let me at least complete this. Don't
think that | am angry with Mr. Chidambaram
who is a very good friend of mine and he
does not need your assistance. He is a very
able Lawyer. He is a very articulate person.
He does not need your help, Prot. Kurien.
Please don't bother yourself.

PROF. P.J. KURIEN: Why has it hap-
pened?

SHR!ARIF MOHAMMAD KHAN: Ireally
marvel at your capabilities. For three years,
you carnied this calumny campaign, not in
indoors simply, but you planted stories in the
Press and every time, we challenged you. i
you have the guts, come and file a case
aganst us.

After that, | thought that the very men-
tion of Czech Pistoi case will make you feel
a little here and thers. But no. | really marvel
at your capabilities. (Interruptions)

SHRI P. CHIDAMBARAM: You bring
the case. You bring the Czech Pistol Case
here.

SHRI ARIF MOHAMMAD KHAN: Who
will bning that case? Will you bring that case?

SHR! P. CHIDAMBARAM: They had
directed the C.B.l. to stop the inquiries. i
they do not wanttofile a final Report, let them
bring the papers here. This Government has
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stopped the investigation of Czech Pistol
case. This Government has stopped the
filing of the case.

SHRI ARIF MOHAMMAD KHAN: Sir,
exactly, that was the reason why | was
saying that they do not need to feel much
agitated on this. It would not be like the case
which they had ordered. They tried to fabri-
cate it. It won't take three years. Because it
is not going to be a fabricated case. After
three years—you were dealing with C.B.l.—
now you are asking in this House that we will
discuss it.

SHRI P. CHIDAMBARAM: it 1s be-
cause we were nvestigating it not fabncat-
ing it.

SHRI ARIF MOHAMMAD KHAN: For
three years, you were investigating it. That
shows your Investigating capabilities. What
a wonderful reflection on your investigating
capabilities!

SHRI P. CHIDAMBARAM: 1t is be-
cause we were Investigating it according to
law We left it tothe C.B.I Unlike you, we do
not interfere in the matter. We do not direct
them to stop investigation The Czech Pistol
case had been investigated, farrly and prop-
erly. You bring that case here. now

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum): They illegally amass and legally
investigate!

SHRI ARIF MOHAMMAD KHAN: |
know, how the trial of the famous case which
he has mentioned was conducted. How they
harassed that famous national champion!

SHRI P. CHIDAMBARAM: How?

SHRI ARIF MOHAMMAD KHAN" How
you harassed her? How you tried to harass
her with all kinds of things which had nothing
to do with the case? You were planting inthe

SHRI P.R. KUMARAMANGALAM: Is
that a discussion on A-3207?
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MR. CHAIRMAN: Please come to the
subject.

SHRI ARIF MOHAMMAD KHAN: Sir,
Prof. Ranga is a senior Member. | bow to his
elderly advice. | am not going to join issues
with Mr. Chidambaram. | leave it at that.

(Interruptions)

SHRI ARIF MOHAMMAD KHAN: |
would not like to prolong further...

SHRIKAMAL CHAUDHRY: Iwould like
to make a point before you conclude. Sorry,
| am interrupting you in between. You did
mention that | would understand the induc-
tion of this sophisticated aircraft at this fast
pace.

As far as this aircraft is concemed,
regarding its engines V-2500 and otherone—
it is unfortunate that we have used even
words like guinea-pigs—we said that: "Are
we guinea-pigs that this experimentation is
taking place?”

SHRI ARIF MOHAMMAD KHAN: |did
not use that word.

SHRI KAMAL CHAUDHRY: | have just
mentioned about these words because it
was used here in the House.

The level of research and development
in our country is extremely poor as com-
pared to the developed countries in the world.
Even if you set up another committee about
the airworthiness of this aircraft, this will
prove to be one of the best aircrafts in the
world including its engine also. You did
mention about some snags. (/nterruptions)
As far as snags are concerned, you will get
them even in the best aircrafts in the world.
There will be snags and their rectifications
every day. (Interruptions)

SHRI ARIF MOHAMMAD KHAN: The
quality of the aircraftis not amatter of discus-
sion here; we should not discuss that. We
need not discuss the airworthiness of an
aircraft. We are discussing the alleged ir-
regularities in the deal. (Interruptions)
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SHR! KAMAL CHAUDHRY: You have
read out two lines from the Report of the
Ramdas Committee regarding fast induction
of this aircraft. | also agree with you. it was
the fast induction of this aircraft which had
created problems. These pilots did not get
proper training. You take action against the
pilot or the particular officer of Indian Air-
lines. Our airfields and equipments do not
match our aircrafts. 1 also agree with you. For
next 100 years, our ground equipments will
not match the aircrafts. In our country, it will
not be possible due to shortage of funds
resources. (Interruptions)

SHRI ARIF MOHAMMAD KHAN: | at-
tach importance to his very valuable advice
because he has experience about it. Defi-
nitely, 1 would like to benefit from his advice,
particularly when the Demands for Grants
relating to the Ministry of Civil Aviation are
taken up for discussion. | made an appealto
the hon. members That these two question
should not be mixed up. We are not discuss-
ing the technical competence or airworth-
iness of an aircraft. ShriKamal Chaudhry will
appreciate that as far as safety of the opera-
tion is concerned, 1t is not merely the air-
warthiness of an aircraft which is relevant;
several other factors are also relevant. In
that context, | have said that Shn Kamal
Chaudhry will appreciate that point.

SHRI JASWANT SINGH (Jodhpur):
What about the papers?

SHRI ARIF MOHAMMAD KHAN: 1
would leave it to your discretion. The hon.
members have quoted extensively tromthose
two documents That is why | have of-
fered...... (Interruptions)

SHRI JASWANT SINGH. | am not
interested in speaking. | had my full say It
was my expectation that the hon Mmnister
would, at some length, eiaborate the points
| had made. | had not spoken about the
airworthiness or the technical quality of this
arrcraft. 1 had indeed spoken about the ir-
regularities in the method adopted or for
choosing this aircraft. | had also spoken
about some money aspects and short cut of
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the procedure. About short-cut of procedure,
| had made a specific reference to certain
dates. In the minutes of the mestings held in
the then Prime Minister's Office, you took a
decision to acquire an aircratft. In the Board
of the Indian Airlines, the decision was taken
on 30th August, 1985; whereas the minutes
of the meetings held in the then Prime Min-
ister's office were recorded on 2nd August,
1985. There it was mentioned that a decision
1o acquire an aircraft was already taken. You
took a decision on 30th August, 1985, to
acquire an aircraft. There is a letter dated
26th August—it had passed on from one
official to another—which says that this air-
craft is beneficial due to its cost effective-
ness and airworthiness. | specifically ask the
Minister to tell us about these aspects...
(Interruptions)

SHRI ARIF MOHAMMAD KHAN: Sir, |
have already said that most of the dates
given by the hon. Member Shri Jaswant
Singh are correct. Some hon. Members have
also quoted very extensively from these two
documents. lleave it to your discretion. lfyou
parmit me to place these two documents,
then I will place thesetwo documents. | leave
it to your discretion. (Interruptions)

SHRIP. CHIDAMBARAM (Sivaganga):
Mr. Arf Mohammad Khan always gives the
impression of fairness. | presume that he is
asfair as he gives the impression of tairness.
According to him, we are discussing the
irregularities in the deal. The irregularities
are not in one document, which the hon.
Member Mr. Jaswant Singh has been able to
locate or in another document. if there are
irregularities, the irregularities start from the
date when the Boeing order was made and
and on the date when the 15th airbus was
inducted into the fleet. He must place all the
documents showing the entire course of
decision making. Otherwise, we cannot and
will not accept the selectivity on the part of
the Government on the pretence of choosing
the relevant documents. We know what the
Prime Minister did when he refused to place
the Botors papers and came back and placed
two papers. On that day, avery newspaper
including the Indian Express carried a head-
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hne that Bofors papers would be placed. If
you stand by your case of irregularities,
place the entire documents which will show
the course of decision making night from the
lowest official to the highest in the country
(Interruptions)

SHRIARIF MOHAMMAD KHAN [have
already said that it would not take very long.
The CBI 1s working very tast on this matter
What Mr. Jaswant Singh pointed out was
that though officially the decision was taken
by the Indian Arrines Board on 30th August,
he and other Members have pointed out
from a documentthat the decision was taken
on 2nd August That is how this document 1s
relatedtothe dea!l lleave itto yourdiscretion
in regard to placing of these two documents
Some Members have quoted extensively
from these two documents If you in your
wisdom, decide that these two documents
should be placed on the Table of the House,
then | will abide by that  (/aterruptions)

SHR! NIRMAL KANTI CHATTERJEE
(Dumdum) In any case you canlay themon
your own  (Interruptions)

MR CHAIRMAN No that cannot be
done

PROF P J KURIEN (Mavelihara) The
hon Member Shri Jaswant Singh had gone
on record, not once more than once during
his speech, to say that all the papers should
be placed on the Table of the House and this
House, both sides raceived that suggestion
with applause Hence that Is the consensus
of this House If at all any paper 1s to be laid
on the Table of the House then all the
papers from the very beginning, from the
starting of the dialogue on the purchase upto
the end should be placed on the Table of the
House (Interruptions)

SHRI GUMAN MAL LODHA (Pali) A
controversy has arisen regarding placing of
the papers and it has been left to your
discretion | think, placing of two relevant
documents would be enough from the point
of view of the points raised by the Members
But the principles of jurisprudence and fair

Rise in prices in the country

play demand that all papers should be placed.
| support Mr. Chidambaram that all papers
should be placed. He can produce the xerox
copies of the CBI record so that nobody
could say that the Minister concerned or the
Government has adopted a pick and choose
policy and left something to be discussed,
something tobe hushed and something fishy.
Therefore the principles of jurisprudence
warrantthat all the papers must be placed on
the Table of the House.

SHRI ARIF MOHAMMAD KHAN" Be-
cause the Members had demanded, that is
why | made this offer | have said that the
papers are with the CBI, they are not with
me But if you so direct me  (Interruptions)

MR CHAIRMAN Ali the Membaers of
the House are demanding, all the records
have to be placed onthe Table Sinceitisthe
decision of the House to place allthe records
on the Table, they can be placed, but it is
subject to examination  (Interruptions)

SHRIARIF MOHAMMAD KHAN: Ihave
tried to clarfy the points which were raised
by the hon Members

| will conclude by saying that the most
important aspect for us is the enforcement of
safety standards in the operation of airlines
| would like to emphasise that on the ques-
tion of safety and on the question of enforce-
ment of safety standards, no compromise
will be made, no chance will be taken.

DISCUSSION UNDER RULE 193
Rise in prices in the country

MR CHAIRMAN Now we will take up
the nextitem e further discussion onnisen
prices in the country raised by Prof Saif-ud-
din Soz on 30 4 90

SHRIMATI GEETA MUKHERJEE
(Panskura) Price nse i1s one of the most
sensitive things And when the Finance
Minister 1s not here, you want me to make the
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[Smt. Geeta Mukherjee]

complaint to the House |request you take tt
up tomorrow . (Interruptions)

MR. CHAIRMAN" Upto 7 O'clock we
are sitting. If you all want to take it up tomor-
row and want the House to adjourn early,
even taken we will have to discuss this upto
6 o'clock.

(Interruptions)

PROF KV THOMAS (Ernakulam): We
have not heard anything from the Govern-
ment side about the fire accident

SHRI HARISH RAWAT (Almora):
Somebody from the Government side should
make a statement on this before the House
adjourns

SHRIMATI GEETA MUKHERJEE |
raised it in the morning What happened to
that? .. (Interruptions)

[Transiaion |

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL) The hon Minister has said that ha has
asked for a report on the incident and as
soon as it 1s received it will be laid on the
Table of the House The repon has not been
received so far

SHRI HARISH RAWAT What type of
Government s this. Till now it has not been
able to get information on a local fire inci-
dent

[English)

MR. CHAIRMAN: | request the hon.
Minister to get the information and pass iton
tothe House before we adjourn at six o'clock.
In another five minutes, you have to get .
Because the Minister has already promised,
so, one of the Ministers may try to find out
this information

SHRi LOKANATH CHOUDHURY
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(Jagatsinghpur): On a point of order, Sir. A
serious incident has taken place. The Minis-
ter has promised... (Interruptions)

MR. CHAIRMAN: That is why [ told that
within five minutes they have to get tha
information.

SHRI LOKANATH CHOUDHURY: But
the Minister is not present.

MR. CHAIRMAN: It is the collective
responsibility Any Minister can go and find
out.

SHRI LOKANATH CHOUDHURY: We
have no objection, Sir, but they should come
out before the closure of the House.

MR CHAIRMAN. Before six o'clock
they will inform Don't worry. Madam, you
can speak for five minutes. In the mean-
while, they will get the information and pass
ontoyou If you are not interasted, then Ican
call somebody eise

SHRIMATIGEETAMUKHERJEE: You

can, Sir, If you so like. But | believe nobody
will ike to speak now

SHRI AMAR ROYPRADHAN (Cooch
Behar): Sir, the entire House is very much
anxious to know whether a second time fire
has been there in Shastri Bhawan. In the
early morning there was a fire

MR CHAIRMAN- Mr. Minister, 1t is not
necessary that the Home Minister must give
the information. Anyone of you can get the
information.

[Transiation )

SHHRI DEVI LAL: The hon. Home Min-
ister 1s not present as he is sick.
[English)

MR. CHAIRMAN: Whaether it is yes or

no, you can just find out. Even on telephone
also you can make an enquiry and pass on
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the information If it 1s true, you can say it is
going on

SHRIMATIGEETA MUKHERJEE. The
fire started in the morning and 1t i1s now six
o'clock in the evening If it 1s still on fire, then
the safety of the Members of the House is
also at stake We must know the situation.

MR CHAIRMAN Before adjourning
we will try to get the information

SHRIMATI GFETA MUKHERJEE
How Sn?

MR CHAIRMAN If you are so much
concerned, you wait for five minutes At6é 05
we will adjourn We willtry to getthe informa-
tion till that time and then adjourn

SHRIMATIGEETA MUKHERJEE Are
you asking me to start Sir?

MR CHAIRMAN (SHR! THAMBI DU-
RAl) If you are interested Otherwise | will
call some other Member

SHRIMAT! GEETA MUKHERJEE
(Panskura) {am very muchinterestedinthe
question of price nise That 1s why | do not
want that this be taken in a light manner at
the end of the day | want the Minister in
charge to be here because | have to make
certain personal appeals to him as | am a
woman From that point of view | want to
place the whole case Therefore |ambegin-
ning and | believe that tomorrow the Finance
Minister will give me the hearing

We are all absolutely flabbergast with
the situation and extremely perturbed This
question needs very serious consideration
and examination from the point of view of the
policies, from the point of view of what can
and should be done and whether those
measures are being taken, as well as there
are other questions, such as the panty of
pnce of agncultural goods and industrial
goods From that angle it has to be consid-
ered and from the pomnt of view of the con-
sumer goods also it has t be considered
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Therefore, this question, at the moment, is
most serious and | hope it will be like that. .
(Interruptions)

AN HON. MEMBER:" It i1s already six
o'clock, Sir

MR CHAIRMAN: | have told that for
another five minutes we can continue

18.00 hrs.

SHRIMATIGEETA MUKHERJEE Srr,
| want to know how many minutes they will
take to put atelephone callto Shastn Bhavan
to find out the position (/nterruptions)

SHRI RAM NAIK (Bombay North): Sir,
| have a point of order

MR CHAIRMAN Under what rule you
want to raise your point of order?

SHRIRAMNAIK Sir, the ruleisthat the
House 1s to adjourn at 6 O'clock if the time
ofthe House 1s to be extended, you will kindly
get the sense of the House before tt s
extended | would only request you to take
the sense of the House and then say “the
House 1s extended by 5 minutes or 19 min-
utes "

MR CHAIRMAN The House used to
sit up to 7 O'clock till the Finance Bill 1s
passed But Shrimati Geeta Mukherjee and
some other Members said that the House
should adjourn at 6 O'clock today because at
the fag end of the day she does not want to
speak on the subject of price nse Then |
asked the sense of thre House All of you
accepted at the time In the meantime, she
also wanted to know what i1s happening In
Shastn Bhawan She wanted to know the
position in Shastn Bhawan before the ad-
journment of the House Then | said we can
extend the time of the House by five minutes
so that we can know the posttion within that
extended time Then only | aliowed the ex-
tension of the ime of the House if you had
objectedto the extension at thattime, | would
have adjourned the House at 6 O'clock The
moment 1 was accepted, the House was
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extend;.ad. Now, the Minister has come and
he wants to say something on this

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY) Mr. Chairman,
Sir, | was in the Rajya Sabha and had not
received any direction When the fire broke
out | personally visited the accident site. A
thorough inquiry has been ordered into this
incident We are looking into the lacunae In
satety measures in Government buildings
Strict action would be taken against the
concerned officials if such incidents occur in
future Tomorrow a full repont about this
incident will he gwven in the House  (Inter-
ruptions) .. So far as the fire 1s concerned 1t
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broke out at 7.30 a.m. and | went there
around 8.30 or 9.00 a.m. When | was there
the fire had been fully extinguished and the
situation had been brought under control.
Tomorrow | shall come with the full details.
(Interruptions)

(English]

MR. CHAIRMAN: Madam, you can
continue your speech tomorrow.

18.05 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Friday, May 4, 1990/
Vaisakha 14, 1912 (Saka)
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